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LOK SARHA DEBATES 

LOK SABHA 

Thursday, August 4, 1988/ 
Srava"a 13, 1910 (Saka) 

The Lok Sabha mel at Eleven of the 
Clock 

(MR SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

(English) 

Urdu Encyclopaedia 
• 

*121. DR. SUDHIR ROY: 
SHlU PURNA CHANDRA 
MALIK: 

\\1111 the Mmister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
~tate : 

(a) whether the attention of Goveroment 
has been drawn to tbe news- item appearing 
In the 'Newstime' dated 20 May, 1988 on 
uncertain fate of Urdu encyclopaedia 
wherein it has been stated that if tbe current 
pace of printing is maintained, th.e 1.2 
volumes of this priceless encyclopaedia Will 
not see the lilbt of the day in this century; 

(b) tf so, the reasons for the delay In 

the printing of the encyclopaedia; and 

(c) the steps Government propo,e to 
take to expenditc the matter? 

THE MINISTER OF STATE IN THE 
DEP~RTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRJ L.P. SHAHI): (a) Yes, Sir. 

(b) The manuscript of the Urdu 
Encyclopaedia prepared by Maulana Azad 
Orien'lll keseaJ;ch Institute Il£'CQcd checkiQB 
and review as per the reco~mendati()n of 
Taraqui~e-Urdu Board. The Encyclopaedia 
is heiDi prepared in 12 volumes and is 
the.:efore a stupendous task. The work of 
review could not be started in time AS 
necessary statT could not be Bot lianctioned 
8S originally contemplated due to ban OJ! 
creation of posts, and due to time subsequen-
t�y taken for the location and appointment 
of Consultants as per a Jternative arrange-
men t appro ved. 

(c) To accomplish the work quickly, 
two consultants !lave been a"poiDted, one 
eaeh for Humanities and Science Gro~ps 
to review and revise four volumes. Work 
on first tbree volumes on Humanities aide 
has been completed and work on Science 
side is in progress. Calligraphy of the revie-
wed material has also started. Appointment 
of more consultants to review and revise 
the balance of eight volumes simqltaneously 
and appOintment of more calli~raphers are 
the other steps that are being taken. 

nR. SUDHIR ROY : Sir the Taraqui-
e-Urdu Board was founded in J 970 and it 
took the ambitious project of publishing 
Encyclopaedia in 12 volumes. Now, I have 
been informed by the contributors tbat tbey 
con tributed their share some 7 or 8 years 
ago and the Encyclopaedia was finished in 
November 1981. The work was started in 
May 1973. Seven years have already passcd. 
The Minister assured us last year that the 
first {lve volumes would be out by Marcb, 
1988. But the pace of printing ic; so slow 
that it appears tbat it would see the llght 
in the 21 st century. I would hke to know 
why thers has been thi s delay and whc;n 'he 
first volume of this Encyclopaedia would be 
published. 

SHRI BASUDEB ACHARIA: In the 
21 st Century. 
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SHRI L. P. SHAH I : Yes, Sir. 

MR. SPEAKER: He agrees. 

SHRI L. P. SHAHI : It is a fact that 
Maulana Azad Oriental Research Institute 
submitted the draft in 1981. 

Thereafter, as stated earlier, the 
Anzuman Tariqui-e-Urdu Board decided 
that the work should be revised. Then the 
first attemrt was to get some staff sanctioned 
for thi~ purpose. But in the meantime there 
was a ban cm the creation of new posts. 
Therefore. the TariQui-e-tTrdu Board decided 
to have some consultants to review the draft. 
Two consultants have already b~en appointed 
and they are nn the work as stated earlier. 
But In view of the uraency ot the work, It 
ha. been decided to engage more consultants 
so that the work is finished in time. 

DR. ~unHJR R OV : But wha t is this 
'in time' ? How much time will it take? 

THE MINISTER OF HUMAN RESOU-
RCE nEVELOPMENT (SHRI P. SHIV 
SHANKER) : I aln sorry to submit that 
there is considerable delay. T have a1ready 
taken a meeting in this regard. As the hon. 
member has been pleased to observe, it is 
true that a-; far back as in 1985· 86, an 
undertaking was g;ven in reply to an unstar-
red question in the Rajya Sabha that during 
that financhll vear effort~ would be made to 
~ee tha t the copi('c; of the first vo1ume 
hecome pres't-worthy. It is rather unfortu· 
"8t~ that it could not be done. I must 
make a dean breast of it. It se'ems to be 
a cast" where the procedural wranp:Hns~ as 
al~o th .. policy of the Government in 1984 
not to go in for new appointments might 
have impeded the whole work. It is not 
po~sihle for me to specifical1y come out with 
the exact time as to when the work will be 
completed, but 1 would like to assure tbe 
hon. members that we win take an possible 
~teps to 'iee that that Encyclopaedia comes 
into the market as early ae; possible. It is 
80ulht to be nut by the officers tha t it win 
take at least five yearc;. That is what they 
have said But 1 have already given instruc· 
tions to speed up the matter and I sha 11 
fit"e that it is done at the eArliest. It is not 
J)oc;sible for me to give the exa~ time as to 
when this can be completed. 

DR. SUDHIR ROY: Sir. this only 
shows the Jack of will on the pan of tbe 
Government to develop other modem Indian 
languagea except Hindi. More than fivo 
crores of people speak Urdu and this 
encyclopaedia is going to be a monumental 
work. Therefore, I would request the 
Minister to see that the volumes are publis-
hed as early as possible. 

SHRI p, SHIV SHANKER: I bave 
already saId that that would be done. I am 
sorry, I cannot agree with the hone member. 
It is not correct to say that the Govern-
ment is not particular to develop other 
languagt!s except Hindi But in this casc, 
I am reaJJy sorry. That is why J have 
already 5l.1bmitted that I wanted to make 
a clean breast of it. Bven In tbe anlwer 
itself we have laid that there J. delay. I 
never wanted to articulate something which 
might mIslead the House. I thought it 
wou1d be better to present the facts as they 
exist. This iq one case where there seems 
to be ~omething wrong. Of course, there 
are some explanations which arc forthcom-
ing. But those explanations have not 
convinced me and that is why I thought 
tbat I would say that there is delay on our 
part. At; I already said, will make all 
efforts to I)ee that it comes as early as 
possible. I have already given the necessary 
instructions. 

MR. SPEAKER: You talk about the 
Urdu Encyclopedia. Is there any work goio. 
on Sanskrit Encyclopaedia? 

SHRI P. SHIV SHANKER: I requiro 
a separate question Sir. 

(Trans/ationJ 

PROF. MADHU DANDAVATE Mr. 
Speaker, Sir, Urdu is not the Janluaae of 
one religious community but it is studied 
by other communities also nnd lakhs of 
people are getting education throuah thi. 
medium. You have kept this point in mind 
while living your reply. In that connection 
you have stated that due to the ban OD 
recruitment io Government services, consi-
derable difficulties are arising in makio. 
new appointments and I think tbat it i. 
due to the same reason that obstruction. 
are being created in the preparation of 
the eDC)'Clopaedia, It is to be kept ill miDcI 
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that this is creating difficulties not only 
for you but the hon. Minister of Railways 
will inform you tbat in ma.ny sensitive areas 
like accident control, sefety mta~ures etc., 
where appointments sbould have been made, 
vacancies are not being filled due to these 
orders. This is creatine difficulties for every 
Ministry and every Department. Therefore, 
I want to know in clear terms whether a 
decision wilt be taken after due consu1tations 
with the Hon. Prime Minister for lifting 
the ban from at least the sensitive areas 
where recruitments are absolutely essential? 
If you take this decisjon, then the difficul-
ties which you have mentioned in your 
statement can be removed. 

MR. SPEAKER : PI0fes~or, have you 
also read Urdu '1 

SHRI P. SHIV SHANKER: Sir, I 
want to submit, so far as the question of 
recruitment is concerned .•. 

MR. SPEAKER: Shri P. Shiv Shanker. 
have you also studied Urdu? 

SHRI P. SHIV SHANKER; Yes, Sir. 
My early education was through that 
lanauage. 

MR. SPEAKER : It is very good. 

SHRI P. SHIV SHANKER: Sir, J want 
to submit that so far as the question of 
recruitment is concerned, this ban was 
imposed in 1984 but subsequently, as the 
hon. Member bas submitted, wherever it 
was fe1t necessary to make recruitments, 
we have been taking papers to the cabinet 
and the cabinet has been sanctioning such 
proposals. In this way all such posts have 
been saDctioned. This happened in 1984. 
Subsequently. a new way was found out 
tbat consu1tants would be appointed so that 
this matter can be settled at the earliest. 
As regards the suggestions of the hone 
Member that the ban should be lifted in 
areas where it 5s very essential, we will keep 
this point in mind_ 

SHR,1 NARESH CHANDRA CHATUR· 
VEDI : Mr. Speaker. Sirt my first questioq 
to the bon. Minister is regarding tbe 
preparation of encyclopaedia in Indian 
languages aDd in this connection, I want 
to kqow whether there is any ency:16paedi a . 

Sl'onsored by tile Indian Government? 
My second subncinurs that the hon. Member 
has stated that Government of India has 
no interest in any language other than 
Hindi. But I want to say that Government 
has not taken aoy interest in Hindi also 
and, therefore, the ques(jon of other 
languages does not arise. So far the 
Government has not taken any interest in 
any language except English. Therefore 
I want to tlrge tbat encyclopaedias shourd 
be available in Hindi, Urdu and in aU our 
15 languages and this should be the first 
task of independent India. I have the 
experience of having worked in various 
organjsations and, therefore, I want to 
submit that it is not necessary to make 
Government recruitm 'nts here. This is the 
job of the scholars and not of the Govern-
ment employees. It is beyonG their capacity 
to prepare dictionaries and encyclopaedias. 
Only the language experts are capable of 
this task and therefore tbey should be 
entrusted with it. And if this is done, then 
there is no need for making recruitments, 
rather there is a need for grants. Hence, 
the question of recruitments does not arise. 
I want to know from the Governn1ent as to 
what action is being taken in this matter? 

SHRI L. P. SHAHI: Sir, as it was 
stated earlier the Government officers are 
not being appointed but reputed scholars 
are being appointed as consultants for this 
purpose. As regards other languaees also 
you should be aware that there is a 
separate Granth Academy for every regional 
hngupge which was financed by the Central 
Government initia1ly, and these Granth 
Academies are working for the promotion 
of the regjonal languages. So far as tbe 
hon Member's view is concerned that 
Scholars are f( quired for this task, there can-
not be any two opinions about that. If the 
dictionaries ano encyclopaedias are prepared, 
The Government win make efforts for their 
publication_ 

PROF. MADHU DANDAVATE: He 
wants to say that nationalist scholar should 
not be taken. 

MR. SPEAKER: Shri Bala Sahib Vikhe 
Patil. 

lAN HON. MEMBER: It is a Y~ry 
important question. 



~. $PE~K~~ : I also wanted to ask 
one question in this conDcctipn. 

SHRI K. N. PRADHAN : I wanted to 
ask qtlest,on. 

MR. SPEAKER: 15 Minutes are over, 
the time bas p. ssed . 

I Engli,th I 

Inereale in Expenditure of Delbi Milk 
Scbe..,e 

*125. SHRI BALWANT SINGH 
RAMOOW ALIA : 
SHRI RAM DHAN : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) w~eth~r there h.~ been a, ~~~ 
inct'CQe in tbe expeaditure of the Detpi 
Milk Scheme over the years ; 

(b) if so, tbe expenditure of the DCUli 
Milk Scbe~e durin, the last three y~arSt 
year· wise, sbowina separately the extent of 
increase on account or salarie s of the emplo-
yees; and 

(c) the increase in milk production 
during these years ? 

THE MINISTER OF STATE IN THE 
DE)PARTMENT OF AGRJCULT~E AND 
COOPERATION IN THE MINISTRY Of' 
AGRICULTURE (SHRI SHY AM LAL 
Y ADA V) (a) to (c). A Statement is given 
below. 

Statement 

The table below sho\\s the total expenditule of Delhi Milk Scheme, the expenditure 
on s"laries a nd wages and production of milk during I 985 - 86 to 1987 - 88. 

TABLE 

Item Year 

1985-86 1986-87 1987-88 
-------------..... _ -- -- -- ------ -----

1. Delhi Milk Scheme 46.51 

expenditure (total) 
(Rs. in crores) 

2. Expenditure on sala- 4.32 
ries and wages 
(Rs. in crores) 

3. Milk production 
(Aver8le lakh 
litres per day) 

----- -" ------

SHRI BALWANT SINGH RAMOO-
WALIA : Detaiis have been givCD by thc 
hoo. Minister relarding the continuous 
increase in expenditure in the Delhi Milk 
Scbeme. What are the reaSODS for t~ 
constant inc"ease in expenditure in the Delhi 

3.25 

------

55.07 57.12 

5.21 5.86 

3.71 3.96 

Milk Scheme '1 For intance. there is lome 
reference to 1011 or milk on account of 
broakaao of half .. a-litre bottles-which' is 
not satisfyins-amountJD& to RI. 13.66 
laths per year. 
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Similar)y. according to report., tbe in-
plant purchase of eqt'Jipments have also 
resulted in losses and increase in expenditure. 
Hal the Minister examined all these facts 
and taken sOme step. to plug these loss--s ? 

SHltI SHY AM LAL Y ADA V : The 
increase in the e)tpenditure has been there 
because of several factors. The hone Mem ... 
ber bas spelt out some of them. But one 
major factor is that there has been an 
increase in the materials and supplies-Leo 
the cost of milk which is procured. It 
accounts for 80% of the expenditure of the 
Delhi Milk Scheme: and 20% is covered by 
operating expenses, maintenance, salaries 
and wages, and some other expenses. 

So far as operating expenditure and main-
tenance are concerned, they are hardly 10% 
of the total expenditure. Salaries and 
wages are also of the same order. Recently, 
as a result of tht" 4th Pay Commission's 
recommendations, there had to be some 
increase. That is covered under salarjes 
and wages. Therefore, this has been the 
main reason why there has been some 
increase in the expenditure. 

So far as losses are concerned, i.e. due to 
some breakages, this is the average expendi-
ture on Josses which occur every year. 
You know that we are supplying milk in 
bottels ; and breakages are there. About 
tbere lakh bottles are being supplied every 
day. So, some breakages are bound to be 
there. 

The third point which the hone Mern-
ber bas mentioned is about machinery and 
plants. There have been some machinery 
recently purcbas~d for automatic filling of 
pouches-which were jntroduced recently. 
They are under trial. They have not some 
up to the mark. Therefore, there has been 
some shortfall. Because of that ractor also 
there is some effect on the prices. 

SHRI BALAWANT SINGH RAMOO-
WALIA: The Public Accounts Committee 
has recommended that the DMS should be 
converted into a Corporation. Also the PAC 
has recommended certain other measures of 
atreamliqina the costing system, working of 
tb6 comparative ~onomies of substitution 
of fat aDd raw inllk and bUtter 011, revisjon 
of salary. prices of the 111ft Oil tile basi. or 

actual production cost and improving the 
suppJy of milk through 1l cooperative aystell'f. 
Has the government any constderatiOtl to 
convert the DMS into a CorperitiOD and 
also co nsider the recommendatioDl of t_ 
PAC? 

SHRI SHYAM LAL YADAV : In view 
of the present sitlJation that is pre\'aiiCq 
and the present policy to supply milk to 
the poor section of the population. lower 
middle classes and wage earners, I think tbe 
Report has been considered and it hat Dot 
been found feasible to accept the proposal 
that it may b~ converted into a Corpotatiem 
because, keeping as it i$, there is a lot or 
heJp which the government is extendi~. 
Therefore, tbe bon. member wi)) appreciate 
tbat tbis method is working quite satis .. 
factorily well 

(Translation I 

SHRI RAM DHAN: Mr Speaker. Sir, 
as per the Statement of the hon. Minister. 
the expenditure on the Delhi Milk Scbcmo 
is constantly increasing aDd its burden has 
to be borne by the consumers and the milk 
producers are not able to set a remunerative 
price. In the name of efficiency. Delhi 
Milk Scheme started the schemes of distri .. 
buting milk in poJypacks in place of bottle. 
but the wastage in this cases in much more. 
This wastage has resulted in losses and 
increase in expenditure, I mean that was-
tage has increased from 2 per cent to 10 
per cent. SecondlYt the distribution of milk 
wa. done through students and they ware 

paid Rs. 280 per month. If they were abJe to 
sell more than 30 crate. of milk they would 
be provided with an assistant on a Alary of 
Rs. 120 per month. A total Ila. 40Q wal 
spent on it. But this 5y.tem hal been 
replaced by the system or contractors. Theft 
il Dot a sinlle centre where Ie .. tban so 
crates are sold. Now the contractOJ8 arc ' 
pP!d Rs. 7S0 per month or Rs. 25 daily. 
You bad prepared a scheme for roduciol 
expenditure and increaSing efficiency. But 
we do find anything like that. Therefore, 
the hone Minister is requested to state as to 
how -Is this scheme beiDl .impJ~mented? It 
is neither benefitting the milk produceR nor 
the consumers. 

SHRI SHYM LAL Y ADAV : Sir, as the 
hOD" MiDlster bas stated that milk uted to 
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be sold through students, home delivery 
aaenta, ex-servicemen or some organisations. 
This system is still prevaiIliuI although there 
bas been some shortage in milk supp Iy due 
to the summer season. The scnior students 
are still being paid Rs. 6 for onc shift and 
juniors are getting Rs. 4 per shift. The 
persons who are engaged for home-delivery 
service are getting 20 paisa per litre. The 
ex .. servicemen are being paisa per litre. We 
have not made any changes in this regard. 
As regards the increased expediture, every 
effort is being made to kee p on eye on it so 
that it can be rcduced. You have submitted 
that expenditure is increasing due to poly-
packins, but it is not so. Poly-packing will 
be much cheaper and wastage is also very 
less. Several schemes are being imple-
mented for increasing efficiency and reducing 
losses. We try to have constant vigilance 
in this regard. The manageruent is being 
improved and the distribution rules are being 
streamlined to avoid wastage in every 
respect. If you take the average of our 
daily production which has increased 
lubstantially then you will find that the 
expenditure has not increased in that ratio. 
The average daily production which was 
3.25 lakh litres in tbe 1985-86 has increa-
sed to 3.77 lakh litres in 1986-87 and 
3.96 lakh 1itres in 1987-88. Thus there 
has been a constant increase in the supp Iy 
of milk and losses has also not been too 
much and the relevant figures are with you. 
The controUed price is kept at the minimum 
which is so low that it is not possible to buy 
mUk at this rate. Our sale price is 
Rs. 3.30 per litre. You tell us whether you 
can let milk at this price in the market? 
We buy milk at more than Rs. 4 per liter 
from the market. The losses as I have 
stated are very less. The loss in the botd ing 
system was a little more, but the present 
system of poly-packing is more profitable 
and people are able to carry it easily. 

(Engli.thl 

Crop Prospects 

*126. SHRI S.O. GHOLAP : Will the 
Minister of AGRICULTURAL be pleased 
to state : 

(a) whether the Meterological Depart-
ment has reported that tho rains this year 
will be satisfactory in the country and if so, 

the position in different States upto July. 
1988 ; 

(b) the crop position in different States . • and 

(c) tbe position of floods and the conse-
quent damage to the crops reported from 
different State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM LAL 
YADAV) : <a> Yes, Sir. India Meterolo-
gical Department has forecast lood rainfall 
for 1988. Upto 27th July, all the States 
of the country except Arunachal Pradesh 
have received normal or excess rainfall. 

(b) Sowing and transplanting operations 
for the Kharif crops so far have proaressed 
timeJy, except in the case of Saurashtra 
region and West Rajasthan, where sowinl of 
groundnut and bajra were delayed. With 
the rains received during July, the situation 
in these regions also has now improved. 

(c) There are reports of floods in the 
river basins of Bhuriding and Brahamputra 
in Assam, Ohagra and Kosi in Bihar, Rapti 
in U.P., Tista in West Bengal, Godavari 
and Krishna in Andra Pradesh besides flash 
floOds in other parts of the country. Out 
of the normal cropped area of about 810 
lakb hectares, about 6.7 lakh hectares is 
reported to have been damaged due to 
floods. 

SHRI S.O. GHOLAP : This year the 
rains are very good and it is reported in the 
newspapers tbat good rains like this year 
were there only in 1 898 and not there-
after. In 1983·84 food production was of 
tbe order of 1 S 3 milJion tonnes. What is 
the target fixed for the production of food-
arains and o ilseed s, and what will be tbe 
additional production of foodarains because 
of the good rains this year ? 

SHRI SHYAM LAL YADAV·: What 
will be the profiuctlon, we cannot forecast 
immediately, but the taraet fixed for this year 
is knOWD. Tbe hone Mom ber knows, tbat 
the Prime Minister took a serious view that 
the level of production this year was not 
iocreasina aDd he hal fixed the taraet at 166 
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mi Uion tonDea of foodar.ins. for this year. 
that is for 1988-89. Out 01 this. 92.S0 
million tonDeS are targeted to be produced 
durin. kharif season. I think the rainfall 
hal been fairly good throuahout the country 
and it is bound to increase the production. 
w~ are sure to achieve this tar,et. 

SHRI S.G. GHOLAP : I have already 
stated that in the newspaper, it has been 
stated that we had good rains in 1988 only. 
I want to know whether it is a fact. What 
is the total loss estimated due to ftoods in 
different States? What is the aid sanctioned 
by the Central Government? What is tho 
number of d~aths due to ftoods ? 

SHRI SHY AM LAL Y ADA V : We are 
already dlscu.,iona thil lubject In areat 
detaitln the Houle and the dlscUI'loD is 
going on. We hive also informed tbe 
House the latest position which we have 
received. I do think the damage to the 
crop has not been very much. Just early 
crops, particularly in As~am, has been 
damaged. Otbrewise, sowing season has 
been go; ng on and rice plantation has also 
been going on. In some parts where kharif 
crop, bajra, maize was to be sowed has also 
been sowed. At present, we do not appre-
hend any high damage in any part of the 
country. 

So far as the deaths are concerned, we 
are receivang the information. Now, I do 
not have the information, I will suppJy it 
later. 

(Translationl 

SHRI BALKAVI BAIRAGI Mr. 
Speaker. Sir, the monsoons this year have 
been good and as a consequence the crops 
too are good but there had been drouaht in 
some areas for 2 to 3 years. The rainfall 
received in such areas created a new situa-
tion th at as soon as the seeds germinate 
they are infected with different diseases. 
In almost the whole of Malwa relion every 
crop has been inflicted with disease. In 
such a situation dobut is heins expressed as 
to whether the Government will be able to 
achieve its target. Through you I want to 
ask from the hOD. Minister whether the 
Central Government wiU make arranaements 
in co-ordination with tbe State Government 
to lave the crop. from ....... wltb tIM 

help ot the inlCtti~jde. iD tho country. Do 
you have any scheme to this effect? If 10. 
I would like to know the details thereof 10 
tbat I could inform the farmers accordinsly. 

MR. SPEAKER : Shri Bairagi ba s put 
a very lood qu~stion. Yesterday. I want 
to Ludbiana and came to know there that 
previousl)' you used to give 25 per cent 
subsidy in Punjab and aerial spray was done 
there. This time neither any subsidy has 
been given nor any arraoaemtnt for aerial 
sprey has been made. Who win be held 
responsible if the whole of cotton crops let 
destroyed? You must look into this 
because it is an extremely important quo-
stion. If we rafr to save a crop heina 
,rown in our country, it would be a draw-
back on our part. You must look into 
this matter. I have myself talked to tbe 
Governor 01 Punjab this morning this 
matter. 

SHRI SHYAM LAL YADAV : Mr. 
Speaker, Sir, whatever you said is very 
appropriate. If a disease spreads any pJace 
and no effort is made to check it, it will 
cause damage. We [have no information at 
prescnt that some sorts of diseases have 
spread. We ... (Int~rruptlo1U) 

SHRI BALKA VI BAIRAGI: Mr 
Speaker, Sir, I am givins the information ... 
(Interruptions) 

AN HON. MEMBER : We arc provi-
divina you the information .•. (Interruptions) 

SHRJ SHYAM LAL YADAV: You are 
aiving tbe information, and I am tcJJing you 
that we have aent one Government official 
to each State to take stock of the arran .. -
ments made with rcaard to availability of 
insecticides and steps taken to check diseases 
to the crops. They visited every State and 
held talks with the local officials. 

MR. SPEAKER : You sbould also loot 
into the matter with reaard to adulteration 
of pesticides. The pesticides-dealers indulge 
in a Jot of adulteration. They should be 
apprehended. 

SHRI SHYAM LAL YADAV: In 10 
far as I undentand, DO such orders have 
given on our part with regard 10 Punjab. 
However, I will leok into the matter aD4 
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ascertain the facts as to which level and on 
whose direction tbis bas been done. We will 
see to it that spraying of insecticides 
("'Ontinues as usual and any subsidy ... 
(Interruption,) 

MR. SPEAKER : You are awar~ of the 
situation in Punjab. You should tell us about 
Punjab. Do you know about the Punj ab 
situation or not 1 

SHRI SHY AM LAL Y ADAV : I will 
look into it and inform you accordingly. 
No reduction has been made in the subsidy 
provided to tne farmers. (fnlerfuplion~) 

SHRI BALKAVI BAIRAGI : Mr. 
Speaker, Sir, the farmers are being supplied 
old stock of pesticides whicb are of no use. 
It has been in use since the past 2 to 3 years. 
(InierrUpliolfs) 

[English] 

PROF. MADHU DANDAVATE: Sir, 
he is exercising his fundemen tal right of 
ignorance! 

(Trans/otiDn] 

MR. SPEAKER : That is why I have 
menticned it. These corrupt people indulge 
in such practises. Not to talk of pec;ticides, 
they do even hesitate in 8ivlng spurious 
medicines which kill the people. It is quite 
essential to look into this matter. Last 
year also people indulged in such prac-
tlsel. 

IEnglish) 

SHRI M. RAGHUMA REDDY : I 
shall confine to part (c) of the Question. 
As usual, In Andhra the floods have 
occurred during this year also. Has the 
Central Government received any report 
from the State Government of Andhra 
Pradesh requesting for immediate assistance'? 
If so, has tbe Government sent any team to 
Andhra Pradesh to asse~s the flood 
situation there? 

SHRI SHYAM LAL YADAV: There 
is no doubt they have sent an interim 
-memorandum. T think, onJy one or two 
days back we have received the memo-
raT.dum. That will be looked into. and 
some neccsaary steps will be taken. 

( 'lJotuu/atlon] 

MR. SPEAKER : Shri Jang_ Reddy to 
speak. You have come after a long time. 
What happened to you? 

(Interruptions) 

MR. SPEAKER: Today. he bas even 
taken off his coli are 

SHRI C. JANGA REDDY: I want to 
submit to the hon. Minister that 
the hone Prime Minister did achieve 
his taraet by stopping subsidy to 
Punjab and Andhra Pradesh. Instead of 
encouraging tbe farmers and increasing the 
amouDt of subsidy. it has rathtr been 
stopped. This will not do and you wHl 
not be able to achieve your target by 
scraping off this 25 per cent subsidy. 

SHRI SHY AM LAL Y ADA V : We will 
Jook into this matter which has been 
mentioned by hon Speaker, but no subsidy 
has been stopped. 

. SHRI SHANKAR LAL : Mr. Speaker, 
Sir, my submission is, that after a severe 
drought for the last four ye ars, Rajasthan 
has received rainfall this year and tbe 
farmers want to increase their agriculture 
production but they do not have resources 
to increase their production because their 
purchasiQg power has gone down due to 
the drought situation. Will the Govern-
ment gi~e them some special assistance (or 
purchaSing tractors, insecticides, fertilisers 
and seeds to enable them to increase 
agriculturaJ production? 

MR. SPEAKER: He is thinking about 
it. 

SHRI SHY AM LAL Y ADA V : We are 
looking into it. 

. MR. SP£AKER : Shri Shababuddin, 
wIll you speak about agriculture? 

SHRI SYE.D SHAHABUDDIN : 99 per 
cent people In my Constituency also are 
dependent on agriculture. 

SHRI ~ALKA VI BAIRAGI : Mr. 
s,e&ker, Str. today Shrj J\rjf Mohammad 
Khan is lillin.1m land. 
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SHRI SYED SHAHABUDDIN: It is 
me who is tillina liis land. (InterruptID"') 

Mr. Speaker, Sir, ,od alone knows 
whether the seed. provided to the farmer. 
after ftoods lut year were substandard 
or what they were. 

MR.. SPEAKBR: This is an outdated 
matter. 

SHRI SYED SHAHABUDDIN : I want 
to ask whether the National seeds Corpora-
tion has adequate reserve tnis year so that 
it may provide seeds to the flood stricken 
states when the demand comes from there. 
L aat year they had supplied the roodlrains 
under the name of high quality seeds by 
borrowing it from the F.e.I. on tbe ground 
1 hat the National Seeds Corporation doe, 
not have adequate seed stock. I want to 
ask the hone Minister whether he has made 
suffitient prepratioDs for this year. 

SHRI SHY AM LAL Y ADAV : So far 
as the first question is concerned, I want to 
say that it has already been debated in this 
House and reply too has been given after 
thorouah investigation. The intention was 
not that good quality seed should not be 
provided. It was told that the seed 
borrowed from F .C.I. was useful and it 
germinated well. The State Governments 
and the Central Government together 
prepared an estimate of the seeds req uired 
this year and according to that every State 
had as much seeds available with them as 
required by them. Adequate stock of seeds 
was available in Bihar for this year Kharif 
cultivation a~d no complaint has been 
received by us regarding the scarcity of 
iceds truns pfantation work of paddy has 
already been finished in Bihar. Therefore, 
I presume that there is no scarcity of It. 

MR. SPEAKER: Sbri Bairagi, have 
YOU ever sent an invl tali on to Shl'i 
Sbahabuddin '1 

SHRI BALKAVI BAIRAGI: I am 
sending bim the invitation to como here. 

(En,lishl 

Confereaee of State Miailten on 
WOlD.'. lJeyelopmeDt 

*127. SHRI MAliBNDRA SINGH: 
SHRI V. TULSlltAM : 

Will the Minister of HUMAN 
RESOURce DEVELOPMENT be pleased 
to state: 

(a> whether a Conference of State 
Ministers and Secretarie. dealing with 
Women', development was held in New 
Delhi on July 4 J 1988; 

(b) if so, what specific step. were 
considered and decided upon for women', 
development and to effectively curb crime 
against women includina dowry deaths; 
and 

(c) the rolJow-up action taken in this 
regard? 

THE MINISTER OF STA TE IN THB 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THB 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRlMATI MAR .. 
GARET ALVA) : (a) Yes, Sir. 

(b) and (c). A statement is liven below. 

Statement 

The State Governments endorsed the 
strategy for women's development contained 
in the draft National perspective plan for 
Women. The State Governments were 
urged to goar up their enforcement 
machinery to deal with crime. against 
women and help in meaningful implementa-
tion of the laws aimed at women's welfare 
and development. 

The draft National Perspective Plan is 
being finalized taking into account tbe view. 
of State Governments, State Social Wol-
fare Advisory Boards, voluntary oraanisa_ 
tions and representatives of womon'. 
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interests, ets. The state Governments have 
to take follow up action io reprd to 
effecti'YeJy curb crime. against 'Women in 
cooperation with the voluntary organisations 
and women' s groups. 

(Translation) 

SHRI V. TULSIRAM : Mr. Speaker. 
Si r t the Government is doing a lot for the 
welfare and development of women and 
many laws have been enacted in this reaard. 
But these laws are not implemented. 
Despite enactment of the Sati Preventi on 
Act, Sa ti practice still continues. A number 
of 10 called Shankracharya are emerging. 
Merely enacting Jaws win not serve the 
purpose. There is an urgent need to 
implement these laws. What is the 
Government doinl in this regard 'I Girls 
are beiDa sold in the hands of anti .. social 
clements. There are many reports of 
dowry deaths these days. What a coinci" 
dence that a gas stove explodes on1y when 
a daughter in law enters the kitchen. It 
does not eXJ)lode when somebody elso is in 
the kitchen; Why is it so? The main 
reason behind this is greed for dowry. 
Therefore. I would like to submit that 
merely enacting laws will be of DO usc. 
What is tbe Government doing to implement 
them? What step is being contemplated 
in this regard by the Government ? 

I English) 

SHRIMATI MARGARET ALVA: 
Sir, I am prepared to answer his question 
but this question was filed specifically about 
the meeting of the ministers from the States, 
what was discussed and wb. t were the 
programmes which were SUllcsted ..... . 

(InterruptionJ) 

Sir, I do agree, tbat one of the subjecta 
which was discussed was the need for 
mobilising the machinery for implementation 
of proarammes for women, includina the 
prevention or atrocities on women. I may 
be criticised in places for saying so, but 
I want to repeat again tbat the implementa .. 
tion machineries are with the State Govern-
ments. I can onl y call for meetina of the 
Ministers in charge in the States. appeal 
to them and request them to strengthen tho 
machinery 10 that we can altogether provent 

these atrocities and work for tbe improvo'" 
ment of tbe status of womell. I bave DO 
other 10 except to appeal to the State 
Governments to cooperate to aet up the 
ftunily courts. Andhra Pradesh hu not 
yet done so, man y States bave not dono 10 

(Int~rruptlons) 

SHRI M. RAGHUMA REDDY : Sir, 
why does sbe say only Andhra Pradesh ? 

SHRIMATI MARGARET ALVA 
Because the Member is.. from Andhra 
Pradesh. I am requesting him to use his 
good offices with his administration and 
help us in implementing the legislation 
which is passed by the Central Laai5lature. 

SHRI M. RAGHUMA REEDY: Sir. 
whenever the Minister gives an answer, 
Andhra Pradesh is always referred to. 

IT rllns/al ion) 

MR. SPEAKER: She is your neighbour. 
Don't the neighbours have love for each 
other? 

SHRI V. TULSIRAM : The Central 
Government did not leave any room for us 
to put pressure on our State Government, 
as it is already suffering from the pressuro 
put on it by the centre. Wbat more 
pressure can we put? (Interruptions) But 
remember one thina we ar~ not aoing to 
submit to these pressures. 

Mr. Speaker, Sir, education ia. 
must for all women if we want to 
emanicipate them and provide them equality 
of status. The hone Minister is also aware 
of this fact. More Universities should be 
opened so that women can get cducatioD 
easily and be self-dependant. earn a Iivin8 
and save themse Ives from dowry seekcn. 
and death. What steps does the bOD. 
Minister propose to take in this regard. 

The Padmavati Women Univerllty 
was inaugurated by our Chief Minjster Sbri 
Ramarao three years ago but it has not 
been recognised by the UGC so far. Would 
the bon. Minister take steps to pt it 
recognised by the UOC? As this question 
il related to women.. this work should be 
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done and we s houJd also be assisted in 
similar endea vours. I would like to know 
whether etTorts would be made in this 
resard. 

MR. SPEAKER: This is not relevant. 

SHRIMATI GEETA MUKHERJEE: 
Sir, from the Statement it is clear that the 
national perspective plan up to 2000 A.D. 
is in the process of finalisation. Naturally, 
being a Member of the Committee I am also 
aware of it. So, J would like to know from 
the Minister whether she il aware that a 
number or women'. organisations have 
requested for a national debate to receive 
the adoption of the plan finalJy considerin& 
the fact that surely this plan will have very 
important recommondations and the imple-
mentation would be the biggest problem 
and the most important component will 
be a campaign among the public, State 
Governments and an other agencies and all 
people. I would like to know whether the 
Minister would consider to have a really 
national debate on the perspective plan so 
that it is backed up by our very wide 
awareaess for the real implementation of the 
perspective plan. 

SHRIMATI MARGARET ALVA: Sir, 
tbe hon. Member is aware of the various 
stages through which the plan has gone and 
in fact it was presented for a full discussion 
also at tbe national committee on women 
of which tbe hOD. Member is also a 
Member. 

Sir, we do agree tbat there must be a 
general debate and I would like to tell the 
Member that there were just five 
organisations which, in a joint statement, 
called for a national debate. In fact, after 
that we have had a two-day meeting with 
representatives of voluntary organisations 
rroro all over the country to whIch about 
6S organisations were invited. They have 
made very valuabJe suggestions which the 
core Group has considered and incorporated 
as far as possible. There have allo been 
discussioDs at various levels including with 
Chairpersons of the Stato Social Welfare 
Boards. We have had diSC\lssioQS recently 
in the meetibl of Ministen in cbarao of 

women's develQpment in the States, and I 
am alad to state tbat aU the States had 
unanimously endorsed the recommendations 
in the plan without any objection and 
therefore, Si r, I would like to say that we 
have made the document public, we have 
called for recommendations, amendment. 
and whatever comes to us we are prepared 
to incorporate and chanae a accordina by. 
It was only a draft plan which we presented. 
Before it is finalised, we are also ,oing to 
have a meeting with aU women Members 
(If Parliament so that they also would be 
able to Buide us before it is finalised. 

(Trails/at/on) 

MR. SPEAKER:::: wanted to allow 
only lady Members to make that rcst or 
the supplementaries but now I would make 
an exception for Dr. Dhillon. 

DR. G. S. DHILLON: Mr. Speaker, 
this question is about women and a woman 
is the Minister of this Department. There 
is no Minister in the CabInet from Punjab 
and the officers are rUDning the State there. 
I would like to know that is thc progress of 
women development ia Punjab. 

(English] 

SHRIMATI MARGARET ALVA: Sir, 
I can assure tbe hon. Member that the 
women of Punjab are far ahead of womcn 
in many parts of the country in many 
r\lspects. 

[Translation) 

DR. G. S. DHILLON : rAy question 
has not been replied. Should I take It that 
the hon. Minister knows everythiol ? 

MR. SPE:AKER : She hu replied to it 
indirectly. • 

KUMARI MAMATA BANERJEE ! 
Mr. Speaker, Sir, it is a matter of sham. 
that thrcc sistors committed suicido in 
Kanpur a few days back because their 
father could Dot afford to malTY them 
off. It is very unfortuDate also. SimilarJy. 
a father of ~ dauabters committed 
suicide last IND.Y iQ OUt Stat.e. Sua. 
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tbinas are unfortunate. The Government 
bu enactcd many laws to chock such 
incidents. I would sugaest that the Govern-
ment should provide loans and job on 
priority basis to those unemployed youths 
who are ready to marry poor lirls without 
taking dowry. This is a serious question. 
The dream of a poor lirl sbatters because 
of dowry demand, and we are holplcss .•. 

MR. SPEAKER : Mamataji. Kindly, 
put tbe question. 

KUMARI MAMATA BANERJEE: I 
would urae tbe Government to formulate a 
scheme wherein those unemployed youth 
who come forward to marry lirls without 
takins dowry should be provided jobs 
on priority basis. 

(English I 

SHRIMATI MARGARET ALVA : I 
would only like to tell the hone Member 
tbat we are very much in the process of 
telling YOUDg women tbat marri.so is not 
tbe only course open to tbem. They should 
be educated; they should be able to look 
after themselves-like the hOD. Member 
who bas proved wbat a woman can achieve 
by pursuing a career 00 ber 0'110, 

(lnlerrupllons) 

KUMARI MAMATA BANERJEE: It 
It is not a simple question, Sir. 

(Interruptions) 

PROF. MADHU DANDAVATE 
Minister, don't live ber wrona advice I 

I TrDn.flotion) 

SHRIMATI USHA CHOUDHARI : 
Mr. Speaker, Sir, very little time is devoted 
on this a\lbject in the House. I am alad that 
the hOD. lady Minister has taken it very 
seriously. I want to ask the Minister 
whether the discussion in the House 00 this 
subject would lead us to any solution to the 
problem? Demand of dowry and dowry 
deaths have 'becomo very common now 8 
days. It has become a atreet talk. Despite 
enactment of many lawl for women, the 
problem of dowry is usumina serious dimen-
sion day by day. Dowry is asked ill caso 

of educated airls also. If a survey is 
conducted in this rcprd in all the States you 
will aet the reply. You can find out the 
number of bride-burning cases from hos-
pitals and courts. This can be checked only 
when a detailed study is made in this regard. 
I would like to know whether such a survey 
would be conducted and the proposal for 
a family court is beinl considered 1 

(English) 

SHRIMATI MARGARET ALVA: Sir, 
we are constantly giving instructions to the 
State Governments. But there is nothing 
mucb that we ~D" 

SettlDI up of food and Vegetable 
Proce8liol UDlts to Cbeek 

Loss ia Tranalt 

* 128 SHRI TEJA SINGH DARDI : 
SHRI K. KUNJAMBU : 

WilJ the Minister of FOOD PROCE. 
SSING INDUSTRIES be pleased to state : 

(a) the estimatelt annual production of 
vesetabIcs and fruitllD the country; 

(b) whether due to climatic and other 
reasons fruits and vegctables do not reach 
the consumer in good condition and a large 
quantity of these items perisb in transit; 

(c) if so, whethcr Governmcnt propose 
to Ie up a network of fruit and vegetable 
process ina units at various places with a 
view to check this avoidable loss; and 

(d) if so, the dctails thereof, State-
wise ? 

fE",/uhl 

THE MINISTER OF STATE OF THF 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER) : 
<a) to (d). A statement is liven below. 

Statemeat 

(a) It is estimated that about 23 
million tonnes of fruits and 43 million 
tonnes of veaetablcs arc produced annually 
ia the CouDtr;y. 
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(b) It is estimated tbat about 2S to 30 
per cen t of the total production of fruits 
and vesetables go as post-harvest handling 
loss. 

(c) and (d). FoI1owing initiatives have 
been taken by the Government for develop-
ment of the fruit and vegetable processin8 
industry: 

(1) 

(2) 

(3) 

Modern Food Industries (India) 
Limited, an undertaking of the 
Ministry. bas diversified into fruit 
and vegetable processing. A sepa-
rate Corporation viz. North 
Eastern Regional Aaricultural Mar-
keting Corporation haa been set up 
at Guwahati to promote the mar-
keting and processing of fruit and 
vegetables grown in that region. 

There is Plan scheme to give finan-
cial assistance to State Governments/ 
Cooperative Undertaking for deve-
lopment of fruit and vegetable 
processina units. 

Rcqui rement of industrial licensing 
under the Industries (Development 
and Regulation) Act bas been 
dispensed with except in certain 
cases. 

(4) In order to facilitate modernisation 
of tbe industry. import of certain 
items of machinery and equipment 
has been placed under Open 
General Licence. Import duty on 
certain items of machinery/equip· 
ment and pl'ckagin8 material bas 
also been reduced. 

(5) Incentives arc provided \0 promote 
the export of Cruit and vegetable 
products. 

(6) In the Budget for 1988-89. conce-
ssions in customs/excise duty have 
been given in respect of various 
items of fruit proceslins 
machinery and finished fruit and 
vegetable products. 

(7) A separate Ministry for Food 
Prace.sing IDdustries bal been 
Qrcat04 with a view to cbcck tllil 

1018 by encouraaiol sctting up of 
fruit and vegetable processiDg 
units in thc small/me dium/la rgel 
cooperative/State etc. sectors near 
tbe producina centres and other 
places. 

SHRI K. KUNJAMBU : Sir. is it a fact 
that the fruit processing units under the 
Ministry are makin8 ]OSI every year '1 If so, 
the causes of this loss and the steps taken 
to improve the working of these units. 

SHRI JAGDISH TYTLER : Sir. as rar 
as the Central Government is concerned, we 
have Modern Food Industries which arc 
not making loss. But I would like to 
inform the hone Member tbat the total 
number of FPU licences we have issued in 
1987 was 3496 with the installed capacity 
of 5.56 lakh tonnes. We are only produc-
iDg 2.10 lakb tonnes. That means, the 
plants are not utilising their own capacity. 

SHRI K. KUNJAMBU : The statement 
lays that the Government will encourage 
the setting up of fruit processing units in 
thQ State Sector. I want to know whether 
there is any propolal to set up suc.h units in 
Kerala in the near future. 

SHRl JAGDISH TYTLER : Kerala hAS 
already got about 224 units-II in the 
larae-scale ; 17 in the Small Scale sector 
and another 11 in the aided Small-Scale 
and Cottage industries ...... (Interruptions) 
Let me answer this question please. At 
present, Kerl'la produces pineapple, coconut. 
Cashew-apple, banana and jack-fruit. Even 
the in'talJed capacity for the total pine-
apple is Dot availablo at this time aDd fruit 
macbineries are not workina. They have to 
get right rrom Tripura. So, Government 
haa no intention of opening up any more 
units. We would like to help as much as 
possible to see tbat the fun utility of the 
exiating units is fulfilled. 

SHRI THAMPAN THOMAS : These 
vegetables and fruits are very much required 
in the Gulf countries and there is export 
possibility especia 11y from the areas where 
these are 8rown i.e. in Kerala and Kama-
taka. Is there any prOgramme for the 
Government to export larse-scale veptables 
and fruits to ocar-b), COUDtries and if 80 
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wbat are they? I would like to know the 
detail •. 

SHRl JAGDISH TYTLER: I would 
Uke to inform the hOD. Members that we 
produce about 23 million tonnes of fruits-
this is a rough figure, subject to correct-
aDd 43 miUjon tonnes of vegttables. I 
would . like to inform the House that 25 to 
40 per cent is the loss we have on these 
crops. and 25 to 30 per cent is the total 
production of fruits and vegetables which go 
on post-h arveating tending loss. It is rough-
ly equal to about Rs. 5000 to 6000 crores 
a year. This Ministry has been specifically 
created to see that we have a chain of cold-
storage facilities, we have to see that we get 
foreign technology to our country and we 
have to get new hybrid seeds so that every-
thina possible is done. We have asked the 
Finance Minister certain things and he is 
coming out with the proposal. They should 
allow a lot of concessions. I would like to 
give some examples. For instancc, I visited 
with the Prime Minister Turkey. Previously 
they were importing fruits and vegetables, 
Wi thin four years, today they are exporting 
worth 1.5 billion dollars of fruits and 
vegetables and one binion poUars worth of 
hybrid seeds. Turkey is a country with a 
population of 50 million people and hardly 
there is any fresb land. In our country, 
everything is possible and we have got 
facilities but we are not even exporting one 
per cent of the total export. We will make 
sure ... 

Mr. Speaker : That is why we have you 
here today. We can produce much more 
than to times, 20 times. 

SHRI JAGDlSH TYTLER : Yes. That 
is why, this Ministry has been created. We 
will make sure everything possible i. done 
to see that we will also export. 

SHRI V. SOBHANADRE ESWARA 
RAO : It is very heartening to learn that 
Japan is willing to buy fruits and vegetables 
from our country. Recently, in a meeting 
held between the Indo-Japan Business 
Cooperatiun Committee in Tokyo, they have 
taken a decision to this effect. I would 
like to know from the hone Minister wbe-
ther the Government is thinkiDg of settina 
up facilities fot do-iDfectatiOD of DWlIOCI 

and other fruits and veaetablcs throuah 
vapour heat treatment process at Delhi, 
Madras and Bombay. My question to tbe 
hone Minister is whether such facilities will 
be provided at Vishakapatnam also because 
Andhra Pradesh produces a lot of mangoes 
grapes and other fruits and vegetables in a 
larse scale. I would req uest the Minister to 
consider this and set up such faciJitjes at 
Visbakapatnam also in the near future. 

SHRI JAGDISH TYTLER : I will 
consider this proposal. Yo u also please 
write to me because we would like to do 
everything possible if we can help the 
growers and farmers. 

WRITTEN ANSWERS TO QUESTIONS 

(.english) 

Supply of Quality Fertilizers Pesticides 
to Farmers 

·122. SHRI BALASAHEB VIKHE 
PATIL : Win the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether any guidelines have been 
issued by his Ministry to the States to ensure 
the supply of quality fertilizers and pesti .. 
cides to farmers for augmenting agricultural 
production; 

(b) if so, whether State Governments 
have also been asked to see that the farmers 
get these inputs in correct measures while 
buying them ; and 

(c) if so, the broad features thereof? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) : (a) and (b). Yes, 
Sir. 

(c) The State Governments have been 
requested to activise their enforcement 
machinery, ensure maximum utilisation of 
analysing capacity of testing laboratories 
and take vigorous follow up action. 

Capitation Fee in Technical Institutions 

*123. SHRI PARASRAM BHAR .. 
DWAJ: Will the Minister of HUMAN 
RESOUR.CE DEVELOPMENT be pleased 
to state ; 
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(8) whether Union Government have 
uccived any complaints regarding certain 
technical and professional institutions 
charging capitation fee even after the 
enforcement of the All India Council for 
Technical Education Act, 1987; 

(b) if so, the details thereof; and 

(c) the action taken against the erring 
institut:ons ? 

THE MINIS fER OF HUMAN RE .. 
SOURCE DEVELOPMENT (SURI P. SHIV 

. SHANKER) : (a) to (c). No such complaint 
has been received after the All India 
Council for Technical Education Act, 1 987 
has come into force. However, the question 
of curbing commercjalisation and devising 
an alternative system to involve private and 
voluntary effort in the development of 
technical education was considered by the 
All India Council for Technical Education 
at its meeting held on 6th July. 1988. The 
Council decided to refer the question to 
its Executive Committee to examine the 
same in details and make recommendations 
for its consideration. 

(Translation] 

Depletion in Soil Fertility Due to Plan. 
tation of Foreign Vegetation 

*124. SHRI KAMLA PRASAD RAWAT : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government arc aware that 
plantation of some foreign vegetation has 
caused depletion in soil fertility in the 
country; 

(b) if so, the details of such vegetations; 

(c) whether Government propose to take 
steps to ensure that such foreign vegetations 
are not grown in tbe country ; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefore? 

THE MINISTER OF AGRICULTURE 
(SHill BHAIAN LAL) : (a) No, Sir. 

(b) to (c). The question does not 
arise. 

(EngU,hl 

News ItelD Captioned uGovt. Ul'led to 
Ban Use of Pesticides" 

*129. SHRI M. RAGHUMA REDDY: 
SHRI C. MADHAW REDDY: 

Will the Minister of AGRICULTURE bo 
pJeased to state : 

(a) whether Government's attention has 
been drawn to the news item appearing in 
"The Hindustan T;mes" dated 1 5 June. 
1988 under the caption "Govt. urged to 
ban use of pesticides" wherein it is stated 
that advanced countries including the United 
Kingdom and the United States have banned ~ 

the use of pesticides like AJdrine, BHCI 
Luidane. DDT, Dieldrin; Endrin and 
fIeptachlor, but India is still using most of 
them; 

(b) if so, the reasons thereof; 

(c) the extent to which these pesticides 
have proved harmful ; 

(d) whether Government propose to ban 
the use of these pestiCides in the country; 
and 

(e) jf not, tbe reasons therefore? 

THE M1NISTER OF AGRICULTURB 
(SHRI BHAJAN LAL) : (a) Yos, Sir. 

I 

(b) to (e). The Government of India in 
August 1984, constituted an Expect 
Committee to examine the utility in IDdia 
of pestic; des banned or phased out or 
restricted in use in developed countries and 
give suggestions for safer substitutes. Tho 
Committee has submitted its reports on 
aldrin, DDT, BHC, dieldrin, chlordane, 
heptachlor and EDB. The use of BHC hal 
been restricted at its pre~Dt level. The use 
of Dieldrin bas been restricted to locus. 
control in scheduled desert area. only. 
Endrin hal already been phased out in India. 
The reports OD DDT, aldrin, dieldrin , 
chlordane, heptacblor and BOB are under 
examinatioD. 
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Supply of Milk and lkItter to Maharasb-
tra by National Dairy Development 

Board 

*130. SURI BANWARI LAL PURO-
HIT: 
PROF. RAM KRISHNA MORE : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether the National Dairy Develop. 
ment Board (NDDB) has been supplying 
butter and milk to Delhi and Calcutta; 

(b) if so, since when ; 

(c) w~ether Maharashtra Government 
has also urged the National Dairy Develop· 
ment Board to supply 4500 MT·s of milk 
powder and 2500 MT's of white butter to 
the Maharashtra State ; 

(d) if so, the action taken by the 
NDDB; 

(e) whether Maharashtra Government 
has also requested the Union Government 
to allow them to import milk powder and 
butter if the NODB did not suppJ y these 
items to them ; and 

(f) if so, the action taken by Govern-
ment in the matter? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) and (b). 
National Dairy Development Board (NOD B) 
does not supply milk to Delhi and Calcutta. 
However, the NODB (erstwhile Indian 
Daily Corporation) has been supplying 
dairy commodities to the metro dairies of 
of Delhi and Calcutta since 1970 for 
recombination purpose to suppJement local 
milk supply. 

(c) Yes, Sir. 

(d) The matter is under consideration. 

(e) Yes. Sir. 

(f) In view of the position at (d) above 
tbe question of import poes not arise at 
this staae. 

Land SlidioK Accidents 

~131. SHRIMATI PRABHAWATI 
GUPT A : Will tbe Minilter of AGRICUL-
TURE be pleased to state : 

<a> the number of land sUding accidents 
during the last two years in the country: 

(b) the names of places and the number 
of persons died and injured in tbese 
accidents; 

(c) the precautionary measures taken in 
this regard to protect the lives and property 

. or the peopJe ; 

(d) whether any research bas been 
conducted to minimise land sliding; and 

(e) if so, the details thereof? 

THE MINISTER OF AGRICULTURE 
fSHRI BHAJAN LAL): (a) to (e). A 
Statement is given below. 

Statement 

(a) and (b). Only the State Government 
of Sikkim reported damages due to land 
slides during 1 986 and 1 981 and the details 
are as under : 

(1) Name of Places; Shingshore, Bega 
in West Sikkim, 
Chamari and Hari 
Khola, Sirwani in 
East Sikkim, Lan-
they Kho]a. Nan-
gaD Bangba in 
North Sikkim and 
Sad a Phantam, 
Tarku in South 
Sikkim. 

(2) No. of Persons: 65 
died. 

(3) No. of Pertons: 125 
injured. 

(c) Since landslides occur sporadically, 
it is difficult to anticipate and take effective 
precautionary Dle&sures. However, the 
implementation of various land development 
schemes and other measures such as terrae-
in.. slope cuuinl, erection of retainina 
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waUs, providing water drains and protec-
tive works like plantations undertaken under 
various schemes minimise the damage. 

(d) and (e). Engineering Geology Divi-
sion of the Geological Survey of India 
carries out study of landslides and slope 
instabilUy. Investigations of specific land-
slides and instability of slopes along rail 
and road alignment are carried out as per 
requests of sponsoring authorities like 
Border Road Organisations, Railways, State 
PWDs. etc. 

GuideIiDel for Private Engineering 
Colleges 

*132. SHRI SYED SHAHABUDDIN: 
SHRI JAGANNATH PATT-
NAIK: 

Will the Minister of HUMAN RESOU-
ReE DEVELOPMENT be pleased to 
state : 

(a) whether Government propose to lay 
down suitable guidelines for the State 
Governments to regulate the establishment, 
recognition and affiliation of private 
engineering colleges; and 

(b) if so, the various aspects on which 
these guidelines are to be given? 

THE MINlSTER OF HUMAN RESOU-
ReE DEVELOPMENT (SHRI P. SHIV 
SHANKER) : (a) Yes, Sir. The new Statu-
tory All India Council for Technical Educa-
tion shall be required, under the Act, to lay 
down the necessary guidelines. 

(b) The various aspects on which guide-
lines shall have to be given, afe -

•. Courses; 

b. Curricula: 

c. Physical facilities; 

d. Instructional facilites; 

e. Staff Pattern: 

f. Staff qualifications; 

I. Quality instructions; 

h. Assessment; 

i. Exa.minations; 

j. Starting of new technical institutions; 

k. Introduction of new technical courese 
or Programmes in existing institu-
tions; 

J. Grant of ch arter to professional 
bodies or institutions; 

m. Grant of autonomy to technical 
institutions; 

n. Admission of students; 

o. Preventing commercialisation of 
technical education; and 

p. such other functions as rna y be 
prescribed. 

Vacaucies in Delhi Regoin of' Kendriya 
Vidyalaya Sangatban 

*133. SHRI MUHIRAM SAIKJA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of vacancies, category 
and subject-wise, in Delhi region of 
Kendriya VJdyaJaya Sangathan as on 1 ApriJ 
1988; 

(b) the details of vacancies category and 
subject-wise filled up in April-June,. 1988; 
and 

(c) the reasons for delay in filling up 
the remaining vacancies? 

THE MINISTER OF HUMAN RESOU-
RcE DEVELOPMENT (SHRI P. SHIV 
SHANKER) : (a) to (c). A statement 
g!ving the details regarding the vacant posts 
of teachers in the Kendriya Vidyalayas of 
Delhi Region as on 1.4.1988, the vacancies 
filled up during April-June, 1988 and the 
present position in regard go to filling up 
the vacant posts if given below. The action 
to fill up the posts has been taken in all 
the cases except in 1 case wherein action 
can be taken only after vacation of the 
stay order by the court. 
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RevilloD 01 Rates of Fellowship of 
Research Scholar. 

*134. DR. T. KALPANA DEVI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(8) whether Government have revised 
the rates of feJlowship of senior research 
fellows in Central agricultural institutions; 

(b) jf so, the details thereof; 

(c) whether Government propose to 
revise the rates of junior fellowships also; 

(d) if so, tbe details thereor ; and 

(e) if Dot, the reasone therefore ? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) : (a) Yes, Sir. The 
rate of leAR Senior Research Fellowship 
has been revised with effect from 1.4.1987. 

(b) The rate was revised based on the 
guidlines issued by the Government of 
India through the Department of Science 
and Technology. The rates are Rs. 18001 
p. m. for the first two years and Rs. 21001 
p. m. for the next 1-1-1/2 years. 

(c) to (e). The proposal for revision of 
rate of junior fellowship is under conside-
ration of the Government. 

Estimated Targets for Foodgralns 
Production 

.135. SHRI G. S. BASAVARAJU : 
SHRI H. B. PATIL: 

Will the Minister of AGRICUL TURB 
be pleased to state : 

(a) the estimated production of food-
l1'ains this year following good monsoon in 
various parts of the' country ; 

(b) the targets fixed for each State and 
the estimated production there apinat ; 

(c) tbe names of the States which are 
Dot likely to achieve the targets on account 
of scanty ra ins; and 

(d) the remedial mealures proposed to 
be taken in those States to achievo tbo 
taraets '1 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) : (a) It is too early 
to indicate the estimated production of 
foodgrains for 1988·89. 

(b) A Statement indicating the taraets 
fixed for each State is given below. 

(c) Normal to excess rains have been 
received during the current soutb-west 
monSOOD season so far in the country. Th. 
prospect of kharif production is good. 

(d) Does not arise. 

Statement 

Statewise Targets of Production of Food-
Grains 1988.89 

State Targe, 
(Million tonnes) 

Andhra Pradesh 11.47 
Assam 3.43 
Bihar 11.90 
Gujarat 5.69 
Haryana 8.52 

Himachal Pradesh 1.17 

Jammu and Kashmir 1.33 

Karnataka 1.20 

Kera]a 1.16 

Madhya Pradesh 16.39 

Maharashtra 10.80 

Manipur 0.37 

MegbaJaya 0.15 

Nagaland 0.14 

Orissa 7.27 

Punjab 18.21 

Rajasthan 9." 
Sikkim 0.09 

Tamil Nadu '.41 

Tripura 0.40 
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Uttar Pradesh 

West Bengal 

Arunachal Pradesh 

Mjzoram 

Goa 

Total : ALL INDIA 

33.30 

9.98 

0.19 

0.06 

0.19 

166.57 

Decisions taken by all Iodia Council 
for Tecbnical Edualtion 

*136. SHRI SHARAD DIGHE : 
SHRI K. RAMAMURTHY : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the main decisions taken by the All 
India Council for Technical Education in 
the meeting held on 6 July, 1988; 

(b) whether it has been decided to set 
up a national board for accredjta~ion or a 
quality Control board for technical 
education; and 

(c) if so, when such a board will be set 
up and what would be its maio functions? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. 
SHIV SHANKER): (a) to (c). The main 
decisions taken by the All India Council for 
Technical Education in its meeting heJd on 
6th July, 1988 pertain to assignment of 
functions to its Executive Committee; 
authorisation of the Chairman to nominate 
remalDlDg members on tbe Executhe 
Committee, set up Boards of Studies and 
Regional Committees; and referring draft 
regulations of the Council and schedule of 
administrative and financial powers to the 
Executive Committee for finalisation. The 
CO\lncil also approved the establishment of 
All \India Board of Technical studjes for 
pharmaceutical educati on and the est~blish· 
ment of National Board of Accreditation. 
The Council rurther decided to refer to its 
Executive Committee the draft documents 
on a number of other impor~nt issues 
including norms and guidelines on admission 
and fees levels; constitution aud fqQCtions 

of tbe Board of Accreditation and consti-
tution and fUDctions of the Board of 
Pharmaceutica I Education to examine the 
same in detail and take decisions on its 
behalf. 

Proposal for Floating of Higbway 
Bonds 

*137. SHRI ANANTA PRASAD 
SETHI: Will the Minister of SURFACE 
TRANSPORT be pleased to refer to the 
reply given on 19 November, 1987 to 
Unstarred Question No. 1 842 regarding 
bonds to raise additional resources for road 
network and sta te : 

(a) whether the proposal for floating of 
road bonds for augmen ting the funds for 
development and maintenance of National 
Highways has been finalised; and 

(b) if so, the details thereof including 
the terms and conditions, interest rates 
etc.? 

THE MINISTER OF STATE OF TBE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) (a) No, Sir. 

(b) Does not arisc. 

Surplus Workforce in Satl Pla"ts 

*138. SURI MQHD. MAHFOOZ ALI 
KHAN: Will the Minist~r of STEEL AND 
MINES be pleased to state : 

(a) the percentage of the workforce with 
the various integrated steel plants of SAIL 
in the country which is surplus (Plant-wise) 
and the annual expenditure incurred on tbe 
surplus workforce; and 

(b) the manner in which Govornmont 
propose to put the surplus manpower to 
optimum use 1 

THE MINISTER OF STBEL AND 
MINES (SHRI M.L. FOTEDAR): (a) In-
house studies by tbe Industrial Engineering 
Department indicate a roQ&h estimate of the 
,prcscnt $urplul workforce and cxpenditure 
00 it during 1987-88 al ; 
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Bhilai Steel Plant 

Durgapur Steel Plant 

Rourkela Steel Plant 

Bokaro Steel Plant 

HSCO 

Percentage Expenditure 
of in 1987-
Surplus 88 
workforce ----
---- (In Rs. 

crores) 

4 10.11 

5 6.54 

2 2.55 

3 5.96 

8 8.18 

(b) After accounting for retirements; the 
surplus manpower will be retrained and 
redeployed to new areas of work to meet 
the requirement of improved technological 
practices. 

Development of Western Ghats in 
Karnataka 

*139 SHRI V.S. KRISHNA IYER : 
SHRIMATI BASAVARAJESH-
WARI: 

Will the Ministt:r of ENVI RONMENT 
AND FORESTS be pleased to state : 

(a) whether a Rs. 212 Crore project for 
protection and development of forests in 
Western Ghats has been forwarded to 
Union Government by the State Govern-
ment of Kamataka; 

(b) if so, the details thereof; 

(c) whether Union Government propose 
to auist the State Government in this 
reaard; and 

(d) if so, the details of the assistance 
likely to be provided? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS lSHRI Z.R. ANSARI): 
(a) No Sir, 

(b) to (d). Do not ariJe. 

News-lt~JD Captioned "Credit SysteDl 
Helping Rural Rich" 

*140. SHRI MANIK REDDY: 
SHRI SUBHASH Y ADA V : 

Will the Minister of AGRICULTURE 
be pJeased to state : 

(8) whether Government'S attention has 
been drawn to the news-item captioned 
·'credit system helping rural rich" appearill8 
in the Financial Express dated 20 June, 
1988 wherein it is stated that bankins and 
co- operative credit system in most of the 
States has failed to relieve the rural poor 
from a stranglehold of money lenders; 

(b) whether Government propose to set 
up specjal institutions for provjdjng credit 
to smaller pea san ts; and 

(c) what other measures are contem-
plated to ensure that banking and co-
operative credit sYltem in the country 
actually helps the needy rora] poor? 

THE MINISTER OF AGRICULTURE 
(SHR} BHAJAN LAL) : (8) Yes, Sir. 

(b) and (c). Disbursement of agricultural 
credit through existing credit institutions 
has been increasing over tbe years. The 
total disbursement rose from Rs. 8 8S .16 
croles in 1970· 71 to Rs. 9644.46 crores 
in 1987-88. More and more banking and 
co-operative institutions are being opened in 
the rural areas to meet the credit 
requirements of the rural poor. 

Development of New Metals 

1202. SHRI CHINTAMANI JENA : 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether new metals similar to the 
natural onces like gold, silver and iron 
could be developed artificia1Jy in the 
laboratory through their atoms according to 
research made blot the Indian Institute of 
Technology, Kharagpur; 

(b) whether such man-made metals 
could be more effective and stroDler than 
their IlAtural counter-parts; 
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(c) whether any experiment bas been 
made in this regard; 

(d) if so, the details thereof; and 

(e) whether Government would consider 
to develop such metals to meet the shortage 
of natural metals in view of their ever 
increasing demand? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (d). No Sir. 
Howe~er according to the research 
co.ducted at Indian Institute of Technology, 
Delhi thin films of suitable materials , . 
deposited on metals can have physical 
appearance of specific metals like gold and 
silver. Such coatinss are more effective and 
have mechanical hardness higber than the 
conventional metals. These coatings have 
been deposited by thin films deposition 
processes like magnetron sputtering and 
activated reactive evaporation. 

(e) No process in available for 
developing new metals at this stage. 

SAARC Study for protection and 
Conservation 01 Environment 

1204. DR. B.L. SHAILESH: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(8) whether the scope and methodo logy 
for the proposed study for protection and 
conservatIon of the environment of SAARC 
countries was discussed by environmental 
experts from seven countries at their meeting 
held in Kathmandu during June, 1988; 

(b) if so, the outcome thereof; and 

(c) whether any fund is being raised for 
tbe purpose and if so, India's contribution 
thereto "I 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : (a) 
The scope and methodology for the proposed 
study for protection and conservation of the 
environment of SAARC countries was 
discussed by CDvironmental experts from 

seven countries at their meetinl held in 
Kathmandu from July 13th to 15th, 1988. 

(b) It was decided tbat, in the first 
instance. the problems would be studied at 
national level, in a common format, Based 
on these studies, areas of regional concero 
and studies required at a regional level 

~ 

would be identified. These would be pre-
sented to the SAARC summit for considera-
tion and decision. 

(c) No, Sir. 

Lime-Stone Quarrying iu DherBdun 

1205. SHRI PIYUS TIRAKY: Will 
the Minister of ENVlRONMENT AND 
FORESTS be pl(8sed to state: 

(a) whether rapid increase in construc-
tion activities has threatened ecology or 
Dehradun; 

(b) if so, the details of the forests 
denUded on account of lime-stone quarrying 
and other construction activities; 

(c) whether ground water level in 
Dehradun has gone down rapidly; 

(d) jf so, the details thereof; and 

(e) the action taken to save the ecology 
of Dehradun ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) Increase in construction activity has 
resulted in some adverse impacts on the 
environment. 

(b) The lime stone quarrying and other 
construction activities have resulted in 
denudation of forelts in the area. The 
actual extent of denudation has not been 
assessed. 

(c) and (d). The extraction of limestone 
through quarrying opera tions has adversely 
affected tbe ground water levels due to the 
following reason. : 

(i) The limestone is a natural aquifer 
and quarrying operations disturb 
this aquifer thereby reducing the 
ground water levels. 
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(H) The dumping of debris and denu-
dation of forest in the catchment 
areas result in reduced recharging 
of the ground water sources. 

(e) The Ministry of Environment and 
Forests has constituted Doon Valley Board 
to look into the environmental implications 
of all development/activities in Dehradun. 
Besides, an ecological Task Force has been 
deployed in this area for ecological restora-
tion of the vaHey. 

Meat and Wool Production 

1206. SHRI AMARSINGH RATHAWA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether while the demand or meat 
and wool is increasing the production is 
decreasing year after year; 

(b) whether a meeting of the Central 
Sheep Development Advisory Council was 
held recently in this regard in New Delhi; 

(c) if so. the details of the discussions 
held and suggestion made; and 

(d) whether any special assistance is 
likely to be given to adivasi people who are 
solely dependent on sheep breeding and their 
products? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
Y ADAV) : (a) The demand and production 
for meat f',cd wool is increasing every 
year. 

(b) and (c). Yes, Sir. A meeting of the 
Central Sbeep Development Advisory 
Council was held at New Delhi on 25th 
May, 1988. In this meeting ~tress was given 
to increase the wool production in the 
country (i) through cross breeding prog-
rammes and (U) to improve the pasture for 
grazing of sbeep. 

(d) There is DO such prol'Osal at 
present. 

Modernisation 01 Alloy Steel 
Plaut, Durgapur 

1207. SHRI SOMNATH CHATTERJEB: 
Will the Minister of STEEL AND MINBS 
be pleased to state: 

(a) whether the Alloy Steel Plant, 
Durgapur is undergoing modernisation; 
and 

(a) Jf so, what win be its impact on 
production, manpower and prGfitability ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA ~AKWANA): (a) 
Stage II modernisation-cum-expansion 
scheme of Alloy Steels Plant, Durgapur was 
completed in April, 1988. 

(b) As a result of the implementation 
of this modernisation-cum-expansion prog-
ramme, the crude steel capacity has gone 
upfrom 1,60,000 tonnes to 2,60,000 tonnes 
per annum. No addition to the manpower 
is envisaged. However, added facilitiesare 
to be operated through re-deployment and 
training of existing manpower. It is expec-
ted that profitablity of the plant will improve 
progressively. 

l Translation 1 
DTC Bas Service Between Delhi 

and Nahtor (U.P.) 

1208. CHOWDHRY AKHTAR 
HASAN: Will the Minister of SURFACB 
TRANSPORT be pleased to state : 

(a) the number of buses being run by 
the Delhi Transport Corporation from 
Nahtor in Bijnor district of Uttar Pradesh 
for Delhi; 

(b) whether there is any proposal to 
operate more buses from Nahtor to Delhi 
in view of the heavy traffic; 

(c) if so, by what time; and 

(d) if Dot, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) At prewent. 
no bus il beiDI plied by this Corporation on 
thi. route. 
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(b) to (d). Inter State operations are 
undertaken by DTC on the basis of traffic 
requirements and in terms of the bilateral 
agreement between the State Government 
of Uttar Pradesh and Delhi Administration. 
The provision of bus service by DTC on 
Bijnor-Delhi rout(' is not covered under 
the bilateral arrangf! ments. 

[English) 

Diamond Yielding Rocks 

1209. SHRI R.M BHOYE: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether survey and drilling opera-
tion by the Department of Mines has indi-
cated the existance of diamonds Yielding 
rocks in some parts of Rajasthan; 

(b) whether similar survey bas also been 
conducted in other St ates also; and 

(c) if so, the details thereof together 
with its findings? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTFDAR) : (a) The 
Geological Survey of India and the Depart-
ments of Mines and Geology, Govl. of 
Rajasthan have heen carrying out search for 
diamond bearing conglomerates in Chittor-
garh, Jhalawar and Kota districts since 
1985. Apart from the dIscovery of one 
piece of diamond weighing 10 cents from 
60 kg. sample from Kcsarpura in Chittor-
garh district by the Depu. of Mines and 
Geology, no other incidence of diamonds 
have so far been reported. 

(b) and (c). Unner the National 
Diamond Project the Geological Survey of 
India in collaboration with National Mineral 
Development Corporation (NMDC), Mineral 
Exploration Corporation Ltd. (MECL) and 
Directorate of Geology and Mining, Govrn-
ment of Andhra Pradesh had carried out 
planned and systematic exploration for dia-
monds since the Field Season 1980-81 
onwards, over the pipes, conglomerates and 
gravels in the diamond belts of Andhra 

Pradesh and Madhya Pradesh. Investi-
latioDs so far have not resulted in any viable 
deposit being found except a modest 
resource of marginal grade in the Hatupur 
conglomerate block of Panna belt in 
Madhya Pradesh. Incidence of diamonds 
has been noticed in the pipe rocks of 
Wajrakarur-Lattavaram area, Anantapur 
district, conglomerates of Banganapalle-
Racherla area, Kurnool District and the 
gravels on the northern bank of Krishna 
river. The treatment of conglomerateu 
excavated from Shahidan block of Panna 
belt is in progress. 

Proposals for Financial A.sistanee for 
State Roads of Inter-State or 

Economic Importance 

1210. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of proposals received 
fro~ State Governments for providing 
financial assistance for State roads of Inter-
State or Economic Importance during the 
last three years, State-wise and year-wise; 

(d) the number of schemes sanctioned, 
State-wise; and 

(b) the reasons for rejecting the other 
schemes, if any? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). 
Duriog the current (1985 -90) Plan period, 
April, 1987, the Central Government invited 
proposals from all State/Union Territory 
Governments for providing loan assistance 
under the centrally sponsored scheme of 
Inter-State or Economic Importance. A 
list indicating the number of proposals from 
the various State Governments received 
within the specified date for submission and 
those approved under the afore-said pro-
gramme is contained in the statement below. 

(c) Due to financial constraints in the 
Central Sector Roads programme and other 
priority considerations, it has not been 
possible to approve the remlining projects. 
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Statement 

Number of proposals received (rom various State Governments for financing 
under the Centrally Aided Programme of inter-State or Economic Impor-
tance as part or tbe 7 tb Five Year Plan and those approved by the Central 

Government for inclusion in the package programme. 
------- -- -.- ----- ---- -- -- -- -

S. No. Name or State/UTs. 

1. Andbra Pradesh 
2. Arunachal Pradesh 
3. A~sam 

4. Bihar 
S. Cbandigarh 
(; Delhi 
7. Goa 

8. Gujarat 

9. Haryan3 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

1 5. Maharasbtra 

16. Manipur 

17. Meshalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Pondicberry 

22. Punjab 

23. Raja~tbaD 

24. Tamilnadu 

25. Uttar Pradesh 
26. West Wengal 
27. Sikkim 

TotaJ 

No. of proposals 
received 

4 

11 
1 

1 

4 

9 

7 

IS 

7 

57 

6 

5 

1 

4 

16 

4 
4 
3 
2 

No. of Projects 
approved for 
7th Plan. 

1 

*) 

2 

2 

1 

J 

7 

*1 
1 

------------
165 16 --------------

*Cost to be shared equally between Haryana and Uttar Pradesh Governments. 
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Japanese Assistance for Settina up 
of Second Oil Jetty at Haldi. 

1211. SHRI SANAT KUMAR 
MANDAL : Will the Minister of SURFACE 
TRANSPOR T be pleased to state : 

(a) whether the Overseas Economic Co-
operation Fund (OECF) of Japan has agreed 
to finance the letting up of the second oil 
jetty at lialdia; 

(b) if so, tbe estimated cost of the 
project inc1uding the civil construction 
work; 

(c) whether any negotiations have b·een 
started with the Japanese bidders for the 
financing and coustruction of this project; 
and 

(d) jf so, the stage at which the matter 
stands at present ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). The 
Overseas Economic Co·operation Fund 
(OECF) is giving financial assistance for the 
construction of she Second Oil Jetty at 
Haldia. The estimated cost of the project 
as originally sanctioned is Rs. 3571 lakbs. 

(c) and (d). The work for Contract-
I has been awarded on July 30, 1988 by 
Calcutta Port Trust. 

Ecological Imbalance Due to 
Mining AdiTities 

1 212. SHRI MA TILAL HANSDA : 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a> wllether Government have drawn an 
action plan to restore the ecoloaical balance I 

of mining districts in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) and (b). Advance Environmental 
Management plans have so far been prepared 
for three coalfields, namely, Talcher, North 
Karanpura and Sinarauli. These plans 
include action plans for carrying out 
environmentally compatible mining opera-
tions and for ecoloaical restoration of 
mined areas. Such plans are also being 
prepared for seven more coalfields, viz., 
Jharia, Raniganj, Godavari Valley, Wardha 
Valley, Ib Valley, East Bokaro and West 
Bokaro Coalfields. Central Mine PIa nning 
and Design Institute Limited (Cfv"PDIL) has 
also carried out a survey of aU abondoned 
Coal mines and suggested reclamation inclu-
ding ecoJogical restoration of over five 
hundred of such mines. 

Allocation for Development and 
Maintenance of National 
Highways During 1988-89 

1213. SHRI ZAINAL ABEDIN: Will 
the Minister of SURFACE TRANSPORT 
be pleased to state the amount allocated 
for development, maintenance and repairs 
of National Highways during 1988-89, 
Statewise ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SIiRI RAJESH PILOT) : A statement 
indicating the amount allocated for the 
development· of National Highways and 
the funds reJeased so far for the main-
tenance and repairs of National Highway. 
in the States/Union Territories durio, 
1988-89 is given blow. 
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S. No. Namo of Statel Union 
Territory 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chandiaarh 

6. Delhi ,. Gea 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Kamtaka 

13. Kera)a 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. N_Baland 

19. Orissa 

20. Pondic herry 

21. Punjab 

22. Rajasthan 

23. Tamilnadu 

24. Uttar Pradesh 

2S. West Bengal 

Statemeat 

(R.I. iD lath.) 

Amount allocated for 
the development of 
National Hipways 
durinl 1988-89 

2000.00 

70.00 

1000.00 

1'00.00 

IS.00 

350.00 

1000.00 

3900.00 

1800.00 

800.00 

65'.00 

1600.06 

1000.00 

1800.00 

3000.00 

350.00 

850.00 

120.00 

1200.00 

50.00 

2700.00 

188~.OO 

2700.00 

3600.00 

1'00.00 

Funds released so far 
for tbe maintenance 
and Repairs of 
National Hipway. 
during 1988·89 

362.00 

1.50 

1 '0.00 

356.00 

3.00 

17.00. 

46.S0 

227.00 

52.00 

86.00 

52.'0 

1'2.00 

12S.0' 

233.00 

332.00 

32.50 

38.00 

1.00 

1'8.00 

3.10 

102.00 

242.00 

261.22 

422.00 

345.00 
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IDtenti.es to Handicapped Teachers 

1214. SHRI MURLIDHAR MANB: 
Will tbe Minister of HUMAN RBSOURCB 
DBVELOPMENT be pleated to state : 

<a> whether aoy incentive. arc boilll 
offered to tile handicapped teacben; 

(b) if 10, the details thereof and jf Dot, 
the reasool thereCor; 

(c) w_ther Government propolC to 
provide incentives to such teachers ; and 

(d) if 10, details thereof? 

THE MINISTER OF STATB IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURB IN THE MINIS1'ItY OF 
HUMAN RBSOURCB DEVELOPMENT 
(SHRl L.P. SHAHI): (a) to (d). Blind 
and ortbopaedically handicapped toacbers 
of the Kendriya Vidyalaya Sangathan arc 
beiDI paid C01l"Yeyance allowance @ 5'% of 
Basic Pay subject to a maximum of RI. 100/ 
per month. Information in regard to teachers 
work ins in schools of other <Antral 
organisatioDs is being collected. 

I.I.T. AM A Central Uni,eni., In 
Assam 

1215. PR.OP. NARAIN CHAND 
PARASHAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether Government have approved 
the propoaal for proposal for settiq .p of 
a Central University and an Indian Institute 
of TechnolOlY in Assam; and 

(b) if so. the likely date by which these 
would be opeaed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RBSOURCE DEVELOPMEMT 
(SHRI L.P. SHAH I) : (8) The Government 
proposes to ~ up a Central University and 
an ln4ian mBtitate 1'f TecbnolOlY {I.t.T.) 
in Assam. 

(b) Necessary plannma and preparatory 
work is in baud. These Institutions will 

start after Decessary formali ties includ in. 
leJislatioo bave been completed. 

FiDaacial Problems wltb CelltraJ 
U ai,ersitles 

1216. SHRI R. P. DAS: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

fa) wbether most of the Central Uni-
versities are faciDI financial probloml ; 

(b) if so, the details tlMNof; 

(c) whether the budaet of all Central 
Universities is pending with the University 
Grants Commission for its approval; and 

(d) if 10, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) No Sir. 

(b) Does DOt ariIe. 

(c) No Sir. 

(d) Does oot arise. 

LoIses Suffered by " ...... kb Iron ore 
Company 

1217. SaRI MULLAPPALLY RAMA-
CHANDRAN! Will the Minister of STEEL 
AND MINES be pleased to state : 

(a) whether the Kudremukb IrOD Ore 
Company haa been incurrinl losses during 
the past three years-19IS .. 8f, 1916.87 
and 1987·88 ; and 

(b) if so, the details or losses incurred 
each year and the main f'CUODl for sucb 
losses? 

THE MINtSTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND WINES 
(SHRI. YOGBNDRA MAKWANA): (a) Ya,Su. . 
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(b) lUIdranukb IrOll Orc Company 
Limited (KIOCL) bas incurrod tho followinl 
10lsel during the last three years opera-
tions : 

Year 

1985-86 
1986-87 
1987-88 

Loss (Rs./Crores) 

21.93 
14.82 
27.09 

The losses were mainly due to demand 
in the international market being lower than 
the production capacity of the company 
and production having to be limited to off-
take. R.eduction in the prices of iron ore 
in the international market also contributed 
to the losses. 

IlHtIIte States Ua4er DWCRA 

1218. SHRIMATI BIBHA aHOSH 
OOSWAMI: Win the Minister of AGRI-
CULTURE be pleased to .tate tbe fuuds 
allocated to the States under the Develop-
ment of Women and Children in R.ural 
Areas 'during the Jast three years, State-wilO 
and year- wise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARI): The requisite information is 
given in the Statement below. 

Statement 

Funds released under Development of Women and Children in Rural Areas from 
1985- 86 to 87·88 (Government of India aDd UNICEF Share) 

s. No. State/UTs. 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and KAshmir 

10. Kamataka 

11. ~rala 

12. Madhya Pradesh 
13. Maharasbtra 

14. Manipar 

1 S. Meahalaya 

16. Mizoram 
If. Naptand 

1985-86 

41.52 

1.22 

25.17 

53.21 

2.13 

23.41 

15.15 

13.26 

'.18 

27.87 

23.21 

18.60 

19.38 

6.50 

6.25 

1.82 

7.34 

1986·87 

23.84 

10.] 0 

67.66 

5.47 

28.17 

24.20 

13.65 

10.10 

27.42 

10.10 

62.25 

20.20 

10.10 

7.74 

11.18 

(Rs. in lakhs) 

J987-88 

12.12 

15.20 

11.60 

30.30 

6.38 

10.83 

2.02 

10.10 

10.] 0 

10.10 

19.72 

74.78 

40.40 

2.78 
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1 2 
... -----~ 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandigarh 

28. D & N Haveli 

29. Delhi 

30. Daman & Diu 

31. Lakshadweep 

32. Pondicherry 

3 

40.40 

22.90 

33.33 

7.76 

25.87 

11.66 

58.76 

11.42 

0.77 

1.59 

0.76 

4 

68.04 

53.31 

31.31 

43.44 

10.10 

75.01 

10.26 

7.60 

56.66 

12.63 

44.99 

95.80 

30.30 

3.04 

6.41 
_----- ----. ~--- -----

Grand Total 510.44 

Slag Based Cement Plants 

1219. PROF. MADHU DANDAVATE : 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether slag based cement plant of 
Bhilai Steel Limited is earning significant 
profits from the first year of production; 

(b) if so, whether similar units in 
Rourkela and Bokaro Steel Plants are also 
earning profits; and 

(c) if not, the reasons therefor as well 
as steps taken to improve their working 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). No steel plant under SAIL has set 
up any slag cement plant. 

631.25 506.26 
------------

(c) Does not arise. 

Coverage of Crop Insurance Scheme 

1220. SHRI VIJAY N. PATIL: Will 
the Minister of AGRICULTURE be pJeased 
to state: 

(a) whether the Crop Insurance Scheme 
introduced in 1985 does not cover indlvi .. 
dual farmers but the crop failure iD an 
entire area; and 

(b) if so, the manner in which tho 
benefits of Crop Insurance Scheme can 
reach tbe individual farmer in case his crop 
fails due to unforeseen circumstances 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADA V): <a> and (b). The Comprehensive 
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Crop Insurance Scheme introduced in 
Kharif 1985 is based on area approach. 
If the average yieJd for a given crop in the 
defined area in a season falls short of the 
threshold~ yield fixed for that area, then, 
each of the insured farmer of such area is 
eligiblc;for payment of indemnity depending 
upon the shortfall in the YIeld and the sum 
insured. The scheme does not envisage pay-
ment of indemnity amount to the farmers 
based on the yields of individual faJ mefS. 

Stoppage of Crop Insurance cover to 
Second Paddy Crops Kerala 

1221. SHR 1 INDRAJIT GUPTA: Will 
the Mmister of AGRICULTURE be pl~ased 
to state: 

(a) \\hether Government have decided 
not to give crop insurance cover the second 
paddy crops (Kharif Crops) in Kerala; 

(b) if so, the details thereof and the 
reasons therefor: 

(c) whether the Kerala Government has 
requestect the Centre to revoke thlc) decision; 
and 

(d) if so, the details and Government's 
reaction thereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) No, Sir. 

(h) to (d). Do not arise. 

Setting up of Meat B9d Skin Processing 
Unit 

1222. DR. KRUPASINDHlT BHO}: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state : 

(a> wfiether there is any proposal to 
set up a meant and skin processing unit in 
the country ; 

(b) whether the Soviet Union has shown 
interest in providing financial aid for that 
purpose ; and. 

(c) jf so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLER) : 
(a) to (c). The Soviet Union has expressed 

t interest In the establishment of modern 
abattoirs in India for processing of meat 
for export, The Soviet side has signed 
protocols of understand with MIs. Phoenix 
and MIs. Sawant Food Products for 
studying the possibility of joint ventures in 
India in modern abattoirs. The Soviet 
Union has also shown interest in establish .. 
ing JOInt ventures on fur animal production 
and skin processing unit on commercial 
basis. The proposal is still under examina-
tion with the Government of India and 
AGROPROM USSR in a)) its aspects 
including financial aspects, 

Amendment of Indian Forest Act, 1927 

1223. SHRI SHANTARAM NAIK: 
Wi)) the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether Government propose to 
amend the Indian Forest Act. 1927; and 

(b) the essential features of the propo-
sed amendment and when the bill is likely 
to be introduced ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) Yes, Sir. 

(b) The details of the proposed amend .. 
ments have not yet been finalised. It is not 
possible at this stage to state as to when the 
bill is likely to be introduced. 

Proposa I to Increase Subsidy to 
Private Shipyards 

1224. SHRI YASHWANTRAO 
GADAKH PATIL : Will be Minister of SUR-
FACE TRANSPORT be pleased to atate : 

<a> whether Government propose to 
increase tbe subsidy allowed to private 
shipyard,; and 

(b) if so, the details thereof and the 
objective in view ? 
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THE MINISTER OF STATE OF THE 
MINISTRY SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) No, Sir. 

(b) Does not arise. 

Scheme to study Tribal Art 

1225. SHRI P.A. ANTONY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether there is a proposal to give 
financial assistance for the scheme to study 
tribal art forms and culture in Kerala; 
and 

(b) if so, the amount likeJy to be 
given? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Tht:re is no 
specific proposal to give financial assistance 
for the scheme to study tribal art forms and 
culture in Kerala. However, there are 
schomes operated by the Government of 
India in the Department of Culture, Sangeet 
Natak Ak'idemi and Lalit Kala Akademi 
for the promotion aDd dissemlaation of 
Tribal and Folk Art and Culture, which 
inter-alia envisage financial assistance for 
studies and projects of Research Survey and 
docuD)CotatioD 00 tribal Arts aod Culture. 
Tbese schemes are being operated on all 
India basi s. 

(b) Does not arise. 

Decrease in Forest coyer in Kerala 

1226. SHRI SURESH KURUP 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether any estimate has been made 
of tbe loss of forest cover in Kerala during 
the last three years aod; 

(b) if so, the details theroof '1 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : <a) 
and (c). A study cond ucted by the National 
Romote Senaing Aaency using satellite imaaery 

has estimated the Joss of natural forest cover 
in Kerala between the year 1983 -84 to 
1985-86 as 86.74 sq. kms. 

Industries Polluting Yamuna RI'f'er 

1227. SHRI H.G. RAMULU Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether Government have identi-
fied the industries polluting the river 
Yamuna; 

(b) if so, the details of these industries; 
and 

(c) the action taken by Government 
against these industries? 

THE MJNISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) and (b). Will no expert study has so 
far been undertaken to identify all the 
industries polluting the river Yamuna, about 
150 industries in the States of Haryana and 
Uttar Pradesh and in the Union Territory 

. of Delhi are known to be polluting the river. 
These include chemical, paper, food pro-
ducts, pharmaceuticals, textiles, general 
engineering industr ies, etc. 

(c) The action taken by Government 
includes the following : 

(i) Industries have been directed to 
instal effluent treatment plants to 
meet the standards prescribed 
for effluent discharge. 

(ii) Prosecutions have been launched 
against major defaulting industries. 

Mother Dairy Vegetable Booths 
in Nokia 

1228. SHRI KAMAL CHAUDHRY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Mother Dairy has set up 
vegetable sales booths in NOIDA for sale 
of vegetables to public at cheaper rates; 

(b) if 10, the details thereof; 
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(c) the source from where these vege-
tables are procured; and 

(d) tbe system by which rates and 
quaJity of vegetables are monitored 
regularly? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND CO-OPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM LAL 
YADAV) = (a) Yes. Sir. 

(b) Six retail outlets have been set up in 
different sectors of NOIDA. 

(c) The fruit and vegetables are procu-
red from the farmers directly, from coope-
ratives/corporations handling fruit and 
vegetables and from the MandL 

(d) The sale rates are monitored through 
a computerised system on the basis of rates 
collected from major markets in the city. 
The quality is monitored through staff, 
based on availability and seasonal varia. 
tions. 

[Translation I 

Janata Adalat of D. T.C. . 
1229. SHRI VILAS MUTTEMWAR: 

Will the Minister of SURFACE TRANS-
,PORT be pleased to state: 

(a) whether the Delhi Transport Corpo-
ration bas started holding Janata AdaJat; 

(b) if so, the number of Adalats held so 
far; and 

(c) the number of complaints received 
by them, the number of complaints, out of 
them, disposed of by these Adalats on the 
spot and the number of complaints disposed 
of later on as also the number of complaints 
which could not be disposed of ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) No. Sir, Howe-
ver DTC is holding Open House Meetings 
<>0 last Sunday of every month. 

(b) So far 15 Open House MeetiDIS 
have been held. 

(c) The details of complll'ints and 
suggestions received and attended to are as 
foUows 

(i) the total Dumber of complaints/ 
suggestions received, 1 3 57. ' 

(ii) the total number of complaintsl 
suggestions disposed of on the 
spot. 748. 

(iii) the total number of complaints/ 
suggestion~ disposed of later on. 
515. 

(iv) the total number of complaints! 
suggestions under process for dis-
posal. 94. 

(English) 

Autunomous Co lieges in Delhi 

1230. SHRI UTTAM RAT HOD : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state: 

(a) whether Government propose to set 
up some autonomous colleges in Delhi; 

(b) if so, the details thereof and the 
time by which these colleges will be given 
autonomous status; 

(c) whether some sections of the tea-
ching community in Delhi expressed their 
rese-ntment against setting up of autonomous 
coIJeges; and 

(d) the reaction of Government there-
to ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and(b)The National 
Policy on Education~ 1986 visualises the 
development of autonomous colleges in large 
numbers in view of the mixed experiences 
with the system of affiliation. About 500 
colleges are proposed to be developed as 
autonomous colleges by the end of the VII 
Plan. The UGC has formulated detailed 
guidelines for implementation of this Scheme 
Every University has been re~uested to selcc; 
suitable colleges with the approval of the 
concerned State Governments. The autuno-
mous .tatus has to be cenferrecl by tbo 
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University concerned in accordattce with the 
provisions of its Act and Statutes. Accor-
ding to the existing provisions in the Delhi 
University Act, only those colleges conduc-
ting courses of study in Medicine, Techno-
logy,. Music or Fine Arts can be given 
autunomous status. A Bill to amend this 
provision to enable the University to confer 

~ 

autonomous status on any college affiliated 
to it is now before Parliament. It will be 
for the University to confer autonomous, 
status on its colleges after tbis amendment 
becomes effective. 

(c) Some teachers' organisations inclu-
ding the Delhi University Teachers Associa-
tion hav~ expressed some reservation against 
the Scheme of autonomous colleges. They 
apprehend that autonomy will delin1c the 
colleges from the parent University; manage-
ment of colleges will become arbitrary; their 
terms and conditions of service will be 
modified to their disadvantage; the scheme 
will prorrote elitism; etc. 

(d) The Scheme of autonomous colleges 
is conceived as an experiment in decentra-
lisation of academic administration. It 
will enable co) leges to frame their own 
courses of study, prescribe their CODteDt, 
hold examinations, etc. 

Ite-Delpatch of CODta1DiBated lara 
Prodactl to third .Ofld 

Countries 

1231. DR. G. VIJAYA R.AMA RAO : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government', attention bas 
been drawn to the newsitem appearinl in the 
Times of India dated 24 June, 1988, under 
the caption Radio .. active food of then tent 
back to tbird world; 

(b) whether the Europen Bcobomlc 
Community countries are redespatching from 
products contaminated by Chemobyl 
Nuclear disaster to third would; and 

(c) if so, whether Government 'propose 
to impose ban OD all farm products from 
tbe Eoropeaa Economic Community ad 
other COUIltriea lik. Turkey as ba,' been 
recently doee by Japan ? 

~ 
TMB MINISTER OF STA18 IN THE 

DEPARTMENT OP AGRICULTUUAND 
CO-OPERATION IN THE MINISTR.Y OF 
AGRICULTUIt'B (SHJU SHYAM LAL 
Y ADAV) : (a) Yes, Sir. Govel1lmellt'. 
attention has been drawn to the news item .. 

(b) In this reprd, Db ibl'orrbation is 
available. 

(c) Necessary arrangements have been 
made with tbe European Economic Commu-
nity (BEC) tbat the dai commodities despat-
ched (rom the European countries must be 
accompanied by a certificate statilll that the 
consignment is free from radioactive 
contamination. Similarly. on arrival of 
commodities in India, a rrangements have been 
made with the Bhaba Atomic l{esearch 
Centre (BARe) and their environmc91tal 
laboratories at the port towns in Bombay, 
Madras and Calcutta for testing of the 
samples for determination of radioactives 
residues from the shipments of the commo-
dities received under Operation Flood trom 
the BEe countries. SampJes of skim milk 
powder, butter oil. white butter are being 
sent to BARe by the erstwhile Indian Dairy 
Corporation (now National Dairy Dt'f'eI01'-
ment Board) (or testina and certificate. 
obtained. 

SdlMI at PasebimJlll'l, Delhi 

1232. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of HUMA.N 
RESOURCE DEVBLOPMENT be pleased to 
state : 

<a> whether a school build ina In 4-'8 
area, Pascbimpuri. Delbi bas been coDstnlC-
ted by DDA; and 

(b) if 80, tbe time by whicb tbe.cbooJ 
is likely to start functionina there '1 

THE MINISTER OF STArs IN raB 
DBPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINIS11lY ,op 
HlJMAN IlESOURCB DBVELOPNS)ty 
(SHBl L.P. SHAHl) : (a) ad (b). -the 
building at 4-B. Puchimpuri. Delhi i. 
nearins completion. As soon as the po __ 
8.ioa it hudecI CMD1" 'by tile D.D~A., it wID 
be used for tho school. 
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1433. fllOF. 1{.V. THOMAS: Will 
the minister of SURFACE TRANSPORT be 
pleased to sta Ie : 

(,) wbother there is 4ny proposal for 
wldonioa of Edapally-Alwaye section 0 f tbe 
National Highway in Rerala into four-lanes; 
and 

(b) if 10, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE Tl\.A~SPORT 
(SHRI RAJESH PILOT) : (a) and (b). In 
the 7th Five Year Plan, there i •• .provision 
01 R.s. 150.00 lakhs for widening to 4 ... lane 
Alwayo-Emakulam Section. Tecbnical 
proposals and estimates are awaited from 
the State Governmpnt. 

1235. SHRI ~RAKASH V. PATIL: 
WiU tile Minister of HUMAN RESOU~CB 
DEVELOPMENT be plea.ed to stote : 

(a) whether the National Institute of 
Nutrition has conducted a survey of the 
n~tri'iopal level of the tribes livinS in 
different Statel; 

(b) if so, tbcJindiqss of tll~ survey so 
far as Maharashtra is concerned: 

(~) w!lother tbe In tcgrUed Child Deve-
I~pt Servi~s S~hcme .bas made aDY 
.kld, "beut tbe pre .. School gOiDI tribal 
children : if so, the details thereof ; and 

€d) ihe ac:tioD beiDg takCD to tackle the 
problem CJf malDutllition amODg the tribals 
and children in Mabarashtra through 
schemes partially or fully ~n~d by the 
Centre ? 

~H2 Mll'llSTER OF SlATE IN THE 
DBPARTJrfBNTS OF YOUTH AFf'AlU 
AND SPOltTS AND WOMBN ,AND 
CalLP PEV~~Qr.MfZ~T ~ THS 
MINIST~Y OF HUMAN IWSOURCE 
QEVELOPMeNT (SHlUM.t\TI N~GA&B~ 
ALVA) : (a) yes. Sir. 

(b) A JtatCQ1C. ~wi .. dtc &ldials of 
tlJe Suryey js _ ~,*Qt'. 

(c) ,. st\ldy of reports for JUDe; 1988 
from 43 ~ tribal Intc;arated Child Develop-
ment Sorv~ces (ICDS) projects tevcals that 
32% chll len were malnourished and 
7.69% c j dren were severely malnouris-
hed. 

(d) The Government of India has 
initiated several programm:s for prevention 
and control of malnutrition. These are : 

(1) The ICDS; 

(2) Massive Vitamin 'A' supplementa· 
tion; 

(3) Prophylaxis against anaemia: 

(4) The Wheat-based Nutrition Progra-
mme; and 

(5) Creches/Day-care centres for 
chiJdren of working and Ailin. 
women. 

Benofits of these programmes are availa-
ble, among others, to the tribal areas of 
Maharashtra. 

Statement 

As reported by the Indian Council for 
M~iC8I Researcb, the main findings of the 
liatjonal InstitutQ of Nutrition on nutritio-
nal .tatus of tribals in Maharashtra are as 
und~r : 

(1) Tbe problems of splenomegaly 
(12%), upper respiratory infection 
(8.0%> and skin infections (1.5%> 
w~re encountered. 

(2) Goitre prevalence was around 
15.0% <an age grOUpI) with peak 
prevalence of 19.0% in adoles-
eentl. 

(3) rotein-Ener,y malnutrition "nd 
deficiencies of Vitamin A and 
Vitamin B complex, were coDsi .. 
derably less among tribal children 
of pre-school .,e, when compared 
with their DOD-tribal rural COuntCI-
partl. 
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(4) Vitamin A intake level was deficient 
. when compared with the 'Recom-

mended Dietary Allowance' (RD.A..). 

(5) Almost tbe 
suffered from 
defree or other. 

entire population 
anaemia of some 

(6) 3% or pre-school children were 
having less than 60/~ of the 
"Standard" body weight. This 
figure was much less then the 
figure for their non-tribal rural 
counterparts. 

Acquisition of Land for a Museum 

1236. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 

" 

pleased to state: 

(a) whether necessary land was acquired 
to Ghantasala Village of Krishna district in 
Andhra Pradesh to construct a museum to 
preserve the loose sculptures; 

(b) if so, the steps taken for the cons-
truction of the museum building at Ghanta-
sala; and 

(c) the estimated cost and other details 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (c). Informa-
tion is being collected and will be laid on 
the Table of the Sabha. 

Opening of Taj Mahal During Moonlit 
Night 

1231. SHRIMATI JAYANTJ PAT-
NAIK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state : 

(8) the date since when Taj Mahal is 
closed to visitors during night ; 

(b) - whether Government are losing a 
huge amount _ of foreign exchange due to 
this reason j 

(c) if so, whether Government propose 
to open Taj Mahal to visitors dur;ng 
moonli t nights: and 

(d) if so, since when and efforts made 
in that direction 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY uF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) From 1st June, 
1 985 onwards. 

(b) No, Sir. 

(c) No, Sir. 

(d) Question does not arise. 

(Translation] 

Rejection of NRI Films for Exhibition 

1238. DR. CHANDRA SHEKHAR 
TRIPA THI: WiI1 the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether somo Non-Resident Indian 
films were rejected during 1985- 86; 

(b) jf so, the number thereof and the 
reasons therefor ; 

(c) whether some of the Non-Resident 
Indian films are still under consideration of 
the Central Board of Fillm Certification; 
and 

(d) if so, the number of such films and 
the time by which a decision is likely to be 
taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) and (b). Yes, Sir. 
The Dumber of NRI films rejected during 
the years 1985, 1986 and 1987 was 4, 21 
and 18, respectively. There films were 
refused certification by the Central Board of 
film Certification for contravening one or 
more of the Guidelines for sanctioning of 
the films for public exhibition. issued by 
the Central Government in exercise of the' 
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powers conferred by Section 5B (2) of the 
Cinematograph Act, 1952 (37 of 1952). 

(c) and (d). As of 27·7-88, 9 applica-
tions in respect of NRI films, submitted 
during 1988, are pending oul of which 4 
have been seen by the Examining Commi-
ttee. Of these fOUf, one has been recommen· 
ded for refusal of certification, one has 
been referred to tbe Revising Committee 
by the Chairman I' while the remaining two 
are likely to be issued certificates within the 
next two weeks. Decisions in respect of the 
remaining 5 NRI films are likely to be taken 
in about 3 months' time. 

[EnglishJ 

Industries in Crowded Localities of 
Delhi 

1239. SHRI BHADRESWAR TANTI: 
SHRI BIMALKANTI GHOSH: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether any studies have been made 
about the industries which are located in 
crowded localities in Delhi and whose 
emissions of gas are harmful to the 
public; 

(b) if so, the results of those ~tudies 

and the action taken/proposed to be taken 
thereon; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) Yes, Sir. 

(b) A survey of hazard10us and polluting 
industries in crowded localities of Delhi 
was carried out jointly by the Central 
Pollution Control Board, the Department 
of Industries of the Delhi Administration 
and the Municipal Corporation of Delbi 
during May-September. 1986. 

On the basis of thi s survey, many 
industries were asked to instal pollution 
control devices. Some of them have done so 
and others have been directed to do so. 

(c) Does Dot arise. 
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Tarlet of Steel Production in SeYentb 
Plan 

1240. SHRI UITAMRAO PATIL: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

'" (a) whether the requirements of steel of 
the country in the remaining period of tbe 
Seventh Five Year Plan is likely to be met 
indigenously by our steel plants ; and 

(b) if so, the details of the requirements 
and the targets of the production in the 
Seventh Plan Period ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
While the fu)) requirements of steel may 
not be met indigenously during the remainio, 
period of the Seventh Plan, efforts are being 
made to maximise indigenous production for 
this purpose. 

(b) The requirement aad availabity of 
finished steel in the current year and in 
the next year, the terminal year of the 
Seventh Five Year Plan have been assessed 
as follows: 

(Million tonnes) 
-------

Year Assessed Estimated 
Demand availability 

1988-89 13.93 12.65 

1989·90 15.16 13.89 

I Translation) 

Supply of Soyabean and Pulse. Seeds to 
Himachal Pradesb 

1241. SHRI K.D. SULTANPURI: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the quantity of the different improv-
ed variety of seeds of soyabean and pulses 
supplied to Himachal Pradesh for sowin, 
Kharif crop durin. 1988 ; and 

(b) the variety of potato seeds devclope\} 
by the Government Potato Seed Farm ill 
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Him"'l Pradosh .rtna.. lut _ 
years and tho d'tail • ..r the productioD 
thereof? 

YHB MIMllt'SIl. OF STATB IN l'HB 
DBPAR.TMBNT OP AGR.ICUL'IlrBlB AND 
CO·OPERATION IN THB MINISTRY OF 
AORteULTUaS (SHal ea¥AM LAL 
YADAV) : (a) Tho (io_ft1l1MDt of India 
doel Dot tupply IDJ ... to Ihe Strates. 
However. National Seeds Corpora&ioD. a 
Govt. or India Undertakinl. supplies seeds 
to ~11e S&atc OOV~'D" on ~"t of 
finn in<Wnts au~t to av&i1abiUty. The 
Natioaal Seeds Corporation Ms IItIpplicd 
for kbarif. 1988. 600 quintals of soyabean 
of", Qri.y, lIS Quintals of ~UDB of 
PUll Baisakhi variety and S 16 quintals of 
urd of T-9 variety. 

(b) Tbe vaNety of potato seeds develop-
ed by thl Ccotr.l Potato lesun:b Institute, 
Shim •• is I(\lr .. i S\V&rna. About SO tODoel 
of louadJtion .. l seed of ~ufri Swama bave 
been produced during last two years at tbe 
rate of 2S tonnes per annum. 

C cnaplaipts of Co,.lIluters Apiast 
Private Busel. 

1 a42. D&. S. JAOATHRAK-
SHANKAN: 
DR. CHANDRA SHEKHAR 
TRIPATHI: 
SHRI HARISH RAWAT : 

Will tho Minister of SURFACE TRANS-
PORT be pleased to state: 

<a> whether a number of complaints 
relardiqa barassm~nt of commuters by way 
of charlins from tbe pais bolders, osb 
drivina. teasing the women passenaers, 
mistig abo trip. otc. bave been received 
from the commuters aaainst the private 
busea operating under the Delbi TraDsport 
Corporation; and 

(b) if 80, tho effective romedial .,eps 
taUD or CODttmplated to remove abac 
complaint. ? 

THB MINISTER. OF STATE OF THE 
MINISTIlY OF SUIlPACB TIlANSpORT 

(S5QU IL~J~H PlLPT): (I) y~ ~. 
Compl.. of ~.. ptute bf~c ~ 
received. ~ 

(b) In ordor to attend to the COIII1'laints, 
bel ides the Central Complaint Cell at DTC 
Headquarters and Central CommtJDJcatioD 
Centre at Pralati Maidan, relional complaint 
ceJIs have been set up. On receipt of 
complaint, show cause notice is il.ued to 
the private operators wherever Decessary 
and on the basis or findinls, penaltiea/fioos 
are imposed and even the o".ration of the 
bus is suspended takina into consideration 
the gravity of the offence. In case of aerious 
complaints. the agreement of the bus is 
terminated. 

In case of fatal accideats, if the accident 
occured prima facie due to negligence of tbe 
driver, the alf"'*OSlt of the bu. is tcrmi,a-
ted aDd the driver is black-listed so that be 
cannot be engaged by others. In addition to 
the above, olher _tops taken i~lQflc con-
ducting of oIleskiDg thl'Ouah police autbori-
ties of speed control devices. Private Opera-
tors Mve been djre~ted to have two sets of 
drivers and conductors so that oa.::b act of 
drivers and conductors work in a .m,&e 
shift. They have ,110 been aaked to ... 
tbe particulars of private bus driver and 
conductor to police authorities for verifica-
tion and display tbe Particulars promin".tJy 
inside the b\1l. 

implementation of Revised Pay Scates 
for UbI,ersity and College Teaehcr. 

J 243. SHR! G. M. BANATWALLA: 
Will tile Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a> whether ,he reviled pay $Calo. f'lr 
university aqd ~Jlep waeben ~ bei~ 
fuUy il'Qplemented in .11 Saates zm,d U~i~n 
T ~rritPlics ; 

(b) if Dot, the pamaa of Sta'-lUQio. 
Territories wbere these reviaed scales have 
Dot Jet been paid $0 te.,hers ; and 

(c) ItbO "'PlGoiDa tatlD to Mpldile 'be 
enforcement of. rovistd .... jn lb* 
States ? 
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THE MINISTER OF STATB IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN IlESOURCES DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) and (b). The 
revised pay scales for University and ColJcae 
teachers were communicated to the State 
Governments in June, 1987 for consider.~ 
tion and adoption. Some amendments to 
the Scheme were communicated on. July 22, 
1988. According to information available. 
the State Governments which have decided 
to implement the scheme as recommended 
by the Central Government arc: Arunachal 
Pradesh, Andbra Pradesh, Goa, Jammo and 
Kashmir (Cor University teachers only), 
Haryans, Himachal Pradesh, N 8galand, 
Punjab, Rajasthan, Tamil Nadu, Uttar 
Pradesh and Kamataka (for University 
teachers only). In most of the remaining 
States, the proposals are reported to be at 
differellt stages of consideration. 

(c) The decision to implement the 
Scheme has to be taken by the State 
Governments concerned. The Central 
Government are pursuing the matter with 
the State Governments. 

Flash Floods 

1244. SHRI SRIBALLAV PANI-
GRAHl: 
SHill RAM Py ARE PANIKA: 

Will tbe Minister of AGR.ICULTURE 
he f)leased to state: 

<a> whether there bas been Bash ftoods 
in some patti of the cODntr, ; 

(b) if so, the detaUs of areal affected 
and losl inDicted to prOperties ad crops; 
and 

(c) the details of relief mouu ... takeD 
and central assistance given to the StatCi ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTUR£ AND 
CO-OPERATION IN TItE MINJSfty OF 
AGIlICULTURB (SHRI SHYAM LAL 
YADAV) (a> and (b). Statewise details of 
extent of damaaes to lif. and property 
caused due to recent 80001 are JiveD in the 
Statement below. 

(c) Concerned State Governments are 
reported to have takee necessary relief 
meatures in the atTeted areas. These 
measures include evacuation of marootled 
people, opening of relief camps, distribution 
of gratuit-out ,elief and o titer cisentisl 
commodities. disinfection of water sources. 

Central sbare of Mallin Money of 
RI. 3.625 crores bas been released to 
Assam. 
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AD-HOC Appolatmeatlln KendrJ,a 
Vidyalay., MOlCOw 

J 24S.:SHRI N. TOMBI SINGH: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the dotails of teachers appointed on 
an-ad-hoc basis in Kendriya Vidyalaya, 
Moscow; and 

(b) the circumslances which necessitated 
such appointments ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH I) : (a) One teacher has 
been appointed on ad-hoc bas;s against 
tbe post of post Graduate Teacher (History) 
in Kendriya Vidyalaya, Moscow. 

(b) Since the academic session had 
started, pending posting of a regular teacher, 
tbe VidyaJaya Management Committee 
appointed a local Indian teacher aaainst the 
post of POT (History) on ad-hoc basis. 

Action Programme with Targets 
Food ProcessiDI Industries 

·1246. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pJsesed 
to state : 

<a} whether a proJI'amme of action with 
specific targets has been drawn up in regard 
to food processing industries; 

(b) if so, whether it includes better 
utilisation of capacity of· existing food 
processina units; and 

(c) whether srowth of food processsing 
industry would be largely based OD domestic 
capi tal and enterprise 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLER): 
(a) and (b). To utilise the existina capacity 
available in the Food Process ina Units as 
wen a8 to proceu tho lurplus production of 

a,ricultural produce avaiJable in tbe 
country, a detailed plan of action is beinl 
drawil-up. 

(c) As far as possible lI'0wtb of food 
processing industry in our country will be 

,based on domestic capital and enterprise. 
Introduction of foreign tecbDOIOlY wiU 
be considered only on merits where domestic 
. cap. bility is inadequate. 

~ 

Kbarll Rice Production f D Orissa 

1247. SHRI LAKSHMAN MALLICK: 
SHRI JAGANNATH PATNAIK: 

Will tbe Minister of AGRICULTURE 
be pleased to sta te : 

(a) whether Government are aware·that 
the production of rice during Kharif in 
1987-88 went down by about 13.54 lakb 
tonnes compared to 1986-87 in the state 
of Orissa; and 

(b) if so" the detai Is regarding the targets 
fixed and factors responsible for reduction 
in the production of rice aLd step-! taken 
in tbis regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SURI SHYAM LAL 
YADAV) (a) Yes, Sir. 

(b) The talJets for rice production in 
Orissa during Kharif 1987-88 was 55.09 
lakh tonnes. The adverse weather condi-
tions resulted in damage to the rice crop, 
more so in the rainfed rice areas, which 
is about 12% of the total rice area in the 
State. The adverse wheather conditiens 
resulted reduction in coverage of area and 
damage to early sown crop, The standiDa 
crop was also leverly effected due tobreak 
in monsoon. To minimi5C the effect of 
adverse weather conditions, steps are 
beina taken to popularies sbort-duration 
h ilb yielding rice varieties particularly in 
rain fed arers. For increasing the production, 
a Centrally Sponsored Special Rice 
Production Programme and SpeciaJ Food-
grain Production Programme-Rice and 
Central Sector Minikit Proaramme aro 
UDder impleID8Dtation in the State. 
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r Non-Clearance of Zu'"ani Agro~ 
Chemicals Fertilizer Project 

Rajasthan 

1248. DR. DATI'A SAMANT : Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to stllte : 

(a) whether Government have not 
cleared Zuwani Agro-Chemical s Fertiliser 
Project in Rajasthan; 

(b) jf so, the number of committees 
appointed to study tbe environmental aspect 
of th is project; and 

(c) the r~ommeDdatfoh made by these 
committees? . 

THE MINISTER. Of ENVIR.ONMENT 
AND FORESTS (SHRl Z.R.. ANSARI): 
(a) Necessary environmental clearance bas 
Dot so far been accorded by Government 
for this project. 

(b) Two Committees Were appointed 
earlier and on Committee has been sOt up 
recently to study tbe environmental asl'etts 
of tbis project. 

Name of the 
Company 

I 

Hindustan 
Fertiliser 
Corporation 
Ltd. 

kaahtriya 
Chemicals and 
Pertilisen 

ICrilbak Bhl· 
rati Coop. Ltd. 
(KRIBHCO) 

Date of Issue 
of Letter of 
Intent 

2 

19-11-79 
(Issued Indus-
trial licence 
directly) 

4-2-80 

21-11-80 
(lltued tf) the 
_nsOts M/I 
IPPCoJ 

(c) These Compliiiees ii.ve not found 
the sites 8ugg~sted so far tor this project, 
suitable from the environmental point of 

II 
VICW. 

Letter 01 intents:ror :gas-based 
fertU1Dt ptojeCtl 

1249. SHRI VIJA Y KUMAI Ym~ : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Oovemmenl bad iuued 
letter of intents for some pa-baaed 
fenilizcr projects be set up in different 
partl of tbe country; and 

(b) if 10, the name. of those companies, 
the date of iune of letter of intents and 
present position of these projectl ? 

THE MINISTER OF STATB IN iTHB 
DBPAKTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGR.lCtJ£TUItE 
(SHill R. PRABHU) : (a) and (b). Yes, sir; 
The details are liven below : 

Location of the 
Project 

3 

Namrup-riI 

Thai 

Huirl 

Present Position .f 
The ProjeCt 

4 

Has lOne Into 
commercial 
Pro'ift1cti6b 

LOI CODverted 
into Indastrial 
I~. R" lotte 
into commerical 
prc;ailitJOIi 

L()I cODVlrted iDto 
ilidUltrial lao •• 
ftu lone fpto COIBD)tr 
cfal prOducliOD. 



National 
Fertilisen Ltd. 

~.d~t' 
Parmers , 
fl~tiH~~ 
CoW- L~{1. 
(IPFCO) 

In.o-Gull 
r~~~. a~d 
Cbcmic&J. 
~~~~. Ltd. 

.~rtI~,,~, 
Lt'. 

Tata Pertil_n 
Ltd. 

MIs. Apeejay 
Fortilisers Ltd. 

27 .. 2-84 

16-10-84 

21-6-15 

21-8 .. &5 

Vijaipur 

Aonla 

Ja,diahpu{ 

Sawai 
Madbopur 

Bahrala 
(U.P.) 

ShabjahaJlPur 
(U.P.) 

Written A",w"s 8 6 
, ~. ~p t 

LOI coDvet:te,d '~to 
Indl. lincenco. 
Commercial pro-
ducti~~ '~I*ted to 
110 declared .hortly 

LOI cODverted 
r ~ I' I ~. 

into ~du,tr~l 
licence. On 
triaJ production , . 

LOJ converted 
into Industrial 
Licence. Mechani-
cal completion 
expected in 
AUgult, 1988. 

The site aclect¢d 
by the promoters 
has not been given 
clearance from mo 

\ 

environmental aoalt. 
Alternative lite 
beiDg identified 

Pr~moten are 
taking necessary 
stops for imple .. 
men tation of the 
I?roject 

Validity of LOI Dot 
extended beyond 
20-2-88 since pro· 
moten did not 
take effective steps 
for the implementa-
tion of the project. 
Alternative ananp-
ments are beiD, 
explored. 
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(Translation) 

Bettery Operated Buses in Delbi 

J 250. SHRI MADAN PANDEY: Will 
the Minister of SURFACE TRANSPOR. T 
be pleased to state : 

(a) whether battery operated buses are 
beiDI run in Delhi; 

(b) if so, when tbese buses were 
purchased and the price of each of these 
buses; 

(c) whether a number of buses out ~f 
tbem itopped operating as soon as theIr 
guarantee period expired; and 

(d) if so, the num ber thereof and the 
reasons therefor '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) Apinst the order of bundred buses 
placed by Delhi Administration durina 
1985 76 buses have already been received. 
The ~ost of each bus is approximately 
Rs. 2 laths ,Ius taxes. 

(c) No, Sir. 

(d) Does not arise. 

(English] 

Universities Dot Foll8wiog UGC 
Guidelines 

1251. SHRI NITYANANDA MISHRA : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether some of the universities are 
not fully abidinl by the University Grants 
Commission guidelines in regard to academic 
matters; 

(b) if so, the names of such uDiversities; 

(c) the details of violations committed 
by these universities; 

(d) whether the Univenity Grants 
Commission proposes to derecolllise tbose 
universitiQ; and 

(e) jf 10, tIae detaill thereof? 

THE MINISTER. OF STATE IN TID! 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHARI): (a) to (c) Accordlna 
to Sect jon 12 of the UGC ACI, 19 S 6, it 
is the duty of the Commission to take, in 
consultation with the Universities or other 
bodies concerned, such steps as it may 
think fit for the promotion and coordination 
of University education and for the 
determination and maintenance of standards 
of teaching, examination and researcb in 
Universitie s. In punuance of this provision, 
the UOC has been fonnulatina a number 
of proarammes and framiDI ,uideliDcs for 
their implementatioD by the Universities. 
Whil, sanctioBina grants for implementation 
of the prolrammes, variations, if any, from 
the guidelines are taken note of by the 
Commi ssion. 

(d) There is DO proviliOD in the UGC 
Act under which the Commission can 
derecogoise a University. 

(e~ Does Dot arise. 

(Translation) 

IDcre_ in Vegetable Prices 
iD Delhi 

1252. SHRI RAJ KUMAR RAJ : Will 
the Minister of AGR.ICULTURE be pleased 
to state: 

(a) whether the prices of vegetables are 
increasjnl considerably in Delhi; 

(b) if so, tbe reasons therefor; and 

(c) the steps being taken by Government 
to provide vegetables at cheaper rates to the 
residents of Delhi? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) and (b) Yes, Sir. The 
prices of important vegetables in Delhi bave 
shown an increase durina tbe Jast few 
month.. The main reasons for hiaber 
prices hal been tho SOAlOualitl factor •• 
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(c) For increasinl production of 
veaetables and thereby to make veptables 
avaiJable at cheaper rates, Delhi Administra-
tion is providing agricultural inputs and 
extension services to veaetable ,rowers in 
Union Territ.ry of Delhi, under their 
ICheme for intesrated horticulture and 
veptable development. Government of 
India have also implemented a cootio,ODCY 
plan for increasing pr.ductioD of vegetables 
throuah di stribution of vegetables seed 
minikits during Rabi, 1987 and Kharif, 
1988 in whole of the country includinl 
Delhi. 

The Mother Dairy is also selling 
vegetables from tbeir retail outlets at 
reasonable prices. 

[English] 

Achie,ement of Road Safety Week 

1253. SHRI AMAL DATTA: 
DR. SUDHIR ROY : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

<a> whether a Road Safety Week was 
observed in the Capital recently; 

(b) if so. the achievements thereof; and 

(c) how far this has brought about 
improvement in work culture of the DTC 
includinl the private operated buses under 
the DTC operation? 

THE MINISTER OF STATE OP THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) A • Road 
Safety Week' was observed all over Iodia 
from 6-6-88 to 12-6-88. 

(b) and (e). Tbe Road Safety Week 
was intended to create consciousness in tbe 
public about compliance with traffic rules, 
development of traffic sense 00 the part of 
operators and users and iOCfC8SiDI the 
awareness 00 the part of aU concerned on 
tbe need for road sarety. In Delhi, tbe 
Transport Directorate of Delhi Administra 
tion, Delhi Traffic Police and DTC 
participated in observaDce of thil week aDd 

took various measures luch as <a> display 
of special banners, special stickers, (b) 
arranacment of counes, workshop etc. OD 
road safety, (c) oraanising publicity 
relarding road sarety throup aud io-visual 
methods etc. The object of the week was 
to create awareness of tbe need for road 
safety among all concerned and the steps 
taken were effective. It is not possible to 
quantify the extent to which! improvement 
has been brou,ht about in tbe work culture 
of DTC and private operatioDS as a result 
or observing the week. 

AcqulsitioD 01 AlrleultaraJ Land 

1254. SHRI RAM BAHADUB. 
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether tbe dispute. relatiq to 
land acquisition have heeD on increase in 
the recent year.; 

(b) whether several Stato Governments 
have acquired agricultural land fer tile 
purpose of housing; 

(e) whether there i. any criterion I.r 
dedarinl the aaricultural land a. 000-
agricultural; and 

(d) if 10. the norms in tbi. relpect? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF 
AGRICULTURE (SHRI JANARDHANA 
POOJARy) : (.) While it would be difficult 
to cateaorically state whetber dl.putes 
relatiD, to land acquisition have bee.o 
increasing or not, land owners and/or 
affected porsons when dissatisfied IOmetimea 
do take the disputes to courts. 

(b) Several State Governments acquired 
land for the purposes of housiq IODlO of 
which may also be qricultur al land. 

(c) and (d). Different States have diff'erent 
provisions in their Jand lawi/rules reprdiq 
convorsion of qricultural Iud lor DOD-
qricultural Ule and tho Dorma CO bo appUecl 
for tbla pgrposl. 



L8Jat\w., ~~pot~ f.r.~~! ~f F'~~~ 
1255. S»~ D.B. PATIL : 
. ~ .. smrdUItUDAS KAMAT: 

sli!ij ~,. NARSINGH . I~~URYA-
V' :ASI: I I • .. " ~ • ~ •• • 

1-v"'" 
,WiD the Miaister of AGlUCUl.,i,URB 

be plCaRd 10 state : 

~) wb&ther the support price for !'» .• \\it\f 
seasOn for suprcane, ~UOA" d.ee, Yi~t, 
jowar aDd other cercals aQQ aU oi_cia 
have been fixed; 

(b~ if so, the details thereof; 
"'. , ,I ............ ~ ...... ~ ~ '\.. .. 

(c) the cost of production of these 
itClDl; 

THE !INISTRR OP STA TE ~ Tl·l1:l 
DEPAti1;' "~T' 1:r6p' ~GlUCtfLT~ 
A'-ND Co PElV\1;ION I~ T~'tdINi$rRt 
b~~ ~~R~Cy~TtJ~~ (~~f~ay~~' ~.~ 
YADAV) : (a) and (b) The" Gove~~t 
have fixed the procurement/support '"rrees 
for fair averale quality of the 1988 ... 19 
crops at the fdiJow1na'levels : . , ( .r ;. 

~ddy lowar, 
(Common) Bajra, 

Maize and 
R . 

Groundo.\lt- Soya bean Suntlower Suaar- Cotton 
in-wl1 ----- seed cane. ------

Black Yellow 1'-414/ H-4 
B-777 ..... 

1 2 3 4 7 

145 430 275 31Q 4S0 19 , 

.-~ ~ A ~~~'1 ~1 II.~% wltb a proportionate premium for eyery 0.1% 
increase above that level. 

lM 1lt~mfl)~'\ij)pp~ pdpes for the rui cr~ps of 19i8· B 9 Uke wbeat, ole. 

are yet to be fixed. 
) r "i ..' ~,. ~ -

(c) The estimates of cost 0' production 
are given in' statement I below. The 
COnimiaaion for' Agncultural Costs and 
PriCes (CACP). wbale sUllcsting procure-
ment/support prices, takeS into ~unt 
chanlcs in inputs costs for updating the .'J!s 9f. f~9fll ~~ ~rp~Y~ffe~· 

(d) and (e). Some of tbe State Oovem-
ments"have recommended priceS bigher than those fixed by the' Govt. as they felt tbat the 
prices recommended by the bACP were on 
lower side. The details are aiven in State-
ment-II below. 
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i.i,meaf-I 
~itftiia~ 6f Coit df PrtJdtltitfdh 
-------------

CrOf)i8t1ti Year Cost or _action 
(R.I! per quintal) -- ........... ..__..._.., ---------___ ............. _ 

PADDY 
Auam 1984-85 115·77 

Orissa 1984-15 114.2' 
Punjab 1984-85 I" .00 
W~st Ben,a) 1984-85 126.12 

Jd'\vAR. 
Madhya Pradesh 1984-85 t 13~~' 
MAIZE 

Rajasthan 19~4-85 120.fl2 

BAJRA 

Haryana '1983-84 13.5,53 

COTTON 
Madhya Pradesh 1984-85 341.52 

Mabarashtra 1983-84 445.34 

PdtiJab 1984-85 357.28 

GROUNDNUT 

Gujatat 1983·84 411.04 

Itarnataka 1983-84 182.''-

Orissa 1984-85 218.68 

Tamil 14i8li 1983-84 294.49 

SOYABBAN 

Madhya Pradesh 1984-85 214.1' 

Uttar Pradesh 1984 .. 85 30'.70 

SUNFLOWERSBBD 

~ra.ft' 1983-84 317.70 

SUGAaCANB 

Hitj'aDa 1986-11 12.80 

Kiinai&U \ 98S.It; tl.02 

Uttar Pradesh 1914-15 13.~~ 
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Statemeat-O 

Higher Prices sogested by State Governments 

Crop/State 

PADDY (Common) 

Andbra Pradesh, Alsam, Gujarat, Haryana. Karaataka, 
Madhya Pradesh, Orissi, Punjab, Tamil Nadu. Uttar Pradesh 
and West BeDgal 

JOWAR.. BAJRA, MAIZE AND RAGI 

Andhra Pradesh, Gujarat, Haryana, Kamataka, 
Punjab, Uttar Pradesh 

GROUNDUT·IN·SHELL 

Andhra Pradesh, Gujarat, Haryana, Karnataka, 
Maharashtra, Orissa. Punjab, and 
Uttar Pradesh 

SOYABEAN 
Karnataka, Madhya Pra desh and 
Uttar Pradesh 

SUNFLOWERSEBD 

Andhra Pradesh and Karnataka 

COTION 

Andbra Pradesh, Gujarat. Harayana, 
Karnataka, Punjab and Taimil Nadu 

SUGARCANB 

Andbra Pradesh, Bihar, Gujarat, Haryana, 
Goa, Mabarashtra, Punj ab, Tamil Nadu 
and Uttar Pradesh 

Price Ranp 
(Rs. per quintal) 
-------

162-262 

175-316 

435-850 

345-450 

500-624 

660-970 

19.50-36.00 

DepletlOD 01 Ozone LeJer (b) if so, how serious is this problem in 
our country; and 

12S6. PROF. P.J. KURIEN: 
SHRIMA TI KISHORI SINHA: 

Will the Mi nister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the OZODe layer in the 
III mgspbore is gettina depleted due to 
atmosphcrk pollution i 

(c) the precautionary steps proposed to 
be taken to stop the depJetiOll of ozone 
layer in the atmosphere? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
<a> There is Scientific evidence to prove 
that the OZODI layor in tbe upper atmOl-
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pberetlia beinl 4epIeted lly oor_o ,gases 
pnerated by human induetrial activity. 

(b) While the effects or the ozone deple" 
tion are 110t completely or conclusively 
koOWtl so far t scicntifte studies iadicate 
likely effecbI in the areas of bealth, aaricul-
ture. aquatic cco-systems and climate in 
all countries including India. 

(c) The United Nations Environment 
Proaramme has promoted qreements which 
seek gradual reduction of Ilobal production 
and consumption of cblorofturo carbons 
whicb deplete ozone layer. 

Forest Clearante Projects of Madbya 
Pradesh 

1257. SHRI SHIVENDRA BAHADUR 
SINGH: Will the Min ister of ENVIRON-
MENT AND FORESTS be pleased to 
state : 

(a) tbe number of forest clearance 
projects from Madhya Pradesh especially 
from Rajnandgaon district pending with the 
Ministry; and 

(b) the steps taken for speedy clearance 
of these projects 'I 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(8) Only 5 proposals of Madhya Pradesh 
for diversion of forest Jand to non· forest 
use received under Forest (Conservation) 
Act, 1980 are pending in this Ministry as 
on 30.6.1988 and there is none fron:. 
Rajnandgaon district in these 5 pending 
proposals. Two hundered and four proposals 
including one from Rajnandgaon district 
received from the State Government are 
treased as eloted because of no n-receipt of 
essential details from the State Government 
within the stipulated period of three 
weeks. 

(b) Detailed guidelines have been issued 
to the State Government, for formuJatina 
proposals with all the essential details for 
speed)' clearaDGe of the proposals. 

Capacity . Utlll_floD of Shipyard. 

1258. SHRI C. JANGA REDDY: 
Will the Minister of SURFACE TRANS-
PORT be pleased to refer to the reply siven 
on 10tb March, 1988 to Unstarred Ques .. 
tloa No. 2427 regarding Performance of 
Shipyards and state : 

(a) the number of Sbipyards in the 
country and the investment made in each 
one; 

(b) the man-power employed and 
capa city utilised in each of the above 
shipyards during the last three years and 
the current year along with tbe yearly 
profit/Joss of each one; 

(c) whether the above shipyards fully 
cater to the needs of the nation; and 

(d) if not, the details of tbe shortcomings 
and the steps taken during each of tbe 
above years to bridge the gap arising out of 
the lower output ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
There are approximately 40 Shipyards 
consisting of 1arge. medium. sma) J shipyards 
as we)) as ordinary boatbuilders in the 
country. As most of the shipyards are in 
the private sector, there is no centralised 
Hst of exact number of shipyards, tbei,. 
names and locations available witb the 
Government. However, there are 7 pubJic 
sector shipyards, the a names and locations 
of these yards are as...fo flows : 

(l) Cochin Shipyard Ltd. (CSL) 
located at Cochin. 

(2) Hindustan Shipyard Ltd. (HSL) 
located at Visakhapatnam. 

(3) Mazagon Dock Ltd. (MDL) 
located at Bombay. 

(4) Goa Shipyard Ltd. (GSL) 
located at Ooa. 

(5) Garden Reach Shipbuilders and 
Eoaineers Limited (GRSE) located 
at Calcutta. 
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(6) Hoop1, Dock and Port Bnglneers 
Ltd. (HDPE) located at Calcutta 

(7) Rajabagan Dockyard of MIl. 
CIWTC located at Calcutta. 

The information pertaining to investment 
made in each one of these 7 shipyards and 
the manpower employed and capacity 
utilisation o( each uuit durin! each of the 
last three years alona with yearly profitl 
loss of each one may be seen in statement-I 
be) ow. 

(c) and (d). There are two distinct 
sectors pertaining to OUf national demand, 
namely, (i) Large ocean going sector and 
(ii) small crafts sector. While small craft 
sector by and large meets our national 
demand, excepting very specialised crafts; 
a large part of our ocean going ships are 
imported due to the foHowina reasons: 

(a) Limitation of capacity 

(b) Hilber cost of production compared 
to international price. 

(c) Lonpr delivery period. 

The steps taken by the shipyards to 
rectify these shortcomings are u 
hereunder: 

(i) Introduction of Jotest production 
technology lucb as pre-outfittina 
modular construction etc. by the 
shipyards. 

(ii) Introduction of computers in 
shipbuilding. 

(iii) Mod.rnisation of shipyards. 

(iv) More effective production plannina 
and control system. 

(v) Improving quality control system. 
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De.elopment of Vi lakbapatDa. Port 

1259. SHR! BHATTAM SRIRAtdA-
MURTY: Will the Minister of SUR FACE 
TRANSPORT be pleased to state: 

(a) whether the .Visakhapatnam Port 
Trust propo5ed to uPlr~de tbe 
iron-ore bandling facilities to haodle 
1 t 70,000 DWT iron ore carriers ; 

(b) whether aUlmentation of berth 
capacity., modernisation of cargo handling 
eduipments aDd development of infrastructu-
ral faciHties are also proposed ; 

(c) whether any proposals to develop 
the Island Oil Berth'in the outcr harbour 
has been chalked out to accommodate 1.5 
lakh DWT tankers ; 

(d) if so, the details of the above 
ploposals including the financial outlay 
involved in each case; and 

(e) whether Visakhapatnam Port Trust 
has been discussing with the Asian Develop-
ment Bank for financial assiltance amounting 
to Rs. 18.46 crores for converting two, 
second world war jettys into regular quay 
berths for loading bauxite at the inner 
harbour; Jf so, the outcome thereof? 

THE MINISTER OF STATE OF THE 
M1NlSTRY OF SURFACE TRANSPORT 
(SHRJ RAJESH P1LOT): (a) and (b). Yes, 
Sir. 

(c) The oil berth in the outer harbour 
is alrcrdy capabJ e of handling tankers of 
size 1.5 Jakbs DWT. The Port bas ordered 
a tractor tug to facilitate the berthing of the 
said tankers. 

(d) The Detailed Project Report for 
upgrading tbe iroD ore handling fatili ties 
bas not been received by Government and 
as such tbe financial outlay etc. are not 
known. The Oil Berth in the outer harbour 
was sanctioned at a cost of Rs. 43.11 
creres which included Rs. 28.27 crores for 
construction of berth and other allied 
surface transport facilities and Rs. 14.84 
crores for la)'ing of pipeliDe from the berth 
to tbe refinery. 

(0} Discussion. wore held with tbe Asian 
Devcl0pmeot Bank but it has been decided 
not to avail of this . offer . 

Production of Rice 

1260. SHRI SOMNATH RATH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the production of rice during the 
last three years ; 

(b) whether the price of rice has 
increased or decreased in the last three 
years with details thereof; 

(c) the international price of Basmati 
rice; and 

(d) whether ail Y success has been 
achieved in the production of hiah yif\lding 
varieties of Basmati rice; if so, the details 
thereof? 

If. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V) : (a) The estimates of production 
of rice during the last three years are as 
follows: 

Year 

1985-86 

1986-87 

Production 
(Million tonnes) 

63.83 

60.42 

1987-88 55.78 
(Provisional) 

-------_.-.-... -~------ ..... - -- .... ~-----

(b) The all India average of monthly 
index number of wholesale prices of rice 
with 1970 .. 71 as base year for the last 
three years are : 

1985 

1986 

1987 

= 281.9 

= 296.6 

= 317.0 

(c) The internationel price of Basmati 
rice varies widely depending upon the quaUty 
of d~ traded and the cOD1petitive prices 



offered by the SUil91~rl~ The average 
monthly", price of Basmati rice during 
January to may 1988 for the Silliapore 
Market was Rs. 1485 per quintal. 

(d) Several high yielding varieties of 
Basmati rice have been developed and 
relealed over the yea rs i~ different parts of 
the country 

These include: ADT-32 Recommen-
ded for Tamil 
Nadu 

Basmati 217 Recommended 
for Haryana 

Basmati 370 Recommended 
for Haryana 

OR 101. GR Recommended 
102 for Gujarat 

Punjab Bas- Recommended 
mati-! for Punjab 

Sabarmati Recommended 
for Delhi, 
Haryana and 
Western Uttar 
Pradesh. 

Pusa-33 Recommended 
for Bihar. 

Agriculture MiDister's Visit Abroad 

1261. SHRI SlTARAM J. GAVALl: 
SHRI PRAKASH CHANDRA: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) tbe foreign countries visited by him 
durina the 'second week of July, 1988; and 

(b) the otltcome of the talks held by.,him 
in the 'QOuntriel vi sited ? 

THB MINISTER OF STATE IN THE 
DEPARTMeNT OF AGRICULTURE AND 
COOPBaATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a> and (b). The Minister or 
A8ricaltHre visited stoc~bolm (Sweden) OD 
tbe iovit ation of Director t International 
Cooperative Alliance (leA) and BaDlkok. 
(Tbttaad) on~tbe jn,j~ioo of, tile Director 
OeDoral, Pooct a'Dd Aflrioultal'aJ Or .. niaatioo 
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(PAO). At Stockholm, the Minister for 
Aariculture participated in the 29th Congress 
of the ICA. The important thomes of 
discussions at the Congress of ICA were 
the basic values in cooperative. and 
development. At Bangkok, the MhHster 
of Agriculture participated in the 
F AO Regional Conference for the Alfa· and 
pacific. The issues for discussions covered, 
interalia, food production for Dutritienal 
adequacy, progress and problems of livestock, 
deveJ~pment in the region, promoting aaro-
forestry for improved Jand busbandry, the 
activities of the Consultative- Group on 
International Agriculture Research beside., 
a general review of the food and agricultural 
situation in the region and the acti\'itiea ' 
and programme of work of the FAO in tile 
region during 1988-89. 

Setting up of Agricu Itural Colleges 

1262. SHRI E. AYYAPU REDDY: 
WiU the Minister of AGRICULTURE be 
pleased to state : 

(a) the State-wise number of Alricultural 
Colleaes proposed to be set up during tho 
year 1987 .. 88; and 

(b) the ratio of unemployed Agricul-
tural Graduates and Post·Graduat~s to 
tbose cf employed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): Ca> Sir ~ 
During the year 1987 .. 88 two Agricultural 
Colleges were set up in Madbya Pratte. 
and one in Maharastra. 

(b) No speCific information on this 
point is available. 

Modernisation of Steel Plant. 
with USSR Aslf.taaee 

1263. SHill K. RAMACHANDRA 
REDDY : Will the Minister of STEBL 
AND MINES be pleased to state. : 

(8) I wbother a hip level IDd ian , deJop .. 
tioo visited USSR for talk. with Soviet 
leaden reAfdial .pan8ioa. modomisat io [) 
aDd coutrue'ion 01 vadou •• teel planb; 
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(b) if so, the details thereof; 

(c) whether the expansion aod moderni-
sation of Visakhapatnam Steel Plant in 
Karnataka was also discussed; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL A~D MINES (SHRI 
YOGENDRA MAKWANA) : (a) and (b). 
A hilh level Indian Delegation visited USSR 
in July 1988 and discussed with Soviet 
Leaders, inter alia, various strategies for 
meeting the growing demand of steel in the 
country, including the plans for ensuring 
production at Bhllai Stee1 Plant at its rated 
capadty, of 4 million tonnes and expansion 
of Bokaro Steel Plant from 400 MT to 
045 MT. 

(c) and (d). While no detailed discus-
lions on the expansion of the Visakha-
patnam Steel Plant in Andhra 
Pradesh were held, the need for 
timely supply of equipment for meeting the 
commissioning schedule of existing project 
was discussed. 

Delegation of More Financial Power 
to Port Trust 

1264. SHRI GOPALA KRISHNA 
THO TA : Wil1 the Minister pf SURFACE 
TRANSPORT be pleased to state : 

(a) whether Government have decided 
to delega te more financial powers to various 
port trusts; and 

(b) if so, -how much amollnt can now 
be spent by the various port trust 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) The amount that can be spent by tile 
various port trusts Gepends on their appro-
ved budget estimates and plan outlays. As 
fat as delegation of powers to sanction new 
PlOj.!cts or to enter into new contracts is 
concerned it varies from port to port. 

Nationa) Water Sports Centre 

1265. SHRI VAKKOM PURUSHOTHA-
MAN : WiJl the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state : 

(a) whether the work in connection with 
the N ationa] Water Sports Centre at 
Alleppey has been coml'leted; 

(b) if not, the reasons therefor; 

(c) the details of the proposals under 
the scheme; and 

(d) the total cost of the project ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN ANn 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI 
MARGARET ALVA) : (a) to (d). In 
order to tap natural talent from coastal 
areas for modern acquatic sports like kaya-
king, canoeing and rowing, the Sports 
Authority of India (SAl) has set up a Water 
Sports Centre at Alleppey in 1987. Cons-
truction work of tbe boat-house is beiDg 
looked after by the Difector (Sports) Kerala. 
It is expected that the boat house would be 
ready by the end of this year. 

The construction work of the boat-house 
got delayed due to pre-occupation of Kerala 
with tbe holding of II National Games 
during 1987. The present spell of 
monsoon has also affected the construc-
tion work of the boat-house. 

Under this WHer sports project, efforts 
af.! being made to tap natural talent from 
coastal area of modem acquatic sports like 
kayaking, canoeing and rowing. Once the 
talent is spotted, training is imparted, to tbem 
for excenence. Some talJent has already b~ 
spotted and training programmes in kayaw 

king, canoeing and rowing have been intro-
duced from September 1987 and are pro-
gressing satisfactoriJy 81 per schedule. . 

For construction of the boat-house at 
Munroe island (Alleppey), SAl has released 
a sum of Rs. 13.35 lflkhs in favour of 
Director (Sports) Keral'. For completion 
of the work, Kerala GoveromcDt bas also 



109 Wrltt,n ANswerl SR.AVANA 13, 1910 (SAKA) Written AnofWers 110 

made available a sum of Rs. 10 lakhs. 
Thus, tb: total cost of bOlt-house as on 
today is estimated at Rs. 23.35 lakhs. It 
is proposed to construct a hostel, in the 
second phase, near the boat-house. Accor-
dingly, KcraJa Government has been reques-
ted to make available 5 acres of land for 
hostel purposes, in the vicinity of Munroe 
island (Al1eppey). The blue print and 
estimate of hostel will be prepared once the 
land is made available. 

Bbarat Gold Mines 

1266. SHRIMATI VYJAYANTHI-
MALA BALI : Will the Minio;ter of STEEL 
AND MINES be pleased to state. 

(a) whether diversification and expan-
sion of the activities in the Bharat Gold 
Mines in Kolar have bten taken up in order 
to make the company viable; and 

(b) if so, whether any displac~ment or 
retrenchment of employ~es has taken place 
or is anticipated ? 

THE MIN1STER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) 
and (b). With a view to make the opera-
tions of Bharat Gold Mines Limited (BGML) 
viable, it bas been decided that (a) the three 
mines in the Kolar Gold Field the reserves 
of which are nearing in exhaustion would 
be phased out over a period of seven years 
(b) the divers ifications activities of the com .. 
pany would be expanded and strenghthened 
(c) exploration and exploitation of other 
shallow gold deposits would be given a 
filip (d) surplus manpower would be reduced 
by redeployment on diversification prog-
rammes and by introduction of Voluntary 
Retirement Scheme and, if found unavoida-
ble through retrenchment. BGML has 
undertaken diversification activities in the 
fields of engineerihg, mine construction and 
exploitation of new Gold deposits whicb 
are economically viable. The company has 
also drawn up an action plan for pbased 
closuro of Kolar Gold Field Mines and re-
deployment of workmen in a phased manner 
in various fieJd. of diversification beiog 
undertaken. No displacement or retrenchment 
of employees bas tak en place. 

Industrial PoJJution 

1267. DR. O.S. RAJHANS : 
SHRIMATI MADHUREE 
SINGH: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Union Government have 
urged the industries to achieve the level of 
'Zero-discharge' of effluents through product 
recoveries and better house-keeping; and 

(b) jf so, the details of the guidelines 
issued in this connection, if any, and the 
further steps Government propose to take 
to achieve the zero-discharge effluents from 
industries ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) and (b). The industries are required to 
meet the standards for air emission and 
water discharge. Technological innova-
tion should aim .t Zero-discharge of pollu-
tants. 

The guidelines issued for general 
pollution control include the foUowing : 

(i) Standards have been prescribed ror 
major air and water polluting 
industries. 

(ii) Industries are directed to iesta) 
necessary pollution control devices 
on a time bound basis to comply 
with the prescribed effluent and 
emission standards. 

(iii) Consents for continuing Industrial 
activity are issued to industria I 
units subject to the pollution 
control measures taken within a 
stipulated time-frame. 

(iv) Guidelines have been formulated for 
siting of industries. 

(v) Fiscal incentives for adoption or 
POlJutiOD control measures have 
been provided. 



111 Written A", .. ,., AUGUST 4, 1988 W,.ltte" ,AtII .. r$ 112 

I Translation J 

Sale of U.soId V,.tllbles by Motlaer 
Dairy, Dellll 

1268. SHRI MANVENDRA SINGH: 
WHJ the Minjster of AGRICULTURE be 
pleased to state : 

(a) the use of unsold fruit and vege-
tables of Mother Dairy in Delhi; and 

(b) tbe income earned by the Mother 
Dair y on sate of unsold frui t, vegetables 
durinl the last three years ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
Y ADAV): a Unsold fruits and vcgetables of 
MlJtber Dairy, Delhi, which arc nOl suitable 
for human coD~umptionJ are not marketed. 

(b) Does not arise. 

National Higbways in Bihar 

1269. SHRI SARFARAZ AHMAD 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the total length in kilometres, of 
NatioDal Hiabways jn Bihar and the details 
thereof; 

(b) the total amount spent by Govern-
ment on the maintenance of these Highway') 
during the last three years and the name of 
tbe agency through which the said amount 
was spent; 

(c) whether Government are aware that 
the condition of the National Highways is 
not satisfactory; and 

\ 

(d) if so, tbe remedial steps proposed 
to be taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSP RT 
(SHRI RAJESH PILOT) : (a) The total 
1 !ogtb of National Highway in Bihar is 2153 
kms • • 1 detailed in the Statemcnt below. 

(b) The total amount • pent on tile 
maintenance of N atioaal Hiab-
ways during the last three years i.e. 
1985-86 to 1987-88 is RI. 22.42 
crores. This amount bas beeD spent by the 
State Government of Bibar, who are the 
agency of the Central Government {or 
execution of works on National Highways. 

(c) and (d). National Highways in Bihar 
are generaIJy in traffic worthy condition 
except in few ,tretches, which were damaged 
due to unprecedented rains and Hoods in 
1987. Estimates for remedial measures 
amounting to Rs. 524 lakhs have been 
sanctioneci during 1981-8 8 and the works 
are likely to be completed within a period 
of 2-3 years. 

Statement 

Length of National Highways in 
the State of Bihar 

s. No. NHNo. Total Length 
in Km. 

--~--------------..._ ---
1. 2 394 
2. 6 22 

3. 23 296 

4. 28 267 

5. 28A 67 

6. 30 229 

7. 31 451 
8. 32 93 

9. 33 334 
----

Total: 21 S3 Kms. 

(English) 

TraibiRl of Teacben fa Vedic 
MatheDlatia 

1270. DR. A.K. PATEL: Win tbe 
Minister of HUMAN RESOURCE DEVE. 
LOPMENT be pleased to state: 

(a) whether Government propose to 
.tart the t_china of Vedic Mathematici in 
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Navoday. Vidyalayas and Kondriy. Vidya· 
Jaya. and later OD extend it to Government 
schools. when sufficient number of trained 
teacher. are available; 

(b) if 50, the steps taken 18 train tbe 
teachers in Vedic Mathematics; aDd 

(c) the detail. of the tralnina centres 
and board features of tho trainiD. ? 

THB.MINISTBR OF STATE IN THE 
DEPARTMENTS OF BDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE (SHRI L.P. 
SHAHI) :" (a) to (c). No, Sir, There is no 
proposal. at present to start the teachin, of 
Vedic Matbmatici in Navodaya Vidyalaya. 
and Kendria Vidyalayas. 

Fall in Claomical FertUizer Production 

1271. SHRI O. BHOOPATHY: Will 
tbe Minister of AGRICULTURE be pleased 
to state: 

Nitrogen 
--.-

Target 4055 

Actual 3895 

%age shortfall 4 

(b) Yes, Sir, tbe targets of production 
for the year 1987-88 were not fully achie-
ved. 

(c) The main reasons for shortfall were 
equipment breakdown, powel cuts/failure. 
labour problems, shortale of water, shortage 
of imputs like rock-phosphate, coal and 
naphtha; high stocks of fertilizers, etc. 
Tbere was a reduced import of Phosphoric 
acid in the Second Semester of 1987 in 
order to brinl down accumulated stock of 
DAP. 

Price. 01 AlrleuJture Based Articles 

1272. SHRI AMAR ROYPRADHAN : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the prices of a ... iculture 
bued primary artic1. have iDcreued; 

(a) whether there wa. • steep fall In 
chemical lertilizer production ia the fint 9 
months of tbe year 1987·18; 

(b) whether tbe tarpt Il*ified for pro-
duction bas not been achieved so far; and 

(c) if 80, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
DSPARTMENT OF FBRTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. J'RABHU); (a) Yes, Sir. There 
was • shortfall in tbe production of cbemical 
fertilizers d urins the first 9 montbs of the 
year 1987 - 88. Targets and ac tual produc-
tion of nitrogenous and phosphatic fertilizers 
during tbis period were as foUows :-

(000 MT) 

Phosphate Total 
-.--- ---
1510 5565 

1126 5021 

25 10 

(b) if so, whetber Government propose 
to introduce any schemes for livin. relicf to 
the farmers; and 

(c) if so, the details thereof and if not, 
the reasons therefor ? 

THE MINlSmR OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRJ SHYAM LAL 
Y ADA V): <a) Between January and June, 
1988. the monthly Index Number of Whole-
sale Prices for Primary (Food) Artic)c" 
increased r rom 370.7 to 387. , (provi· 
sional). 

(b) and (c). In addition to miDI mini-
mum support/procurement prices. which are 
at remunerative levels, tbe Government bas 
introducecl reliefllor tile fumen. like 7.5% 
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discount over the notified price of fertilizer 
of urea by the fertilizer companies; full 
exemption from excise duty and reduction 
of tustoms duty for a number of pesticides 
and pesticides·jntermediate; reductioll in 
the rate of interest on crop loans upto 
7,5001- from 12.5% to 10% and on crop 
loans above Rs. 7,5rO/· to Rs. 15,000/-
AND from 14% to" 11.5%. 

Subs.dary Industries at Roarkela 

1273. SHRI BRAJA MOHAN 
MAHANTY : Will the Minister of STEEL 
MINES be pleased to state : 

(8) the number of licences issued to 
subsIdiaTY industties at Rourkela and how 
many of them have started functioning and 
how many of them although secured licences 
since years have not taken any initiative to 
start the industries; and 

(b) the detads thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). Rourkela Steel Plant does not 
issue licences to subsidary industries but 
only registers tbem after they have gone into 
production. The Plant does not therefore, 
maintain information regarding the subsidary 
industries Yfbich do not reach the pro .. 
duction stage. Such monitoring is done by 
the Industries Department of tbe State 
Government. 

I Trans/ation) 

D.T.C. Bus Service Between Delhi 
and Certain towns of Uttar 

Pradesh 

t1274. SHRI BARISH RAWAT : Will 
the Minister of SURFACE TRANSPORT 
be pleased to state : 

(a) whether there j s any proposal to 
operate Delh! Transport Corporation buses 
from Delhi to Almor a, Ranikhet, Baghe .. 
shwar and Pithoragarh in Uttar Pradesh; 

(b) if so, by what time; and 

(c) if DOt, tho reasons tborefor ? 

{' 

THE MINISTBR OF STATE OF 11m 
MINISTRY OF SURFACE TRANSP~~ 
(SHRI RAJESH PILOT) : (a) Yes, Sir .... ~f 

(b) Almora, Ranikhet etc. beinl hilly 
area, buses with small wheel base ltre requi-
red for operating this service. Proposal 
to procure such buses is under considera-
tion. 

(c) Does not arise. 

(English) 

Ganga Action Plan 

1275. SHRIMATI KISHORI SINHA: 
SHRI VlJAY N. PATIL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether the Ganga Action Plan hal 
reduced the level of pollution near the ahatl 
of Varanasi; 

(b) If so~ the level of improvement; and 

(c) jf Dot, 'he reasons thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) Under the Ganga Action Plan 31 schemes 
at a cost of Rs. 34.86 crores have been 
sanctioned for Vardnasi. Out of these, 9 
schemes are for Interception and Diversion, 
3 are Sewage Treatment Plants, 3 are for 
Low Cost Sanitation and 4 are for river 
froot facilities such as sulabh sauchaJayas 
and the remaining 1 2 are for other scbemes~ 
biological conservatioD~ improvements in 
circulation etc. Work on 5 schemes have 
been completed, 2 other schemes namely tbe 
Sewage Treatment Plants at BHU and 
DLW are nearing completion and are likely 
to be commissioned shortly. Most of the 
schemes will be completed during tbe 7th 
Plan period. The work on the STP at 
Di napur and the Pumping Station at Konia 
will spill over to the 8th Plan period. 

(b) The qualitative improvement in the 
river can be flssessed only after the works 
are completed. 

(c) Doea JlOt ariae. 
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Highway Projects In Karoataka 
with World Bank Assistance 

1276. SHRI SRIKANT DATTA 
NARASIMHARAJ WADIYAR : Will the 
Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether some lligbway projects are 
loing to be constructed in Kamataka with 
world Bank assistance; 

(b) whether some State roads are also 
going to be improved with World Bank aid; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (c). For 
the Second package of National Highways 
Schemes under negotiations widening to 
two-lanes and strengthening km 184 to km 
290 of Sbo)apur-Hospet Section and km 0 
to 130 of Chilradurg-Hospet Section of 
NH No. 13 in Karnataka adding to a total 
Jength of 236 km has been projected for 
World Bank Loan assistance. 

(b) No, jir. 

Modernisation of Sail's Power Plants 

1277. SHRI RAM PYARE PAN1KA: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether the Steel Authority of India 
Limited has launched any schemes to 
modernise its power plants; 

(b) if so, the details of the same and 
the funds allocated for the purpose; and 

(c) when the modernh;ation programmes 
are expected to be completed and what will 
be the increase in steel production as a result 
of those programme, ? 

THE MINISTER OF STATE IN THE 
DEllARTMBNT OF STEEL IN THE 
MINISTRY OF STE~L 1AND MINES 
(SHRI YOGENDRA MAKWANA): (a) to 
(c). SAIL have cooducted some preliminary 

studies on the workin, of its existina captive 
power plants with a view to estimate the 
cost of renova tion schemes for these power 
plants, the funds for which are expected 
to be made availabJe from SAIL"s internal 
sources. 

It is not possible to precise1y estimate 
the'inerease in steel production as a result 
of this renovation. However, there will 
be an increase in operational reliability of 
the plants. 

Increase in Prices of Commercial 
Crops 

1278. SHRI K. MOHANDAS : Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there has been any increase 
in the prices of commercial crops like coco-
nut, pepper etc., during tbe last three 
years; 

(b) if so, the percentage of increase in 
the prices of each of tbese_ crops during this 
period; 

(c) whether the percentage of incre,se 
IS comparable to the manufactured goods; 
and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGR1CULTURE (SHRI SHY AM LAL 
Y ADAV) : (a) to (d). Yes, Sir. The 
prices of some of the commercial crops have 
increased during the last three years. The 
statement given bclow of the AU-India 
Monthly Index Numbers of Wholesale prices 
of important commercial crops (bale 
1970-71=100) and manufactured lood, 
for the year 1985, 1986, 1987 and 1988 
suggests that tbi~ rise in wholesale prices for 
some commercial crops has been hi.ber 
(durinl 1986-88) than manufacture. 
goods. 
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I.,ort 01 Dairy Products 

1279. SHRI DAULATSINHJI 
JADElA : Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the total import of milk powder 
including skimmed powder. butter and butter 
oil under concessiona) and non-concessiona) 
.cheme. during the last three years; 

(b) to what extent such import was 
under operation flood II and III schemes; 

(c) whether the iml20rt of milk powder, 
butter and butter oil have affected domestic 
milk prices; and 

(d) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AORICULTURB (SHRI SHYAM LAL 
Y ADA V : <I) and (b). The National Dairy 
Development Board (NDDB) received a 
total quantity of approximately S 3,410 MT 
of milk powder (inel uding skimmed milk 
powder), 11. 493 MT of butter oil and 
10,3S1 MT of butter on gift and commer-
cial ba sis during 1 98 S - 86 to 1987 -88. Out 
of the above quantities of commodities, 
NDDB received gift supplies of approxima-
tely 37,37 S MT of skimmed milk powder 
6189 MT of butter oil and 10,351 MT of 
butter from European Economic Community 
(BEC) during 1985-86 to 1987-88 under 
Operation Flood programme. 

(c) and (d). There bas been no adverse 
effect of such import on domestic milk 
prices. On the contraay, there bal been 
steady riae in the producers' price over 
tbe ,ears. 

CompeDsatioD for Losses to Coconut 
Growers d ae to Diseases Aft"ectina 

Trees 

1280; SHRI V.S. VIJAYARAGHAVAN: 
Will the MiDister of AGRICULTURE be 
ploased to state : 

(a) whether tbere iJ any scheme to 
· compensate fully the losses suft'ered by the 
coconut growers due to the diseases atreams 
the trecI ; and 

(b) if so, the details tbereof? 

THE MINISTER. OF STATE IN THE 
DEPARTMBNT OF AGRICULTt1R.E AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : <a) and (b). Coconut Develop-
ment Board is implemen ting a scheme lor 
intearated farming in coconut small holdinas 
in Kerala for productivity improvement from 
1987-8 8. Under the scheme subsidy is 
provided to the farmers @ Its. 75/- for 
each diseased palm cut and removed. SO 
percent subsidy on the cost of seedlinll 
replanted and 2 S perC'eot on the cost of 
pump.et/irrigation source, with a ceiling of 
Rs. 1000/. 

Improvement of National Hiabway No. , 
In West Bengal 

1281. SHRI BIMALKANTI GHOSH: 
Wi)) the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether there is any plan for 
improvement of" National BiBb"ay No. 6 
in West Bengal during 1988-89 in addition 
to maintenance and repair works; 

(b) if so, the details thereor ; and 

(c) the amount sanctioned for the 
same? 

THE MINISTER OF STATE OF nlE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) In 1988·89 Annual Plan, there is 
a provision of RI. 125 lakhs for atreD," 
thenma of pavement ina len,tb of 10.2 
kms. 

(c) The estimates for the Ie work, are 
awaited from the State Government. 

National ComDlisaioa OB Sell-Employed 
WOlllea 

1282. SHRIMATI GEETA MUKHER. 
JEE : 
SHRl SHARAD DIOBE : 
SHRIMATI BASAVA. 
RAJESWARI: 

Win the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleued to ltato j 
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(a) whether Government have received 
the report of the National Commission on 
Self-Employed Women and Women in 
tbe Informal Sector ; 

(b) if so. the main recommendations 
thereof ; 

(c) whether Government have oonsidered 
.. the report and taken decision thereon; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA) : (a) Yes, Sir. 

(b) A statement is given below. 

(c) Not yet, Sir. 

(d) The Question does Dot arise. 

Statement 

The main recommendations made in the 
report are as follows: 

(i) All data collecting efforts should 
enlarge the defini tion of women 
workers to include all socially 
productive and reproductive labour 
paid and unpaid performed within 
the home or outside a~ an employee 
or on own account. 

(ii) The Mahila Mandals need to be 
energised which could provide a 
network throughout the country 
through which women could be 
organised. 

(iii) Atleast 50% of the developmental 
plans should Bow to women in 
view of their contribution to family 
income and national income. 

(iv) The women sbould be liven control 
over assets, which can make their 
economic ventures viable in the 
10Dl term. 

(v) .30 percent reservatioll' in trainina 
programmes sbould be made for 
women. 

(vi) In the State Governments, the 
responsibility for planning, coordi-
nating, monitoring, evaluation of 
women's programmes should be 
entrusted to an officer of tbe rank 
of Financial Commissioner. 

(vii) Setting up of an exclusive credit 
body for women, which should be 
effectively ]jnked with voluntary 
agencies. 

(viii) Alternative channels for providing 
marketing outlets for womec need 
to be explored like consumer socie-
ties, cooperative societies, super 
markets, State Emporia etc. 

Ox) Th e right to employment should 
be made a fundamental right and 
this should be coupled with a right 
to a reasonable wage. 

(x) Setting up of Equal Opportunities 
Commission with teeth to overse~ 
the implementation of laws and 
policies involving womeD. 

(xi) Establishment of Tripartite Boards 
in which workers will have as nlany 
representatives as the Government 
and employers with women workers 
getting representation in proportion 
to their numerical strength. 

(xii) Setting up of a Central Fund from 
which welfare and social security 
measures for women could be 
financed. 

(xlii) Prov jding Child Care and Suppor-
tive services to women. 

(xiv) Measures for sensitisation of 
administrative machinery for 
bringing women into the main-
stream of development. 

Sugarcane Production 

1283. SHRI KRISHNA SINGH: Will 
the Minister of AGRICULTURE be pleased 
to state; 
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(a) whether there was increase in 
~ugarcane production during 1987-88 
despite severe drought, if so, the details 
thereof; 

(b) tbe production and yield per hectare 
of svgarcane, during the last three years 
and in the current year, year-wise and 
State-wise; 

(c) whether despite the increase in 
sugarcane production, the prices of levy and 
non-levy sugar have shown a continuous 
hike during the last three years; if so, the 
details thereof ; and 

(d) the reasons for hike in prices '{ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) As per the current assess-
ment, the all-India production of sugarcane 
during the crop year 1987 - K 8 is estimated 
at 1 79.8 million tonnes as compared to 
182.5 million tonnes in 1986-87. 

(b) A Statement giving production and 
yield per hectare of sugarcane during the 
years 1984·85 to 1986-87 is given below. 
The estimates for the year 1987 -88, are 
not yet available for aU the States. 

(c) The price of Jevy sugar was raised 
from Rs. 4.80 per kg. to Rs. 4.85 per kg. 
with effect from 15th December, 1986. 
This was further raised to RI. 5.10 Per 
kg. with effect from 1st January, 1988. The 
prices of non-levy sugar remained in the 
range of Rs. 595/ .. to Rs. 650/- per quintal 
from December, 1985 upto mid-May, 1988. 
However, the prices showed some increases 
in June and July, 1988. 

(d) The price of levy sugar was raised 
due to the increase in the statutory minimum 
price of sugarcane fixed by the Government 
to be paid by the sQgar factories from year 
to year and also due to increase in conver .. 
sion cost of sugar as recommended by the 
Bureau of Industrial Costs and Prices. The 
prices of non-levy sugar arc governod by 
the market forces of demand and supply. 

Statement 

Production and Yield of Sugarcane 

p= Production in '000 toones. 

y ~ Yield in Kgs./hectare. 

State 1984-85 1985-86 1986-87 
---- ----- ----

Andbra Pradesh P 9791 9675 8827 

Y 71105 72632 65098 

Assam p 2687 1971 2128 

Y 50702 41243 45538 

Bihar P 3737 4001 3613 

Y 33325 33622 32259 

Gujarat p 7582 6490 5S66 

Y 73401 71471 80442 

tiary&na p 5190 5150 6740 

Y 41855 4858S 5435$ 
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Kamataka 
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Madhya Pradesh 
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Rajasthan 

Tamil Nadu 
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P 

13392 

77860 

428 

54808 

1390 

32634 

26367 

90114 

3700 

64912 

4920 

62516 

1369 

44458 

17594 

Y 10380] 

Uttar Pradesh 

West Bengal 

Others 

AU India 

P 

y 

p 
y 

p 

y 

p 

Y 

70888 

45936 

770 
5745S 

514 

32125 

170319 

57673 

FllWlclal ASli stance to People EDgageel 
i. Performina Arts 

1284. SHRI M. V. CHANDRA-
SEKHARA MURTHY: 
SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of HUMAN RE~ 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is a proposal to give 
financial assistance to professional II'0UPI 

13815 

80554 

42~ 

54564 

1218 
32731 

24706 

89354 

3700 

64014 

5050 

64744 

1010 

.38094 

20005 

104682 

73037 

49018 

812 
62953 

S82 

38800 

170648 

59889 

]4015 

81012 

412 

54184 

1770 

3619' 

20892 

85378 

2848 

70846 

6110 

62990 

1291 

44044 

21642 

102324 

85249 

50500 

757 
60592 

630 

42000 

112480 

59732 

and individuals enaaaed in specified art 
projects in the field of performing arts; 

(b) if 10, the details of the professional 
groups of performing arts to whom such 
assistance will be given ; and 

(c) the criteria for giving luch assistance' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
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(SHaI L.P. SHAHI): <a> and (b). Yes, 
Sir. Such assistance will be given to drama-
tic groups, theatre groups, music ensembles, 
solo artists and all genres of performing art 
activities. 

(c) Assistance by way of grant/subsidy 
is given annually to groups/individuals who 
are selected by an Expert Committee consti-
tuted under this scheme for approved 
projects or programmes. Special considera-
tion is given to the groups practising in the 
rare art forms and other traditional forms. 

Grow More Rf ce Programme 

1285. SHRI G. DEVARAYA NAIK: 
Wdl the Minister of AGRICULTURE be 
pleased to state : 

(a) the number of districts identified in 
Kamataka State for "Grow More Rice" 
programme: 

(b) the total amoun t allotted to 
Karnataka and released so far in this 
regard; and 

(c) the State Government's contribution 
in tbis programme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MIN]ST-
TRY OF AGRICULTURE (SHRI SHYAM 
tAL Y ADA V) : (a) A total number of eight 
districts name]y~ BeJgaum, Hassan. Coorg. 
Chikmuglur, North Canara, Dharwar, 
Shimoga and South Canara have been 
identified in Karnataka State for imple-
mentation of Special Foodgrains Production 
Programme·R,ice, during 1988-89. 

(b) An amount of Rs. 306.80 lakhs bas 
been allocated and released to the State 
Government. 

(c) The entire Scheme is implemented 
by the State Government wi th the 1 00 per 
cent grant from Govt. of India. 

Ganla Action Plan 

1286. SHRI 1<HURSHID ALAM 
KHAN : WiU the Minister of ENVIRON -
MENT AND FORESTS be pleased to 
state : 

(a) whether Farrukha~ad and Fatehgarh 
have been included under Ganaa Action 
Plan; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARO : (a) 
Yes, Sir. 

(b) Four schemes at a total cost of 
Rs. 143.22 lakhs have been sanctioned for 
Farrukhabad-Fatehgarh. or these, two 
schemes at a cost of Rs. 29.46 lakhs are 
for Low Cost Sanitation. One scheme at 
an estimated cost of Rs. 11.69 lakhs is for 
tbe improvement Ghatia Ghat wbich 
includes provision of steps and river front 
facilities. The Fourth scheme at an 
estimated cost of Rs. 102.27 lakhs is for 
the interception. diversion and treatment of 
waste water flowing. into Ganga from parts 
of the town. 

(c) Does not arise. 

I Trans/ation, 

Loss to SAIL 

1287. PROP. CHANDRA BHANU 
DEVI : WiJl the Minister of S rEEL AND 
MINES be pleased to state: 

(a) whether tbe Stee) Authorty of India 
has suffered loss during the year 1987-88: 
and jf so, the amount of loss &0 suffered; 
and 

(b) the causes tbereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) 
No, Sir. 

(b) Does Dot arise. 

[English] 

Technologieal Upgradat'oa 01 RSP 

1~88. SHRI Y.S. MAHAJAN : Will 
the Mi~ister of STEEL AND MINES bo 
pJe,scd to state; 
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(a) whether despite a massive sanction 
of Rs. 4156 crores for technological 
upgradation of Rourkela Steel Plant (Phase-
I), the Steel Authority of India Limited has 
not given any schedule for its ,ompleti~n 

and consequent increase in production of 
steel; 

(b) what role has been assigned to the 
Heavy Engineering Corporation and the 
Hindustan Steel Works in supplying part of 
the equipment required: and 

(c) whether there is any proposal to 
float global tenders for obtaining equipment 
required for modernisation of Rourkela 
Steel Plant? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MIN1STRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
No.. Sir. Phase I of modernisation of 
Rourkela Steel Plant is scheduled to be 
completed in five years from July 1988. 
Consequent increase in the production of 
crude steel from the base capacity of 1.4 
million tonnes to 1.56 million tonnes per 
annum is envisaged. 

fb) Tenders for the main tum key 
packages of modernisation work are yet to 
be finalised. 

(c) No global tenders are proposed to 
be invited for phase I of modernisation. 

Deputations! Appointments in Indian 
Road Construction Corporation 

Limited 

1289. SHRI ANADI CHARAN DAS: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) the total number of deputatfonists 
aelected and absorbed in the Indian Road 
Construction Corporation Limited and the 
Dumber of Scheduled Castes/Scheduled 
Tribes among them: 

( b) whether the 40 Point Roster was 
(ollowed while absorbing them; 

(c) the number of appointments made 
post-wise OD replar basis and promotions 
liven by rdaxinl the qualificatioDs and 

experience during the last three years and 
tbe number of SC/ST lIUt of them; and 

(d) whether experience relaxation is 
being allowed by the DPe and if so, the 
nllmber of SC and ST candidates benefited 
by such relaxation in experience as provided 
under the rules ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Out of 57 
deputationists absorbed in Indian Road 
Construction Corporation, one each 
belonged to SC and ST. 

(b) Yes, Sir. 

(c) and (d). Position of post-wise 
aprointments made on regular basis during 
the last 3 years is given in the statement 
below. Out of 55 promotions, relaxation 
in qualifications and experience was made 
only in 2 ca5es of General category 
candidates. 

Statement 

Year 1985 

CM (Ales) Chief Manager 
(Ales) 

Sr. Manager (Civil) 

Dy. Manager (Mech.) 

Section Offieer (Mech.) 

Assistant 

Jr. Assistant 

Jr. Steno 

Jr. Hindi Translator 

Dak Sorter 

Driver 

Peon~ 

-1 

-1 

-1 

-1 

-4 

-6 

-2 
-1 

-2 
-1 

-2 

Total - 22 

Year 1986 

DM (Dy.) Manager (Me~b.) - 1 

Section Officer (Civil) - 2 
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Oerk/typist 1 

Peon 1 

Total - 5 

Year 1937 
------

Clerk/typist " -1 

Total - 1 

Losses of Indian Road Construction 
Corporation Limited 

1290. SHRI SIMON TIGGA = Will 
the Minister of SUREACE TRANSPORT 
be pleased to state: 

(a) since when the Indian Road 
Construction Corporation is incurring 
losses and the rC;1sons therefor; 

(b) whether the corporation is being 
closed due to incurring 10s~es; 

(c) the policies of Government for such 
Corporatio~s which are running under loss 
due to reasons Dot within the control of the 
corporation; 

(d) whether the corporation has been 
given any opportunity In other fields to 
offset its los~); and 

(e) the action being taken for making 
lood tbe loss incurred by the corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Indian Road 
Construction Corporation Limited bas been 
incurring losses since 1984-8 5 on account 
.r non/delayed payments by some of the 
foreign elitnts resulting in' time and cost 
over-runs. 

(b) and (c). No policy decision has been 
taken by the Government regarding future 
of l()s~· rna king Public Sector Under-
takings. 

(d) and (e). The Corporation has been 
permitted to take up World Bank aided 

National Hiabway Projects' in tbe country. 

Techno-Economic Study on Narmada 
River 

1291. SHRI RANJIT SINGH 
GAEKWAD : Will the Minister of 
SURFACE TRANSPORT be pleased to 
state : 

(a) whether Government ha ve already 
taken up techno -economic study on 
Narmada with Dutch assistance for decJarins 
the river as National Waterway; and 

(b) if so, when such study was taken 
up and the details regarding the time 
schedule fixed for completion of the study 
including the amount allocated for that 
purpose? 

THE MINISTER OF STATE OF THE 
MJNISTRY OF SURFACE TRANSPORT 
(SHRI ~AJESH PILOT) : (a) and (b). For 
declaration of National Waterway, studies 
of hydrographic survey and techno-econo-
mic feasibility are pre-requisites. The 
feasibility study coruprising three phases 
was initiated in 1984 with Dutch technical 
assistance. The phase I study has been 
completed. The phase II and III of the 
study including hydrographic sm;veys would 
de pend on the completion of four major 
dams, planned across this waterway. 
However, in the meanwhile Govt. of 
Netherlands have agreed to taking up the 
drafting of project document for develop-
ment of downstream stretch of the river. 
The expendimre on these studies are borne 
by lhe Govt. of Netherlands. 

Study OD Ecological Imbals!lce due 
to Pooyaokutty Hydel Dam 

Project 

1292. SHRI K.P. UNNIKRISHNAN : 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government are aware of 
the strong protest lodged by environ-
mer.talists and some scienti.its against 
sanctioning of Pooyankutty Hydel Dam 
Project in Idukki district of Kcrala; 

(b) whether Government ha~e made a 
study of tbe ecological imbalances which 
may be brouaht about the project; if so .. 
,be detail, thereof; 
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(c) whether it is a fact that it will 
create barriers in the Western Ghat System, 
destroy thousands of acres of evergreen 
1tl~bsoon forests and affecting ftora and ' 
fauna of tbe region; and 

(d) whether Government have already 
cleared the project ? 

THE MINISTER OF ENVIRONMENT 
AND FOR.ESTS (SHRI Z.R. ANSIRI) 
(a) Yes, Sir. 

(b) and (c). No, Sir. The project 
authorities arc to carry out such a study 
aDd formulate Action Plans for prevention 
of adverse impact. 

(d) This project was accorded approval 
from environmenta I angle in June, 1985 
with conditions tbat fcHowing environmental 
safeguard measures will be implemented 
with execution of the project : 

-Fuel arrangements for the labour 
force. 

--Compensatory Afforestation Plan. 

-Studies of flora, fauna aod wildlife 
of submergence area. 

-Rehabilitation Master Plan. 

-Protection of wildlife. 

-Constitution of Monitoring group to 
oversee the effective implementation. 

These details have not been complied 
with so far by the project authorities. 

The project involves diversion of 3001 
ha. of semi-ever green forest for non forest 
use which requires approval under the 

Name of State 

Forest (Conservation) Act, 1980. Proposal 
for diversion of forest land can be taken up 
for consideration only when complete details 
souabt from the State Government are 
received. 

(Translation) 

Supply of Milk to DMS and Mother 
Dairy 

1293. SHRI SHANTI DHARIWAL: 
Wjll tbe Minister of AGRICULTURE be 
pleased to state : 

(8) whether Rajasthan i,s supplying 
adequate quantity of milk to Delhi Milk 
Scheme and Mother Dairy in Delhi; 

(b) if so, the total quantity of milk 
supplied to these organisa tions from 
Rajasthan vis-a- vis other States; 

(c) whether these organisat ions are 
provid ing as much facH ities to Rajasthan as 
they do for other States; 

(d) jf not, whether Government have 
formulated any plan to provide more help 
to milk producers of Rajasthan; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV): (a) and (b). The daily average 
supply of milk by Rajasthan and other 
States to D~lhi Milk Scheme and Mother 
Dairy durin& November, 1987 to July, 
1988 is liven below: 

(In litres) 

Supplied to ---_._------------
D.M.S. Mother Dairy 

Ilajasthan 21,996 56,483 
Uttar Pradesh 12,321 24,732 
Haryana 1,020 10,520 
Punjab 12,841 30,078 
Madhya Pradesh 1,901 5,384 
Oujarat 60,220 
Delhi L 1.49.S0S 
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(e) Yes, Sir. 

(d) and (e). Do not arise. 

IEnglish) 

Localities Connected with Mini 
Buses etc. In Delhi 

1294. SHIll SWAMI PRASAD 
SINGH: Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether certain localities of Delhi 
have been provided with the services of mini 
buses, buses under STA permits and battery 
operated buses; 

(b) if so, tbe names of such localities 
where such services have been provided and 
the criteria if any, for selecting such 1ocali-
ties; 

(c) whether there is any proposal to 
provide sucb buses in the remainioa locali-
ties of Delhi; 

(d) if so, tbe details thereof; and 

(e) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). 
Delhi Administration have intimated tbat 
the Mini buses under STA permits, are at 
present allowed to operate from localities 
of Janakpuri, Madan,ir, Ashok Vihar, Rani 
Balh, Uttam Naaar, Seema Puri, Sayeed 
Villale, Paschim Vihar. Najafgarh, Saket, 
Nanpl. Daksbinpuri, Vioay Nagar, TUak 
Nagar, Kalkaji, Naraina, Lajpat NaJar, 
Niraakari Colony, Khureji etc. These 
operation from and to these localities are 
allowed with a view to supplement the trans-
POrt facilities. 

Battery operated buses have been prove-
ded in the thick ly popula ted areas such as 
the walled-city and trans-yamuna areas with 
a view to reduce air and noise pollution. 

(c) to (e). Delhi Administration has 
intimated tbat no such proposal is under 
C8nsicieration at present. The existing Jevel 
of serviceI' is generally considered al 
adequate. 

I Trans/a tiM] 

Construction 01 Indoor Games 
Trainfna Centre in Hima~bal 

Pradesh 

1295. SHRI KALI PRASAD 
PANDEY: Will the Minister of HUMAN 
RESOURECE DEVELOPMENT bo ,pI*" 
to state: 

(a) whether the work of construction on 
the proposed biggest Indoor Games Training 
Centre of Asia for Porters Hills and 
Shilru jn \ Himachal Pradesh is proar4ssill8 
satisfactoril y; 

(b) if so, the time by which the COBS-
truction work on both these sames centres 
will be completed and the details of tbe 
e~penditure proposed to be incured thcrcop; 
and 

(c) if not,' the main reasons for tbe 
hurdles therein and the action taken so far 
by Government to remove them? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MINIS .. 
TRY OF HUMAN RESOURCE DEVE .. 
LOPMENT (SMT. MARGARET ALVA): 
(a) to (c). The work on Indoor Stadium 
at Potters Hill, Shimla has not yet startt;d. 
The construction activities at Shillaroo h_~ 
been taken up for Hockey fidd and Athletic 
track. Some buildings earlier belonging to 
the State Agricultural Department have 
since been acquired and renovated for 
accommodation for sportspcnons. Shit Jaroo 
Centre bas become pattly operational And 
recently National Summer Camps for 
Athletics and Boxing were beJd there. 

In the VII Plan, a provisi on of Rs. 2 
crores has been made lor these Centrc$. It 
is expected that the construction of Hockey 
field and Athletic track which ;s loina on at 
Shillaroo win be completed by March, 
1989. 'So far as the Indoor Stadium at 
Potters Hill, Shimla and other facilities at 
Sbillaroo are concerned, the estimates and 

. time farmers are yet to be worked out. 

There bas Dot been much pro,.-ess in 
undertakios{cxecution of construction acti-
vities at this Centre as tb. land lor these 



139 Written An'~rs A.UGUST 4. 1988 Wrlttln Answ~rs J 40 

eontres was transferred in March 1986 
qainst expected transfer in March 198~. 
Besides, th e permission from Government 
of I adia for cuttins of tree~ for the 
proposed Centre at Shimla is yet to be 
obtained. 

Abolition of Royalty on Minor 
Forest Produce 

1296. SHRI 
CHOUDHURY 
ENVIRONMENT 
pleased to state: 

SAMAR BRAHMA 
Will the Minister of 
AND FORESTS be 

(a> whether Union Government propose 
to issue directives to State Governments for 
abolition of 'royalty' in respect of minor 
foreat produce for cnsurina be tter income to 
tribals; and 

(b) the steps taken by Government to 
enlure better remunerative prices to tribals 
for their forest produce? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) No, Sir. 

(b) The following steps have been taken 
by the Government to ensure better remune-
rative prices to tribals for minor forest 
produce :-

(i) Entry of non-tribals has been 
restricted in tribal belt, 

(ii) CollectIon of minor forest produce 
through state owned agencies is 
encouraged so as to eliminate 
middlemen. 

(iii) Tribal Cooperative Mark~ting 

Deve)opmen t Federation on India 
Limited (TRIFED) has been set up 
as a national level apex Coopera-
tive marketinl federation to pro-
vide marketing support to State 
level cooperativls/orlanisationll. !t 
wilJ co) teet minor forest produce 
of tribals and establish interstate 
and interna1ional marketins linkages 
fo r thc samc. 

Central Social Welfare Board 
Assistance to State Social 

Welfare Boards 

1297. SHRI PARASRAM 
BHARDWAJ: 
SHRI R.M. BHOVE 

Win the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the details relardina tbe programmes 
and assistance given in case of unemploy .. 
ment, under-employment, old ale, sickness 
and disability by the Central Socia I Welfare 
Board for the last three years; 

(b) the names of State Social Welfare 
Boards and voluntary agencies which received 
assistance from the Central Social Welfare 
Board aloDgwith the amount of assistance 
and the reason s thereof; and 

(c) the State Social Welfare Boards and 
voluntary agencies which have not fully 
utilised the assistance given? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MINIS-
TRY OF HUMAN RESOURCE DEVE-
LOPMENT (SMT. MARGARET ALVA) : 
(a) No financial assistance is given by 
the Central Social Welfare Board to indivi-
duals in the case of un-employment, under 
employment, old age, sickness, di sability 
etc. The SOCial-economic programme of 
the Central Social Welfare Board, however, 
aims at providing needy women, such as 
those who are economically backward, 
destitute, widowc.J, deserted and also pby-
sicalJy handicapped with opportunity for 
'Work and Wag~' on full/part time basis for 
supplementing the meagre income of their 
families. 

Financial assistance is provided in the 
form of grants to the voluntary organisations 
for setting up of various categories of Units, 
such as Production Units, for Sman Indus .. 
trial items; Units as Ancillaries to large 
industries: HandJoom Units and Handi-
crafts Units, Agro-based Units like Dairy 
Units; Piggery, Goat rearing; Sheep bredinas 
and Poultry and for Self-employment Unit. 
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such as Sewing Machines, Knitting Machines 
vegetab1e vending etc. 

(b) and (c). These lists are too lengthy 
to be compiled and circulated. 

Problem of I and Erosion in States 

1298. SHRI CHINTAMANI JENA 
Will the Minister of j AGRICULTURE be 
pleased to state : 

(8) y,hether LIle problem of land erosion 
in certain States is on increase year after 
year and a large part of land has been 
eroded: 

(b) jf so, the names of the States which 
have been affected by the land erosion and 
the area of total land eroded in each 
State : 

(c) \\ hether a Centl al Committee has 
been appointed to know the problem of 
erosion~ 

(d) if so. when the Committee was 
appointed and whether it has submitted its 
report; and 

(e) if so, the findings and the sugges-
tions made to check the erosion in tbose 
areas 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN IHE"lMINIS .. 
TRY OF AGRICULTURE (SHRI SHYAM 
lAL Y ADAV) : (a) and (b). There arc no 
comprehensive and periodic State-wise sur-
veys providing precise data on the extent 
of lands subject to erosion and degradation 
or no the dynamics of their change. How-
ever, various estimates including that of 
National Commission on Agriculture (1976), 
National Committee on Backward Area 
Development (1981), Rashtriya Barh AYOI 
(1980), Land Utilisation Statistics (1981-
82) etc .• indicate that an are of about 173 
milBoD hat is affected by soil erosion and 
land degradation of different types. The 
State-wise break-up of the estimated 
problem area is given in the statement 
below. 

(c) No, Sir. 

(d) and (e). Do not arise, in view of (c) 
above. 

Statement 

State-Wise Information on Estimated Problem Areas 
-- -~-- ---

SI. State/Union 
No. Territory 

I. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 
<11 

3. Bihar 

5. Gujarat 

6. Harayana 

7. Himachal Pradesh 

8. Jammu and Kashmir 
Sl. Karnataka 

---

Soil 
erosion 

115.02 

24.44 

22.17 

42.60 

99.46 

1 S.,! 

19.14 

8.83 

109.89 

Pro blem Area due to 
'------

Land Total 
Degradation 

7.29 

2.10 

7.82 

22.92 

26.40 

25.71 

122.31 

26.54 

29.99 

65.52 

125.86 

4J.62 

19.14 

0.10 8.93 

4.14 J14.0.) 



143 Wrlt/~n A.nsw.rs AUGUST 4, 1918 Written AM_'s 144 

1 2 3 4 S 
~ .. -------

10. Kerala 1.7.57 1.78 19.35 

11. Mndhya Pradesh 196.10 11.07 207.17 

12. Maharashtra 191.81 6.65 198.46 

13. Manipur 3.74 3.60 7.34 

14. Megha)aya 8.37 2.65 11.02 

15. Mizoram 4.21 1.89 6.10 

16. Nagaland 4.05 6.33 10.38 

] 7. Orissa 45.78 32.25 78.03 

18. Punjab 10.07 22.23 32.30 

19. Rajasthan 199.02 174.92 373.94 

20. Sikkim 3.03 3.03 

21. Tamil Nadu 36.40 1.82 38.22 

22. Tripura 1.67 1.12 2.79 

23. Uttar Pradesh 71.10 60.05 131.15 

24. West Bengal 10.33 32.70 43.03 

25. Goa 2.00 2.00 

26. Andaman and Nicobar 2.59 2.59 
Islands 

27. Chandigarh 0.01 0.01 

28. Dadra and Nagar Haveli 0.12 0.12 

29. Delhi 0.14 0.01 0.75 

30. Daman and Diu 

31. Laksbadweep 

32. Pondicherry 0.03 0.03 ---- --- ---33. Total 1,266.20 455.55 1,721.15 
14.65** 15.65** ---- --- -_ 

34. Grimd Toral 1,266.20 470.20 1,736.40 

**Tberc is no state-wise breakup for this arca-mostly sandy sOik, 
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DesUting of ChlIka Lake 

1299. SHRI CHINTAMANI JENA : 
SHRI ANANTA PRASAD 
SETHI: 

Will the Minister Qf ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether as a result of several rivers 
and rivulets opening into CbiJka, an estima-
ted 30 million tonnes of silt enters the 
lagoon annually resulting in sbrinkaac of its 
size; and 

(b) if so, the steps taken to desilt the 
Cbilka lake? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) As per information furnished by the 
State Government the silt load is estimated 
at about 13 m. tonnes per annum. 

(b) The State Government has prepared 
an action plan including soil convseration 
measures like gully control, construction of 
water harvesting structure, control bunding, 
stone terracing of adjacent hills and slopes 
and afforestation programme. The Dredging 
Corporation of the State GO\lr.rnment 
has been asked to ca rry out a study of 
Malarmukh area. 

CroSI Breeding of Sheep! lor 
Better Yield of Wool 

1300. SHRI PARASRAM BHAR· 
DWAJ : Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the average yield of wool 
per sheep in the country is Jess than the 
yield obtained from sbeeps in other coun-
tries; and 

(b) if so, whether adequate research 
efforts have been made to cross·breed/local 
varieties with imported rams for more wool 
yield of finer staple '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SflYAM ~AL 
YI\DAV); (a) Yes. Sir. 

(b) Yes. Sir. A larae scale cross bree-
ding programme bas been taken up in. 
various States where local varieties of sbeep 
are crossed with exotic rams for production 
of more wool o_finer staple. 

Loss to Steel Plants Due to Power 
Shortage 

1301 SHRI PURNA CHANDRA 
MALIK: Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) the names of the steel plants which 
are suffering loss of product ion due to 
shortage of power; 

(b) the percentage of loss in production 
thereof during the Jast three years, year-
wise and plant-wise details thereof; 

(c) the total requirement of power for 
each steel plant, plant-wise; and 

(d) the steps so far taken to meet the 
requirement of power for the steel plants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL TN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
All the steel plants of SAIL namely, Bhilai, 
Durgapur, Rourkela, Bokaro, Indian Iron 
and Steel Company, Burnpur and Alloy 
Steels Plant, Durgapur have in curred 
production losses on account of shortage of 
power. 

(b) The Joss of production on account 
of shortage of power at these plants haa 
been as under : 

Year Loss of Production (As % of 
Actual production of Saleable 
Steel) 

BSP DSP RSP .... 

1985-86 0.10 6.2 31.2 
1986·87 Nil 13.3 15.1 
1987-88 0.47 3.5 43 

BSL IISCO ASp· 

5.3 0.5 3.38 
15.0 O.S 8.0 

47 0.8 1.6 

'·IJl torms of Crude I*eel. 



I .. ' .",,. • .." MJaQIT ... , •• 

(0) The tetel e ..... t.. ".,.. re4uire,. 
ment of SAIL pllnts for is u under : 

PlaDt RaquiJemeat of P,_ 
O. M\'A) 

:abilal 160 

Durgapur 30 

llourkela 70 

Bokaro 100 

HSCO, BW1lpur 25 
Alloy Steels Plant, 
Durgapur 36 

(d) The power aupp]y position to the steel 
plants by public utilities is uDder constant 
review at the Intor-Ministerial levol. Wherever 
possible. additional power supply is arranged 
from other grids. The existiq captive power 
Icneration j s maximised wbene,er there is 
shortage in power supply from public 
utilities. As a lonl-term measure and to 
reduce dependence of steel plants on 
external power supply, additional captive 
generation capacities are heiDI created by 
setting up captive power plants at Botaro, 
Durgapur and Rourkala Stool Plaota. 

Captive Power Plaaa for Steel P ...... 

1302. SHRI PURNA CHANDRA 
MAUl{ : Will tbe Minister of ST2EL ANJ) 
MINES be pleased to state: 

(8) the number (\f steel p.nt. uviOI 
captive power plants tosether wjth prodpc.. 
tion of tbose plants; 

(b) wnethcr there is any plan to set up 
captive power plants in all tho stecl plants; 

(c) if so, the details tbereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN mE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA lVlAJ{WANA) : Ca) 
All five integrated steel plante of SAIL, 
namely, Bhilai, Durgapur. Rourkela, Bokaro 
and liSCO have been provided with Captivo 
Power generation facilities. Their actu at 
paerlltiQD Ul the"1 QUldCJ of 1988-89, 
~P,,"D"~' 

Average Generation 1988-89 (in MW) 
(I Quarter) 

Plant 

Bbilai 

Duraapur 

Rourkela 

Dokaro 

liSCO 
Power 
Plant 

Captive Power 
PJant No. 1 

25.1 

6.0 

38.8 

59.6 

16.4 

Captivu 
Power 

Plant No.2 

31.5 

16.3 
(Unit I & II) 

56.6 
(Unit I and 

II) 

38.9 
(Unit I) 

(b) to (d). In order to reduce dependance 
of SAIL plants of external power supply, 
additional captive generation capacities are 
being created by setting up 3 x 60 MW 
captive power plant at Bokaro Steel Plant 
Ind a 2 x 60 MW captive power plant each 
at Durgapur and Rourkela Steel Plants. 

Cooperation to Fishing Industrie~ for 
Acquiring Indigenous Fishing 

Vessels 

1303. SHRI H.B. PATIL: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) whether there is any proposal under 
consideration to extend fulJ cooperation to 
the fisbing industri(s in acquiring indigenous 
fishing vessels; 

(b) if so, whether some suggestions have 
beea received from tbe Association of Indian 
Pisheri. Industries jn this regard; and 

(e) if so, the details thereof and the 
,,~~ti~D o~ l1niop Government UlcJWQ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN· 
DUSTRIES (SHRI JAG!)ISH TYTLER) : 
(a) Full cooperation is extended to fishing 
industries for acquiring indigenous deep sea 
fishing vessels. The following concessions/ 
incentires are extended to the industry for 
acquisition of indigenous deep see fishing 
vessels: 

(i) Provision of 33% subsidy on the 
cost of indigenously constructed deep sea 
fishing vessels. 

(ii) Provision of Soft loan at lesser rate 
of interest for acquisition of indigenous 
vessels as compared to imported vessels. 

(iii) Permission to import components 
upto 30% of the total cost of the indi-
aenously constructed deep sea fishing 
,.cssela. 

(b) The association of Indian Fishery 
Industries has suggested that the Govern-
ment should take appropriate action to 
expedite delivery of trawlers by the 
indigenous yards within the contracted 
delivery period in respect of orders already 
placed on the yards with SDFC loan. 
Alternatively, the association has suggested 
that tbe interest charges from interptenuers 
may be waived ti n actual delivery of tbe 
vessels. 

(c) Government have decided that a 
team of officers from SCICI and Midiltry 
of Surface Transport will study the problem 
of delayed delivrey of indigenous vessels. 

Production of Rails by Bhlla' Steel PJaot 

1304. DR. B.L. SHAILESH: Will the 
Minister of STEEL AND MINES be pleased 
to atate : 

(a) whether the Bhilai Steel Jtlant Is 
unable to meet the Railway's requirement of 
rails to enable them to maintaja their 
requirement of track renewal ; 

(b) jf so, what is tbe rated. capadt' 01 
the Bbilai Steel Plant to produce rail· per 
Slear and its actual "rodUdtlGII aif fteaeat; 
and 

\ ",It"" A.ltlfHr. 1 $ 0 

(c) the $tept beiDa taken to &ear up 
the Ptoductlon of rails at Bhilai Steel Plant 
te meet the Railway'. demand and thus 
dve precious roreign cxchanae iDvolved in 
hir import ? 

THE M1NISTBR OP STATE IN THB 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHIt} YOOENDR.A MAKW ANA): (8) 
Ves, Sfr. 

(b) The information OD the production 
tJl raU, at BhiJai SteeJ PJant i. liven below: 

Anntlel Year '000 totfBel 
_ Capacfty --- ----- .-. _ ........ ._, 

5 lakh tonnes 1987-88 379 
(production) 

1988·89 450 
(PlaD) 

April-Ju1y 147.0 
1988 
(Plan) 

AprjJ·July 146.8 
(J 988) 

(Actual) 

(c) SAIL are work Ins out a prOlratflJfte 
te) revamp the Raj] and Structural Milt of 
BbUa! Steel Plant collslstent witb the 
requirement pattern of the Indian Railway. 
for t'ese ratfa. 

Stul)' fn belert Dinloama_ 

1305. DR. B. L. SHAILBSH: win 
tbe Minister of AGRICUltuRE be pleased 
to Itate : 

<a> whether two 1Je'liln qrlcuJtutal 
acientists have developed a product caned 
'black milk' whiGll can make deserts bloom; 

(b) wbetlser th,. teelmiqut has IecD 
ltudJed by lOme laditiD exportl; it 10, tIIeIr 
flDdJna on water lvapondoa : and 

(0) wbether any aperimeats ill thit 
fIIIrd Ill .. "- ......... r 



1 ~ 1 Written AnSWffl AUGUst 4, 1988 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCA TJON IN THE 
rdINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) to(c). Yes. 
Sir. The term 'black MIlk' refers to the by-
products (BI tumenous emulsions and 
Asphalt) fronl Petroleum Refining Industry. 
Belgian and American scientists have repor-
ted the possibility of using these as ~oIl 

conoi tioners for lmprovi ng the soil struct ure 
and for wind ero~ion control. Experiments 
carried out under Indjan conditions have 
been only of preliminary nature and the 
results are not conclusive for practical 
recommendations of these compounds on a 
field scale. 

Implementation of Special Foodgrains 
Production Programme in West 

Bengal 

1306. SHRI SANA'I' KUMAR 
MANOAL : Will the Minister of AGRI-
CULTURE be p leased to stn te : 

(a) the crop lending target set for West 
Bengal under the Union Government's 
Special Fooograins Production l'rogrammc 
during 1988-89 and the districts identified 
for the purpose; 

(b) whether some portion of the 
Sunder bans area which has a potential for 
rice production wi)) also be induded in this 
Programme; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV): (a) The crop lending amount for 
seven districts covered under special Food-
grains Production Programme in West 
Bengal has been estimated at Rs. 85 crores 
for 1988 - 89. The programme is being 
implemented in the districts of (l) NadJa 
(2) Booghly (3) Burdwan (4) Birbhum 
(5) 24-Parganas (6) Midnapur (7) West 
binajpur. 

(b) Yes, Sir. 

(c) Does BOt adse... 

(hange In Fo,l TechnololY lor Steel 
Plants 

1307. SHRI MOTILAL HANSDA: 
WiJl the Minister of STEEL AND MINES 
be pJeased to state : 

(a) whether Government are considering 
a change in fuel technology for the steel 
plants; 

(b) if so, the details thereof; 

(c) whether these changes are as equaJ 
to the foreign technologies; and 

(d) the extent to which these changes 
will prove beneficial to national economy '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINJSTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). Yes, Sir. The fuel technology for 
.reel plants is under review with regard 
to economics of using imported coal in 
place of indigenous coal and natural gas 
due to its improved availability in different 
parts of the country. 

(c) No, Sir. 

(d) The use of larger percentage of 
natural gas and or imported coal is expected 
to improve the productivity of the plants 
and quality of .he steel products. This will, 
therefore, be beneficial to national economy. 

Fonds to States Under Rural Develop-
ment Programmes 

1308. SHRI ZAINAL ABEDIN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the funds earmarked for the major 
rural development programmes during the 
Seventh Plan; sector-wise; 

(b) the amount allocated to different 
Statea so far. State-wise; and 

(c) the amount spent under different 
acltemes, SfIlte-wise ? 



THE MINISTER OF STATE IN THE 
DBPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
pOOJARy): (a) A. per the Seventh 

Plao (1988-90) documents, sector-wise 

Prolramme 

Integrated rural development 
and related prolramme. i.e. 
Integrated Rural Development 
Programme (IRDP), Drought 
Prone Areas Programme (DPAP) 
Desert Development Programme 
(DDP), etc. 

National Rural Employment 
Proaramme (NRBP) 

Rural Landless Employment 
Guarantee Programmo (aLBOP) 

Rural Water Supply aDd 
Sanitation. 

outlay. provided for the major rural 
development programmes in tho Seventh 
Plan are as under : 

Central 
Sector 

1864.38 

1250.81 

1143.18 

1236.83 

State 
Sector 

1609.61 

1236.66 

2350.00 

(RI. in crorel) 

Total 

3473.99 

2487.41 

1143.18 

3586.83 

(b) and (e). Statementa I and n are liven below. 
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Statement"':"'II 

(Rs. in crores) 

S1. Name of the State/ DDP RWS 
No Vts. Allocation Ut ilisation Allocation Utilisation 

.----- - - ....... _- - ---.-

1. Andhra Pradesh 82.66 56.16 

- 2. Arunachal Pradesh 10.24 0.99 

3. Assam 56.14 47.86 

4. Bihar 102.54 56.52 

5. Goa 1.61 0.70 

6. Gujarat 6.53 5.04 50.23 32.30 

7. Haryana 12.51 8.76 24.08 21.85 

8. Himachal Pradec;h 6.00 4.01 27.91 27 91 

9. J and K 8.50 5.79 22 12 0.48 

10. Karnataka 73.46 47.65 

II. Kerala 43.24 30.49 

12. Madhya Pradesh 101.34 87.81 

13. Maharashtra 103.30 61.90 

14. Manipur 16.60 11.38 

15. Megha]aya 16.60 14.3$ 

16. Mlzoram 3.92 5.33 

17. Nagaiand 16.88 12.84 

18. Orissa 47.44 37.10 

19. Punjab 67.68 19.44 

20. Rajasthan 108.96 76.57 129.68 87.S3 

21. Sikkim 13.26 12.30 

22. Tamil Nadu 74.77 40.08 

23. Tripura 14.05 10.24 

24. Uttar Pradesh 137.99 128.48 
25, West Bengal 66.66 24.8J 
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1 2 3 

UTI. 

26. A & N Islands 

27. Chandigarb 

28. D & N Haveli 

29. Delhi 

30. Daman & Diu 

31. Laksbadwccp 

32. Pondjcherry 

All India 142.S0 

Allocations to States out of Central 
Road Fond 

1309. SHRI MURLIOHAR MANE: 
SHRIMATI BIBHA GHOSH 
GOSWAMI: 

Will the tv! inister of SURFACE 
TRANSPORT be pleased to state tho 
amount al10cated to each State out of the 
Central Road Fund during 1988-89 ? 

THE MlNISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : A Statement 
indicating the allocation to States during 
1988-89 out of Central Road Fund is 
given below : 

Statement 

(Rs. in lakhs) 

s. No. Name of Allocation for 
State 1988-89 

1. Andhra Pradesh 8.00 

2. Assam 15.00 

4. Bihar 12.00 

4. Gujarat 195.00 ,. Htl9'ana '20.00 

4 5 6 
... ------ ... ..-- -- -----

1.75 0.96 

0.36 

0.26 

0.56 

0.30 

0.87 0.52 

100.17 1367.61 933.77 
-- --- - .. - - - - --~ 

6. Jammu and Kashmir 1.77 
7. Kamataka 68.23 
8. Madhya Pradesh 40.00 
9. Maharashtra 64.00 

10. Manipur 5.00 
11. Nagaland 6.00 
12. Tamiinadu 15.00 
13. West Bengal 25.00 

Strengthening of Co"Operative 
Societies 

1310. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
AGRICULTURE be pleased to refer to the 
reply given on 20th April, 1987 to Starred 
Question No. 715 regarding election to 
cooperative societies and state the response 
of State Governments to the suggestions 
made by Union Government for streng-
thening the coopelative societies and also 
to hold regular elections. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM LAL r A~A V) : 'Co-operative Societies' i, • 
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State Subject. Action on the suggestions 
made by the Union Government hal, 
therefore, to be taken by the State " . Governments. However, the matter IS 

reviewed by the Union Government from 
time to time. The last such review was 
made in the Conference of State Ministers 
of Co-operation held in Delhi in December, 
1987. By and large, the State Govern-
ments have responded positively to the 
susgestions for strengthening the cooperative 
societies and holding elections. 

Setting up of Adarsh Sanskrit 
Patbshalas 

1311. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether any decision has been taken 
for opening of the Adarsh Sanskrit 
Pathshalas during the remainmg two years 
of the Seventh Plan; 

(b) if so, the details of the places in 
which the Adarsh Sanskrit Pathshalas 
would be set up; and 

(c) If not, the likeJy date by which the 
decision would be taken ? 

THE MINlSTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTU RE IN THE MINJSTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SUR! L.P. SHAHI) : (a) Yes Sir. 

(b) and (c). Inspection Committees 
constituted by Government have inspected 
lome insti tutions in Himachal Pradesh 
and Bihar. The reports of tbe Committees 
will be placed before the duly constituted 
Grants Committee, which is likely to meet 
at the end of AU8ust, 1988. The dotails 
about the places where the Adarsh Sanskrit 
Pathshalas would be set up, will be known 
onl)' after the decisions taken by the Grants 
Committee become available. 

Cultural E~cbange Programme 
with Spain and Italy 

1312. PROF. NARAIN CHAND 
l»ARASHAR : Will the Mlniltll' of 

HUMAN RESOURCB DEVELOPMENT 
be plcased to state: 

(a) whether any cultural exchanae pro .. 
Ifammes between India and Spain and India 
and Italy are proposed to be formulated (or 
better understandina between the two coun-
tries; and 

(b) if so, the details there of 1 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATioN AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHABI): (a) We already have 
cultural exchanac programmes with Spain 
and Italy. 

(b) The Indo-Spanish Cultural Exchange 
Programme was finalised and signed in 
Delhi on 31 st Janu ary, 1986 and is valid 
tin 31st December, 1988. Similarly, the 
Indo-Italian Cultural Exchange Programme 
was also concluded in Delhi on 12th 
March, 1987. This Programme is valid 
till 31.12.1989. Both the Programmes 
envisalo collabor~\tion/co-operation in the 
fields of education and science, art an d 
culture. radio and television and sports 
and youth, more particularJy through: 

1. exchange of academicians/scholar. 
experts/special ists/professors/perf ormin. ar-
tistes in the fields of Indian Art/Architecturel 
Archaeology/ Philosophy I History/Archives/ 
Libraries/language and literature; 

(2) exchanae of books, publi~ations and 
micro-films of mutual interest; 

(3) exchange of scientific information 
and co-operation in tho area of Ideace and 
technology; 

(4) award of SCholarships to MCb 
otber~1 nationais; 

(5) boldini of exhibitions, film weeks 
and participatiOti in iocetoationaJ film 
festivals oraaDised in both the oountries; 

(6) collaboration between national 
bodies of radio and teie\'iaioD of the two 
countries; and 

(7) excbanle of youth deleaatioDI, vilual 
and prmtod material OIl lper&l. 



167 Writ/en Answttrs AUGUSf 4. 1988 Written Answers 168 

Reconstitution of Central and State 
Social \Velfarc Board~ 

I j 13. PROF. NARAIN CHAND 
PARASHAR . \\ III the Mllli~tcr of 
HUMAN RESOURCE D.bVELOP1vIFNT 
be pleased to siate : 

(8) whether the Centlal Social Welfare 
BOdru and ..t number of Sta te Board:-. ,He 
due for rCMconstitutjOJl a~ on date; 

(b) if so, the ddte by which the new 
boards would be established; and 

(c) the pattern of the composition of 
the boards alongwith variolls interests which 
are represen tcd on the boards ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND \VOMEN AND 
CH1LD DEVELOP~1ENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRI\iATI MAR-
GARET ALVA) : (a) and (b). The Central 
Social Welfare Board is not due for recons 
titution. 12 State SOCial Welfare Advisory 
Boards arc due for reconf)titution The State 
Social Welfare Advi~(\ry Boards are consti-
tuteri by the respective State Governmentl 
U.1. Admn. in con~ultation wtih the 
Central Social Welfare Board. Since the 
notification regarding recon~titution is is<iued 
by the concerned State Government/VT 
Admn. it is not possible to indicate the 
date by which the new boards will be 
established. 

(c) The Composition of the State Social 
Welfare Advisory Board io;; decided by the 
concerned State GovernmentjU .T. 
AdmimstratlOn In consultatIOn wIth the 
Central SOCial Welfare Board. Half of 
the member s of the Sta te Social Welfare 
Boards excluding the Chairman are to 
nominated by the concerned Srate Govem-
mentlUT Administration and the other half 
by the Central Social Welfare Board. The 
Chairman of the State Board is to be a 
woman ~OCl"r worker appointed by mutual 
consent uf the Sttlte Govemment/U.T. 
Adrnn. and the Chairman of the Central 
Social Welfare Board. Normally there IS 
one member to represent each district in 

J the State. In addition, official s represen-
tina tho various Del'8rtments as Dominated 

by the State Government are included in 
the State Boards. 1 he Genera] Body of 
the CSWB consists of the Chairpersons 
of the State Boards, professionals from. 
fields such as Jaw, medicine, social work, 
education, social development and social 
work, education. socia] development and 
Social work, represetantives of 
Go"ernment of India Ministries. 
Members of the Lok Sabha and Rajya Sabha 
and the Chairperson and Executive Director 
of the Central Social Welfare Board. 

[Translation) 

Food Processing Units in Barabanki 
and Kheri-I itkbimpur Districts 

of Uttar Pradesh 

l314. SHRI KAMLA PRASAD 
RAWAT: 
SHRJMAll USHA VERMA: 

Will the Minister of fOOD PROCES· 
SING INDUSTRIES be pleased to 
state: 

(a) whether there is any proposal to set 
up food processing units in Bal abanki and 
Kheri -Lakhimpur districts of Uttar 
Pradesh; and 

(b) Jf so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLER) : 
(a) and (b). Government has no proposal 
at present to set up any food processing 
units in Barabanki and Kheri-Lakhimpur 
Districts of Uttar Pradesh However, two J 

units for manufacture of fruit juice/pulp 
have been registered in Barabanki District. _ 
Approvals have also been accorded for 
setting up 3 units in Bara banki and one jn 
Kheri -Lakhimpur District respectively for 
manufacture of wheat products. 

Plantation of Trees 

1315. SBRI KAMLA PRASAn. 
RAWAT : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state : 

(a) whether Union Government propose 
to plant trees under aJI"orestatiop prQgraJllD1C1 
durina the current year; and 
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(b) jf 80, the number of trees, State-
wise, likely to be planted during this year? 

THe MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : (a) 

and (b). The afforestation programme for 
the current year envisages plaoting or 
400.27 crore seedlings. The State-wiso 
break·up of this target is given below in a 
Statement. 

StatemeDt 

S. No. States/U.Ts. 

1. Andhra Pradesh 

2. Assam-

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. Korala 

10. Madbya Pradesb 

11. Maharashtra 

12. ManipQr 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

19. Tamil Nadu 

10. Tri"ura 

21. UtUl' PAd_I 
22. Wost Benaal 

(No. of Seedlings in Jakbs) 

Targetts for 
1988 .. 89 

3200 

600 

3"600 

2600 

750 

700 

500 

3300 

1750 

4400 

3300 

200 

270 

230 

3000 

soo 
1300 

150 

1800 

260 

5100 

1100 
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1 2 

23. A and N Islands 

24. Arunachal Pradesh 

25. Chandiga rh 

26. Delhi 

27. Dadra and Nagar Haveli 

28. Goa 

29. Lakshdweep 

30. Mizoram 

31. Pondicherry 

32. Daman and Diu 

Grand Total 

(English) 

Grant of Autonomous Status to 
College8~during Seventh 

Plan 

1316. SHRI ANANTA PRASAD 
SETHI: 
SHRI G.M. BANATWALLA: 
SHRI YASHWANTRAO 

GADAKH PATIL : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pJeased 
to state : 

(a) whether Government have decided 
to grant a utonomous status to col1cles 
under the new education policy; 

(b) the criteria laid down for the 
selection of colleges (or the grant of 
autonomy; 

(c) if so, the number of colleges 
proposed to be granted the status of 
autonomy during the Seventh Plan; 

(d) the number of colleges which have 
been 8 pproved to be given autonomous 
status till now state-wise; 

3 

100 

140 

4 

50 

35 

75 

0.50 

300 

10 

2 
--_-- ._----

40026.50 

(e) whether no college in the Orissa has 
been granted autonomous status so far; 
and 

(f) whether there is any proposal to 
grant the autouomous status to Bhadral. 
CoJlege, Orissa ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) The National 
PolIcy on Education-1986 envisages ~ the 
development of autonomous colleges in 
large numbers. In pursuance of this, the 
University Grants Commission bas for-
mulated detailed guidelines for conferrins 
autonomous status on selected colleges by 
the Universities cencerned. 

(b) According to the guidelines framed 
in January, 1987, each University has to 
set up a Standing Committee to examine 
the suitability of colleges for autonomoU8 . 
status. The criteria 8ugg~sted in tho 
guidelines for identification of coUeges are 
academic . reputa~ion . and previcus per-
forman~ ~n U~1Ver81ty examinations and 
academlc/co"curr,cular activities; acadomi~ 
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attainmeDts of tho faculty: method of 
selection of tcachers and students; "hysical 

f facilities; institutional management; 
financial resources, etc. The selection of 

. colleges by the Standing Committee is 
.ubject to concurrence by the State Govern-
ment and the DGC. There after the 
University concerned can confer autonomous 
status on the selected colleges. 

(c) The Programme of Action to 
implement the National Policy on Educa-
tion envisages the development of about 
500 autonomous colleges by tbe end of the 

·Scventh Plan. 

(d) The number of coJlegcs which have 
been approved for autonomous till now, 
state-wise, is as follows: 

Tamil Nadu - 40 

Andhra Pradesh - 21 

Madhya Pradesh -16 

Rajasthan 4 

Gujarat 1 

Total: 82 

(e) and (f). No, Sir. None of the 
Universities in Orissa has of far 
recommended any coHege for autonomous 
~Btatus. 

Regular Monitoring of Pesticides 
1317. DR. G. VIJAYA RAMA RAO: 

Will the MINISTER OF ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Government are aware of 
contamination of water due to effluent run-
offs from pesticide 'factories? 

~ (b) if so, whether any regular monitor-
fng on hundred different pesticides in use is 
made; and 

(c) if so, the details thereof? 
THE MINISTER OF ENVIRONMENT 

AND FORESTS (SHRI Z.R. ANSARI) : <a> 
There are ~.o ~pons of Jarge-scale contami. 

nation of water bodies in tbe country due to 
effluent run-oft's from pesticide factories 
although there arc somo reports of minor 
contamination. 

(b) and (c). Regular monitoring of the 
river Olnga and a few of its tributaries haa 
been started since November 1986 on a 
monthly basi s by collecting water samples 
from 27 ditferent locations in UP. Bih,r 
and West Bengal. The water samples havo I 

been analysed for residues of 12 major 
pesticides and their metabolites/isomors. 
The analytical data colJected so far did Dot 
show any definite pattern of variation. The 
residues for three commonly used pesticides 
are also monitored in sediments at 173 
stations all along the coast line of tho 
country. Manufacture and use of pesticides 
are reaulated by tho Insecticides Act, 
1968. 

Compensation to Drought Aft"ected 
States 

1318. SHRI MURLIDHAR MANE: 
Will the Minister of AGRICULTURE be 

pleased to state: 

(a) the proposah regarding the grant of 
compensation to the States for the Joss 
caused to their economy due to drought; 
and 

(b) the details of the proposals and 
when these are going to be considered ? 

THE MINISTER OF STATE IN THE \ 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : (a) There is no proposal 
under consideration for grant of compensation 
to the States for the Joss caused to their 
economy due to drought. The policy for 
financing tbe expenditure in the wake of 
natural clamities including drought is based on 
the recommendations of the Finance Commi .. 
ssions appointed from time to time and 
Government's decision thereon. The present 
policy is based on the recommendations of 
tbe Eighth Finance Commission, which is in 
vogue from the ye ar 198 5 -8 6. Central 
Government extends assistance to the 8lfe" .. 
ted State as per existing policy. 

(b) Doos Dot ,risC'. 
• , I 
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1319. DR. G. VIJAYA RAMA RAO : 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) wbolher Government aro aware of 
the rate.of deforeitatiOD leading to extio.c 
tion of medicinal .pI_Otl: 

(b) if so, the steps taken to preserve 
tht endange-red medlcillli plants; and 

(c) whetber Govemtnent bave set up 
allY lermplasm banks for medicinal plants; 
jf so, tbe detaHs theteof, indicating tbe 
number anti names of malo species 
coveted? 

THB MtNISTEIl OP :eNVIRONMENT 
AND FORESTS (SHRI Z.ll. ANSARI): 
<a) Studies carried out by the National 
Remoto Sensing Agency wi th the help of 
Satellite Imagery have shown an estimated 
annual rate of deforestation of 1.3 million 
hectares between 1972-75 and 1980-82. 
However, no specific studies haVe been 
undertaken on the r ate of &xtinctlon of 
medicinal plants. 

(b) The following steps have been taken 
to preserve the cndaqered medicinal 
plants :-

(i) Trade and commerce in endanlered 
species of tlora have been regulated 

StatemeDt 

'under Celwedtion OD Interneiedlill 
Trade In BodeDpred 8pt. 
(emS). 

(ii) 'Some rare pJants of medJoitta' 
importance have been Cultivated 18 
tbe Indian Botanical Garden lad 
experimental gardcll6 located at 
different Ptltts of tbe country. 

(iii) Scientific propagation of medicibal 
plants is beinl done by ol'8anita-
tions under tbe Council of Scienti-
fic and Industrial Research and 
Ministry of Health and FamiLy 
Welfare. 

(iv) A scheme of "Captive Breediol 
of Endangered Plant Species" it 
being implemented by Botanical 
Survery of India. 

(y) Threatend species of plants are pro-
tected in Wildlife Sanctuaries 
National Parks etc. as a part of 
conservation of natural eco 
system. 

(c) No separate aermplasm banks have 
been set up for medicinal plants. However 
some Botanical gardens maintain a collec: 
tion of such plants. Some of the impor-
tant species of medicinal plants available 
in these gardens is given in the Statement 
below. 

List of some of the medicinal plants grown in Botanical Gardens :_ 

s. No. Botanical name Loea l/trade name 

1. AbutiloD indieum Nagabala 
2. Aconitum beteropbyl1um Aconite 
3. Balerina prionitis Sahacharam 
4. Centella asiatica Brhami 
5. Colchleum Juteum Yellow autumn 

crocus 
6. Coleus v.tereroidee J.lam 
7. Comnipbora wightii Guaal 
a. Coptil teota .- Miibm.l~~ 
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9. Costus speciosus 

10. Curcuma longifolia 

11. Datura metel 

12. Discorea bulbifera 

13. Discorea esculenta 

14. Holosternma adakodien 

15. Kaempferia gatanga 

16. Piper longum 

1 7. Rauvolfia serpentina 

18. Sassurea lappa 

19. Sida retusa 

20. Tricosanthes cucumerina 

Poll uti on from Stone Crushers 
in Delhi 

1320. SHRI MOHD. MAHFOOZ ALI 
KHAN: Win the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
Itate : 

(a) whether the attention of Government 
has been drawn to the News-item appearing 
in the 'Hindustan Times' dated 9 May, 
1 9 8 ~ regarding high percentage of air 
pollution from stone crushing units causing 
tuberculosis to the people of Rajokri in 
Delhi; and 

(b) if so, tte action taken by Govern-
ment in this regard? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) Yes, Sir. 

(b) Steps taken by Government include 
the following : 

(i) Standards for dust emissions from 
stone crushing units were notified 
in the Gazette under the Environ-
ment (Protection) Act, 1986. 

(ii) The Central Pollution Control 
Board is taking necessary steps. 

3 

Anakoova 
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Patolam 

Canadian Ass istance for Mineral 
Exploration 

1321. SHRI M. RAGHUMA 
REDDY: 
SHRJ MANIK REDDY: 
SHRI SITARAM J. GAVALI 
SHRI C. MADHA V REDDY ; 

Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether Government have recently 
invited Canadian cooperation and assistance 
for mineral exploration; 

(b) if so, the details thereof; and 

(c) the foreign exchange likely to be 
provided by Canada for this purpose? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) and 
(b). No direct cooperatjoll/~ssil)tdnce has 
been invited from Canada for Mineral 
Exploration. However, under CIDA 
(Canadian Internationa 1 Development 
Agency) loan agreement a twin otter Aircraft 
with integrated multi-sensor system for 
carrying out aerial geophysical surverys and 
a number of other sophisticated gcophy~ical 
instruments namely Mini So~sie. Maxi-
probe EMR· t 6, DRS-V etc. have beeQ 
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procured for geophysical exploration by the 
Geological Survey of India which form a 
part of Mineral Exploration activity. 

(c) The CIDA line of cred it for the 
Aircraft with integrated geophysical system 
and other equipment would be to the tune 
of 7.84 million Canadain do1Jars. 

Gap betweeD Demand BDd Supply 
of Aluminium 

1322. PRGF. RAMKRISHANA MORE: 
Win the Minister of STEEL AND MINES 
be pleased to state : 

(a) the gap between demand and supply 
of aluminium at the end of 1987 and the 
percentage of requirement met idigenous; 

(b) the extent of annual imports of 
aluminium (with value) and the percentage 
of demand met with the imports; and 

(c) the quantity (with value) of alumi-
nium 'proposed to be imported during the 
current year and the steps taken by Govern-
ment to augment the indigenous production 
of aluminium to reduce imports ? 

THE; MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) and 
(b). During the year 1987-8M against a 
consumption of 350,000 tonnes of 
aluminium, the ind igenous sale was about 
269,000 tonnes which constitut~d 82 per 
cent of the consumption, and the baJance 
quantity of about 61,000 tonnes constitu-
ting 18 per cent was met by the Minerals 
Metals Trading Corporation of India Limited 
(MMTC) • through imports incJuding their 
stocks. A quantity of 55,000 tonnes of 
aluminium valued at Rs. 130 crOTes appoxi-
mately:was imported, by MMTC during 
1987-88. 

(c) About 10,000 tonnes of aluminium 
is expected to ~ be imported during the 
current year valued at about Rs. 30 crores. 
Further, Government h ave brought import 
of aluminium including rods under Open 
General Licence with effect from 26-7-1988. 
Indigenous production of aluminium is also 
increasing with the progressive commission-D, of N a tiapa1 Al\1miuiuJ'D Compan)' 

Limited (NALCO) smelter and it is expected 
that the country will have adequate availa-
bility of aluminium meet the demand. 

Alind Aluminium Industries of 
Kerala 

1323. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
STEEL AND MINES be pJea~ed to state: 

(a) whether there is a proposal for revi-
ving Alind Aluminium Industries Limited 
(Kerala); if so, the details tbereof; 

(b) the main factors that led to the 
aickness in that industry; and 

(c) the terms of revival and the latest 
position of the project for revival 1 

THE MINISTER OF STEEL AND 
MINES (SHRI M ,L. FOTEDAR); (a) to 
(c). The Govenmcnt has not received any 
propoial for revival of Alind Aluminium 
Industries Ltd., Kerala. However, Alumi-
nium Industries Ltd., Kundara, Kerala has 
made a reference to the Board for Industrjal 
and Financial Reconstruction (BIFR) under 
Section 15( 1) of the Sick Industrial Com-
panies (Specia1 Provisions) Act, 1985. 
The reference has been registered be the 
BIFR, a qausi .. judicial body, and is engaging 
its attention. 

Accidents in volving DTC Buses 

1324. SMT. PRABHAWATI GUPTA: 
Will the minister of SURFACE TRANS-
PORT be pleased to state : 

(a) the number of accidents invoJving 
DTC buses and private buses under DTC 
operation, separately during the last two 
years; 

(b) the number of persons killed and 
inju red in those accidents; and 

(c) the steps taken to check these acci-
dents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) The infor-

.. mation is as follows : 
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----
Number of accidcnts ------ _-_ ,_,.,_.-_ .._. 

Year DTC buses Private ----- __ ..I.--

1986 4362 1548 

1987 3604 1749 

(b) 

Number of persons 
-------------------.......... -

Year Kiiled Injured 
------- ------
DTC 
buscs 

1986 170 

1987 162 

(c) Driver Training, including. refresh~r 
training, onfercement of speed Imllts, provI-
sion of speed governors in city route buses, 
IDcentlVes in the ~hape of cash awards and 
recognition of best drivers are some of the 
measures adopted by DTC to improve 
safety. 

Deaths Due to Heat Stroke 

1325. SHRI BANWARI LAL 
PUROHIT: 
SHRI S.B. SIDNAL : 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the heatwave death tool 
was unprecedented in almost al J parts of 
the country during the months of May and 
June, 1988; 

(b) if so" the number of persons died 
durilll this period, State-wise; and 

(c) the main reasons and the relief 
provided to dependents of affected 
perlons? 

private DTC private 
buses buses buses 

106 1675 930 

103 1632 976 
--- - ---- ---------

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V) : (a) and (b). Reports of heatwave 
deaths have not been received from any 
State/Union Territory except Uttar Pradesh 
where 165 persons in 11 districts ar~ re-
ported to have lost their lives during May-
June, 1988. 

(c) It is primari Iy the responsibility of 
ahe State Government to provide relief 
measures in the wake of natural calamities. 
Annual margin money (shared on 50:50 
basis between Central and State 
Government) IS avaIlable with all the States 
to enable them to take emergent relief 
measures. The Government of India only 
supplements the efforts of tbe State 
Government by providing Central assiltaDce 
for relief measures in case specific request 
seeking Central assistance is made. 

Establishment of Wholesale Markets 01 
Agricultural Produce In Deihl 

1327. SHRI BALASAHEB VIICHB 
PATIL : Will the Minister of AGRI. 
CULTURE be pleased to state : 
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(a) whether Government are considering 
a perspective plan regarding the establish-
ment of wholesale maakets of agricultural 
produce and its allied items at selected 
locations in Delhi; and 

(b) if so, the details thereof? 

THE MIN1STER OF STATE OF THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MI~lSTRY OF AGRI-
CULTURE (SHRI JANARDHAN 
POOJARY): (a) Yes Sir 

(b) The Delhi Agricultural Marketing 
Board has in hand the following projects 
for the development of agricultural markets 
in Delhi: 

(i) Frui t and Vegetable Market, 
Keshopur 

(Ii) Fodder Market, Mango)puri 

(iii) Fish, egg and poultry market, 
Gazipur 

(iv) New Grain Market, Najafgarh 

(v) New Grain Market, Narela 

(vi) Extension of Fruit and Vegetable 
Market, Azadpur. 

ConLlmination in Foodgrains Due to 
Use of Aluminium Phosphide 

Fumigants 

1328. SHRI BALASAHEB 
PATIL: Will the Minister of 
CULTURE be pleased to state: 

VIKHE 
AGRI-

(a) whether Aluminium Phosphide is a 
common fumigant tbat protects stored 
foodgrain fronl pests; 

(b) jf so, whether Government are aware 
of the warning of the Doctors of the An 
India Institute of Medical Sciences that 
Aluminium PhosphIde is contaminating 
the foodgrains resulting n the death of 
several hundred people due to the 
consumption of contaminated foodgrains; 
and 

(c) if so, the facts thereof and corrective 
mec.sures proposed to taken 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB AND 
co· OPERATION IN THE MINISTRY OP 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) Yes, Sir. 

(b) No such warning has been issued by 
the docto rs of the All India Institute of 
Medical Sciences. 

(c) In view of the reply to part (b), 
question does not arise. 

Linkage between Agriculture and 
Industry 

1329. SHRI BALASAHEB VIKHB 
PATIL : Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether absence of effective linkage 
between agriculture and industry is resultinl 
in continuous erosion in purchasing power 
of farmers and need of Government sub-
sidies in agriculture sector; and 

(b) if so, the corrective steps taken or 
contemplated by Government in this 
regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
CO· OPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV) : (a) and (b). The Government, in 
March, 1980, amended the terms of 
reference of the Commission for Agri-
cultural Costs and PI ices (CACP). 
Accordingly, the CACP, while making its 
~ecommendations, keeps in view the changes 
10 the terms of trade between agricultural 
and non-agricultural sectors which incJude 
oot only the rise in prices paid by the 
farrness for the commodities purchased for 
their home and farm consumption but also the 
prices received by them for their produce sold 
~ the ~arket. I~ an agricultural economy 
lIke India, susceptible to vagaties of nature 
fluctuations in production are too frequen; 
and sometimes too severe to permi t a't stable 
link (parity) between the prices of iagri-
cultural and nOD-agricultural commod ties: 
In fact, the stability of terms of trade is • 
medium term concept which cannot be 
applied to year to year fiuetatioDI , 

A number of proarammes have been 
undertaken for iDcrealq productivity 
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levels in the agricultural sector. The 
Govemment is also providing subsidy on 
farm inputs like fertilisers, plant protection 
and aaricultural implements under Central! 
Centrally Sponsored progammc8. 

(7)oanslatlonl 

Destruction of Santhal Pargana 
Forests 

1330. SHRI KAMLA PRASAD 
llAWAT: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
ltate : 

(a) whether Government 
that medicinal plants and 
forests of Santhal Pargana 
being destroyed affecting 
Adiv •• is; 

are aware 
trees in the 
in Bihar are 
adverseJy the 

(b) if so, the measures taken by 
Government to save these medicinal plants 
and trees; and 

(c) the action taken against the 
persons who are indulging in illegal felling 
of these plants and trees ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) to (c). Details are being collected and 
will be placed on the Table of the House. 

s. No. 

1. 

2. 

3. 

4. 

Name of Machine 

Milk (Silo) Tank plus 
ancillary equipment- 2 Nos. 

Polypack (filling) 
macbioes .. 9 Nos. (6 for 
replacement of one Bottling 
Plant and 3 for expansion 
(programme). 

Refrigeration Plant 
(Icc Bank of 200 Tons 
refrigeration capacity 
Cold Store of 60 T.R. 

Power Transformers and 
ancillary cquipments-2 
NOI. 

Parohale of Machines by Delhi 
Milk scheme 

1331. SHRI BALWANT SINGH 
RAMOOWALIA : 
SHRI RAM DHAN : 

Will the Minister of AGRICULTURE 
be pJeased to state: 

(a) whether several big machi Des were 
purchased by the Delhi Milk Scheme (DMS) 
during the last three years to jncrease its 
capacity and efficiency; 

(b) jf so, the detail. thereof includiq 
the date of purchase of each machine, its 
price and functions; 

(c) the estimated and actual improve-
ment in the capacity and efficiency of the 
plant with the installation of these machines; 
and 

(d) the details of the machines wbicb 
are still lying idle and the reasons 
therefor. 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) to (d). In order to increase 
the processing capacity, Delhi Milk Scheme 
(DMS) purchased the following machines 
during the last three years : 

Date of 
purchase 

14.4.87 

20.4.87 

16.4.87 

8.4.88 

Cost price+ 
Sales Tax (in Rs.) 

21,72,653.00 

31,98,943.00 

57.18,928.S9 

22,82,282.00 
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All the machines procured are under installation, testiDI or commissioniDa. 

In addition, DMS also purchased the following machines al replacement for the 
old/out-dated machines : 

S. No. 

1. 

2. 

3. 

IEngli~hl 

Name of machine 

HTST Pasteurisers 
capacity 10,000 litres 
per hour as replacement 
of old Pasteurisers 
2 Nos. 

Continuous Butter Maker 
600-800 Kg. per hour as 
replacement of old machine 
1 No. 

5 litres Pouch filling 
machine as replacement 
of Can filler. 
1 No. 

Concelslons to Ind ustries based on 
Agricultural Products 

1332. SHRI S.G. GHOLAP : Will the 
Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether Government have decided 
recently to give more concession to the 
Industries based on agricultural products 
so that agriculturists may get proper 
price; 

(b) jf 10, the details thereof; and 

(c) the steps taken for bringing in new 
technology in food proceesing ? 

Year of 
Purchase 

1988 

1988 

1986 

Cost prico + 
Sales Tax 
(in Rs.) 

16,65,000.00 

8,S 3.000.00 

3,9(),OOO.OO 

THE ftiINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHR! JAGDISH TYTLBR) : 
(a) and (b). A statement il liven below. 

(c) Organisations such as Centra) Food 
Technological Research Institute, Resional 
Research Laboratories, Indian Council of 
Agricultural Research, Khadi and Village 
Industries Commission and Defence Food 
Research Laboratory, Bangalore among 
other organisations are constantly engaled 
in the up-dating and developiag new 
technologies for use by the Food Processing 
Industries. 
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Statement 
ReprdiOI CoJlco.lions to Industries Based on AirJ'tultural Products. 

S. No. Items Concessions 

2. 

1. 

Excise Duty 

Agro bued items like 
sauces, ketcllups, 
juices; dehydrated 
vegetables, potato 
chips etc. 

Refrigeration 
equipment for cold 
storage and trucks. 

Customs Duty : 

34 specific items of 
machinery for food 
processing and pack-
aging including 
aseptic packaging. 

[ Translation] 

Purchase of Wood for Sleepers by 
Railways 

1383. SHRI MAHENDRA SINGH: 
Will the Minister of ENVIRONMENT AND 
FORBSTS be pleased to state: 

(a) whether as a result of restriction 
imposed on the purchase of wood for 
railway sleepers, a I arge quantity of wood 
already cut before the imposition of ban on 
felling of trees in N agaland and other 
North-Eastern States, is likely to get 
damaged; 

(b) whether Government of Nagaland 
and other North-Eastern States have 
requested him that at least the wood 
already cut should be allowed to be 
purchased by the Railways so that this 
costly wood is saved from destruction; 
~Dd 

Excise duty on preparations from 
vegetabJest fruits, nuts or other 
parts of the plants like jams. fruit 
juices ctc., reduced from 10% to 
S% ad-valorem. 
If such products arc manufactured 
in the rural areas by Registered Co-
operative Societies KVIC, State 
Khadi and Village Industry 

Board will have no excise duty 
altogether. 

Excise duty on parts and accessories 
going into installation i, of cold 
storage plants has been reduced 
from 40% to 1 S% ad-valorem. 

Customs duty has been redl'ccd 
from 55% to 35% ad-valorem. 

(c) if so, the time by which a decision 
is likely to be taken in this regard? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) and (b). Some States in the North-
Eastern Region including NagaJand have 
requested for additional quota of wooden 
sleepers for their States for 19t5 8- 89 on 
the plea that the sleepers already available 
would otherwise get damaged. 

(c) This is uuder examination in 
consultation with the RaHway Ministry and 
a decision is likely to be taken before the 
end of September, 1988. 

Protection of MonumeotfJ In Madhya 
Pradesh 

13J4. SHRI MAHENDRA SINGH: 
Will the Minister of HUMAN RESOURCE 
PEV ELOPMENT be p]e~sed to $tate : 
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(a) the details of centrally protected 
monuments in Gwalior, Sbivpuri, Guna, 
Mandsaur and Morena District of Madhya 
Pradesh; and 

, 
(b) the steps taken for pl1!»per protection 

and maintenance of these monuments ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THB MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) A list of Centrally 

Protected Monuments/Sites in the District 
of Gwalior, Shivpuri. Guna t Mandsaur and 
Morena of Madhya Pradesh is aiven in 
Statement below. 

(b) Besides upkeep and annual main-
tenance of mODuments/sites in tbe Districts 
of Gwalior, Shivpuri, Gun8, Mandsaur 
and Morena of Madhya Pradesh, structural 
repairs and chemical preservation are allo 
carried out · as per actual needs of tbe 
mon umen t/ site. 

Statement 

1. 

2. 

3. 

4. 

5. 

6. 

List of Centrally Protected Monuments in the Districts of 
Gwalior, Shivpuri, Guna, Mandsaur and Morena of Madhya Pradelh 

Amrol 

Antri 

Gwalior 

Gwalior 

Pawaya 

Pawaya 

Mabadeva temple 

Tomb of Abdul Ful 

Gwalior Fort 

i. Badal Mahal or Hindol. Gail' 

Ii. Chaturbhuj temple 

iii. Ganesh Gate 

iv. Gwalior or Alamgiri Gate 

v. Lakshman Gate 

vi. Mansingh's Palace 

vii. Rock-cut Jain Colossi 

viii. Sas Bahu temple 

ix. Teli ka Mandir 

x. Urwahi Gate. 

i. Tomb of Mohammad Ghaus 

ii. Tomb of Tansen 

iii. Two Mosques 

Ancient site 

Tila Monument. 

Sl1ivpuri Dtstrict 

1. 

2. 
Mabua 

-do-

Large Shiva tempJe 

Small Shiva temple 
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3. Ra1lOd Monest«y 

4. Surwaya Monestry 

s. -do- Open Air Museum 

6. -do- Siva temple 

7. --do- Surwaya Gadhi 

S. Tarahi Monajamata templc 

9. -do- Monastery 

10. .- do- lorana gate 

Ouna District 
------
1. Budhi Chan de ri Jain temples 1 to 5 

2. Chanderi Bada Madarasa 

3. -do- Badal Mahal gateway 

4. -do- Battisi Boadi 

S. -do- Chanderi Fort 

6. -do- Jama Masjid 

7. -do- Kati Ghati 

8. --do- Koshak Mahal 

9. -do- Nizam-ud-din's tomb 

10. -do- Shahzadi Ka Reza 

11. Kadwaha Monastery 

12. -do- Temples 2 to 7 

Mandasor District 
-------
1. Dhamnar Brabmanical rock-cut temples 

2. -do- Buddhist caves 

3. Kher Nav Torana temple 

4. Sondhi Yasodharaman's Pillars of Victory. 

Morcna District -------
L MilaoH Ekottarso Mahad.va temple 

2. Padhavli Gadhi 

3. -00- Temple 

S. Subania Kakanmatb temple 

S. Nar...- Temples 1 to 22 
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Remunerative Prices to Rural Milk 
Producers 

1335. SHRI MAHENDRA SINGH : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the rate at which milk is procured 
and supplied by Motlier Dairy; 

(b) whether Co-operative Milk Societies 
of variolls State') are paying higher price 
for milk to the farmers in their 
respective States but are bieng compelled 

Flush Season 

(November, December, January 
and February) 

Transitory Season 

(March, August, September and Octobe r) 

Lean Season 

(April, May, June and July) 

Weighted Average Price for the year 

(b) and (c). After negotiations with the 
State Dwiry Federations an increase of 
about 27% has been agreed to over an 
above the last year's price. No State 
Dairy Federations are compelled to supply 
milk to Mother Dairy at cheaper rates. 

I English] 

Recognition to Mabila Vishv 
Vidyalaya of Andhra Pradesh 

1336. SHRI M. RAGHUMA REDDY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(8) whether any representation has been 
received from the State Government of 

to supply milk to Mother Dairy in Delhi 
at cheaper rates; and 

(c) the steps taken by Government to 
ensure remunerative price for milk to the 
farmers around Delhi 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV) : (a) Mother Dairy is procuring 
milk from the State Qairy Federations at 
the following rates : 

Mixed Milk 
(6.5% Fat and 
9% SNF) 

Rs. per kg. 

4 85 

5.25 

5.75 

5.15 

Cow Milk 
(4% Fat and 

8.4% SNF) 

Rs. per kg. 

4.38 

4.38 

4.38 

4.38 

Andhra Pradesh to declare Mahila Vishv 
Viiyalaya of Andhra Pradesh fit for recei. 
ving grants from the University Grants 
Commission~ 

(b) If so, whether the Vishv Vidyalaya 
has been declared fit; and 

(c) if not, tbe reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and (b). 
Tht: Sri Padmavati Mahila Vishva 
Vidyalayam at Tirupati in Andhra Pradesh 
was established by the State Government 
in 1983. This Visbva Vid)'alayam wa$ 
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declared fit to receive Central assistance 
in March, 1987 by the University Grants 
Commission. 

(c) Does not arise. 

SUDflower Cultivation 

1337. SHRI M. RAGHUMA REDDY: 
SHRI C. MADHAV REDDI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government propose to 
promote snnflower cultivation In the 
country; 

(b) if so, in which States and the areas 
selected; 

(c) the funds allocated for the purpose; 
and 

(d) the extent to which the production 
JS JJkely to be increased '! 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) y~s, Sir. Two CentraJly 
Sponsored Scheme~, namely, National 
Ollseeds Development Project (NODP) and 
Oilseeds Production Thrust Project (OPTP) 
are in operation to provide fill up to the 
sunflower cultivation in the country. 

(b). The Agloclimaticdl1y potential 
districts in the States of Andhra Pradesh, 
Karnataka, Gujarat, Madhya Pradesh, 
Maharashtra, Punjab, Uttar Pradesh, West 
Bengal and Tamil Nadu have been selected. 

(c) Under OPTP a sum of Rs. 1991akhs 
has been allocated for sunflower during 
1988·89. During 1988-89, an allocatIOn 
of Rs. 1 301 lakhs has been made to the 
States for development of suitable Oilseed 
crops including sunflower under NODP. 

(d) By successful implementation of 
these schemes. sunflower production is 
expected to be raised to 8 lakh tonnes by 
1988·89. 
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Set ting up 01 Hatcheries in 
Maharashtra 

1338. SHRI BANW ARI LAL 
PUROHIT: 
PROF. RAMKRISHNA 
MORE : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether the Maharashtra Govern-
ment to set up big hatcheries in the State 
under the United Nationas Development 
Programme as is boing done in other 
States; 

(b) jf so, the reaction of Union Govern-
ment in this regard; and 

(c) the hme by which a decision to set 
up big hatcheries in Maharashtra is likely to 
be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : (a) Yes Sir. 

(b) The UNDP Project bas a provision 
for settmg up of a total of five pilot 
Brackl~hwater Fish Farms and five pilot 
Shrimp Seed Hatcheries in the country so 
that atleast one Hatchery or one Farm 
under UNDP Project is located in each of 
the han time States. The selection of 
si te~ for these farms and hatcheries has 
been made on the recommendations of the 
UNDP experts according to which one 
UNDP pilot farm has been selected for 
Maharashtra. The Government of Maha-
rastra have been informed accordingly. 

(c) Does not arise. 

Mirkarwada Fishing Harbour 
Project, Mabarasbtra 

1339. SHRI BANWARI LAL 
RUROHIT : Will the Minister of AGRI-
CUL TU~E be pleased to state : 

(a) whether Maharashtra Government 
has sought approval to the revised admi-
nistrative cost of Rs. 14.59 crores towards 
the M irkarwada fishing harbour project 
which is under execution; 



1'9 ",Itt." ..4",,,,,, AUGUsr 4. 1988 ",IINn AII.fwe,s 200 

(b) if 10, the decision taken in this 
regard: 

(c) whether dqe to delay in approving 
the project there is cost escalation of the 
said project; and 

(d) the time by which Government 
would approve the said project? 

THE MINISTER OF STATE IN THE 
N'AllTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
UlY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV) : (a) Yes, Sir. A 
ro-revised cost estimate for Rs. 14.58 
crores bas been forwarded by the Govern-
meot of Maharasbtra towards Ratnagiri 
(Mirkarwada) Fishins Harbour Project. 

(b) A revised COlt estimate for 
Rs. 11.07 crores was cleared by the Public 
Investment Board in Aug\lst, 1986 against 
the original cost of Rs. 3.66 crores 
sanctioned in 1977. The Government of 
Maharashtra have not given proper justi-
fication for further increase in the cost in 
the re-revised estimate of Rs. 14.58 crores. 
The State Government ha ve been informed 
accordingly. 

(c) and (d). Do not arise. 

SettiDg up of Working Group for 
Deep Sea Harbour 

1340. SHRI BANWARI tAL 
PUROHIT: Will the Minister of AGRI-
CULTURE be pleased to state: 

<a> whether Union Government have 
recently set up a working grough to identify 
tbe location for a deep sea harbour on tbe 
North-West cost; 

(b) whether the location of fishing 
harbour projects at Agariland in Raigad 
District is also under considered; and 

(c) the details of the other locations 
likely to be considered on Maharashtra Coast 
for tbis purpose? 

THE MINISTER OF STATE IN THE 
DSPARTMENT OF AGRICULTURE AND 
CO OPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV) : (8) A group has been consti-

tutod to identiry a ILlitabJe location aJoDI 
with Nortb-W.est coast for the development 
of a deep sea fisbing barbour. 

(b) While explorina a suitable location 
on the Nortb-West coast, the Group is also 
expected to oonsider the location at 
Asardanda in Raigad district. 

(c) No other specific locations on the 
~aharashtra coast have been indicated to 
the Group. 

Research Projects of the Indian 
Council of Historical 

Research 

1341. SSRI SYED SHAHABUDDIN: 
SHRI UITAM RATHOD : 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state : 

(a) the number of research projects 
sanctioned by the Indian Council of 
Historical Resear;h as on 1 April, 1988 
with break-up by year of sanction; 

. (b) the total amount spent on these pro-
jects up to 31 March, 1988; 

(c) the number of fellowships awarded 
by the Council npto 31 March, 1988 with 
the total amount spent thereon and the 
number of research papers publisbed by the 
feHows; and 

(d) the number of national fellowsbips 
awarded by the Councils so far with numbe r 
among them wbo have not yet submitted 
their final report '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH1): (a) and (b). 117 
research projects were sanctioned by the 
Indian Council of Historical Research during 
the last five years, i.e., from 1983-84 to 
31st March, ]988. The year wise break-up 
is as folloWi :- · 
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Year 

1983-84 

19R4- 85 

1985-86 

1986-87 

1987-88 

Research 
Project 

10 

30 

30 

23 

24 

The total amount sanationed for the 
above project., upto 31 st March, 1988 is 
Rs. 15,70,648/-. 

(c) 495 fellowships were awarded by the 
Council during the last five years, i.e, from 
1983-84 to 31 st March. 19R8. The total 
amount ~anactioned for these fellowships 
upto 31st March, 1 988, is 
Rs. 1,48,44,602/-. The information reg if-

ding the number of research papers published 
by the fellows is being colJected an d will be 
laid on the table of tbe House. 

(d) 5 nation,,) fel10wships were awarded 
by the Council during the last five years, 
Le. from 1983-84 to 31st March, 1988. 
None of these national fclJows has completed 
the tenure of fellowship so far. The question 
of their submitting the final report does not 
arise at this stage. 

Achievements of Primary Education 

1342. SHRI MOHD. MAFOOZ ALI 
KHAN: 
PROF. RAMr"f' lSHNA MORE: 

Will the minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state : 

(a) the latest assessment regarding enrol· 
ment of childern for primary education by 
the end of the Seventh Plan as against the 
target; 

(b) the percentage of drop-outs at the 
primary level at the end of 1987 as 
compared to 1985 and 19~ 6; 

(c) the States which have not been able 
to achieve the targets of the primary educa-
tion and what is the rate of drop-outs in 
these States; and 

(d) the reasons for unsatisfactory per-
formance of these States and the reaction of 
of Government thereto ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE TN THE MINISTRY OP 
HUMAN RESOURCES DEVELOPMBNT 
(SHRI L.P. SHAHI) : (a) The target of 
the Seventh Plan was adtiitional enrolment 
of 106 Iakhs children in classes 1- V. Accor-
ding to the midterm appraisal made by 
Planning Commission, this target is likely to 
be exceeded. 

(b) and (c). According to the latest 
available information pertaining to 1982-
83, the overall drop· out rate in the country 
at primary stage was 52 1 %. Statewise 
details are given in the Statement below. 

(b) The main reasons for unsatisfactory 
progress in most of the States are; socio-
economic factors due to which many 
children remain unenrolled or dropout at an 
early stage; idadequatcly provided schools 
and inetIicient teaching in school~, perception 
of the curriculum not being related to local 
needs; indJlTerencc of particularly first 
generation learners ICdding to nOD-
utilisation of existing educational facilities 
etc. 

The National PoJicy on Education, 1986 
aims to achieve the objective of free and 
compulsory education for all children upto 
the age of 14 years by 1995. Ali advocated 
in the policy document, States have been 
advised to adopt an array of meticulously 
formulated startegies based on micro-
planning to ensure children's retention in 
school and to achieve the target of Universa-
lisation of Elementary Education. Accor-
dingly, Cen trail assisted schemes have been 
started to (1) provide essential faciHties .to 
primary schools through 'Operation Black-
board', (ii) strengthening and reorganisation 
of the non-formal education programme to 
provide education to shool dropouts, children 
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from habitations withouts schools and girls 
who cannot attend whole day schools. and 
working children. (iii) reorganise and 
restructure Teacher Education through 
establishment of District Institutes of Educa-
tion and Training to increase teacher 
competence and provide academic support, 
(iv) new text books in accordance with the 
Nationa Policy on Education, 1986 are 
being developed upto elementary level in 
a time bound programme by NCERT, and 
State Governments are expected to follow 
suit. Various incentive programmes like 
free supply of uniforms to girl students, free 
mid-day meals, free text books and atten-
dance scholarships are being implemented 
by the State Governments/UT Aministra-
tions. 

Statement 

Drop out Rates in Classes I-V 
(Primary Stage) 

Name of State/Union 
Territory 

--------- ---_--

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himach~l Pradesh 

Jammu and Kashmi r 

Karnataka 

KeTal a 

M adhy a Prade~h 

MaIm rash tra 

Manipur 

]982-83 

2 

60.24 

63.42 

67.49 

54.05 

31.77 

31.34 

44.85 

57.89 

3.13 

4"9.78 

52.89 

76.02 

1 2 

Meghalaya 71.66 

Naaaland 70.63 

Orissa 50.32 

Punjab 57.31 

Rajashthan 49.30 

Sikkim 61.97 

Tamil Nadu 23.29 

Tripura 57.07 

Uttar Pradelh 42.89 

West Bengal 65.56 

A and N Islands 28.76 

Arunachal Pradesh 70.77 

Chandigarh 35.06 

Dadra and Nagar HavaJi 67.56 

Delhi 24.20 

Goa, Daman and Diu 31.99 

Lakshadweep N.A. 

Mizoram 60.92 

Pondicherry 5.14 

India 52.10 

Dropout rates at Primary stage during 
the years= 

Enrolment in class I precding 4 yrs-
enrolment in class V duri ng the year x 1 00 

- - ------- ._--
Enrolment in class I preceding 4 years. 

Source : Planning and Monitoring Divi-
sion (Statistics Unit), Ministry 
of HRD. 
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Flood in Brabamputra River 

1343. SHRI V.S. KRISHNA IYER: 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) tbe total loss due to recent floods 
in Brahmaputra river in Assam; 

(b) tbe number of persons affected due 
to the floods; and 

(c) the financial assistance released by 
Union Government for flood relief? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV : (a) and (b). The loss (provisional) 
due to recent floods as reported by the State 
Government is given below :-

1. DIstricts affccted 15 

2. Area affected (Iakh ha.) 3.82 

3. Population affected 17.29 
(lakh) 

4. Human lives lost 56 

5. Cattle heads lost 1172 

6. Cropped area damaged 1.18 
(lakh ha.) 

(c) The Central share of margin money 
amounting to Rs. 3.625 crores has been 
released. 

Setting up Sponge Iron Plant in Orissa 

1344. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of STEEL AND 
,MINES be pleased to state: 

(8) whether Government have a propo-
sal to set up a major sponge Iron plant at 
Daitari in Orissa; 

(b) whether the Steel Authority of India 
wants to participate in the establishment of 
that Spoll8c Iron PJant ; 

(c) the estimated cost of the plant; 

(d) whether the plant is likely to be set 
up in 198F- 89 financi al year; and 

(e) jf so, the' steps taken in this 
direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
to (e). SAIL is a present examining tbe 
feasibility of setting up of a sponge iron 
Plant based on natural gas at different 
locations including Daitari in Orissa. 

Use of Aluminium in Place of Wood 

1345. SHRIMATI JAYANTI PAT. 
NAIK : Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether stress has been given by his 
Ministry on the use of Aluminium in 
place of wood in order to overcomc the 
energy and fuel crisis ; 

(b) jf so, the details of the efforts made 
by his Ministry in ihis regard; 

(c) tbe opinion expressed by tbe National 
Aluminium Company (NALCO) in this 
regard; and 

(d) the aetion taken by Government 
thereon? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) to 
(d). Government are concerned with con-
servation of farest resources in the country. 
The Department of mines is keen to work 
out a suitablo replacement strategy for 
encouraging use of aluminium as a substitute 
for wood and other metals. A study has 
been entrusted to National Institute of 
Design (NID), Ahmedabad ror design aod 
fabrication of furniture items made from 
aluminium for use in Government offices 
and schoo Js in rcplancement of wood. 
National Aluminium Company (NALCO) 
bas supported tbe proposal. 
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Chrome Ore Reserves 

1346. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of STEEL AND 
MINES be pleased to state : 

(8) the estimated reserves of chromi te 
in tbe country and their )ocation, State-
wise; 

(b) whether measures have been taken 
for the proper exploration C'f tbe available 
Chrome Ore reserves ; and 

(c) if so, the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) The 
total estimated reserves of Chromite in the 
country at present is 141.05 Mi Ilion tonnes 
(MT), The State-wise estimated reserves of 
chromite in the country are as under: 

Bihar: 0.46 Million Tonnes. 

Karnataka : 2.90 Million Tonnes. 

Maharashtra : 0.19 Million ronnes. 

Orissa: 137.24 Million Tonnes. 

Tamil Nadu : 0.26 Million Tonnes. 

(b) and (c). fhe Geological Survey of 
Jodia in Collaboration with Mineral Explo-
ration Corporation Limited, Directorate of 
Geology and Mining, Orissa and Orissa 
Mining Corporation Limited had conducted 
a time bound intensified exploration for 
Chromite in Cutteck; Dhenkanal and Keon-
jbar districts of Orissa from 1977. As a 
result of this exploration the resources of 
Cbromite reserve in India incrased from 
17 MT to 129 MT by 1980. Exploration 
for Chromite in Bihar. Manipur-Nagaland 
and Andaman and Nicobar Islands was 
carried out by Geoiogical Survey of India. 
Further Exploration for Cbromite by 
Gcoloaicacal Survey of India is in progress 
in Orissa. 

Exploitation of Tuna Fish Resources 

1347. SHRIMATI JAYANT PAT-
NAlK.: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
atat. : 

(a) the efforts made for bettor exploita-
tion of tuna fish resources in the country; 
and 

(b) the details of steps proposed to be 
taken during the Seventh Five Year Plan 
to increase the export of tuoa fish? 

THE MINISTER OF STATE OF THB 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLER) : 
(a) and (b). In order to increase exploita-
tion of tuna resources in the country, 
systematic survey of tuna resources has 
been conducted by Fishery Survey of 
India in Indian Exclusive Economic Zone 
since 1 981. Survey resuits are published 
and made available to fishing Industry. 
Training is also imparted in tuna long 
lining to deep sea fishing operatives. 

Acquisition of tuna long liners, tuna 
purse seiners and pole and line vessels by 
Indian Companies through import. indi-
genous construction a nd charter of foreign 
fishing vessels is given priority uDd~r 1987 
Deep Sca Fishing Policy. 

Steps proposed to be taken during 
Seventh Plan to increase export of tuna are 
as follows: 

(i) Introduction of tuoa fisbing vessels 
under various schemes for operation in 
Indian waters to be encouraged. 

(ii) Cash compensatory support at the 
rate of 12% of the FOB value is granted to 
exporters of frozen fish including tuna. 

(iii) Marine Products Exports Develop-
ment Authority contr ibutes to equity share 
capital of companies engaged in deep sea 
fishing including tuna fishing. 

New Steel Plant witb USSR 
Collaboration 

1348. DR. KRUPASINDHU BHOI; 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether Government have a pro-
posal to set up a new steel plant in tbe 
couotry iD collaboration with 'USSR; 104 
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(b) if so, the name of the State where 
the Stell Plant is likely to be located ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTkY OF STEEL AND MINES 
(SHRI YOOENDRA MAKWANA): (a) 
No, Sir. 

(b) Does not aric;e. 

Suspension or ProdDe.lon in NALCO's 
Orissa Plant 

1349. DR. KRUPASINDHU DHO}: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether Government have suspended 
the prodution of the National Aluminium 
Campanfs Smelter plant in Orissa; 

(b) if so, since when and the reasons 
therefor; 

(c) the steps taken to identify the 
defects in the operation of the plant; and 

(d) the time by which the plant is 
expected to start production again ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) and 
(b). The production from the Aluminium 
Smelter of National Aluminium Company 
Limited (NALCO) has not been sUIpended 
at any time. However t out of the 194 pots 
which had been energised l"-y April, 1988, 
64 had to be switched off on account of 
problems of stabJIisation coming to 
surface in May 1988. 

(c) and (d). A high level team ~f 

experts was immediately deputed by MIs. 
Aluminium Pechiocy (AP) of prance. the 
know-how suppliers and consultants. 

Necessary Technical and managerial steps 
bave been taken to identify the defects 
and remove the same. As a result tbereof, 
out of the 64 pots delinked in May, 1988, 
two have been restarted and tbe balance 
will be restrated progressively. 

Social F'oreltrJ Proaramme 

13$0. DR. KRUPASINDHU BHOI: 
Wi)) the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

. <8> whether Government have enhanced 
the allocation for implementing Social 
Forestry Programme during tho Seventh 
Five Year Plan; 

(b) if so, the amount likely to be spent 
on Social Forestry, State-wise during its 
plan period; and 

(c) the area of land proposed to be 
brought under Social Forestry Programme 
by the end of the Seventh Five Year Plan, 
State-wise? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) Yes, Sir. It it is expected that a total 
provision of about RI. 2,405 crores would 
be available for afforestation prolrammes 
under vario us schemes in the Seventh Plan 
period as compared to only about Rs. 1.1 67 
crores from 1950 to 1985. 

(b) The State-wile expenditure incurred 
on all afforestatjon schemes during 1985-86, 
1986-87, 1987 ·88 and the plan allocations 
for 1988-89 are liven ID Statement-I 
below. 

(c) Area coverage figures from 1985.86 
to 1988-89 are given in Statement-II below. 
The target for the last year of the 7th Plan 
bas not been fixed. 
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Statement-I 

(Ra. in lakhs) 

SI. States/UTs. Expenditure Allocations * 
No. ---------- ----------

1985·86 1986-87 1987-88 1988-89 
---------

1. Andhra Pradesh 2,538.01 3,290.56 3,022.70 3,S38.09 
2. Assam 1,564.77 1,799.93 1,784.50 2,188.00 

3. Bihar 3,129.01 4.048.92 3,281.00 5,298.04 

4. Gujarat 2,280.81 2,936.94 2,859.25 3,168.00 

5. Haryana 1,316.62 1,327.34 1,460.80 1,921.S0 

6. Himachal Pradesh 1,232.99 1,637.53 1,919.50 2,257.50 

7. Jammu and Kashmir 659.39 843.56 970.25 1,124.63 

8. Kamataka 2,276.37 2,076.83 2,085.00 2,710.S0 

9. Kerala 1,528.40 1,717.50 1,812.75 2,374.00 

10. Madhya Pradesh 3,234.95 4,279.89 4,238.25 4,672.00 

11. Maharashtra 2,896.82 4,032.69 3,663.55 4,194.25 

12. Manipur 224.25 249.40 306.50 703.50 
13. Meghalaya 522.48 521.88 670.75 756.00 

14. Nagaland 351.14 40),96 519.00 518.00 
15. Orissa 1,536.06 1,985.50 2,416.45 2,667.25 
16. Punjab 747.56 853.40 851,00 1,035.25 

17. Rajasthan 1,545.99 2,892.17 2,741.75 3,202.00 

18. Sikkim 182.98 188.78 228.25 235.90 

19. Tamil Nadu 2,738.96 3,243.10 3,143.25 3,479.50 

20. Tripura 389.91 416.90 434.50 462.75 
21. Uttar Pradesh 3,659.33 6,443.28 6,191.00 7,589.75 

22. West Bengal 2,135.46 2.574.08 2,228.20 3.292.88 

23. A and N Islaods 136.60 122.00 143.50 259.50 
24. Arunachal Pradesh 374.60 399.00 438.00 451.75 

25. Chandilarh 28.60 23.25 24.35 23.50 

26. D. N. Haveli 56.80 46.50 68.25 111.25 

27. Delhi 67.90 80.75 113.80 85.50 

28. Goa, Dam an, Diu 106.70 114.50 139.65 163.00 

29. Mizoram 368.36 537.59 4.75 658.00·· 
30. Pond icherr y 22.60 31.00 52.507 48.00 

31. Lakshadweep 3.60 4.25 31.S0 7.2S 
------ --- ----- - - ------

Total: 37,858.02 49,120.98 48,326.55 49.196.01 
- - -------- ~- - -- -

.Anticipated. 

··Incltldes Rs. 45.00 lakhs for Daman and Diu. 
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Statement-II 
State-wise Area Converage Under Afforestation Proaramme 

From 1985-86 to 1988-89 
(Area in hectares) 

S1. No. States/UTs 1985-86 1986-87 1987-88 1988-89 
(TarBet) 

1. Andhra 157,800.00 143,707.50 152567.00 160,000 
Pradesh 

2. Assam 19,800.00 31,275.40 24893.50 30,000 
3. Bihar 76,150.00 135,550.00 157600.00 180,000 
4. Gujarat 124,850.00 113,550.00 107075.00 130,000 
5. Haryana 46,850.00 37,079.00 19000.04 37,500 
6. Himacbal 33,600.00 33,564.00 30754.50 35.000 

Pradesh 
7. Jammu and 23,350.00 28,526.00 20000.03 25,000 

Kashmir 
8. Karnataka 127,300.00 115,837.00 157610.50 165,000 
9. KeraJa 58,300.00 75,962.00 77772.00 87,500 

10 Madhya 175,050.00 196,000.00 204523.00 220,000 
Pradesh 

11. Maharasbtra 108,250.00 119,085.00 153998.00 165,000 
12. Manipur 6.250.00 7,440.00 9012.50 10,000 
13. Meghalaya 6,550.20 7,900.00 11878.50 13,500 
14. Nagaland 13,450.00 27,175.00 10000.00 11,500 
15. Orissa 96,500.00 116,336.00 117002.00 150,000 
16. Punjab 29,500.00 28,379.50 24776.00 25,000 
17. Rajasthan 47,900.00 6',051.50 58693.50 65,000 
18. Sikkim 4,100.00 5.751.50 6693.50 7,500 
19. Tamil Nadu 60,750.00 99,064.00 95587.00 90.000 
20. Tripura 10,000.00 13,150.00 13356.50 13,000 
21. Uttar 177,400.00 243,250.00 221035.50 255,000 

Pradesh 
22. West Bengal 55,750.00 70,800.00 69554.00 90,000 
23. A and N 4,750.00 6,116.00 5021.50 ·5,000 

Islands 
24. Arunachal 5,150.00 6,254.00 6352.00 7,000 

Pradesh 
25. Chandigarb 76.00 191.50 179.50 200 
26. D and N 1,550.00 1,700.00 1561.00 1,750 

Haveli 
27. Delhi 1,250.00 3,151.50 903.00 2,500 
28. Goa, Daman 2,250.00 3,396.50 3761.50 3,050 

and Diu 
29. Laksbadweep 12.50 14.50 12.00 25 
30. Mizoram 35,000.00 23, 902.50 13875.00 15,000 
31. Pondlcherry 550.00 649.50 516.00 300 

All India Total : 1,510,038.50 1,761,869.00 1,775,564.03 2,001,325 
--_-- -... -------

Area notionally computed @ 2000 saplings per IIcctarc. 
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/ 
13S1. DR. G. VIJAYA RAMA RAO : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(8) whether Govarnmcnt are taking 
action to legislate for reaulation of produc..l 
tion, supply and distribution of infant milk 
foods; and 

(b) if so, tbe proposed time-schedule of 
the Jeaisla tion ? 

0HEMINISTER OF STATE IN THE 
. DEPARTMENTS OF YOUTH AFFAIRS 

AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATJ MARGARET 
ALVA): (a) Yes. Sir. 

(b) No time schedule has been proposed 
for this purpose. / 

~~ 

Conference on ~m and Insecticides of 
Plant Origin in Nairobi 

1352. DR. G. VIJAYA RAMA RAO: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether a Conference was held on 
Neem and other insecticides of Plant Origin 
Jast year in Nairobi which was attended by 
Indian Scientists and if so, the recommenda-
tions made ; and 

(b) the follow up action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRi): (a) Sir, 
a conference on neem was held in Nairobi 
in 1986 and it was attended by Indian 
Scientists. The conference made seven 
recommendations concerning various aspects 
of Deem tree cultivation and its usages. 

(b) A National Centre on Agro-forestry 
has been set up to look after the cultiva lion 
aspects of Neem and other trees. 

Development of Sports and 
Sportspersons 

1 J 53. SHRI K. KUNJAMBU: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government have fomulated 
any perspective plan for developing sports 
and sportspersons in the countr y; 

(b) if so, the salient features thereof; 
and 

(c) how much money has beeD aJlotted 
tbis year for this purpose ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMA TI MARGARET 
ALVA) : <a) and (b). Nt) perspective plan 
linked with a time frame for development 
of sports and sportspersons in the country 
has yet been formulated. However, the 
broad objectives and strategies for develop-
ment of sports are laid down in the 
National Sports Policy and the Seventh 
Five Year Plan. Recently Government has 
formulated an excellence development 
programme "Operation Excellence" (Policy 
and Guidlines) 1988-90 under which 
National Sports Federations are required to 
formutate Long Term Development Plans 
for different sports disciplines. These plans 
include details of coaching programme, 
calendar of national and international events 
and requirement, foreign coaches and com-
petitive exposure. 

(c) A budget provision amounting to 
Rs. 59.82 crores has been made for the 
year 1988-89 for sports. 

Autonomous States of Co lieges 

1354. SHRI G.M. BANATWALLA: 
SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state : 

(a) whether the response to the Univer-
sity Grants Commission scheme of prom') .. 
ting autonomous colleges has been rather 
poor; 

(b) if 80. the reasons thereof: 

(c) whether the University Grants 
Commission would review the pattern and 
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extent of assistance given under the scheme 
so as to secure a batter response, and if so, 
the details thereof; and 

(d) the steps being taken to achieve the 
targets set for tbe Seventh Plan? 

THE MINISTER OF STATE IN TilE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH}) : (a) and (b). The 
Scheme of autonomous colleges was initia-
ted by the UGC in 1978. At the end of 
1986, only 20 autonomous colleges were 
functioning in the country. Following the 
emphasis placed on the Scheme of autono-
mous colleges in the Nat;onal Policy on 
Education, and the revision of the guidlines 
for its implementation in January, 1987, 
62 new colleges have been selected for 
conferment of autonomous status till June, 
1988. According to information available. 
proposals for autonomous status, from 85 
more col1eges are at various stages of 
consideration by the Universities/State 
Governments, etc. 

(c) and (d). In the revised guidelines 
the Commission has agreed to enhance the 
financial support to autonomous colleges. 
An autonomous college will now be eligible 
for grants ranging between Rs. 4 
and Rs. 7 lakhs per annum (depending 
upon the number of courses) as against an 
annual assistance Rs. 2 Jakhs in tbe pre-
vious scheme. The Government and the 
UGC are also pursuing the implementation 
of the Scheme with the State Governments 
and Universities so that the proposal to 
develop 500 autonomous cotJcges by the end 
of the VII Plan is impJem~ntcd. 

Ship Repairing Yard at Haldia 

1355. DR. SUDHIR ROY: WiIJ the 
Minister of SURFACE TRANPORT be 
pleased to state : 

(a) whetber in view of the inadequate 
existing facilities for ship repairs in our 
coun try and mounting expenditure on 
repairs abroad Government propose to 
reconsider the decision on the proposed ship 
repairil1g yard at Haldia; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) There is no 
proposal before the Government for 
creation of ship repair yard at present. 

(b) Does not arise. 

Concern Over ConstructioD of 
of Big Dams 

1356. SHill SATYENDRA NARAYAN 
SINHA: 
SHRI H.G. RAMULU : 

WiJJ the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(8) whether Jeading environmentalists 
have warned Government against the dangers 
posed by big dams; 

(b) whether recent tremors wJtnessed 
in areas near Idukki reservoir confirm these 
worst of environmentalists; 

(c) whether a proper environmental 
assessment has been made on'" such dams 
using mathematical models; and 

(d) if so, tbe details of studies made 7 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) Environmentalists have ex.pres:ed 
concern, particularly in the recent yean, 
regarding possible adverse environmental 
efTect~ of big dams. 

(b) A number of tremors of magnitude 
ranging between 3.5 to 4.5 on Richter 
Scale were experienced in June 1988 about 
25 km. east of Jdukki reservoir. The main 
reasons these tremors, as per studies made 
by the Central Water Commission and the 
Kerala State EJectricity Board, are the 
following: 

Idukki area is seismically active and 
such tremors had been experinced 
even before the project came up. 

Netural slippage of rocks. 

Large whithdrawal of ground \Hdcr 
from deep bore we11s. The inves-
tigations by Kerala State Electri-
city Board has revealed that the 
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foreshocks common with reservoir 
induced seismicity were not present 
in these recent tremors in Idukki 
area. 

(c) and (d). Environ~entaJ Impact 
Assessment of resorvoir projects is under-
taken on the basis of ecologica) information 
environmental action plans prepared by the 
project authorities to meet possible adverse 
environmental implications. Certain para-
meters such as seismicity, hydrology, 
landuse planning, etc., are studies also by 
using mathematical models. 

Grants to New Universities 

1357. SHRI SATYENDRA NARA· 
YAN SINHA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether any deci~ion has been taken 
by Union Government not to give grants to 
new universities in the States: 

(b) if so, the details thereof; 

(c) whether ~uch a step is likely to have 
deterrent effect on the speed at which the 
new universities arc being opened; and 

(d) the reaction of the States thereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY UP 
HUMAN RESOURCE DEVELOPMENT 
(SH.RI L.P. SHAH I) : (a) The U.G.C. Act 
was was amended in June, 1972 to make 
a provision that no grant ~hall be given by 
the Central Government or U.G.C. to a 
University after the date of commencement 
of that amendment (17th June 197 2), 
unless the Commission has declared such 
university fit for grants. There have been 
further amendments to this provision. 

(b) to (d), Do not arise. However, since 
June, 1972, 50 new Univcrsties have been 
established~ of which ) 0 are sti II to be 
declared fit by the U.G.C. Another Seven 
Universities were declared fit by the U.G .C. 
II rc not being sanctioned any grants since 
the assurances given by the State Govern-
ments concerned to make good the deficien-
,ies have not so far been fulfilled. 

Oilseed! TecbnlolY Mission 

1358. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of AGRI-
CULTURE be pleased to state 

(a) whether Technology Mission on 
Oil~eeds Production was successful in impro-
vi ng oil seeds output despite drought in 
J 987-88; 

(b) if so, the details thereof; 

(c) whether the increased output was in 
regard to the traditional oilseeds crops or 
new ones ]ike soyabeans and sunflower; 

(d) whether there has been progress 
in oil palm cultivation and oil extraction 
from tbe palm; 

(e) whether there is any plan to make 
use of such highly nutritious oils like rice 
bran oil; and 

(f) if so, the detai Is thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI) : (a) to 
(c). Yes, Sir. Deepite one of the worst 
droughts of the century in 1 987 .. 88 which 
witnessed excess or normal rainfall in only 
40% of the meteorological sub-divisions in 
the country, the production of oilseeds is 
estimated to be around 120 lakh tonnes. 
This compares favourably with 114.5 lakh 
tonnes jn 1986·87 60% normalcy) and 
1 08 . 3 lakh tonnes in 1 985 - 86 (74 % 
normalcy). Record production has beeD 
reported in both traditional and non-tradi-
tional oilseeds, rapeseed-mustard, sunflower 
and safflower. 

(d) Oil Palm India Ltd. has progressi-
vely planted 3705 hectares in Kerala and 
1263 tonnes of oil were extracted during 
198 6-87. 

Since it is a relatively new crop 
haviLg a long gestation period, an Oil Palm 
Demonstration Project is being undertaken 
in the States of Andhra Pradesh, Karnataka 
and Maharashtra to popularise its culti-
vation, 
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<e> and (f). The Government is taking 
step. to promote the use of rice bran oil 
for edible purpose. As a result of fiscal 
and other incentives provided by the 
Government, the production of edible grade 
rice bran oil bas increased from 33,000 
tonnes in 1985-86 to approximately 
1.00,600 tonnes in 1986-87. 

( Translation] 

Industrial Pollution 

1359. SHRI RAJ KUMAR RAJ: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state the details of 
the industries in Uttar Pradesh \\hich are 
still discharging effluents into the Ganga 
river? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
Of tbe 34 industries from Uttar Pradesh 
which have been identified as gross polluters, 
21 units are continuing to discharge emuents 
into the river, 2 units have closed down 
for reasons of their own and 11 units have 
provided effluent plants, whose performance 
is yet to be evaluated, The above indus-
tries belong of the categories of fertilizer, 
su,.r, textile, chemical, distillery etc. 

(English I 

Relaxation}for Acquisition of Ships 

1360. SHRIMATI BASAVARA-
JESWARI : Will the Ministf!r of SURFACE 
TRASPORT be pleased to state: 

<I) wbether he had discussions with the 
shipowners durina the month of April, 
1988; 

(b) if so, the difficulties mentioned by 
the ship"oners; 

(e) whether Government have aareed to 
aive further relaxation for the acquisition of 
.hi,. by .hlpownera; and 

(d) if 10, ch. details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSpORT 
(SHaI BAJBSH PILOT) : (a) Yes, Sir. 

(b) Shipowners mentioned about delay 
in acquisition permission, revision of existing 
pari .. pa ssu uideJine, relaxation of cut off 
ale restrictions on acquisition of second 
hand ves5els, deduction of income tax at 
Source in the case of fioating staff with-
out giving them the benefit of NRI atatus 
greater cargo support for Indjan bottoms 
etc. 

(c) and (d). Government have revised 
the acqui sit jon proced UTe and as per the 
revised procedure, Government expects to 
take a decision on the acquisition request 
within 6 to 8 week s time. Government ha s 
also issued orders about the cut off age of 
various vessels. 

Government have also agreed to reduce 
the pari-passu obligation from 21.28 Jakhs 
DWr to 5 lakh DWT. The revised pari 
passu guidlines are given in the Statement 
below. 

Statement 

Revised Pari Passu Ouidlioes 

(a) An Indian Shipping Company 
purchasing new ships (bulk carrierl 
support vessel/tanker/passeoacr 
vessel/break-bulk liner etc.) abroad 
wiIJ be required to pJace order 
for ship building at an Indian Ship-
yard. 

This provision would also apply to 
specialised vessel •. 

(b) Pari-Passu obliaations in case of 
acquisition win continue to be in 
DWT. The obligation will however 
be not less than one vessel (or 
every three ve asels purchased 
abroad. Pari passu obliaation in 
respect of second hand acqui &ilioD 
wi II continae to be in terms of 
value and to tbe extent of price 
paid for second hand vessels. 

(c) The pari passu obligation would 
ariac only after the Shippina com-
panies tODnase exceeded 50,000 
DWT. 

(d) The stipulation regarding the limit 
of 5 years of operation of a com-
pany is dODe aWIY with. 
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(e) The orders for meeting pari passu 
obligations must be placed, before 
tbe company come~ up for a 
prol)osal for further acquisition. 

(f) Clauses pertaining to liquidated 
damages, performance guarantee, 
non-fulfilment of contract, delays 
in delivery etc. which are normally 
found in the contracts executed 
with foreign shipyards would also 
be incorporated in the contracts 
with the Indian Shipyards. 

(8) The price of the ship ordered on 
Indian shipyards would be governed 
by the policy formulated by the 
Government. This price should 
be a fixed price subject to escala-
tion upto a ceiling of 7% and 
should be determined before an 
order is placed. The delivery of 
the vessel from the Indian ships 
should take place not later than 36 
months from the date of firm 
issue. The present system of 
determining international parity 
price would continlle. 

(h) Government would also provide 
exemption~ from the Pari-Passu 
obligations, if basic conditions such 
as price, delrvery period etc. are 
not satisfied. 

Amount Allocated for Promotion of 
Sports 

1361. SURI BHADRESWAR TANTI: 
WiJl the Minister of HUMAN RESOURCE 
DEVELOPNENT be pleased to state : 

(a) the pmount earmarked for promo-
tion of sports an d games in 1988-89; 

(b) the details of the amount aJlocated 
to different St.te~ for this purpose; and 

(c) the details of the amount sanctioned 
to Assam, West Benlal and Karnataka for 
this purpose ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA): (a) to (c). A budget 
proviSion of Rs. 57.83 crores in this 
Department's budget is allocated for promo-
tion of sports and games during 1988·89. 

Under the scheme of 'Grants to State 
Sports Cou ncils. etc.' financial assistance is 
provided to States and Union Territories 
for creat ion or sports infrastructure. 
Rs. 15.64 crores has been provided for tbe 
scheme during 1988-89. The financial 
assistance is provided on receipt of viable 
proposal. from State Govts./UTs etc. in 
aecordance with the approved pattern or 
assistance. The details of funds relealed 
to State Govts./UTI including ASlam, West 
Bengal an. Karnataka during the last there 
years are given in th~ Statement below. 

Statement 

Grants Rel~a!Jed to Stntcs/UTs, For Development of Sports Infrastrucfure 
Duriny 1986-87, 1987-88 and 1988-89 (as on date) 

SI. No. STATE/UT 1986-87 

-------------- -------------
1 . Andh ra Pradesh 1154,300 

2. Assam 26,06,000 

3. Bihar 12,50,000 

4. Gujarat 1 S,05,OOO 

S. Goa 74.200 

{;. aarayana 30,53.000 

1987-88 

26,02,500 

28,SS,300 

10,00,000 

11,06,2 SO 

80,58,375 

28.20,250 

] 980-89 
(as on date) 

37,500 

2,54,3S0 

7,SO,000 
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1 2 3 4 

7. Himachal Pradesh 28,11,200 29,07,500 74,800 

8. Jammu and Kashmir 18,59,450 19,21,890 

9. Karnataka 38,16,950 7,57,250 f 1,27,150 

10. KcraJa 1,27,93,500 J ,) 7,72.000 16,94,500 

11. Madhya Pradesh 35,54,000 8,99,000 11,63.'10 

12. Mabarashtra 35,25,000 95,91,250 37,72,725 

13. Manfpur 6,87,000 10,26,440 

] 4. MeghaJaya 43,13,000 5,91,750 4,15,SOO 

J 5. Mizoram 56,91,000 77,19,000 52,34,380 

16. NagaJand 14,75,000 6,25,000 

17. Orissa 76,80,900 24,60,500 50,000 

18. Punjab 48,33,000 25,00,000 2,50,000 

19. Rajasthan 37,33,900 77,04,S37 1.46,490 

20. SikJdm 6,73,500 

21. Tamil Nadu 37,73.225 20,62,500 

22. Tripura 19,00,000 75,000 

23. Uttar Pradesh 1.68,82,500 52,50,000 

24. Wes1 Bengal 4,45,08,700 6,63,42,620 17,91,664 

25. Arunachal Pradesb 6,64,450 

26. Daman and Oi u 30,34,000 

27. Dadra and Nagar Haveli 

28. Chandiprb 20,00,000 

29. Andaman and Nicobar 62,000 62,000 

Islands 
30. Pondicherry 40,000 

31. Delhi 2,50,000 14,66,000 

32. Nt-Nis, Patiala. 1,00,00,000 1 ,00,00,000 

------
Total: 14,45,66,325 14,98,75,3 ',2 ltS1.69,16~ 

.... ...--,- __ ... __......_..._._. __ ~ ____ .__.,_......__......,~- .. -r ....... ,........~ .. 
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Flaaaeial POIItiOD or Motlaer 
Dairy, Delhi 

1362. SHRI BHADRESWAR 
TANTI: Will tb~ Minister of AGRICUL .. 
TURE be pl eased to state the loss/profit of 
Mother Dairy, Delhi durinll the year ending 
1986-17 and 1987-88 ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THB MINISTRY~ OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV) : The profit and loss of Mothe r 
Dairy, Delhi, as per their audited Balance 
Sheet for the years 1986 .. 87 and 1987-88 
arc as under : 

Accounting 
year 

1986-87 

1987·88 

Profit 

15.97 

(Rs./Lacs) 

Loss 

412.09 

Review of Rural tDevclopment and 
Poorert, Alle,iatlon Programme 

1363. SHRI AMARSINH RATHAWA: 
SHRI LAKSHMAN MALLICK : 
SHRI H.B. PATIL : 
SHR) JAGANNATH PATT-
NAIK: 
SHRI CHINTAMANI JENA: 
SHRI PARASRAM BHAR-
DWAJ: 

Will the Minister of AGI.ICULTUltE 
be pleased to state- : 

(a) whether a meetins of Secretaries of 
the Rural Deve)opment in the States to view 
tbe rural development and poverty allevia-
tion programme was heJd in New Delhi" 
recently; 

(b) if so, the details of discussions held 
and the. details of susgestions made for 
creatin. more rural jobs ; 

(c) the steps beiDI taken for tbe imple-
mentation of those suuestions; and 

(d) wbether somo m •• sures are beina 

contemplated to stop the flow of rural 
workers towards cities ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOp .. 
MENT IN THE MINISTRY OF 
AGRICULTURE (SHRI JANARDHANA 
POOJARY) : (a) Yes, Sir. 

(b) A Statement indicating tbe major 
consensus reached in the meeting is given 
below. 

(c) The recommendations emerged in 
the meeting of State Secretaries are being 
persued. 

(d) This issue was not discussed in the 
meeting. 

Statement 

Major consensus reached in the meeting 
of Secretaries in charge of Rural Develop-
ment of States held on 29.6-88. 

1. Under IRDP, the consensus was to 
initiate innovative projects and to 
link the production ~pabj1ity of 
IRDP groups of beneficiaries to 
strong purveyors of public 
demand. 

2. The States welcomed the thrust on 
training under TRYSEM for wage 
employment besides self-employ-
ment. 

3. Concept of standardisation of 
produce of DWCRA beneffciaries 
for marketing their produce was 
approved. 

4. The meeting approved provision 
of free tooJ kit costing not more 
than Rs. 500/- to be given in kind 
to the youths trained under wage 
employment. 

5. Tbe proposal for merger of 

6. 

National Roral Employment Pro-
gramme (NREP) and Rural Land-
less Employment Guarantee Prog-
ramme (RLEOP) ~as welcomed by 
tbe State •. 

Release of funds under 
Employmeot Pro8l'8mmea 

Rural 
direct 
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to the DRDAs/Zilla Parishads was 
generally favoured. 

7. Under Socia) Forestry. tbe State 
secretaries desi red that Socia)! 
Water conservation works along-
with water harvesting structures 
taken up to ensure suruival of 
plantation be eligibJe charge on the 
earmarked social forestry funds. 

8. The State Secretaries' did not, 
fa vour the release of funds under 
Rural Employment Programmes 
to the village panchayats as in 
that case the distribution of funds 
will be too thin and it would not 
be possible to take up worth-while 
works. 

Proposal to gi.e up Comprebensi,e Crop 
Insurance Scbeme 

1364. SHRI V. SOBHANADREB-
SWARA RAO : Will the Minister of AGRI-

CULTURE be pleased to state: 

(a) whether there is any proposal under 
CODsi derati on of Union Government of 
giving up Comprehensive Crop Insurance 
Scheme; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATES IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) No, Sir. 

(b) Does Dot arise. 

Delay in Clearance of NagarjunR Sagar 
Left Canal Project 

1365. SHRI V. SOBHANADREE-
SW ARA RAO: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether Kakarla Major, Rangapuram 
Major and other projects under Nagarjuna 
Sagar Left Canal System in Krishna district 
of A. P. are pending of with the Ministry 
for clearance; 

(b) whether the Government of Andhra 
Pradesh has submitted any alterntive 
compensatory afforestation proposals; and 

(c) the likely date by which the eicarence 
will be liveD ? ) 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) Proposals for diversion of 231.797 ba 
of forest land lor Kakarla Major, Ranaa-
puram Major and other projects under 
Nagarjuna Sagar left Canal System in 
Krishna, NaJgouda and Khamman Districts 
have been received and are awaitins deci'ioa 
under Forest (Conservation) Act. 1980. 

(b) and (c). State Government who have 
proposed Com pen sa tory Affor.station only 
in degraded forest land have been requested 
to identify nOD-forest Jand for tbis purpose. 
The proposal can be taken up for considera-
tion only after the requisite information is 
made available by tbe project authorities. 

Control 01 Black Sbaak Diseases iu 
Tobacco 

1366. SHRI V. SOBHANADREE· 
SWARA RAO : Will tbe Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Ih~ Central Tobacco 
Research Institute, Hunsur has successfully 
used ridomil 2S per cent WP (or controlJing 
damping off and black shank diseases in 
tobacco; 

(b) If so, whether the Registration 
Committee wi) 1 approve the use of ridomill 
for control of pests on tobacco; and 

(c) if not the reasons therefor 2' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THB 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) Yes, 
Sir. 

(b) and (c). MIs Hindnstan Ceiba 
Geigy Ltd. the sole manufacturer of this 
product bas not applied for registration of 
ridomill 25% WP for use on tobacco crop 
and, therefore, tbe question of approvins' 
tbe use Qf this formulation for the control 
of pests and diseases of Tobacco does not 
arise. 



New Sebem. for De"lopment of 
Coconut 

1367. PROF. P.J. KURIEN: 
SHRI K. MOUANDA3 : 

Will the Minister of AGRICULTURB be 
pleased to state: 

(a) the detans of the new schemes 
formulated by the Coconut Board for the 
c1eve)opment of coconut during the Jast 
three years and in tbe year 1988-89; 

(b) the allocation made during this 
period, year-wise for this purpose : and 

;"111,,, ,4",,,, rs 23 2 

(c) the relult in terms of mcrealed 
production, increase in tbe incomo of 
arowers etc. ? 

THB MINISTER OF STATS IN THB 
DEPARTMENT OF AGRICULTURE 
AND CooPBRATION IN THB MINIS· 
TRY OF AGRICULTURB (SHRI SHYAM 
LAL Y ADA V) : <a> aad (b). A Statement 
is given below. 

(c) As coconut is a perennial crop, the 
result of the schemes in terms of increase in 
production and in tbe income of growers 
will manifest after 4 .. 5 years. 

Statement 
(in Rs. Jakhs) _ .... --- ..... _ - ~-- ... ---- ------... -_..- -- -------.... -------

81. No. Name of the new Scheme 

1. 

2. 

3. 

4. 

s. 

6. 

7. 

Establishment of four 
DSP Farms of 40 ha. 
each in the States of 
Madhya Pradesh, Bihar, 
Assam and Tripura. 

Integrated FarmiDI in 
coconut small holdings 
in Kerala for productivity 
improvement. 

Integrated control of 
leaf cating caterpillar in 
Orissa and Karnataka. 

Project for settiug up 
of a publicity and pro-
paganda unit under the 
Board. 

Project for surveys and 
evaluation studies. 

Scheme for coconut 
plantation on canal 
embankment in Karnataka. 

Pilot project for coconut 
development on the coas-
tal saline area around the 
gulf of Khambat in Gujarat. 

Total: 

Yearwise Financial AJlocation 
._ --- ---------- ------
1985-86 1986·87 1987·88 1988-89 

4,000 12.870 

8.558 9.285 

3.370 1.818 

4.700 5.000 5.000 5.000 

0.485 0.147 0.300 0.300 

2.610 

3.437 1.193 

5.185 5.147 24.665 33.076 
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Loss 01 COCODut 0 ue to Diseases 
1368. PROF. P. J. KURIEN : Will the 

Miaiister or AGRICULTURE be pleased to 
state : 

(8) the annual loss of coconuts due to 
the various diseases affecting coconuts 
trees; 

(b) the total loss in monetary terms 
being suffered by the State of Kerala on this 
count ; and 

(c) the effective meaSUJes being taken to 
cbeck the spread of these diseases as well 
as to save the affected trees? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V) : (a) and (b). No firm estimates 
of loss of coconuts due to var ious diseases 
affecting 'coconut trees are available. 
However, in accordancc with the report 
received from the Government of Kerala 
the loss on account of root-wilt in KcraJa 
which is a major disease in the State, is of 
the order of Rs. 280.00 crores pcr annum. 

(c) Coconut Deve]opment Board is 
implementing a "Scheme for Integrated 
Farming in Coconln Small Holdings in 
Kerala for Producthity Improvement" from 
1987-88. for c, .\1verting uaecononlic 
coconut holdings into economically viable, 
by removing disease &tfected palms, replant. 
ing with quality seedlings, developing 
irrigation sources/installmg pumpsets and 
improved fertiliser application. Besides, 
Indian Council of Agricultural Research is 
implementing research programmes for 
developing effective measure's for controlling 
the diseases. 

Floor Price for Coconut 

1369. PROF. P. J. KURJEN : Will the 
Minister of AGRICULTURE be pleased to 

~ 

state : 

(a) whether Government had considered 
fixing a floor price for coconut; 

(b) whether it \\'as ab.indoned subse-
quently; 

(c) if so, the roasons thereof ? 

(d) whether there is a downward treod 
in the coconut prices; 

(e) jf so, the main reasons tbereof ; 
and 

(0 by what time the decision to fix the 
floor prices is Jike]y to be takea? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THB MINISTRY 
OF AGRICULTURE (SHRI SHY AM LAL 
YADAV) : (a). Yes, Sir. 

(b) and (c). The CACP in its Report 
on price policy for copra for 1988 season 
has recommended tbat, in view of tbe 
curren! buoyancy of edible oil market 
and sbortfa II in oilseed production, tbe 
price of copra is not likely to toucb 
unremunerative leve1s. during 1988 crop 
season and such, the minimum support 
price for copra for 1988 season may not be 
announced. The Government bas accepted 
thiq recomm'~ndatioo. 

(c) No, Sir. 

(e) Does not arise. 

(f) Government has decided not to fix 
minimum support price for copra for the 
1988 season. 

Loss Suffered by DTC Duc to Pilferage 

J 370. SHRI V. TULSIRAM : Will the 
Minister of SURFACE TRl\.NSPORT be 
pleased to state tbe extent of loss suffered 
by the Delhi Transport Corporation as a 
result to pilferage of spare parts, lyres aDd 
other machinery during the last two 
years '! 

"tHE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): According to 
information furnished by DTC, the Losses 
on thIS account during 1986-87 and 1987-
88 come to Rs. 1.28 Jakhs: 
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Dlstt. ScleDce Centres In ADdhra 
Pradesh 

1371. SHRI V. TULSIRAM: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of the districts in Andbrn 
Pradesh where District Science Centres have 
been opened durin8 the last three years; 

(b) the names of those districts in 
Andbra Pradesh where ~ such centres are 
eJtpected to be opened during the next two 
years i.e. by the end of the Seventh Plan; 
and 

(c) the details thereof including financial 
assistance provided? 

THE MINISTER OF STATE IN THE 
~~PARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) No District 
Science Centre has been opened in Andbra 
Pradesh during the last three years. 

(b) The State Government of Andhra 
Pradesh has expressed interest in setting 
up two District Science Centres at locations 
still to be finalised. The project is expected 
to be comp1eted only in tbe Eighth plan 
period; 

(c) The National Council of Science 
Museums, Calcutta, at autonomous organisa-
tion funy financed by the Central Govern-
ment, is engaged in setting up Science 
Centres all over the country in coHaboration 
with the concerned State Governments, 
For setting up each District Science, 
Centre, the State Government is required 
to make available 5 acres of land free of 
cost and share 50% of the cost of settmg 
up each Centre. The present estimated cOlt 
for the setting up of a District Science 
Centre is Rs. 40 lakhs. 

Navodaya Vidyalayas In Andbr. Pradesh 

1372. SHRI V. TULSIRAM: Will tbe 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of the places in Andhra 
Pradesh where Navodaya Vidyalayas have 
been opened so far and tbe number of 
vidyalayas which do Dot have puce. buildiDIS 
at present; 

(b) the detai Is of opening of sueh 
vidyaJayas in Andhra Pradesh by tbe ood 
of the Sevenlh PJan ; 

(c) whether one such Vidyalaya is 
proposed to be opened io District Mahboob 
Nagar; 

(d) if so, the time by which it is likely 
to be done; and 

(e) if oot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) A Statement 
containing tbe names of tbe pJaces where 
Navodaya Vidyu]ayas have been opened so 
far in Andhra Pradesh is a given below. 
All the Vidyalayas have been function-
ing in pucca buildings provided by tbe 
State Government., in some cases OD 
temporary ba!)is and in others on perm anent 
basis. 

(b) to (e). :.,As envisaged in the Navodaya 
Vidyalaya Scheme, one vidyalaya in each 
district of the country is to be established 
during the Seventh Five Year Plan period. 
Out of 23 districts in Andhra Pradesh, 
19 districts have already been provided 
with such Vidyalayas and Vidyalayas in the 
remaining 4 districts, including district 
Mahboob Nagar, are expected to be 
established by the end of the Seventh Five 
Year Plan subject to availability of funds. 



237 W,IIt,n d",w,,, SRAVANA 13. 1910 (SAK.4) 

S. No. 

Statement 

Details of 19 Navodaya Vidyalayas sanctioned 
in Andhra Pradec;h 

W,ltt." .14",,,,, 238 

Year in which sanc. 
tioned to be esta-
blished 

--- ---- - ------------------------
1. Chalakurthy Camp., District NaJgonda 1986·87 

2. Nizamsagar, District Nizamabad 
JJ 

3. Chopadandi Ganga Ohara Block, Di.tric Karim Nagar 
U 

4. Horsley Hi lis, D:strict Chittoor 
" 

S. Peddapuram, District East Godavari 1987-88 

6. Kagaz Nagar, District Adilabad 
" 

7. Lepakashi, District Ananthapur ,t 

8. Vargal, District Medak 
" 

9. Pellur, District Prakasam .. 
J O. Kommadi VilJage, District Visakhapatnam u 

11. Gajuladinne Project Area, District Kuroool ,t 
... ~ 

12. Village Madirala, District Guntur ., 
13. Village Paleru .. Kusumanehi Manda), District Khammam t, 

14. Village Gachhihowli, Di.irict Rangareddy 
" 

1 S. Village Cheryyery (Project Area) District Cuddapah ., 

16. Krishnapuram, District NeUore 
" 

17. Vennelavalasa, District Srikakulam 1988·89 

18. Pedavegi, District West Godavari ., 

19. Venugopalpuram, District Vizianagaram 
" ------------- - - - --------
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Settinl up a Seeds Corporatloa 
for Procurement and 

Marketing of Oil 
Seeds 

1373. SHRI V. TULSIRAM: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is an y propos al to 
set up a seeds corporation for procuremen t 
and marketing o. Oilsceds; and 

(b) if so, the details thereof including 
the location of the proposed seeds corpc.ra-
tion? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) No, Sir. 

(b) Tbe question does not arise. 

Recommendations of Cbattopadbyaya 
Commission 

1374. SHRI INDRAJIT GUPTA : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleaaed to state: 

(a) whetber the report of the empowered 
committee to examine the recommendetio ns 
of tbe Chattopadbayaya Commission on 
acbool teachers has since been received; 

(b) if so, the details thereof and 
Government's reaction thereto; and 

(c) if not, tbe reasons for delay and the 
step. Government propose to tak. to 
expedite the same? 

THE MINISTER OF STATE IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE (SHRI L.P. 
SHAH I) : (a) Yes, Sir. 

(b) TIle recommendations made by the 
Cbattopadhyaya Commission and Govern-
mODt '. reaction thereon have aiready been 
laid OD the Table of the Sabha. 

(c) DoeI /lot arise. 

'Trans/a/ion' 

Ra£ket Issuing Fake Driving 
Licences in Delbl 

1375. LR. CHANDRA SHEKHAR 
TRIPATHI WiU the Minister of 
SURFACE TRANSPORT be pl~ased to 
state : 

(n) whether a racket issuing fake 
driving licences has been unearthed in Delhi 
recently; 

(b) jf so, the details thereof including 
the particulars of persons involved; and 

(c) tbe action taken against them so 
far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) According to the information furni-
shed by Delhi Administration, Delhi Police 
unearthed a racket in fake driving licences 
in 1·6·88. Items of incriminating evidcDce 
such as blank driving licences, rubber stamps 
of licensing officers etc ... were unearthed. 
The following seven persons were arrested: 

(1) Shri Khem Chand 

(2) Shri Nirmal Kumar 

(3) Shri Darshan Lal (Kala) 

(4) Shri Ayodbya Parsad 

(5) Shri Des Raj Arora 

(6) Shri Raghubir Singh 

(7) Sbri Mohan Singh 

(c) Police have registered a F.I.R. and 
commenced investigations. 

Indo·Soulet Alreemeat to set 
up Joint Iadastrlelln 

Agriculture 

t 376. DR. CHANDRA SHBKHAR. 
TRIPATHI: Will tbe Minister of AGRI-
CULTURE be pleased to state : 
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(a) whether an agreement has been 
reached recently with the Soiet Union to 
set up industries jointly in the field of 
agricul ture; 

(b) if so, the details thereof and the 
time by which these jndustrje~ will be set 
up; 

(c) whether Soviet Union will also have 
a share in those in dustries to be set up in 
India; and 

(d) if so, the extent thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
Y ADAV) : (a) to (d). Discussions were 
held between the Delegations of the Minis· 
try of tee Republic of India and Gosa-
groprom of the Union of Soviet 
Socialist Republics in New Delhi in June 
1988 on variou~ areas of cooperation inter-
alia covering modern aba ttoi rs, productionl 
processing of soyabean, citric acid fruit 
processing. Agreed minutes of the di~cU9-
sions between the two sides were signed 
setting out inter-aHn developments, conclu-
sion, etc. It was noted that the Soviet side 
had signed ProtocoJs of Understanding with 
Indian firms/organisations for studying the 
possibilities of joint ventures in India in 
modern abattoirs, processin, of soyabean, 
citric acid, essential oils and fruit processing. 
Further details regarding the likely time-
frame out which these industries are likely 
to be set up, the degree of participation of 
Soviet Union in these ventures wiIJ be 
firmed up after the proposed studies are 
completed. 

(English) 

Competitivfness or Indian Shipyards 
with Foreign Shipyards 

1377. SHRI BHATTAM SRJRAMA-
MURTY: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the purchase of ships from 
abroad was justified by the Shipping Corpo-
ration of India on the ground that the 
delivery schedule of Indian Shipyard, was 
five years and more as against 18 to 30 
months taken b, foreign yards; 

(b) if so, the reasons for the IndiaD 

Shipyard not being ablo to compete wich 
foreign yards in terms of .. price, delivery 
Schedule and other conditions; 

(c) whether Oovernmnt bave now 
allowed theI ndian ShippiDI Companies to 
purchase one ship on India for every three 
ship purchased from foreign yards; and 

(d) if so t the reasons therefot' 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) The pur-
chase of ships from adroad, by Sbippina 
Corporation of India is d~ided on a Dumber 
of factors which include the capability of 
Indian yards to build the required ship, the 
delivery schedule, the price etc. 

(b) The reasons for the Indian Shipyards 
not being able to. compete with 'oreian 
yards in terms of price, delivery schedule 
etc. are, among other :-

(i) Indigenous inputs like steel. cable, 
gas, paints, electordes, etc. arc 
substantially higher in price. 

(ii) Indigenous components supplied 
by the engineering industry are 
substantially costlier thin tbe 
similar equipments of imperled 
origin. 

(iii) Local purchase are subject to 
excise duty and sales talt which 
the overseas shipyards do DOt 
pay_ 

(iv) Non-Availability of adequate 
inrrastructural facilities. 

(v) Productivity and skill of m .. -
power. 

(c) and (d). Government have decided 
that an Indian Shipping company purcha-
sing new ships abroad would be requirod 
to place order for ship buildiDI at an 
Ind,an Shipyard. This abUpcioD would 
be not less than one vossel for every thtto 
vessels purcbased abroad. This is subject to 
the wiUiDJDe8S of Indian yarda to suppl, 
the ship within a stipulated period aDd to 
related conditions. 

Tbo requirement of Indin shippins are 
far in excess of tho capacity of Indian ship· 
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yard to build. At its best indigenous ship-
building capacity can cater to about 20% 
of the acquisition targets of the Seventh 
Plan. Permission to acquire ships from 
abroad arc given after taking all the relevant 
factors into account and the indigenous 
order book position. 

Effect of Power Cut on Zinc 
Production 

1378. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether the Hindustan Zinc Limittd 
Vizag Unit is receiving 3 MW; if so, the 
effect of power cut on the production of 
zinc; 

(b) whether due to decline in T"foduction 
Government bad to increase the import of 
zinc; 

(c) if so, the details thereof; 

(d) the number of times the price of zinc 
was increased during the Jast three years; 
and 

(e) the total loss incurred by the 
Hlndustan Zinc Limited due to power 
cut '1 

THB MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTP:DAR): (a) 
Vizag Unit of Hindustan 'Zinc Limited was 
receiving power upto 4 MW only w.e.f. 
14th March to 28th July, 1988 against the 
requirement of 20 MW. As a result of the 
80% power cut imposed by Andhra Pradesh 
State Electricity Board, the loss in zinc 
productioD from April to July, 1 988 was 
S 200 tonnes. 

(b) and (c). On account of factors like 
shortage of power and water, the domestic 
ztnc production declined from 76,366 
tonnes in 1986-87 to 60,577 tonnes in 
1987 .. 88. The total imports of zinc by 
MMTC increased from 42029 tonnes in 
1986 .. 87 to 62~28 tones in 1987-88. 

(d) The price of zinc bas been increased 
13 times durina last 3 years (September 
1986 to AUgult, 1981). 

(e) The net loss of production of zinc 
by Hindustan Zinc Limited on account of 
power cut for the year 1988-89 (upto July 
88) is 2955 tonnes, taking into account the 
production Joss which could be off-set to 
some extent by increasing power availability 
through operations of capative D.G Sets. 

Central Allocations for Adult 
lIiteracy 

1379. SHRI SOMNATH RATH ; Will 
the Mini"ter of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the central allocations for eradica-
tion of Jdu1t illiteracy during the years 
1985·86 to 1988-89; and 

(b) the percentage of allocations of 
adult education to the total central alloca-
tions for education during the said period '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH]): (a) An allocation 
of Rs. 75.50 crores has been made in the 
Central Sector for 1988-89 under Adult 
Education. 

(b) I The percentage of allocation for 
adult education in the Centra I Sector to the 
total allocations for Education during 
1985- 86 to 1988-89 is given in the table 
below:-

Year Percentage 

1985-86 19.15 

1986-87 17.90 

1987-88 9.44 

1988·89 9.44 

Implementat10n of TechnololY 
Mission in Kurnool District 

(A.P.) 

1380. SHRI E. AYYAPU REDDY: 
Will the Minister of AGRICULTIJRB be 
pleased to state : 

(a) whothcr Kumool district in Andbra 
Pradesh hal selected (or th" impJolDOntatioD 
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of Techono]ogy Mission on dtinking water; 
and 

(b) if so, the number of villages of 
Kuroool district taken up by the Technology 
Mission for supplying potable drinking 
water and the progress achieved so for? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY) : (a) Yes, Sir. 

(b) 499 vilJages of Kurnoo] Mini 
Mfssion district have been taken UP. under 
the Technology Mission for supplying pota-
ble water. The progress achieved upto 
June, 1988 in the Mini-Mission district is 
as under :-

(i) 18 1 borewells drilJed in 168 
viUages out of 223 villages selected 
for drilling after source finding in 
31 6 villages. 

(ii) Water Quality tested in 844 
villages. 

(iii) Piped water supply schemes impJe-
mented in 13 villages whereas 7 
vill~ges were supplied potable water 
from other sources. 

(iv) 7 checkdams constructed for 
conservation and recharging of 
water. 

(v) Guineaworm eradicated in 5 
villages. 

(vi) Excess Fluorosis problem contro-
lled in 4 villages~ 

(vii) Brackishnes~ problem removed in 
8 vIllages. 

Against the total reJease of Rs. 206 
lakhs for the Mini-Mission Gistrict, an 
expenditure of Rs. 100.4 5 lakhs is reported 
tin June, 1988. 

Increase in yield of Sugal'cane 

138], SHRI K. RAMACHANDRA 
REDDY : Will the Minister of AGRICUL· 
TURE be pleased to state ! 

(a) the anticipated demand of susar by 
2001 AD; 

(b) the production and per-hectare yield 
of sugarcane at present; and 

(c) the steps tak.en to increase produc-
tion and productivi ty of sugarcane ? 

THE MINISTER OF STATE IN THe 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V) : (a) The total requirement of 
sugar iKc1udina exports during 1999-2000: 
has been estimated at about 178 Jath 
tonnes by the Working Group on SUla~ 
Industr y constituted to formulate targers for 
the period 1985-1990. 

(b) The average production of sugarcane 
in the country during tbe 1alt three years 
is about 175 milloD tonnes and the yield 
per hectare is about 59 tonne •. 

(c) In order to increase the production 
alld productivity of susarcane, the followinl 
strategy is being adopted :-

(0 Production and distribution of 
quaJity seed cane; 

(ii) Increasing irrigation facilities; 

(iii) Judicious use of fertiliser applica-
tion; 

(iv) Better management of fatoon; 

(v) Larger coverage under plant pro-
tection; 

(vi) Transfer of technology through 
various extension systems including 
demonstrations with companion 
crop; 

(vii) Training of sugarcane development 
persannel; and 

(viii) Greater participation of sugar 
factories in cane development. 

011 Palm Cultivation 

1382. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of AGRI-
CULTURE be pleased to atate ; 
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(a) whether agricultural re~earcb bas 
proved that growing of oil palm extensively 
in tbe country's vast coastline would be 
found most profitable to meet" the shortage 
of edibJe oil in tbe COUDtry; 

(b) if so, the reaction of Government 
the,reto ; 

(c) whether Government propose to 
promote oil palm cultivation in the country; 
aDd 

(d) if so, the incentives, jf any, to be 
given for the cultivation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
BARI KRISHNA SHASTRI): (a) to (d). 
Sir. Reaserch on oil palm carried out in 
Kerala State has shown that oil palm 
cultivation is profitable. Government of 
India, Ministry of Agriculture has constitu-
ted a Working Group to make an assess-
ment of the potentialities of oil palm 
cultivation in India and to idcnt ify suitable 
areas for its cultivation. A decision rcgard .. 
iDg incentives and other related matters wi11 
be taken OD receipt of the report. 

Growing of Sea Cucumber 

1383. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of AGRI. 
CULTURE be pleased to state: 

(a) the total amount of sea cucumber 
grown within the country during the last two 
years ; 

(b) whether Central Seafhh Research 
Centre in Cochin has deveJoped technology 
to grow sea cucumber in artificIal environ-
ment; 

(c) if so, the details thereof; and 

(d) whether Government propose to 
grow sea cucumber artificially on commercia) 
basis? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
M1NISTRY OF AGRICULTURE (SHRI 

HARI KRISHNA SHASTRl): (a) At 
present sea-cucumbers are not cultured in 
the country, However, during 1986-87 
and 1987-88 about 47 and 46 tonnes 
respectively processed sea cucumbers have 
been exported from the country which were 
exploited fcom nature. 

(b) and (c). Recently~ Central Marine 
Fisheries Research Institute (CMFRI) has 
achieved a breakthrough in experimentaJJy 
induced breeding of one species of sea 
cucumber Holothuria scabra under control-
led conditions and rearing through its 
various stages of devc)opmtnt. 

(d) No. Sir. 

De Ihi City Museum' 

1384. DR. G. S. RAJHANS; 
SHRIMATI MADHUREE 
SINGH: 

Will the Minister of HUfv1AN RESOU-
RCE DEVELOPMFNT be pJeased to 
state : 

(a) whether Government's pJans arc 
underway for the designmg of the Delhi 
City Museum which is proposed to be set 
up in tbe walled city area; 

(b) if so, the time by which the said 
museum is likely to be set up; and 

(c) the details of the objects which are 
proposed to be exhibited in the museum? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH I) : (a) to (c). Delhi 
Administration proposes to set up the City 
Museum in 18 to 24 months' time, 
depending upon the availability of funds. 
The Museum will have objects which will 
reflect the hi story and cuI ture of Delhi. 

Oil Slid\.s Pollution in Indian Ocean 

1385. DR. G. S. RAJHANS: 
SHRIMATJ MADHUREE 
SINGH: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 
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(a) whether Government's attention bas 
been drawn to the newsitem appearing in 
the 'Hindustan Times' dated 22nd June, 
1988 under the caption "Oil slicks polluting 
Indian Ocean '; 

(b) if so, whether the oil slicks from 
t 'nker ships are polluting the Indian Ocean 
thereby threatening the marine life OD the 
surface; 

(c) the effect of pollution on mariue 
life; and 

(d) the steps taken by Government to 
make the Indian Ocean pollution free ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI): 
(a) Yes, Sir. 

(b) to (d). Information is being collec-
ted and wiH be laid on the table of the 
House. 

Loss ~or Lives and Property Due ta 
Natural Calamities 

1386. SHRI SUBHASH YADAV: 
SHRI PRAKASH CHANDRA : 

WJlI the Minister of AGRICULTURE 
be pleased to sta te : 

(a) the estimated loss of property and 
the number of lives lost due to natural 
calamities in each State during the last one 
year; and 

(b) the quantum of relief provided by 
Union Government to various State Govern-
ments/Union Territories? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHAYAM LAL 
Y ADAV) : (a) and (b). Information on loss 
of life and property due to floods of 1987, 
hailstornls/heavy rains during April to 
October, 1987, hailstorms/heavy rains 
during February/March, 1988 and extent 
of damages due to drought of 1987 is given 
the Statements 1, II, III and 4 respecteveJy. 
Statement-V indicates the State/Union 
TerritOly-wise detai1~ of Central assistance 
for floods/hailstorms, etc., and Statement-
VI gives State/Union Territory-wise details 
of dssistance given for drought occurred 
during this period. 
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Statemea"_IV 

Drought Situation during Monsoon Period of 1987 
(As per Memoranda) 

Provisional 

--- ----- - ..- --- _.... - - -------- -- --
S. State/U.T. No. of No. of Popula- Cropped Cattle 
No. (Total No. of Distt. Villages tion area population 

Districts) effec .. affected affected affected affccted 
ted (in (Lakh ha) (in 

lakhs) Iakb) 
------------
1 2 3 4 5 6 7 

1. Andbra Pradesh (23) 18 5,351@ 272.90 34.00 120.00 
2. Gujarat (19) 17 14,832 215.14 73.81 400.64 
3. Haryana (12) 12 6,351 94.00 13.97 40.00 
4. Himachal Pradesh (12) 12 15,277 35.70 4.21 27.93 
s. Jammu and 12 3.394 25.00 3.70 33.75 

Kashmir (14) 
6. Kerala (14) 14 1,450 254.50 9.82 5.99 
7. Karnataka (20) 18 16,059 110.50 37.80 71.73 
8. Maharashtra (31) 9 4,797 41.91 17.28 20.04 
9. Madhya Pradesh (45) 21 24,291 130.00 17.80 253.03 

10. Nagaiand (7) $ 7 792 2.50 0.68 N.R. 
Ii. Orissa (13) 8 25,000 106.00 23.77 178.67 

12. Rajasthan (27) 27 32,270 262.69 237.63 352.45 
13. Punjab (12) lIt N.R. N.R 4.96* 10.00 

t 4. Tamil Nadu (20) 14 6,554 455.95 3.01 108.00 

IS. Uttar Pradesh (5 7 ) 55 98,868 840.64 102.28 325.00 

16. Andaman and 2 180 0.53 0.16 0.19 
Nicobar Islands. 

17. Chandjgarh 1 21 0.31 0.02 
18. Dadra and Nagar 1 (UT) 11 1.03 0.22 0.66 

Haveli 

19. Delhi 5(Blocks) 229 4.81 0.15 2.16 
20. Daman and Diu 2 27 N.R. 0.02 N.R. 
21. Pond iche rry l(UT) 26 0.28 0.11 0.20 

(327 Distt.+6 U.Ts.) 

Total: 267 2,55,837 2854.19 586.00 1681.11 

t Meteorological districts-As per IMD report. 
@ Facing Drinking Water Problem. 
* Area unsowned. 

N.R.=Not Reported. 
S :;;:alncludin& damalos due to tloodl. 
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StatemeDt-V 

Detail. of Assist8ace Extended for Ploods etc. 01 1987 

(RI. in crores) 
---- ----- -----

S. No. State Assistance extended 

Upto 1988·89 
March, 88. 

----- -_ .... _---.........-... - -------- -----_---_ -------
1. Andbra Pradesh 10.9()O 

2. Assam 62.545 0.045 

3. Arunachal Pradesh 6.860 0.030 

4. Bihar 86.450 0.075 

s. Haryana 0.51 

6. Himachal Pradesh 0.930 

7. Jammu and Kashmir (12.210 
{O.92 

8. Maoipur 1.60 

9. Mepalaya 2.27 

10, Nagaland 1.900 

11. Punjab 1.480 

12. Sikkim 4.225 0.015 

13. West BeDlal (67.750 0.030 
13.400 

14. Uttar Pradesh 20.490 

Total 290.120 4.635 

------------------- -- ------------~-
Note: Includes assistance sanctioned for special scbemes viz., Fodder and 

Veaetable Production. 
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S. No. 

Statemeat-VI 

State-wise Central Assistance Extended for Drought of 1987 

State/U.T. 

4 

(RI. in crores) 

Assistance Extended --------------
Up to March, 

1988 
April to June 

July, 1988 ~ 
---------- --- ---------_ .. 

1 2 3 4 
- ~---- ~- - -- - -- -- - - --- - -- --.-----

1. Andhra Pradesh 68.899 2.169 

2. Gujarat 251.12 117.730 
.. 

3. Haryana 37.275 0.62 

4. Himachal Pr adesh 18.705 0.405 

5. Jammu and Kashmir 18.981 0.131 

6. Kam.ltaka 46.638 0.948 

7. Kerala 31.852 1.002 

8. Madhya Pradesh 63.379 35.214 

9. Maharashtra 37.679 17.619 

10. Nagaland 3.876 0.026 

11. Orissa 60.785 1.95 

12. Punjab 29.386 0.051 

13. Rajasthan 364.028 2 ~6.25 8 

14. Tamil Nadu 28.197 3.232 

1 S. Uttar Pradesh 155.736 2.066 

16. Andaman and Nicobar 
Islands 0.28 

17. Chandigarh 0.08 

18. Delhi 0.36 

19. Pondicherry 0.594 0.004 

Total: 1217.845 399.425 -_-'--_-- ------------- --- ---------.. -------
Note: Includes assistance sanctioned for Special Schemes vjz.. Fodder and 

Vegetable Production, assistance for Handicraft/HandJoom sector 
completion of identified irrigation project.. ' 
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GuldeUnes for Tecbnieal EducatloD by 
All India Council tbr Teenlcal 

Education 

1387. SHRI JAGANNATH PATNAIK: 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the All India Council for 
TecbDical Education has formulated any 
luidelines, norms and standards for overall 
improvement in various branches or techni-
cal education so as to make them compara-
ble to the very best in the World; 

(b) whether GovernmelW" propose to 
strengthen the base of technical education 
In the rural areas where 78 percent of the 
population live ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L. P. SHAHI): (a) The necessary 
Dorms. guidelines and standard~ on various 
aspects of technical education are in tbe 
process of being formulated by tbe new 

Statutory All I ndia Council for Tecbnical 
.. Education. 

(b) and (c). Government propose to 
strengthen the system of Community 
Polytechnics to promote facilities for techni-
cal skill training and transfer of technology 
to rural areas. 

Illegal Felling of Trees 

1388. DR. A. K. PATEL: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether any complaints have been 
received during the last three years on 
unauthoJ'lised cutting and denuding of 
forests; if so, from which States ; and 

(b) the details of the action taken in 
this regard, State-wise? 

THE MINISTER OF I NVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) and (b). Ihe number of complaints 
received regarding una uthorised cutting and 
denuding of forests in different State&/Union 
Territorie s and action taken thereon are 
shown in the statement below. 

Statement 
- ----- - - ---~ - ._..- - ---

S. No. States/UTs. No. of No. No. of 
complaints Persons persons 
received arrested/ convicted 

prosecuted 

- ----~-----.-- -
1 2 3 4 5 

1. Andhra Pradesh 68593 17593 1244 

2. Assam 2920 2006 885 

3. Arunachal Pradesh 886 92 119 
• 

4. Bihar N.A. N.A. N.A. 

5. Goa 1554 479 6 

6. Gujarat 32932 687 687 

7. Haryana 9288 529 527 
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1 2 3 5 

--------- - ... -.. ~- .... ...-----

8. Himachal Pradesh 11882 2S70 1915 
~ 

9. Jammu and Kashmir 5329 212 N.A. 

10. Karnntaka 22274 7357 371 

1 J. Kerala 15627 2899 2653 

12. Madhya P~adesh 211592 93914 69411 

13. Maharashtra 55656 64405 55760 

14. Manipur 43 137 75 

1 5. MeghaJaya 268 11 161 

16. Mizoram 748 748 10 

17. Nagaland N.A. 432 14 

18. Orissa 82842 100342 4947 

19. Punjab 12901 11421 3995 

20. Rajasthan 29260 1410 2027 

21. Sikkim 73 1 Nil 

22. Tamil Nadu 56658 66065 8378 

23. Uttar Pradesh 34920 43611 30319 

24. Tripura 6318 6900 4745 

25. West Bengal 50233 52418 614 

26. A and N Islands 245 245 244 

27. Delhi 216 216 Nil 

28. Dadra and N'aaar Haveli 741 670 22 

29. Cbapdigarb Admn. 20 20 18 
._-----------------_ ...... ..---
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Production 01 IroD Ore 

1989. SHRI CHINTAMANI lENA: 
SHRI MOHANBHAI PATEL: 

Will tho Minister of STEI!L AND 
MINBS be pleased to atate : 

, 
(a) the quantity of iron o;e being 

produced and utilised in tt;Je country 
annually; 

(b) the quantity of iron o\e exported 
annualJy with names of the countries; 
and 

(c) the steps being taken to locate more 
iron ore mines to increase the production 
and to earn more foreiatl" exchange '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
The quantity of iron ore beina produced 
and utilised in the country during the last 
three years is as under . 

Qty. in million tonnes) 

Year Production Domestic 

1985-86 

1986-87 

1987·88 

46.9 

50.0 

49.00 

, consumption 

17.44 

16.4 

19.17 

(b) The quantity of iron ore exported 
annually during the last 3 years is as 
uDder :-

1985-86 

1986 .. 87 

1987-88 
(Prov.) 

30.05 million tonnes 

32.52 million tonne, 

21.30 million tonnes 

It ia mainly exported to Japan, 
Rumania, S. Korea, Italy, aDR etc. 

(c) Due to the generally depressed inter-
aational market, there is no proposal at 
pre_Dt to locete new mines for the prupose 
of export of iroD ore. However, the 
existiDl Bailadila-14 mine is beiDa 

deepend and some modifications are 
proposed to augment the production in 
Bailadila Secto r . 

(Translation) 

En,ironmental Clearance of Electrification 
Projects 

1390. SURI BARISH RAWAT: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) the number of electrification projects 
of hilly areas of Uttar Pradesh pendina with 
the Ministry for the last three years under 
the Forest (Cunservation) Act, 1980; 

(b) the number of projects cleared and 
rejected so far; an d 

(c) the reasons for rejecting these 
projects? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) Of the firty proposals of electrification 
projects received for clearanco under 
Forest (Conservation) Act, 1980, during 
the last three years, seven projects are now 
pending with this Ministry for clearance. 

(b) Forty two proposals have been 
cleared and one proposal rejected. 

(c) One proposal was rejected because 
tbe work was started without prior approval 
of Government of India in violation of the 
Forest (Conservation) Act, 1980. 

Protest Alainst Planta tion 01 Pine 
Trees in Uttar Pradesh 

1391. SHRI HARISH RAWAT: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether some organisations in-
cluding Chipko have launched a movement 
to uproot the pine plants that are grown 
by the Uttar Pradesh Forest Department 
in Garhwal Division of Uttar Pradesh; 

(b) if so, whether there is a great 
resentment among the people of hill areas 
of Uttar Pradesh over tbe I.rao scale plan-
tation of pinc ... trees in dais resion; and 

., 
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(c) if so, the steps taken by Government 
to (ncourage plantation of other trees in 

• tbese areas insted of pine trees? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) to (e). Information is being coneeted 
from the State Government and will be 
laid on tbe Table of the Sabba. 

Clearance of Dbauli·Ganga Project 

1392. SHRI HARISH RAWAT: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether the National Hyde1 Power 
Corporation (NHPC) has requested for the 
c1earance of Dhauli-Ganga Project under 
the provisions of the forest (Conservation) 
Act, 1980; and 

(b) the steps taken by Government for 
early clearance to thi s project 7 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(8) Yes, Sir. 

(b) The proposa] has been examined 
and certain information essential for 
processing the case further have been sought 
from the Government of Uttar Pradesh. 

(English) 

Increase in Price of Mother Dairy 
Milk 

1393. SHRIMATI KISHORI SINHA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is any proposal to 
increase the price of milk supplied by 
Mother Dairy in Delhi; 

(b) if so, the details thereof; 

(c) whether the impact of such price 
rise on mitldle class family budged has been 
worked out; and 

(d) if so, the details thereof? 

THE MINISTER OF STATB IN TilE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 

OF AGRICULTURE (SHRI SHYAM 
LAL Y ADA V) : (a) and (b). A proposal ia 
under considerat ion. 

(c) and (d). All relevant factors are 
taken into consideration while formulating 
the proposal. 

Fertiliser off Take in Bihar 

1394. SHRIMATI KISHORI SINHA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether off take of fertiliser in 
Bihar has improved after the recent rains; 

(b) if so, whether adequate stocks of 
fertilisers are available in North Bihar, 
particularly in areas devastated by flood 
last year; 

(c) jf not, what steps have been taken 
to provide fertilisers to the farmers door-
step; and 

(d) if no, steps have been taken, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM LAL 
YADAV) : (a) Yes, Sir. 

(b) to (d). Adequate stocks of ferti-
lisers are available in the State. There 
are no reports of shortage of fertilisers 
from the State. 

Displacement of Persons due to 
Pooyankuttl Hldel 

Project 

1395. SHRI MULLAPPALLY RAMA. 
CHANDRAN : Wij) the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) the number of perSODS likely to be 
displaced from the areas which would got 
submerged on account of Pooyankutti 
Hyde) Projt.ct; and 

(b) the extent of Jand required for 
rebabilitating these displaced perIODS 1 
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THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : (a) 
and (b). As per the information furnished 
by the project authorities. the implemen-
tation of the Pooyankutty HydeJ Project 
will result in the displacement of 1 6 
famiJies but the details of the land requried 
for rehabilitation have not been furnished 
by the project authorities. 

IncentiYes to Sports Talents 

1396. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pie ased to state : 

(a) whether Government have decided 
to offer new incentives to sport ta Icnt~; 

(b) if so, the details of the proposals in 
this regard; 

(c) whether any new schemes/awards 
have been introduced during the current 
year to accord recognition to existing/past 
outstandmg sports persons; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
D EVE LOP MEN T (SHRIMATJ 
MARGARET ALVA) : (a) to (d). There 
are several schemes under the Department 
of Youth Affairs and Sports and Sports 
Authorjty of India for encoumging talented 
sports persons. These schemes include 
Cash Prizes to those W inning ~edals in 
specified International Competitions, 
Nationa I Sports Talent Contest Scheme. the 
Special Area Games Scheme, Sports 
Hostels Schemes, Incentive Scheme for 
Promotion of Sports and Games in schools 
through prize money, Scholarship Schemes, 
and Financial Assistance to National 
Sports Federations for conducting coachins 
camps and National/International touma· 
ments for juniors and sub-juniors. No new 
scheme has been introduced d urins the 
current year. However, the pattern of 
financial assistance to the National Sports 
Federations and to State Government. 
for conductiD8 Rural and women's sports 

championships has been liberalised durin. 
the current financial year. 

Development and Repair of Natioaal 
Highways in Kerala 

1397. PROF. K.V. THOMAS : Will 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the amount allotted for the 
development and reparir of National 
Highways in KeraIa during 1988 .. 89; and 

(b) the details of the major projects 
tha t are likely to be completed and started 
during 1988-89 in Kerala 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Rs. 1000.00 
lakhs has been allocated for tbe develop-
ment and Rs. 125.00 lakhs has so far 
been released for the maintenance and 
repairs of Na tional Highways in Kelala 
during 1988-89. 

(b) No major projects on National 
Highways in the State is likely to be com-
pleted during 1988- 89. The Major 
National Highway projects that are likely 
to be started during 1988-89 are detailod 
below: 

(jj) Phase I of link road on HN 47-A 
and construction of a minor 
bridge; and 

(ii) K uttipuram railway over-bridae 
and approaches on NH. 17. 

Conveyance Advance to tbe Employe .. of 
Kendriya Vidyala,a Sangatbu 

1398. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the details of the norms that lovern 
grant of conveyance loan/advance to tbe 
employees of Kendriya Vldayalaya Sanga-
tban: 

(b) the amount of advance for purcha .. 
of a car/scooter/motorcycle; and 

(c) wbether tbe alDount 01 ~V8DCO is 
the same u admissible to the emplo,.1 of 
of Union Governmedt ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURB IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). Kendriya 
Vidyalaya SaogatbaD has adopted mutatis 
mutandis the rules prescribed by the 
Government of India for grant of 
conveyance advance to its employeos. 

Details of the various typel of con-
veyance adv.noes are as under : 

(i) Motorcar advance Officers-
drawins basic pay of Rs. 3,500/-
p.m. or more are only eligible for 
the grant of the advance. The 
amount is restricted to 
Rs. 80,000/- or 16 months' basic 
payor the price of the car to be 
purchased, which-ever Is the 
lealt. The amount of advance 
is to be recovered in not more than 
200 equal monthly instalments. 

(ii) Scooter advance : Officials drawing 
the basic pay of Rs. t,500/p.m. 
or more arc on] y c) igible for the 
grant of the advance. The amount 
is restricted to Rs. 13,000/- or 
8 months basic pay of the anti-
cipated price, whichever is the 
least. The amount of advance is 
to recovered in not more than 
70 equal month Iy instalments. 

(iii) Cycle advance : Non -gezetted 
Government servants whose basic 
pay does not exceed Rs. 1.75 ° /-
p.m. are only eligible (or the 
grant of the advance. The amount • 
is Rs. 400/- or the anticipated 
price including sales tax, whichever 
is less. The amount of advance 
is to be recovered in not more 
lhan 25 equal monthly instal-
nlents. 

Theft 01 Imperial Farmans from 
tbe Arabic and Persian 

Ruearch Institute, 
Tonk 

1399. PROF. MADHU DANDA-
VATE : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to .tate : 

(a) whether priceless scroll and imperial 
farman 2000 years old record of the Islamic 
Civilsation and an order of the Mughal King 
Akbar Shah II respectively were stolen from 
the Arabic and Persian Research Institute, 
Tonk (Rajasthan) in October, 1986; 

(b) whether the valuable documents 
were later recovered in December. 1986 
after about SO days; 

(c) if so, whether the security arrange-
ments at the Arabic and P~r8ian Research 
Institute have since been reviewed with a 
view to avoid repetition such losses in 
future; and 

(b) whether Government would consi-
der takeover of these ancient, priceless 
documents by the Arcbaeological Depart-
ment as a safeguard against anti qUI thefts? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHARI) : (a) and (b). As per 
available information, two farmans were 
taken by a person who claimed to be the 
owner, against a receipt. As b~ did not 
return them, the Director t Arabic and 
Persian Research Institute, Tonk (Rajas-
than), approached the police who recovered 
the documents after 49 days on 29-11-1986. 

(c) and (d). The question does not 
arise, as the said Institution is under tbe 
control of the Govrenment of Rajastban. 

(Tran.r(ationJ 

Import of Tin and Copper 

1400. PROF. CHANDRA BHANU 
DEVI : Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) the value of tin and copper imported 
during the 1986-87 and 1987-88; and 

(b) the val ue of tin and copper 
produced in the country during the said 
~riod ? 

TIlE MINIStER OF STEEL AND 
MINES (SHRI M.L. FOTBDAR): (8) The 
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value of tin and copper imported by 
MMTC during 1986·87 and 1987 .. 88 is : 

(Rs. in crores) 

Year Tin Copper 

] 986-87 Rs. 27.38 Rs. 78.31 

1987 -88 Rs. 18.82 Rs. 215.07 

(b) The value of tin and copper pro-
duced in the country in the same period is : 

(Rs. in crores) 

--------------
Year 

1986-87 

1987·88 

(English) 

Tin Copper 
(Wire Bar) 

- -------_ ...... -------
Rs. 102.62 

Rs .. 06 R::,. 129.13 

Drought Relicf to Rural Labour 

1401. SHRI KAMAL CHAUDHRY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether any special programmes 
have been launched by Government till June, 
1988 to provide relief to rural ]aboUlers in 
tbe drought affected areas of Punjab; 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN TH:C MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV) : (a) to (c). No, Sir as drought 
conditions are not plevailing in Punjab 
durIng the current year. 

Scrap Requirements of Mini Steel 
Plants 

1402. SHRI Y.S. MAHAJAN: wIn 
the Minister of STEEL AND f..HNES be 
pleased to state : 

(a) whether Government have made any 
assessment of the steel scrap required by 
the mini steel units and whether this requi-
roment could be met from the indigenous 
sources; 

(b) whether Government are considering 
to permit miDi steel plants to import steel 
scrap under open general licence; and 

(c) in case Government do not propose 
to allow import of steel scrap under OGL, 
whether STC or MMTC is being asked to 
import adequa te quantities of scrap for 
supply to mini steel plants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) 
Yes, Sir, the requirement of steel meltinj 
scrap for electric are furnace based mini 
steel units has been assessed at 3.80 million 
tonnes during 1988-89 This entire require-
ment cannot be met from indigenous 
sources 

(b) No, Sir. 

(c) Government plans to import 
adequate quantity of steel mdting scrap 
through MSTC during 1988-89 to met the 
requirments of mini steel units. 

Standanrd or Teaching in Novodaya 
Vidyalayas 

1403. SHRI VIJAY N. PATIL : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have noticed 
some deficiencies in the studies in the Navo-
daya VidyaJayas; 

(b) jf so, the details of deficiencies in 
the teaching component especially in the 
teaching of English; and 

(c) the steps Government propose to 
take to improve the teaching in Navodaya 
Vidyalayas and brine them at par witb 
prestigious Public Schools ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
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(SHRI L.P. SHAHl) : (a) to (c). No, S.ir. 
Navodaya Vidyalayas being new and growmg 
institutions, regular in-service courses for 
teachers .are being organised by the N.avo .. 
daya Vidyalaya Samiti for their professIonal 
growth/ development. 

Nickel and Cobalt Extraction 

1404. SHRI VJJAY N. PATIL : Will 
the Minister of STEEL ANI:: MINES be 
pleased to state: 

(8) the manner in which the requiremen t 
of Nickel and Cobalt is being met in the 
cO\lntry; 

(b) whether Government have .. plans 
of exploiting indigenously the laterltJc ores 
for producIll8 nickel and cobalt; 

(c) if so, the places selected for exploi-
ting the lateritic ores; and 

(d) the names of countries a?d t~rrns 
offered to those countries for maklDg DIckel 
and cobaJt from lateritic ores ? 

THE MIN1STER OF STEEL AND 
MINES (SHRI M .L. FOTEDAR): (a) 
The requiren1cnt of Nickel and Cobalt metals 
in the cour.try is met through imports. 

(b) No, Sir. 

(c) and (d). Do not arise. 

Damage to Paddy Crop in Kuttunad 
Region of Kerala 

1405. SHRI VAKKOM PURSHO-
THAMAN : Will the Minister of AGRI· 
CULTURE be pleased to state: 

(a) whether the attention to Govern-
ment has been drawn to the damage caused 
to paddy crop in Kuttanad relien of KeraJa 
due to floods; 

(b) if so, the details thereof; and 

(c) the measures taken by Government 
to support the growers in region whose crops 
have been damaged ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) and (b). Yes, Sir. Accor-
ding to the reports received from Govern· 
ment of Kcrala, there have been widespread 
damage. Standing crops have been badly 
damaged. 

(c) State Government is taking action 
to provide assistance to farmers to restart 
paddy cultivation. 

Prices of N.C.E.R.T. Books 

1406. SHRI C. JANGA REEDY: Will 
the Minister of HUMAM RESOURCB 
DEVELOPMENT be pleased to state: 

(a) whether the prices of various book. 
for School Children published by NCBRT 
have been increased recently; 

(b) if so, the details in this regard and 
the reasons therefor; 

(c) whether in many States tbe book. 
arc in short supply; and 

(d) if so, the steps taken to make tbe 
NCERT books available to the students 
without any difficulty? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTULRE IN THE MINISTRY OF 
HUMAN . RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl) : (a) and (b). Yes, Sir. 
The price of some the new and reprint text 
books pulished by the National Council of 
Educational Research and Training (NCERT) 
this year has increased by Rs. O.O~ to 
Rs. 5.45 per tit1e due to increased cost of 
inputs and increased in number of pales, 
illustrations, colours in printing etc. 

(c) and (d). At the State level, tbe 
State Textbook agencies are responsible for 
publishing and distributing' school text 
books in their respective States. NCERT 
caters to Central Board of Secondary Edu-
cation (CBSE) affiliated schools includiog 
Kendriya Vidyalayas, Navodaya Vidyalayas. 
Central Tibetan Schools, Sainik ScbQo)s and 
Indian Schools abroad. While the reprint 
editions of the NCERT textbooks hav.r: 
been generalJy made available in time, there 
has been some delay in publishing Dew text 
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books for t 988·89 brought out by the 
CouDcil. Arrangements have been made 
this year for Assistant Commissioners of 
Kendriya Vidayalaya Sangathan to lift their 
requirements of new text books for their 
respective zones from the NCERT at Delhi 
so as to ensure their availability in Kendriya 
Vidyalayas in the shortest possible time. 

Wildlife Developmeut Scbemes 

1407. SHRI RAN J ITS I N G H 
GAEKWAD: Will the Mini~ter of 
ENVIRONMENT AND FORESTS be 
pJeased to state: 

(a) the financial allocation made during 
the Seventh Plan for wild life development 
schemes in Gujarat; 

Scheme 
---- - - -- ---~- ---

Assistance to States for development 
of National Parks. 

Assistance to States for development 
or sancturies. 

Assistance for Nature Education and 
Interpretation programme. 

Assistance for control of poachmg 
and ilJega) trade in wildlife. 

(b) the details of schemes and prOlRss 
made SQ far; and 

(c) the central assistance released to 
Gujarat against each of tbe scbeme upto 
1987-88 ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANS~RI) : 
(8) 'Central financial allocations for wild .. 
life development in the Seventh Plan tire 
not earmarked Statewise. 

(b) and (c). Details of th~ funds rel.sed 
to Gujarat arc as given below. Tbaae fundi 
have been fully utilised .. 

(Rs. in lakhs) 

1985-86 1986-87 1987·88 

0.05 0.90 t 8.3S 

2.93 15.84 

1.25 

3.00 1.75 

-----------------
Industrial Pollution 

1408. SHRI RADHAKANTA DIGAL : 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the number of pol1utloD causing 
units in Delh:; 

(b) whether Government have Issued 
guide1ine~ to curb pollution; 

(c) if so, tbe reasons whi these units 
are not taking pollution conuol measures: 
and 

(d) the action taken again~t these 
units? 

THE ~nNISTER OF ENVIRONMENT 
AND fORESl S (SHRI Z.R. ANSARl): 

(a) The number of major pollution causing 
industries 10 for identified in Delhi is 63. 

(b) Yel, Sir. 

(c) and (d). While many of these units 
have already taken many pollution control 
measures, some are in the process of implc. 
mentin&: such schemes. Action taken against 
the remaining defaulting industries Include 
the following :-

(i) Show cause notices for closure 
have been issued against some 
industries under the Environment 
(Protection) Act, 1916. 

(ij) Prosecutions have been launchod 
against many of the defaultins 
industries. 
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(iii) The Central Board for the Preven-
tion and control of Water Pollution 
baa refused consent to maoy of 
me defaulting industries. 

Val. of Output of Major Items of Food 
Procelsina Industry 

1409. SURI K.P. UNNIKRISHNAN 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state the 
present value of the output of major item. 
of food proceSSing industry in India? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLER) : 
Tile information is being collected and wJlI 
be laid on the Table of the Sabha. 

Denudation 01 Shi.Jipal Forest 

14JO. SHRI RADHAKANTA DIGAL : 
Will the Minister of ENVIRONMENT AND 
FOlLESTS be pleased to state : 

(I) whether the Shimilipal forest to 
Orilla is fast depleting; 

(b) if so, the reasons thereof; 

(c) wbether any scientific method is 
propoeed to be adopted to increase forest 
cover; and 

(d) tbe details of steps proposed to be 
taken to check the felting of trees in that 
lorelt? 

THE MINISTER OF ENVIRONMENT 
AND fORESTS (SHRI Z.R. ANSARI) : (a) 
to (d). Information is being collected 
lad will be placed on the Table of the 
HOUle. 

Low Laetose Milk Proeess 

1411. SHRI RADHAKANTA 
DIOAL : Will the Minister of FOOD 
PIlOCBSSING INDUSTRIES be pleased to 
.'Ile : 

(a) whether Government have developed 
low lactose milk procesl; 

(b) whether such processed milk can be 
QIed '" iDfuta u well II adlllts; and 

(c) jf so, the Institute or Laboratory 
where such type of milk is procelsed ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SIIRI JAGDISH TYTLER) : 
(a) The process has been developed on 
Laboratory scale. 

(b) Yes. Sir. 

Cc) NatIOnal Dairy Researcb Institute, 
Karna). 

Production of Oilseeds 

141~. SHRI RADHAKANTA 
DIGAL : Will the Minister of AGRICUL-
TURE be pleased to state the total 
quantum of oilseeds produced m the country 
in 1987-88; State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LA L Y ADA V) : The estimates of production 
of total nine oiseeds in the country durina 
1987-88, State-wise, are given below: 

State 

1 .. 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryaoa 

Hlmacha] Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Mahar.shtra 

Orissa 
Punjab 

Likely Produc-
tion (Provi-
sional) 
(Lakb tonnes) 

2 

18.54 

1.54 

1.64 

3.66 

3.04 

0.01 

0,42 

15.06 

0.08 

14.66 

12.63 

8 .. 56 

2.35 
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1 2 

Rajasthan 10.04 

Tamil Nadu 13.25 

Uttar Pradesh 9.68 

West Bengal 2.70 

Others 0.15 

ALL INDIA 118.01 

Exploitation of Orissa Coast by Multi .. 
Purpose Fishing Boats 

1413. SHRI SOMNATH RATH : Will 
tbe Minister of AGRICULTURE be pleased 
to state : 

(a) whether multi-purpose fish ing boats 
are exploiting shrimp illegally from Orissa 
eoast; 

(b) whether there was substantial drop 
in output of fish and shrimp as a result of 
illegal activities of multi-purposs boats; 
and 

(c) jf so, the steps taken to ensure strict 
implementation of Marine Laws so at to 
pretect the interest of fishermen of Orissa? 

THE MINISIBR OF STATE IN THE 
DEPARTMENT OF AGR1CULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
YADAVl : (a) No Sir. 

(b) and (c). Fish and shrimp production 
in Orissa during the last three years is given 
below: 

Year 

1985 

1986 

1987 

Shrimp 
production 
(in tonnes) 

5099 

6651 

5932 

Marine Fish 
production 
(in tonnes) 

52420 

56470 

S6000 
(Prov.) 

Figures above do not indicate any 
declining trend in output of fisb and shrimp, 
although a marginal fall is noticed in 1987 
which is attributed to natural fluctuation. 
Marine fishing in territorial water of Orissa 
State is regulated by tbe Orissa Marine 
Fishing Regulation Act, 1982 which came 
into force w.e.f. 1-2-1984. 

Display of Revised Fare Charts by 
Autoricksbaw Drivers 

1414. SHRI SWAMI PRASAD 
SINGH : WiH the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether Government are aware that 
auto-rickshaw drivers in DehJi are' not 
displaying the revised fare charts and are 
over-charging the passengers; 

(b) whether there is any machinery 
under the Directorate of Transport, Delhi 
which ensures that the revised fare charts 
are displayed by the auto-rickshaw drivers; 

(c) if so, the details thereof; and 

(d) the remedial steps taken by them in 
this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SaRl RAJESH PILOT): (a) Directorate 
of Transport, Delhi Administration have 
intimated that such cases have come to their 
notice. 

(b) and (c), Enforcement Wing of 
Directorate of Transport is the agency which 
takes action in such cases, incJuding for 
offences of non-display of fare charts. 

(d) 6942 auto-rickshaw drivers have 
been prosecuted by Directorate of Transport 
during January-July, 1988, for various types 
of offences including non-display of charts. 

EDvirODmental Impact of Narmada 
Project 

1415. SHRI SRIKANTHA DATTA 
SHRI NARASIMHARAJA 
WADIYAR. : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to Itate: Tbe 
d.tail. of Blrep,rd. provided to minimilO 
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tho adverse environmental 
Narmada Project ? 

impact of 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
N armada Sagar Project, M.P. has been 
accorded approval in June, 1987 with the 
condition that Action Plans on the following 
aspects are to be implemented pari-passu 
with tbc construction works : 

(i) Rehabilitation Master Plan; 

(H) Phased Catchment Area Tnatment 
Scheme~ 

(iii) Compensatory Afforestation Plan: 

(iv) Command Area Development; 

(v) Survey of Flora and Fauna; 

(vi) Carrying capacity of surrounding 
area; 

(vii) Seismicity; and 

(viii) Health aspects. 

Action Plans "llre to be planned and 
t be completed ahead of 

of reservoir filling. 

6. SHRI K.P. UNNIKRISHNAN : 
the Minister of AGRICULTURE be 

pleased to state : 

(a) whether Kerala Government has 
submitled to Union Government blue-prints 
of several projects for revival of coconut as 
an oilseed crop in consonence with the 
report of the Technoh)gy Mission on Oil-
seeds; 

(b) if so, whether Union Government 
have taken any decision in matter; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEVELOPMENT OF AGRICULTURE 
RESEARCH AND EDUCATION IN THE 
MINlSTR Y OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI) : (a) to (c). 
Yes, Sir. The State Government has sub-
mitted certain proposals to the Government 
of India which arc under consideration. 

Environmental Clearance of Kuriyaikutty. 
Karippara Project 

1417. SHRI VAKKOM PURUSHO· 
THAMAN : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) whether the State Government of 
Korala had submi tted a proposal for tbo 
clearance of multi-purpose Kuriyaikutty-
Karippara irrigation scheme; 

(b) if so, whether Union Government 
have cleared the scheme; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) Yes, Sir. 

(b) and (c). No, Sir. Tbis project has 
been rejected on the environmental consi-
derations as its implementation would have 
darnaaed wet ever green forest of Western 
Ghat and the cash crop plantations. The 
creation of Kuriyairkutty reservoir would 
have affected the Anamalai Game Sanctuary 
for a lenath of 6 Kms. 

ADD A~sistance for De,elopment or 
National and State Hlabways 

1418. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether the Asian Dcvelopmont 
Bank has agreed to provide financial assis-
tance for the development of National and 
State Hiahways; 

(b) if so, the details thereof; and 

(c) when will the work be taken up for 
execution? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHR( RAJESH PILOT): (a) to (c). The 
matter regarding providing loan assistlDce 
for the development of National and State 
Highways is under discussion with the Asian 
Development Bank. The dotails 'of project. 
to be taken and their commencement dates 
will be koown after Asian Development 

, 'Bank bas larced tor the loan assistance. 
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Threat Posed by Pooyankutty Dam 

1419. DR. B.L. SHAILESH : Will the 
Minister of ENVIRONMENT AND 
FORESTS be plea<;ed to state: 

(a) whether the proposed dam project 
OD the Pooyankutty river in Kera la is likely 
to destroy the fine~t breeding ground of the 
Asiatic elephant in Idukki di~trict of Kerala 
according to environmenta1i~t~; and 

(b) if so, the steps Union Government 
propose to take in the matter? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) This Project involves dlver,,'on of 300 I 
ha. of semi~evergreen forest. whIch l'l the 
habitat of elephants. 

(b) This proposal is yet to be processed 
for clearance under the Forec;l (C'on<;erva-
tion) Act, 1980 as the nece<;c,ary informa-
tion including the preventive and mitigatIve 
measures for protection of wildlife ha<; not 
so far been received from the PH'JCCt 
authorities. 

Coconut Development and Re~earrh 
Centre'l 

1420. SHRI VIJAY N PAT 11., . WIll 
the Minister of AGRICULTURE be plea'}ed 
to state: 

(a) the Statos where Coconut Develop-
ment and Research Centres have been set 
by Union Government; 

(b) the States selected by the Centre 
for coconut saplings plantation schemes; 

(c) whether UOIon Government have 
considered the suitability of opening Coco-
nut Development and Research Centre~ in 
Maharashtra for the benefit of coconut PIO-
ducers; and 

(d) jf so. the details of such schemes for 
Maharash tra ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AORICUL TURE (SHRI SHY AM LAL 
Y ADA V) : (a) Coconut Development Board 
bas been ICC up in Kefala for intearated 

development of coconut in India. It has 
regional offices at BaDgalore and Patna and 
State Centres in Tamil Nadu. Orissa, 
Madhya Pradesh. Bihar. West Bengal, 
Assam, Tripura and Andaman and Nicobar 
1slands. The Central Plantation Crops 
Research In~titute under Indian Council of 
Agriculture Research (lCAR) looks after 
research on coconut. lCAR has also se t 
up Research Centres in Andaman and 
Nlcobar Islands, Andhra Pradesh, Assam, 
Bihar, Karnataka, Kerala. Lakshadweep, 
Madhya Pradesh, Maharashtra, Orissa, Tamil 
Nadu and West Bengtll. 

(b) The Area ExpansIon Programme of 
the Coconut Development Board for new 
planting is bemg implemented 10 all coconut 
grOWlOg States, 

(c) The Regiona1 Office of Coconut 
Development Board at Banga]orc looks 
after deveJoT'ment of coconut in Maha-
r3')htra There 1 'l, a coconut research 
centre at Ratnaglri under the AU India 
Coordinated Research ProJect. 

(d) Under the Area Expansion Pro-
gramme a subsidy (ji) Rs. 3000/- per hectare 
is provided for taking up new plantinl of 
coconut in Maharashtra. In addition, 
C;UbSldy (0) Rs. J 000/- is granted for deve-
loping irrigation source/installation of pump-
c;ets. 

Modernisation of Rajabagan 
Dockyard 

1421. SHRI SANAT KUMAR 
MANDAL : Will the Minister of SURFACB 
TRANSPORT be pleased to state ; 

(a) whether Government have since 
cleared the modernisation scheme fOr the 
RaJabagan Dockyard of the Central Inland 
Water Transport Corporation which had 
been with it for the 1$5t five years or so; 

(b) if'so, the broad features of the pro-
poqal and the capital outlay involved; 

(c) the foreign assistance anticipated or 
agreed to be provided for this project; and 

(d) the time schedule laid down for the 
completion of this plan ? 
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III 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). 
Yes, Sir. The project involving a capital 
outlay of Rs. 66.09 crores has been sanc-
tioned oe 21-7.1988. The Modernisation 
scheme of Rajabagan Dockyard covers Civil 
Works for ship repairs and Ship building 
facilities, electrical installation, mechanical 
services, equipment and machinery. 

(c) The foreign exchange component of 
Rs. 20.77 crores will be met out from the 
Dutch financial assistance. 

(d) 42 months from the date of 
sanction. 

Modernisation of Lighthouse~ 

1422. SHRI SANT KUMAR 
MANDAL : Will the Minister of 
SURFACE TRANSPORT be plel~ed to 
state : 

(a) whethcI the Department of LJght-
houses and LightshIps has prepdred any 
plan for the moderni,atlOfl ot LIghthou!)c., 
during the Seventh Plan period; and 

(b) if so, the important proJect~ for 
bringing improvement cnvhaged dUrIng the 
current Plan period and the estimated COf)t 

thereof? 

THE MJNISfER OF STATE OF THE 
MINISTRY OF SURFACb TRANSPORt' 
(SHRI RAJESH PILOT) : (a) Yes, Sir. I 

(b) The important projects incIudeu in 
the Se\enth Plan and the estimated co~t are 
given below, item (iv) below is currently 
under revison. 

(Rupees in lakhs) _-
S. No. Project E~timated 

cost 
--_ ........ --- -

1 2 3 
-------

(I) 1 4 New Lighthouses 359.00 

(ii) Two new Lighted 23.314 
Beacons in Andaman 
and Nicobar Islands. 

1 2 

(ii i) Replacement of 5 
Nos. existing Radio 
Beacons and estab-
lishment of 6 Nos. 
new RadIo Beacons. 

(iv) Replacement of exis-
ting Bombay and 
CaJuUa Decca Navi-
gator Chains. 

3 

371.00 

1450.00 

Relea~e of Amount to Kerala in 
Cooperative Sector 

1423. SHRI SURESH KURUP: Will 
the Mmister of AGRICULTURE be 
plca~ed to state the actual amount released 
to Kerala tl)) now out of the amount' 
provided dUfmg the Seventh Plan in the 
co·operative sector 't 

THE MIN1STER OF STATE IN THE 
DEPARTMFNT OF AGRICULTURE AND 
COOPERA1ION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V): DUClng the first three ),ears of 
the Seventh Plan (198.5-86 to 1987.88), a 
total amount of Rs. 178 7.45 lakhs was 
reJcJ,>cd to Kerala under the various 
Central Sector and CentraHy Sponsored 
Schemes III the cooperative sector a~ also 
under the schemes spOD50red by National 
Cooperative Development Corporation. 

Frog Killings Affecting Crops 

1424. SHRI SHANTARAM NAIK 
WIll the Mmister of AGRICULTURE be 
pleased to state : 

(a) whether frogs caught and served al 
dehca..:y in Five Star Hoteh and inadequate 
use of pesticides by farmers has resulted in 
an in\:rease of "army worm~", a black 
variety of caterpillar in Goa thretcning to 
destroy the dwindJing paddy crops in Goa; 

(b) if ~o, the measures Government 
propose to take in the matter; and 

(c) whether Government propose to 
take any ~teps to prevent killings of frogs 
from the environmental point of view 1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURB (SHRI SHYAM LAL 
YADAVA) : (a) and (b). The Government 
has received no reports regarding frog 
killing for serving as delicacy or the 
inadequate use of pesticides in Goa. 
Farmers reportedly use pesticides when 
necessary. The black variety of army worm~ 
is a sporadjc pest and its incidence on 
paddy in Goa bas already been controlJed 
satisfactorily without loss to the crop. 

The Integrated Pest Management (lPM) 
approach advocated by the Government, 
envisages the conservation and augmentation 
of natural enemies including frogs, a 
judicious and needbased application of 
pesticides, use of resistant varictic!:> and 
other cultural practices. 

(c) Instructions have been issued to 
State Governments not to issue any trapping 
licences for frogs for commercia) purpose,,_ 
Trapping of frogs only for the purpo~cs of 
educational and scientific usc is allowed. 
Export of frog legs and frogs out of the 
country is totally banned with clTce t from 
1-4-1987. 

Simplification of Procedures for II~ DP 

1425. DR. B.L. SHAILESH : 
SHRI JAGANNA1H PATNAIK: 

Will the Mioister of AGRICULTURE 
be pleased to state : 

(a) whether a high level Commi ttt..-e has 
suggested a series of steps to ~implify the 
procedures for the Integrated Rural 
Development Programme which is a major 
instrument in alleviating poverty of rural 
people; and 

(b) if ~O, the main rccommendatjon~ 
made by the Comm ittec and Government's 
reaction thereto '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AG RI-
CULTURE (SHRt JANARDHANA 
POOJARY) : (a) Yes, Sir. The Committee 
to review the existing procedures under the 
Integrated Rural Development Programme 

"-
(IRDP) was constituted OD 22-1 .. 1987 
under the Chairmanship of Secretary, 
Department of Rura I Development with 
representatives of Reserve Bank of India, 
National Bank for Agriculture and Rural 
Development (NAB~RD), Punjab National 
Bank and the Ministry of Finance (Banking 
Division) as Members. 

(b) The main recommendations of the 
Committee are given in the statement 
below. The State Governments have been 
requested to take immediate steps for 
implementing these recommendations. 

Statement 

Main recommendations made by the 
Commi ttee on SimpJifica tion of Procedures 
under IRDP : 

1. Su rvey of Benefici aries : 
--------- _... 

The Committee recommended that the 
survey of new beneficiaries should be 
completed before March every year so that 
the ca~cs of identified faolllies can be 
sponsored right from the commencement 
of the financial year. 

The meetings of Gram Sabha may be 
arranged on non-banking ddYS to enable 
the bank oflkials to participate in these 
meetings. 

2. Loan Application Form: 

The Committee recommended that the 
new application from of IRDP loans which 
had been introduced w.e.f. 1-4-1987 should 
only be used and the old forms may be 
discontinued. AI) applications shouJd be 
serially numbered and each application must 
bear signature/thumb impression or the 
beneficiary. Block office and the bank 
branch should maintain proper records of 
receipt of applications along with the date 
of receipt so as to keep an effective watch ~ 
on delays. 

3. Locumentation 

The Committee recommended that the 
agreement-cum-hypothecation of assets and 
the undertaking for paying higher rate of 
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interest, wberever necessary, could be 
combined into one. The number of forms 
is thus reduced from 5 to 4. 

4. Security Limit for Loans: 

It was reiterated that the banks should 
not ask the beneficiaries to produce third 
party security or collateral if the amount 
of Jaon was Jess than Rs. 10,000 for 
Agriculture and allied activities and 
Rs. 25,000 in the case of lSB Sector. 

5. Prompt Disposal 01 LOID 
Applications: 

. 
The Committee whiJe accepting that the 

present time limit of 15 days (or the banks 
to sanction the Joan application may 
continue, desiled that there should be even 
flow of applicat!ons from block officers to 
the banks to avoid bunching or applications 
and the consequent pressure on the bank 
branches. 

6 Adjustment of Subsidy: 

The Committee observed that inspite 
of issue of gUidelines for automatic 
adjustment of sub~ldy, some State Govern-
ments were still (ollowing the old procedure 
requiring Banks giving I 5 days notice so 
DRDA before disbursement of amount. It 
therefore, reiterated adherence to the revised 
guidelines. For this purpose, the DRDAs 
should ensure that adequate funds for 
adjustment of subsidy are available in 
their "bank account, othef\~ be they will be 
Hable for payment of inle res t. 

7. Credit Camps: 

The Committee recommended that 
present system of organising credit camps 
may continue. All cases upto the staRe 
of sanction shouJd be finaJbed at the oredit 
camps. The loan and subsidy might be 
disburs ed Ja ter . 

8. lnsurance of Assets: 

The Committee recommtnded that it 
was not necessary to get the death terti· 
peate of animal insured under the liv.stock 

policy signed by veterinary surgeon. Tlie 
existing procedure under which a certificate 
signed by any of the two designated village 
officials should be taken as valid. may 
continue. 

9. Loan Pa S8 Books : 

The Committee were informed that by 
banks are issuing the Loan Pass Books to 
beneficiaries. It was reiterated that banks 
should not only issue the pass books but 
keep them up-to-date. 

] O. Observance of Non .. Banking Day: 
-------------

Banks are required to observe one day 
in a week as non-banking day to enabJe 
tbe bank officials to go to field and attend 
to the problems of beneficiaries. The 
Committee accepted this procedure. 

Proposal from Workers of Kamani 
Tubes, Bombay for Taking Over 

Management 

1426. SHRI GURUDAS KAMAT: 
Will the Minister of STEEL AND MINES 
be pleased to sta te : 

(a) whether Government have received 
any proposal from the workers of Kamani 
Tubes, Bombay for taking over management 
of the company; and 

(b) if so j at what st age the proposal 
is pending with Go\'ernment and the till e 
by which a final decision will be taken in 
this regard? 

THE MINISTER OF STEEL AND 
MINES (SHill M. L. FOTEDAR) : (a) and 
(b). The Kamani Employees' Union has 
framed a scheme for revival of the 
Company. Th e Supreme Court of India 
hels directed, inter-alia, that the matter 
be pJaced before the Board for Industrial 
and Financial Reconstruction (BIER) ror 
consideration whether it Ihould proceed to 
pass an order in terms of the proposed 
scheme as revised in conlultation with 
Industrial Development Bank of India. 
The matter is presently under consideration 
of the BIFR, a quasi-judical body set up 
by the Government of India under the 
Sick Industrial Companies (SpeCial 
ProvisioDS) Act, 1985. 
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Co-operation with China in Farm 
Sect-or 

1427. SHRI RADHAKANTA DIGAL: 
Will the Minister T of AGRICULTURE 
be pleased to state : 

(a) whether Government have a proposal 
to establish co -operation with China in the 
farm sector; 

(b) whether any pact lias been signed 
between the two countries to expand ties 
in the above field; and 

(c) if so; the detals of schemes worked 
out by both the count TIes for expansion of 
co-operation in the agricultural sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
r.1INISTRY OF AGRICULTURE (SHRI 
SHY AM LAL Y ADA V) : (a) to (c). There 
is an oo-going programme between the 
Government of IndIa and the Government 
of China for Scientific and Technological 
Exchangc5 in pursuance of the official 
level talks in Beijing in July 21-24, 1986. 
It is. mter-alla plovidcd that visits of 
experts in the field of agriculture and 
agricultural rc~ea(Lh will tJkc place It ha~ 
been envbag(..'u that exchange of visits 
wouh.l cover a number of arca~ including 
dry land agriculture, animal husbandry, 
fertiliser and 1h,hcrics etc 

12.00 hrs 

(English) 

SHRI 

(111 fer rup/ion,) 

BASUDEB ACHARIA 
(Bankura) : Si r, I have given notice of an 
Adjournn.ent Motion on Nagaland ...... 

MR. SPEAKER : What can I do 1 I 
cannot do anything. 

(lnferruptiolls) 

MR. SPl:.AKER : I cannot do anything. 
T,e Governor is there. The Constitutional 
provision is there. "'e have nothina to 
do. 

PROF. MADHU DANDAVATE 
(Rajapur) : The Home Minister can make' 
statement. \_ 

(Interruptions) 

(Translation] 

MR. SPEAKER: If you speaker one 
by one then only I would listen. 

(Interruptions) 

(English] 

MR. SPEAKER : There is nothing in 
my powers. Please siJ down. 

(InterruptionJ) 

MR. SPEAKER: Please sit down. I 
am on my legs. What are you doing? 

I TranJI(J/iotl) 

Why are you speaking C! What are you 
doing? 

(Intttrrupt;on.1Ij ) 

[ English) 

MR. SPEAKER: The question is this. 
You have some rules and T can act under 
those rule~. 

SHRI BASUDEB ACHARIA : You 
can direct the Home Minister. 

MR. SPEAK ER : I cannot do anything 
c"cept under thf! Constitutional provisions. 
Under the Con~titution, the Governor is 
there, the State LegisJature is there. Now, 
you listen to mc. 

(Interrupt ;ons) 

MR. SPEAKER: You do not ,listen to 
me. If you do not want to listen, it it 
allright. You go on. Nothing goes on 
record. 

(Interruptions ) •• 

( Translation) 

MR. SPEAKER : Why all of you 
speak at the same time? Please Speak 
one by onc. 

(btterrupllons) 

··Not recorded 
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(English) 

MR. SPEAKER : I have got no power. 
If tbey want to make a statement, tbey are 
welcome to do, Hut 1 cannot force any· 
body. I ,have got no power to direct 
anybody. I have got nothing in my power 
to direct because the Governor is there, 
the State Legislature is there. If they want 
to do it, they can do it. 

(Interruptions) 

MR. SPEAKER: I caQilt allow it. 
I cannot do it. 

(Interruptions) 

I Tran"lationJ 

MR. SPEAKER: Let me listen to his 
problem. 

(l nlerruplion.) 

(English] 

MR. SPEAKER: I am not able to 
listen to aoybody. Nothing goes on record. 

(InterruptiOns)* * 
PROF. MADHU DANDAVATE : I 

demand that the Prime Minister should 
Jay the letters on the Table of the House. 
He has to do it. I demand it. I have 
givln it yesterda y . 

I Trans/atlon) 

MR. SPEAKER: I will give you a 
reply. 

(Interrupt Ions) 

(English I 

MR. SPEAKER: I will give you a 
reply. I will reply after I, see It. 

(Interruptions) 

PROF. MADHU DANDAVATE : I 
say that I have written a letter. I demand 
tbat tbe fuM text of the Jetter be placed on 
tbe Table of the House. 

(/nt.rruptions) 
.- --..----- -•• Not record.d. 

Trans/otion) 

SHRI MAND] PANDEY (Bettiah): 
He should appologise to the House. 

SHRI NARESH CHANDRA CHA TUR-
VEDI (Kanpur) : He should be asked to 
appoJogise. This letter contains the 
signatures of. Shri Madhu Dandavate. 

(Interruptions) 

iEng/ish) 

MR. SPEAKER: I want to ask the 
Han. Members one question. 

(Interruptions) 

l Translation] 

MR. SPEAKER. Please sit down. 

IEng/ish] 

Can you answer that? Can one man 
sitting here listen and answer to hundred 
Members? Is it possible? 

(Interruptions) 

MR. SPEAKER: I have a~ked one of 
them to speak. But nobody listens to me. 
What can I do ? 

(Interruptions) 

SHRl THAMPAN THOMAS: We have 
siven notices. 

(Interruption.) 

SHRI BASUDEB ACHARIA: ThOle 
who have given notices, you can ask them. 

MR. SPEAKER : No question. Look 
here. I can listen to one Member. 

(Interruptions) 

MR. SPEAKER : I asked and I replied 
to tbe best of my knowledge. What I can 
do is according to the Constitution. 

(Interruptiolls) 

SHRI BASUDEB ACHARIA You 
please listen to us. 

(Interruptions) 



AUGUn 4, I P88 Pape,s Laid 304 

SHRI THAMPAN THOMAS: W. have 
aiven notices, please listen to us. 

MR. SPEAKER: Look hore. there is 
no question of listening. It is under my 
consideration. 

(Interruptions) 

MR. SPF AKER : There is no rule for 
listening like this. 

(Interruptions) 

SHill DINESH GOSWAMI 
(Guwahati): A minority Government is 
ruling there. 

(Interruptions) 

MR. SPEAKER: My po~er is to listen 
under the rules. If there is no rule J I can't 
do it. 

(Interrupt ions) 

ITranslation I 

MR. SPEAKER : 50 
speaking at the same time. 
do? 

IEnglish) 

I cannot do it. 

(Interruptions) 

persons are 
What can I 

PROF. MADHU DANDAVATE 
What about the ruling you gave yesterday 
when I said that the Prime Minister bas 
misinterpreted the letter? 

(Interruptions) 

[Translation) 

MR. SPEAKER: there is no use of 
becoming angry with me. I cannot do it. 

(Interruptions) 

MR. SPEAKER : Prof. Sabob~ you 
do not listen to me. You are jUlt 
stressing your point. Please listen to mc. 
I have said that I have received your 
Dotic and 1 will decide after examioina it 
according to the rules. That is what I 
have said. 

MR. SPEAKER: I will look ioto your 
point also. There what is tbe controversy? 
I will go accordilll to the rules. I will 
not do anything which is against tbe rules. 

(Interruptions) 

MR. SPEAKER: There is nothina to 
listen, Goswamijii. 

The questioD is, is it in my authority 
to allow" somethina which is 
unconstitut.1 to be brousht here? I 
cannot do it. 

(Interruptions) 

MR. SPEAKER ~ You come and 
convince me. 

PAPERS LAID ON THE TABLE 

11.09 brs. 

I Enl/lsh] 

Rice M iIling Industry (Regulation and 
Licensing) Amendment Rules, 1988. 

(English, 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DusTRIEs (SHRI JAGu)SH TYTLBR): 
1 bel to lay on the Table a copy of the 
Rice Milling Industry (Regulation and 
Licensina) Amendment Rules, 1988 (Hindi 
and English versions) pu blisbed in 
Notification No. G.S.R. 807 (E) in Gazette 
of India dated the 220d July, 1983, under 
sub-section (4) of section 22 of the Rice 
Millin. Industry (Relulation) Act, 1958. 

IP/aced in Library. See No. LT-6343/88) 

Notifications under the Asiatic Society 
Act, 1984 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVBLOPMENT 
(SHRI L.P. SHAH I) : I bel to lay on th 
Table a copy each of the followina Noti-
fication. (Hindi and EnaUlh veraions) under 
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. 
sub-section (3) of section 15 of the Asiatic 
Society Act, 1984 : 

(i) G.S.R. 25 (E) published in Gazette 
of India dated the 13th January. 
1988 containing corrigendum to 
Notification No. G.S.R. 888 (E) 
published in Gazette of India, 
dated the 3 rd November, 1987. 

(ii) G.S.R. 26 (E) Published in Gazette 
of India dated the 13th January. 
1988 containing corrigendum to 
Notificatio:l No. G .S.R. 470 (E) 
pubJished in Gazette of India, 
dated the 25th June, 1984. 

(Placed in Library. See No. LT .. 6344/881 

Notification under Essential Commo-
dities Act, 1955 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM LAL 
Y ADA V): I beg to lay on the Table a 
copy of Notificatioll No. G.S.R. 682 (E) 
(Hindi and English versions) published in 
Gazette of India dated the 7th June, 1988 
containing Order indicating the supplJeli of 
fertilisers to be made by domestic manu-
facturers of fertiliser to various States/Union 
Territories Commodity Board during the 
period from 1st April, 1988 to 30th 
September, 1988 under sub-section (6) of 
~ection 3 of the Essenti~l Commodities Act, 
1955. 

(Placed in Library. See No. LT-634S/88) 

Remove on the working 0' and Annual 
Report of Kudremukh Iron ore 

Company Ltd., Bangalore 
ror 1987 .. 81 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : On 
beba1f of Shri Yogendra Makwana I beg to 
lay on the Table a copy each of the fol1o-
wing papers (Hindi and English versions) 
un,der sub-section (l) of section 619A of the 
Companies Act, 19 S 6 : 

(i) Review by the Government on the 
working of the Kudrcmukh Iron 
Ore Company Limited, BangaJorc. 
for the year 1987-88. 'I1Il\ 

(jj) Annual Report of the Kudremukb 
Iron Ore Company Limited 
BangaIore, for the year 1987-88 
along with Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 

[Placed in Librar.L See No. LT .. 6346/88J 

Notifications under tbe Major Port 
Trust Act, 1963 

THE DEPUTY MINISTER IN THE 
MININSTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTRY AFFAIRS SHRI 
P. NAMGY AL): I heg to lay on the Table 
a copy each of the following Notifications 
(Hindi and English versions) under sub-
section (4) of section 124 of the Major Port 
Trust Act, 1963 : 

(i) G.S.R. 554 (E) Published in 
GazeUe of India dated the 6th 
May. 1 988 approving the Tuhcorin 
Port Trust (Licensing of Stevedores) 
Amendment Regulations, I 987. 

(ii) O.S.R. 555 (E) Published in 
Gazette of India dated tbe 6th 
May, J IJS8 approving the Cochin 
Port (Issue of Stevedoring 
Lmcences) Regulations, 1987. 

(iii) G.S.R. 637 (E) PubJished in 
Gazette of India dated the 23rd 
May, 1988 approving the Calcutta 
Port TI ust Contributory Provident 
Fund Regu)at;on~, 1988. 

(iv) G.S.R. 640 (B) Published in 
Gazette of India dated the 24tb 
May, 1988 approving the Visakha-
patnam POft Employees (Conduct) 
Amendment Regulations, 1988. 

(v) O.S.R. 642 (E) Published in 
Gazette of India daied the 24th 
May, 1988 approving the Kandla 
Port Emplovces (General Provident 
Fund) (4th Amendment) Regu~ 
lations1 1988. 

(vi) G.S.R. 667 (E) Published in 
Gezeue of India dated tho 1st 
June, 1988 approving tbe Culcutta 
Port Trust Non-Coouibuto ty 
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provident 
1988. 

Fund Regulations, 

(vii) G.S R. 668 (E) Published in 
Gazette of India dated the J 7th 
June, 1988 approving the Mormu-
gao Port Employees· (Conduet) 
(Amendment) Regulations, 1988. 

(vili) G.S.R. 715 (E) Published in 
Gazette of India dated the 20th 
June, 1988 approving the Madras 
Port Trust Pen~ion Fund (Amend-
ment) Regulations, 1988. 

(Placed in Library. See No. L T -6)47/88] 

(Interruptions) 

SHRI BASUDEB ACHARIA Where 
sball we discuss it ? 

MR. SPEAKER : We cannot discuss it 
here. Come and tell me, 1 am not convin-
ced. Without any rule I cannot do It. It 
is not within my power. 

(lnterrupt;om) 

12.10 bra. 

PETITION RE : IMPROVEMENT 
IN SOCIAL ECONOMIC AND 

POLITICAL STATUS OF 
WOMEN 

(EngliJh) 

SHRIMATI GEETA MUKHERJEE 
(Pansk ural : I present a petition signed by 
Smt. Nirupama Rath, President, National 
Federation of Indian Women and five others 
regarding improvement in social, economic 
and political status of women. 

IPlaced in Library See No. I.lT-6348/88) 

ELBCTIONS TO COMMITTEES 

12.10-1/2 brl. 
[English] 

(I) National OU.eeds and Vegetable Oils 
Development Board 

THE MINISTBR OF STATB IN THE 
DErA&TMENT OF AORICULTUltB AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : I beg to move: 

"That in pursuance of sub-section (4) 
(e) of Section 4 of tbe National Oil seeds 
and Vegetable Oils Development Board 
Act, 1983, the members of this House 
do proceed to elect, in such manner as 
the Speaker may direct, two members 
from among themselves to serve as 
members of the National Oilseeds and 
Vegetable Oils Development Board, 
subject to the other provisions of the 
said Act." 

MR. SPEAKER: The question is : 

"That in pursuance of sUb-section (4) 
(e) of Section 4 of the National Oilseeds 
and Vegetable Oils Development Board 
Act, 1983, the members of this House 
do proceed to elect, in such manner as 
the Speaker may direct, two members 
from among themselves to serve as 
members of the National Oilseeds and 
Vegetable OiJ~ Development Board, 
subject to the other provisions of the 
said Act." 

The molion was adopted. 

(iI) National Welfare Board for Seafarers 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): I beg to move : 

"That in pursuance of RuJe 4(i) 0 f 
the National Welfare Board for 
Seafarers Rules. 1963, the members of 
this House do proceed to elect,. in such 
manner as the Speaker may direct, one 
member from among themselves to serve 
as a member of the National Welfare 
Board for Seaferers, subject to the other 
provisions of the said Rules." 

MR. SPEAKBR : The question is : 

"That in pursuance of Rule 4(i) of 
the National Welfare Board for 
Seafcrers Ru Jes, 1963, the members of 
this House do proceed to elect, in such 
manDer as the Speaker may direct, one 
member from amODI themselves to 
serve as ~ member of the National 
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Welfare Board for Seafarers, subject to 
the other provisions of the said 
Rules. " 

The motion was adopted. 

(lnetrruplions) 

SHRI BASUDBB ACHARIA: We are 
walking out in protest. 

Shri Basudeb Acharia and some other 
Hon. Memhers then left the House 

12.12 brs. 

JOINT COMMITTEE ON OFFICES Of 
PROFIT 

[English' 

Recommendation to Rajya Sabha to 
Elect Member .It 

KUMARI KAMLA KUMAR] (Palamau): 
J beg to move: 

"That this House do recommend to 
Rajya Sabba that Rajya Sabha do elect 
one member of Rajya Sabha according 
to the princi pIe of proportional represen-
tation l'y means of the single trans-
ferable vote) to the Joint Committee on 
Offices of Profit in the vacancy caused 
by tbe retirement of Shri K. Gopalan 
from Rajya Sabha and do communicate 
to this House the name of the member 
so appointed· by Rajya Sabba to the 
Joint Committee." 

MR. SPEAKER : The question is : 

"That this House do recommend to 
Raj ya Sabha that Rajya Sabha do elect 
one member of Rajya Sabha according 
to the principle of proportional represen-
tation by means of the single transferable 
vote, the Joint Committee on Offices of 
Profi t in the vacancy caused by the 
retirement of Shri K. GopaJan from 
Rajya Sabba and do communicate to 
this House the name of the member so 
appointed by Rajya Sabha to the Joint 
CommiUee. " 

The mot ion was adopted. 

12.13 hrs. 

(MR. DEPUTY SPEAKER In th. Chair] 

MATTERS UNDER RULE 377 
(English] 

(i) Need to provide railway terminal at 
Dombivill, Maharasbtra 

SHRI S.G. GHOLAP (Thane) 
Approximately 3 million commuters travel 
by Central Railway daily. During tbe 
preceding decade, the commuter traffic bad 
been increasing at the rate of 1 0% per 
anDum. In the absence of matchiol capa-
city baving been created for carrying 
commuters, considerable gap between the 
demand and capacity bas resulted. Conse .. 
quently there is very heavy over .. crowding 
on suburban trains, particularly during peak 
hours. The EMU rakes have a capacity of 
seating for about 900, but more tban 3500 
commuters travel by these rakes during peak 
hours. 

Dombivili is an important railway station 
on Central Railway werefrom ]akhs of 
pa~sengers communte daily. It is an admit-
ted fact that almost all passengers of 
DombiviJi do not get sitting accommoda-
tion as the tl ains coming from Kalyani are 
funy packed and all Dombivili passengers 
including ladies have to go to Bombay 
6tanding. 

It i~ their JOI18 standing demand to have 
a terminal at Dombivili. Therefore, I 
request the Railway Minister to Jook into 
the problem personally and provide a 
terminal at Dombivili or find out some other 
way so that at lesat some trains in morning 
are started from DombiviJi to Bombay. 

(ii) Need for ear Iy clearance to Pakdigu-
dam tank Med.um Project of Chandra-
pur District or Mabarasbtra 

SHRI SHANTARAM POTDUKHE 
(Chandrapur) : Pakdigudam Tank Medium 
Project of Tehsil Rajura district Chandra-
pur Mabarashtra State requires only 16.94 
Ha of (orest land. The project is capabJe 
of irrigating 3820 Ha of agricultural land. 
Compensatory afforestation proposal haa 
been submitted to the Miniatry of Env'iroD-
ment for clearance by OovemmoDt of 
Maharashtra. 
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Forest clearance is essential for develop-
ment of agriculture in this region which is 
a backward region. I request the Govern-
ment to clear the project at an early date. 

(nl) Need to amend the CotTee Act to 
prevent the Karnataka Government 
from imposing Purchase Tax on Coffee 
in order to help Coffee growers 

SHRIMATI D.K. THARA nEVI 
SIDDHARTHA (ChikmagaJur) The 
Government of Karnataka imposed Purchase 
Tax on the Coffee delivered to the Coffee 
Board by the growers, for the periods 
1975-76 to 1980-81. 

The Coffee Board went to court against 
the Jevy The ca~e was 10st in the High 
Court. The Supreme Court upheld the 
High Court judgement and ordered on 
11-5 ·19 8 8 recovery of Purchase tax with 
retrospective effect up 1983-a total 
amount of Rs. 59,44,33,687.82. 

The Coffee grower" are facing enormous 
problems. The Coffee price In the Inter-
national Market jf\ ~tagnant. The Govern-
ment is yet to waIve export 1uty on coffee. 

At this juncture when coffee growers are 
undergoing hard&hlp and economic pre~sure, 
it i3 llnpossiblc for them to cope up the 
enormouq amount of Rs. 100 crores 
to~ards purchase tax. 

J reQuef)t the Ministry of Commerce to 
the rescue of the coffee growers and the 
Coffee Board by making neces~ary 

amendments to the Coffee Act to prevent 
the State Go\ernment from imposing 
Purcha~e Tax on coffee. 

(iv) Nerd to take 'itcps to check the sea 
erosion of nortbern Coast line or 
Orissa to Save Paradip Port 

SHRIMATI JAYANTI PATNAIK 
(Cuttack): Tidal onslaughtb Clom the Bay 
of Bengal are fast eroding Orissa's Northern 
coast-Ime and posing a grave threat to the 
Pradip Port. The northern part of the 
port area \\hel~ thr Nehru Guest House 
and the re\ldcntlaJ flats are )ocflted, aud 
the' 1.::1ct of Huk itola, 10 km north of the 
port are facing the greatest danger. 

Recent findings by the Orissa Remote 
Sensing Application Centre through satellite 
pIctures reveal that the tidal bores started 
devouring the coastline about three decades 
ago, following fast changes in the Bay of 
Bengal'~ geographical s1tuation. The 
alarming rate of dcatructi on worught by the 
sea is evidenced by the fact that Hukuola 
islet which measured 15.83 SQ. in 1929 
has been reduced to 2.35 sq. km. The 
area around the Mahanadi river mouth has 
been deprived of the sand it needs to 
prevent the tidal battering~. 

The break waters bUilt to protect the 
port on it~ southern side has affected tbe 
movement of sea waters. As a re~ult sand 
and other material carried by the sea 
currents are deposited in the southern area 
of the break waters and not carried north-
ward where the tidal bores continue to 
wreck the shore. 

Unless some scientific method., are 
adopted the tlual bores will contHlue to 
pO'le " threat to the port. Therefore, I 
urge upon the Government to draw a 100 
per cent Centrall y aided time-bound 
prog ramme to check eroSion of northern 
coast )rnc and abo to desilt \fabandJ river 
bed near the Month so that the Paradlp 
Port is saved from any threat. 

(v) Need to restrict the Shankaracharya 
of Puri from glorifying Sati and 
untoucha-bility 

SHRI BRAJAMOHAN MOHANTY 
(Pun): The practice of Sall has been 
banned f)tnCC long. Such practice is against 
the sacred scnplu res of Hindus. But 
Shankarachary~ of Gobardhan Math, Puri 
has now started campaign for glorification 
of Satj custom. He asserts that women 
who have become widows have no other way 
but to commit Sati or remain a~ widows. 
It i') perverse and iueligious. By such 
expressions, he has iovo I ved himself ina 
very serious offence of abetting the murder 
of widows. 

He has also now ~ta fted campaign 
against entry of Harijans into the Hmdu 
temples. The practice' of untouchability 
and the customary restriction of Harijan 
entry in Hmdu temples has been elimi nated 
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since ages. It has been ,tatutorily banned. 
He has revived again a dead is~ue with and 
ulterior motive to establish a Hindu 
fundamentalist order. His attempt to 
disrupt the unity and integrity of the Hindu 
society is deplorable. More so, he has 
issued several statements glorifying Sati 
custom and untouchability while occupying 
an important office of htad of Gobardhan 
Math of Puri, which is significant and may 
create confusion in Hindu society. 

I, therefore, urge upon the Government 
to take appropriate action against him for 
indulging in activities which are not secular 
and democratic. 

r Trami/otlmt) 

('Ii) Need to acccleratl' the work of ~eUillg 
up the water treatment plant at 
Jajmau (Kanpur) 

SHRI JAGDISH AWASTfM (Balhaur): 
Mr Deputy Sp~aker, Sir, in 1985, when 
this Government came to power under the 
leadership of our Hon. Prime Minister 
Shri Rajlv Gandhi be had announced to 
undertake the illlPortant ~ nu the ::,aered 
programme of cleanl,ing the Ganga. Ullder 
that programme, It was decided to :>et up 
a water treatment plant 111 Kanpur also 
like other place~.· So the Government 
decided to set up that plant at Jajrnau and 
work has also !o!tarted on the plant. but 
progress of tbe wor k is very slow and 
pollution of Ganga in Kanpuf, is very 
accute. 

So, I will request the Government to 
accelerate the work in progress at the water 
treatment plant in JclJmau. 1" :-tddition to 
this, penal action should bl. \..l~ I'n against 
the factories which are pollutIng the Ganga. 

(Ellglish) 

(,ii) Need to rccon~titute the Central Haj 
Committee 

PROF. SAIFUDDIN SOZ (Baramu1Ja) : 
The Central Haj Committee has failed to 
offer faei lit ies to the Haj pilgrims to make 
their pilgrimage pleasant. 1 t is a failure 
of the Haj Committee that about 500 
pillrims could not board the flight. to 

leddah on time and missed the Haj-e-
Akbar. 

The Ministry of External Affairs must 
conduct an enquiry ,nto the mismanagement 
of the Central Haj Commit tee and assume 
total responsibility of the matters connected 
with Haj pilgrimage. 

As of now, the Haj CeJl in tbe Ministry 
of External Affairs does not accept any 
Te~ponsibiJity for any mishaps as it feels 
that it merely coordinates the affairs 
concerning Haj and that too on a limited 
scale. 

I urge upon the C~ntral Government to 
diltband th is Committee aud take up the 
entire process of Haj pilgrimages for the 
future. 

In anl' case, if the Central Government 
feels that there is a need of a Committee 
like this, then the pre(\ent Committee should 
be reconstituted and made broadbased. 
The Committee should have its head-
quarterc; at DeJhi instead of Bombay as 
Haj flights are now operated directly from 
Delhi, Hyderahad, erc. 

The Jammu and KashmJr State should 
have proper representation on the proposed 
reconstituted Committee as a Muslim-
majority State. 

(viii) Need to ~turt ,,'ork on Darbhanga-
Samastipur broad gauge corversion 
project 

DR. G. S. RAJHANS (Jhanjharpur) : 
A raw deal has been given to Bjhar as 
regards railways. A few years ago, \vork 
had started for the conversion of Dar-
bhdnga-Samastipur metre-geluge into br oad-
gauge. But due to unknown reasons, the 
railway tracks were dismantled and the 
whole project was shifted to a neighbouring 
State: 

It is requested that the above project 
be restarted at no earty date and completed 
expeditiously. 

At the same time, efforts be made to 
lay railway tracks ip SanthaJ Pargana aod 
Chotanagpur on a massjve scale so that 
there may be economic growth of these 
regions. ----
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12.l4brs. 

FOOD CORPORATIONS 
(A~1ENDMENT) BILL-contd. 

{Englilh) 

MR. DEPUTY SPEAKER : We shall 
DOW take up further consideration of the 
following motion moved by Shri Sukh Ram, 
on the 2~th July, 1988, namely: 

"That the Bill further to amend 
the Food Corporations Act, 1964, be 
taken into consideration." 

Shri Sukh Ram to continue hIs speech. 

THE MIN1STER OF STATE OF 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI SUKH RAM): 

.,. Sir, while repJying to the debate on this 
Amendment Bill the other day, Thad tned 
to cover all the points raised by the hon. 
Members. A concern was expressed about 
the high rate of storage and transit losses 
and some administrative expenditure, 

I s'mply want to mentIOn In this 
regard that FCl ha~ been taking efIectlve 
steps for the last three years to reduce the 
avoidable expenditure. For J!lstance, in 
1986-87, against the target of Rs. 195.30 
crores, the FCI could leduce the expenditure 
to the extent of Rs. 238.42 crores and in 
1987-88, against the target of Rs 232.20 
Clore~, the achievement was Rs. 276.11 
crores. Similarly, durmg tbe current 
financial year, agaJflst the target of 
Rs. 53.16 crores, Rs. ] 5.97 crores reduc-
tion has already been effected. As far as 
as thIs storage and transit losses are 
concerned, in the year 1982-83, it was 
2.37 and we could reduce it to 1.63 during 
1986-87. So, al1 necessary steps 
have been taken to reduce avoidable 
expenditure but there are certain expenditure 
which are unavoidable. For instance, as 
far a~ wheat for 1986-87 is concerned, 
procurement incidental comes to 34.80 p. 
per kg. Out of this procurrment incidental," 
26.66 p., that is, nearly 76 per cent of the 
expenditure is such that it cannot be 
controHed. It consists of inlele.,t charges, 
payment on borrowing from banks, mandi 
charges, cost of gunny bags, purchase and 
sales tax by the State Governments. It is 

only 8.15 p. on which reduction can be 
made and we arc taking necessary step. to 
reduce the expenditure. So, I think that 
I have covered all the points raised by tbe 
Members and I welcome any suuestionl 
from any Membcr which can be given in 
writing or any Member can meet me. I 
will definitely considcr thci r suggestions. 
if they can effect any improvements in the 
performance of the FCI. it will be a 
mosr welcome ~tep. As I stated the other 
day, the scope of the amendment is very 
limited as the hOD. Members know that 
FeI does not generate its own resources. 
FCI gets money from the Government in 
the shape of loan, grant, subsidy or from 
financial institutions. It was at the instance 
of the Finance Ministry that this enabling 
Clause has been introduced. So, it is from 
the Don .. banking sector also that the FCI is 
being empowered to raise funds for its 
working capital and investment, etc. I 
thInk most for its working capital and 
investment, etc. I think most of the 
Members excepting one Member, who 
expres~ed some apprehension that money 
may not be properly utilised-I simply want 
to sa}' in thic; connection tha t the activities 
and the performance of the pel is being 
revicw~d regularly by the Secretary quarterly 
and I also review j t. And then all the 
activities of the FCl are being scrutinised 
by this House and outside also. So, there 
is no question of misutilisation of the funds 
being procure d by the FCI from other 
agencies. 

With these words, 1 thank the Members 
who have participated in the debate and 
I will request that this amendment be passed 
accordingly. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): I want a clarification. 
In the Consultative Committee 
meeting ... ,., ** 

MR. DEPUTY SPEAKER: You can-
not refer to the Consultative Committee 
minutes here. Nothing will go on record. 

I shall now put 1he consideration 
motion to the vote of the House. Tbe 
question is : 

·*Not recorded. 
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UThat the Bill further to amend 
the Food Corporations Act, 1964, be 
taken in to consideration". 

The motion wa~ adopted. 

MR. DEPUTY SPEAKER : The House 
will now take up clause by cia use considera-
tion of the Bill. 

Clause 2 

MR. DEPUTY SPEAKER 
question is : 

The 

"That Clause 2 stand part of the Bill". 

The motion was adopted. 

Claus~ 2 waf added to the Bill. 

ClauCJe t (short title) 

Amendment made : 

"Page I, line 4,-
for" 1987" substitute" 1988". (2) 

(SHRI SUKH RAM) 
MR. DEPUTY SPEAKER: The 

questioJ3 is : 

UThat Clause 1, as amended, stand part 
of the Bill". 

Th~ motian was adopted. 

Clause 1, as amended, was added to the Bin. 

Enactina Formula 
Amendment made 

Pap 1, line 1.-
for "Thirty-eighth" substitute 

"Thirty-ninth" 
(SHRI SUK" RAM) 

MR. DEPUTY SPEAKER Tbe 
question is : 

"Tbat tbe Enacting Formula, as 
. amended, stand part of the Bill". 

71re motion was adopted. 

'lhI ElIse lin, Formula, as a mend,d was 
tllIMd to ,,,. .BIll. 

Certain Estobs.) Bil/ 
MR. DBPUTY SPEAKER: The 

question is : 

"That the Long Title stand part of the 
Bill". 

Tlte motion WQS adopted. 

The Long Title was added to the Bill 

SHRI SDKH RAM: I beg to move: 

"That the Bil1, as amended, be passed". 

MR. DEPUTY -SPEAKER: The ques· 
lion is : 

"That the Bill. as amended, be passed". 

The motion was adopted. 

12.34 brs. 
LABOUR LAWS (EXEMPTION FROM 

FURNISHING RETURNS AND 
MAINTAING R.EGISTERS BY 
CERTAIN ESTABLISHMENTS) 

BILL. 

(English] 
THE MINISTER OF LABOUR (SHRI 

BINDESHWARI DUBEY): Mr. Deputy-
Speaker I beg to move: 

"That the BiIJ to provide for tbe 
exemption of employers in relation to 
establishments employing a small 
number of persons from furnishill8 
returns and maintaining registers under 
certain labour Jaws, be taken into 
consideration" . 

Since independence, a large number of 
enactments bave been approved by Parlia-
ment for protecting the rigbts of workers 
in respect of wages, bonus, provident fund, 
health insurance, welfare etc., pertaining to 
industrial establishments, shops and 
establishments, transport companies aDd 
mines. 

These laws necessarily require the con-
cerned Establishments to maintain several 
registers and books and to periodically 
submit returns, so as to fulfil the leaal provi-

f sion.. However, it has been represented 
by smaller establisments that tbey are 
required to maintain too many resistorl and 
il. too many return. UDder tho variQJII laws 
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and rules. There is consequently t a consi-
derable administrative and financial burdcen 
on small establishements or industrial 
units. 

Accordingly, Working Group was 
appointed to study the matter and suggest 
whether it was possible to reduce the number 
of registers and forms to be maintained 'by 
the small estab1ishments, by consolidating 
similar registers and returns prescribed under 
different Acts The commendations of the 
Working Group were examined and consi-
dered in consultation with the representatives 
of workers and employers 

As a result, the Labour Laws (Exemp-
tion from Furnishing and Maintaining 
Registers by Sma)) Esta bli~hments) Bill wa! 
introduced in the House. 

The Salient featurec; of Bill that the 
estabJishment<; engaging Je~s than 20 person~ 
have been grouped into : 

(a) Small Establishments-where num-
ber of employees is not less than 10 but not 
more than 19; and 

(b) Very Sm til Establishments-where 
the number of employees 'is not more 
than 9. 

This BiJ) aims to reduce the number of 
forms and return~ required to be furnished 
by small and very small establishements 
without sacrificing vital information necessary 
to protect workers' rights. 

Small establishments will be required to 
maintain only three register~, and submit one 
annual core return 

Very small etablishments will be 
required to maintain only (tne register, and 
to one core return. 

However~ the establishments would not 
be exempted from maintaining or submitting 
reports/returns in respect of Employees 
State Insurance, Provident Fund, Gratuity 
and Maternity Benefits, because it involves 
an a:countability of public funds and covers 
all important asp(cts of social benefits like 
HaIth, Insurance, Gratuity, Provident Fund 
dues, etc. 

There will be no exemption for report-
ing accidents, retrenchments and c10sures as 
required under existing )aw~. 

Adequate J"enalties have been proposed 
to ensure strict compliance of the provisions 
of the new enactment proposed in the Bill 
by employers of small and very small 
establishments. I would also like to men-
tion that after the Bill was introduceJ in 
August, 1987, certain minor errors or 
drafting were noticed. Accordingly, I have 
also proposed certain official amendments 
for consi deration and passing also. 

With these words, I move the Bill and 
request that the BiIJ be taken into consi-
deration. 

MR. DEPUTY SPEAKER 
moved: 

Motion 

'That the Bill to provide for the exemp-
tion of employers in relation to establi-
shments employing a small number of 
persons from furnishing returns and 
maintaining registers under certain labour 
laws, be taken into consi<ieration", 

SHRI BASUDEB ACHARIA (Bankura) : 
Sir, this Bill is a misnomer. It is not 
the Jaw for the labours but Jaw 
for the employers whereas the title of the 
Bin is (Labour Laws'. This Bill aims to 
protect the interesets of the employer. so-
called the small and very small employer. It 
is not a simple Bill. 

Sir, our experience is that there are a 
number of enactments, a number of laws 
which have heen enacted by this House 
like, the Factories Act, the Miaimum Wages 
Act, the Employees State Insurance Act, tho 
Plantation Act, the Maternity Benefit Act 
the Life Contract Act, the Equal Remunera ~ 
tiOD Act and so on. But in spite of all 
these Act, the Labour Department do 
nothing against the employers who very 
often violate these laws. I do not know 
how many of them have been punished for 
flouting the L6 bour Laws, or various other 
Acts passed by Parliamenl. 

Sir, this Bill is being brought here 
because some small employers and very 
small employers represented that tho)' have 
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to maint.ain a number of registers and that 
they have to subm i t various forms. 

But in spite of t he prevailing rules and 
regulaticns, most of these srnalJ employers 
violate all norms. They do not even main-
tain the returns properly. They do not 
maintain the registers in connection with the 
provid~nt fund aCC0lmts of th~ir employees. 
There are a numbel of cases where alJ these 
things are being violated. Also, they do 
not hother to deposit their empJoyees~ 

provident fund amounts in their accounts. 
Though the provident fund amount is' 
deducted from the saJaries of the employees, 
yet it is not deposited in their account.,. 
Sir, every year the arrears of provident fund 
go on accumulating. lnihe year 198)-:~6 

the amount nol deposited by the employers 
was to the tune of Rs. .5 R30 Jakhs. And 
in the year 19R6-87, it increased to 
R-;. 7497.44 lakhs. Such a huge amount 
thouah deducted from the salary of the 
employeec;; is not deposited by the emplo-
yers, by the so ca lied small or very c:;malJ 
employers! In this way, they ()ft~n violate 
th~ rules, and they do not even maintain 
proper regi~ters. 

Sir, there is the Minimum Wages Act. 
Every year, the State Governments declare 
minimum wage for the industrial and agri-
cultural workers. Rut this minimum wage 
is not paid. Rs. 1 1 is the minimum wage 
decided in the last Lahour Conference. 
What is the rationale behind deciding the 
minimum wage at Rs. 1 I only when the 
minimum wage decided hy a number of 
States is much more than Rs. 11 j-? But 
my main contention is that even this amollnt 
is also not paid to the workers by the small 
employers and the contractors, for whom 
you are kind enough to bring forward this 
Bill. Also, on actkn is taken against these 
employers. I (]o not know how many of 
these small or very small employers have~becn. 
punished for not paying minimum wages as 
decided by the Government. 

Similarly, there is also the Equal Remu-
nerations Act. But this Equal Remunera-
tions Act too is being violated. The 
National Labour Institute have published 
a very good report in which they have 
observed as tou1\' bow this Equal Remunera-
tion Act is not be ina implemented and how 
it is being violnted. I quote from the 

report of the National Labour 
Institute which says that "Though 
there are several enactments in our statute 
book ensuring equal remuneration and 
status to women workers yet there is 
much to be desired in the impJemen tation 
of alJ this legislation. The laws, in a large 
messu re remain unimplemented, One such 
law, is the Equal:Remuneration Act, 1976. 
{n spile of the known prevalence of disparity 
in wages between men and women, there are 
not many reports about violation of the 
Act." 

I would like to know from the Minister 
whether this particular legislation to exempt 
the small and very small employers from 
maintaining registers or from furnishing the 
number of return forms was discussed witb 
the representatives of Central Trade Unions 
and whether this matter was discussed in 
the last Labour Conference. If so. what 
wat; your observati }n .... 

DR DATTA SAMANT (Bombay South 
Central) : He claim~ that it was discussed 
in the lIVe. 

SHRI BASUDEB ACHARIA: I would 
like. to know whether the decision was 
unanimous and whether all the Trade 
Union9 agreed to exempt the small emplo-
yers and very small employers from main-
taining registers registers and from furIli-
shing the number of forms. 

A Working Group was also constituted 
when these empJoyer~ Tepresented before the 
qovernmcnt. It has been stated in the 
Statement of Objects and Reasons that the 
Working Group has recommended for these 
exemptions. What are the recommendations 
of the Working Group? Why this Working 
Group? What is the reason behind taking 
.;;uch steps? 

In a unit where there are less than .9 
employees is called a small employer. In 
a unit where there are less than 9 employees 
is calJed a very small employer. What is 
the rationale behind the definition of small 
and very small employers? I would like 
to know what action the Government bad 
taken against tbose empJoyers who have 
violated the labour laws, such as the EqtlJJ 
Remuneration Act, the Bmployees Provid~~~lt 
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Fund Act, the Minimum Wages Act, the 
Child Labour Act? Though there are a 
number of enactments, a number of laws, 
but these are not being observed or emp-
loyed because there is no law·enforcement 
authority. In each block of the country, there 
is a provision that there should be a Mini· 
mum Wages Inspector or a Minimum Wages 
Officer. But this Minimum 'Vages Inspector 
is not provided in all the blocks of the 
country. As a result, there is no provision 
to see whether the minimum wages :ue being 
paid to the workers or not. 

DR. DATTA SAMANT : It is with the 
State Governments. 

SHRI BASUDEB ACHARJA : May be; 
but the law enforcement authority should 
be there. 

Last year, there was a very alarming 
report that the women worker~ in the St ate 
of Orissa working in a railway siding were 
sexually exploited by the contractor. There 
was a report of the committee con~titutcd 

by the Department of Labour. The present 
Mininister of Labour is a also a tradc·union 
leader, I think he is sti n the president of 
INTUC of Bihar. 

SHRI BINDESHWARI DUBEY:' I am 
DO more the president there. 

SHRI BASUDEB ACHARIA: When 
he became the Chief Minister of Bihar, I 
remember his first interview with the Press, 
wherein he said that his first task would be 
to wipe out the tears from the eyes of the 
workers of Bihar. But during his tenure, tH~ 
workers of Bihar had to shed the maXlmU!!l 
tears. 

MR. DEPUTY SPEAKER : Why are 
you brjnging in matters relating to the State 
Government here ? 

SHRI BASUDBB ACHARIA : I Oppose 
this proposal of the Government to exempt 
the so-called small employers who often 
violate the various labour laws. I oppose 
this piece of legislation. It is a misnomer 
to call it a labour legislation. Its only 
purpose i. to protect the interest of tbe 
employers. So, I oppose this piece of 
!eBislatioD, 

SHRI SOMNATH RATH (Aska): I 
rise to support this Bill •••. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Because you r party has directed 
you to do so. 

SHRI SOMNATH RATH: Only your 
party gives such directions. You ar-e guided 
not onJy by your party in India. but by a 
party outside lndia. (Inlerrupl/DIU) That 
is your yardstick. For us, the yardstick is 
decided within Ir.dia. But your yardstick 
is decided outsjde India. 

This Bill has been brought in after due 
consideration, A working group had been 
appointed, and as per its recommendations 
and suggestions. this Bill has been brought 
in. This Bill is meant to give some relief 
to, and to lessen the burden of the small 
business and industrial establishments. 

As the hon. Minister has already stated, 
these small business and industrial establish-
ments have to maintain so many records 
and submit so many returns. There is a 
financial constraint faced by them. So, to 
relieve them 'Of that difficulty and to give 
them that protection, this Bill has been 
brought in. at the same time maintaining 
and also protecting the interests and 
security of the workers. I only want to say 
that my friends from the Opposition have 
a habit of opposing any Bill brought in by 
the Government. They oppose the Bills for 
ths sake of opposition. 

They don't go into the details of the 
Bill. That is most unfortunate. I invite their 
attention to Section 5 (a)-it protects the 
interest of the workers - which reads as 
follows: 

"Provided further that every such 
employer shaH continue to-

(8) issue wage slips in the 
Form prescribed in the Minimum 
Wages (Central) Rules, 19 SO mado 
under sections 18 and 30 of the 
Minimum Wages Act, 1948, 
etc." 

This Bill protects the interest and also 
the security of the workerst as such. tboro 
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is no point in saying that this Bill is brought 
forward only to protect tbe employers. It is 
not correct. 

I do agree tha t there are many Acts 
passed in our country by the States as well 
as tbe Centre to interest of tP9 }y,qrkers .. 
But what is lacking is the tfue an_A I tOffect 
implementation of III those Acts. '.'We· need 
not have many Acts. If the existing Acts 
are truly and honest Jy implemented, then 
we ean aive protection to the workers. 90 
per cent of the workers are in the 
unorgao ised sector; only 10 per cent of the 
workers are in the organised sector of which 
my hone friends cn the other side are trade 
union leaders and the y speak about them 
only. They forget about the un-organised 
labour which constitute 90 per cent of tbe 
total workers. It is the Prime Minister of 
India who spoke for the first time about 
the unorganiscd labour: it is not they, 
who oppose the Bill; and tbey are more 
interested in becoming the office-bearer~ of 
some union; that is their interest. But the 
interest of the Government of India is to 
protect the interest of all the labour 
includ ing un- orga n iscd labour. 

I want to draw the attention of the hone 
Minister through you to The Schedule of 
this Bill. In thi~ Schedule, :0,0 many Acts 
have been mentioned. In addi tion to this, 
there is a~ Emmipration Act of 1994. 
According to thIS Act, many workers of 
India are scnt abroad by many construction 
companies and contractors, but they do 
not maintain any register; they also do 
not submit any report to the government. 
They exp)oi: thousands of rupees are 
collected from them. May J request the 
bon. Minister through you to make rules 
in those Acts so that the construction 
companies or the contractors who send 
workers outside India should maintain a 
register and submit returns periodically 
and also to see that the interest of the 
workers outside India is protected? There 
are some construction companies at Delhi 
which have sent workers abroad after 
having exploited tbem and extracted 
thousands of rupees from them through 
labour sardars. First they are asked to 
work ins ide India without even minimum 
wages beiDI paid to them for years together 

and then they are seDt abroad. It has 
come to light. It is not that the Labour 
Department is not aware of this fact. 
The re is a 10 per cent wages cut and 
crores of rupees by way of .that have been 
distributed eitiher by tbe construction 
companies or labour Jardars contracted 
especially of Orissa. What action has been 
taken by the hone Minister against those 
construction companies or labour sardars 
who expoit these workers and do not 
even pay their wages. Tbey come under 
the purview of the Income Tax also, as 
they have not paid any income tax. What 
action the Labour Department is gOing to 
take to punish them accordins to tbe 
law'/ 

Similar]y, there is the Inter-State 
Migrants Act. As per that Act, licence was 
given by the Government to certain labour 
contractor sardars to send the workers 
from one State to another State. But they 
do not submit any return. They do not 
say who are the persons sent from one 
State to another State. They do not care 
if they are exploited in other States and 
even if they die compensation is not paid. 
So, I request the Hon. Minister, th(ough 
YOU, to see that the provisions are made 
in the Inter-State Migrants Act, by way of 
rules. so that the contractor or Jabour 
sardars, who are given licence to send the 
workers from one State to anotber State 
ar\! asked to maintain a register. 

In nutshe)J, I want to mention that the 
consultative committees of labour depart-
ment have submitted two reports about the 
unorganised labour, one on the agricultural 
Jabour and the other about non-agricultural 
labour. I would like to know from tbe hon. 
Minister when thd suggestions given by 
those concerned cvmmittces are going to 
be implemented. If implemented, many of 
thr problems of the workers, as mentioned 
by me and my hone friend on the other 
side, can be mitigated, As such stresCJ has 
to be laid on tbe implementation of the 
I~bour law S. r suggest, through you, and 
request the bon. Minister to see that those 
suggestions are implemented, the D1atter 
may be discussed by all the Labour Minis· 
ters of the country and decisions arrivod 
at at an early date. 
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13.02 boar. 

The Lok Sabha adjourned for Luncb till 
Fourteen of the Clock. 

The Lok S.bba reassembled after lu ncb 
at Ten minutes past Fourteen of 

the CI6Ck, 

(MR. DEPUTY SPEAKER in the Chair) 

LABOUR LAWS (EXEMPTION 
FROM FURNISHING RETURNS 
AND MAINTAINING REGISTERS 
BY CERTAIN ESTABLISHMENT) 

BILL-CONTD. 

(English) 

MR DEPUTY SPEAKER: Now, Shri 
Shantaram Naik. 

SHRI SHANTARAM NAIK (Panaji): 
Mr. Deputy Speaker. Sir, I stano here Lo 
welcome the Bill on Labour Laws introduced 
by the hon. Minister. When Mr. Achatia Ji 
spoke c)n this Bil1, my colleague Shri 
Somnatb Ji rightly commented that the 
OpPosition wab oPPosing thIs aall only for 
the sake of opposition. In fact, ev.:ry word 
that Acbatia Ji ~aid today, showed tha t he 
was speaking reaUy for the sake of opposi-
tion. Without understanding the obj C'clive 
of this Bill, he went on criticJsing tbe same 
as employers, Bill, but he has not analysed 
any of the a~pects of the BiU to ~how tba t 
it is an employer!)' Btll. 

The object of the Bi II, as I see it, is 
very DobJe. In fact, its root lie') H1 the 
twentieth point of the 20-Point Programme 
which says that we shall simpHfy procedures, 
delegate authority, enforce accounts bilitYt 
etc. Now this Bill has been introduced as 
a result of this twentieth point of the 
20-Point Programme. 1 would like to 
congratulate the hon. Minister bccauc;e thi s 
is perhaps the only Bill which has been 
introduced in this House directly 
connected with tbis point. No doubt 
other financ:al allis bave come. but the; 
have not been related directly to 
the simplification of procedure. They were 
introduced 8S a c08equenc~ of certain pro-
Vi$iODS of tbe Budset. Therefore, I 

congratulate the hon. Minister for iDtrod~c
ins tbe preseot Bill which seeks to simplify 
the procedure relating to submission of 
certain forms. 

In fact, I would request the Central 
Government in this very connection tbat 
both the Centre and the State Government s 
r,bould take a stock of all the legislations 
which are existing in· the country and 
which require this protection which has 
been given to the various Acts which have 
been listed in the Annexure. These legisla-
tions which are existing at the Centre, 
must be scrutinbed to sec how best these 
laws which are enforced by the State 
Governments and also by the Central 
Government, can b) simplified. We have a 
number of legislations on various subjects 
I am not a critic of the existence of 
legislations. Sometimes some Members do 
criticise as to why we have too many 
laws. In fact. I am not in favour of that 
proposition. J would only say that if laws 
arc ena<;ted by a State Legislature or by 
the Parliament, they should be implemented. 
Existence of ldws doe~ not create any 
hurdle if they are C:1acteJ for the welfare 
of the society. Therefore, the need today 
is for: (1) implementing the law~; and (2) 
simplification of the existmg legblations, 
and thi5 twentieth point of the 20·Pomt 
Programme stresses on tho~e aspects. 
Secondly, not only we have 'to simplify 
our legislation), blJt we have to simplify 
our schemes of various projects also. 
Sometimes the text of a ~cheme which is 
implemented is not tllat simple that a 
common man in the village, who is supposed 
to understand it, cao understand it. 
Thercf~re, along with the Jegi&latioll. I 
woulll urge upon the Government to 
simplify the schemes that are existing. 

Now I corne to the provision contained 
in clause 4( 1) which r~ads a9 fo nows : 

"On and from the commencement of 
this Act, it shall not be necessary for 
an employer in relation to any small 
establishment or very sluall establish-
ment to which a Scheduled Act applies 
to furnish the returns or to maiataio 
the reaisters ...... " 

Now, this particular form A can simply 
be amended by a notification. From time 
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to time. if forms are amended by notifica-
tion. no one will get tbat amended form. 
If I Jay a band on this Act-subsequently 
when it is passed-l will go through this 
Form. I will never know where the notifi-
cations are which have subsequently 
amended this Form. Therefore, this parti-
cular ~rovi&ion of amending the forms 
by way of no tificatioD, wiU. ultimately go 
against tbe prmciple of simplification. 

Therefore, such provisions which nullify 
the object should not be there because they 
have to ultimately simplify and compile 
our forms and Acts and rules at one stage. 
So, this is one of the submissions J would 
like h) make with respect to thi~ Bill. 

Secondly, I would also like to state that 
the Labour Ministry a I) such should take up 
literacy drive with respect to Jabour legisla-
tion. We have before us several labour 
legislations which will go to the masses only 
when our labour leaders like Yogcshj t or 
Achariaji explain to I he people jn a given 
circumstance. But I ,"ould say that each 
labourer should know the basic labour law~ 
enforced in hb ferritory whether there js a 
labour dispute or not. He should know his 
right, he should know who IS the authority 
which takes away their right, what are the 
powers given to various authorittes, what he 
can do to redress hl~ grievances in a given 
circumstance. Thic; basic knowlcdgu with 
respect to labour bws or schemes under 
labour laws mu,t be known to the Jabourers 
and therefore, we should vot wait for any 
labour leaders to explain, but the Ministry 
itself should have a drive on Jabl.1ur laws 
literacy so that people in the country are 
aware of this legislation. 

Lastly, Sir, I would li;~t to make a 
suhmission with respect to my territory Goa. 
The hon. Minister may pay a little:: attention 
as far as tbis aspect is concerned that io Goa 
we have an office of the Assistant Laiv)ur 
Welfare Office. This is not full·fledged. 
The sta.ff' ·is also scanty, the machioltry pro-
vided to this is also sometimes partly taken 
away by the Welfare Commissioner without 
considering the needs of the office of the 
Assistant Labour Welfare officer of Goa. 
And now that Ooa is a S ta.te. I wou Id urge 
upon you not to link Goa with any other 
State's office of Welfare Commissioner. but 

.. Cerlaln E.'ftab8,) Bill 

now we are entitled for an independent 
offi~e of Wc:Jfare Co~missioner. Because 
Goa is a small State, you cannot just Jiak 
it to the office of some other Commissioaor. 
Goa is independent State within tbe ·frame .. 
work of the Coustitution. The Constitution 
has given it the status of a State. Thorefore, 
it should not be link cd with any other 
Commissioner's office and at tbe earliest 
you should establish a full-fledge Welfare 
Commissioner's office in Goa. Tbank you. 

SHRI THAMPAN THOMAS (Maveli-
kara) : Sir. this Bill looks very innocent. 
But really it is a ki lIer. It is going to kill 

. the industrial editice and also ... 

(Interluptions) 
r 

MR. DEPUTY-SPEAKER 
killer! 

Innocent 

SHRI THAMPAN THOMAS : Yes. 
innocent kllJer. What is going to happen, 
1 do not know. Whether the han. Minis .. 
ler has taken this matter with the Finance 
Minister is not known because the implica-
tion of this Bill on financial aspect, tha tis, 
when you exempt the industries of any 
kind. small or big, permitting them not to 
maintain the: legister, naturally it wiJl have 
an effect on the economy of the country 
because now it is very easy for the entre-
preneur to cut down the size of his unit to 
avoid incomc·tax and avoid any other tax 
payment to the Government. Through one 
example, I will explain to yuu that the 
fragmentation of estates is going to take 
place on this count. Mainly it will happen 
in Tamil Nadu. I have jllst received a 
memorandum from the workers of Tamil 
Nadu Estate Units presenting a picture of 
what is going to happen there That is 

v , 

the entire plantation will be fragmented into 
snlall units and if the estates are fragmented 
into smaH small units, tbey need not file 
returns. they will be exempted from the 
M tnimum Wages Act, tbey will be exempted 
from income-tax and they can put it in 
wife's name or sister~s name or daulterts 
name whatever may be, they fragmeat the 
entire estate. Then what will happen? It 
will affect the production. 

It will affect the pttyment or taxation; 
it will atTect ver y serious the economy 
of the country. I think, very 
innoceDtly the bon. Minister has bf0'}lht 
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forward this Bill. Only two uarrlng 'Sections 
aR there. One is, as per the Sched uale, 
tbis industry will be covered by this and 
tbis Act will be covered by this. St'bedule 
reads Jike tbis: I_See section 2(O(d) of 
the Act. The Payment of Wages Act; 
the Weekly HoJidays Act etc." As I 
submitted, the immediate ctreet is ~hat no 
return should be filed of if at a l ) filed, that 
sbould be in a coo501idated form, without 
giving proper opportunity to venfy the 
record of the estate owencr who is having 
1,000 acres. He would divide it into 
various segments and makes it smaU units, 
baving empJoyment register showing not 
more than nineteen persons. Then, it be-
comes small establishment. 1f he makes 
the reg ister nor more than nine persons, it 
becomes very smaU establishment. What 
happen~ is, he need not file the return under 
the Payment of Wages Act. So, the whole 
workers would be deceived on this account. 

1 he ~econd exemptIOn 1~ the WeekI) 
Holidays '\ct. The light of workers for 
Weekly Hohdays is a right universally 
accepted f.lnd people have fought and got It 
If a person can fragment the big unit, what 
would happen. I give you another exam-
ple other than tea plantations. Take the te~· 
tile industry, powcrlooms. PowerJoom can 
be given to mdividual sources. If a person 
is clever, he can org anise thou~and peopl t 
and put the powerloom m each man's 
name and put them under one roof and say. 
the~e are thousand small um t~. In that 
case, he need not maintain the accounts. 

Though the person is having thousand 
looms, because of the mer e fact that he has 
put thousand peopJe as owners of that unit, 
he can take the entire benefits out of this 
BiU and cheat the GoveJ oment by not 
paying the tax and also cheat the workers 
by not paymg the dUe.) to them. So, the 
Payment of Wages Act is affected. The 
Weekly Holidays Ad is also affected, if he 
lays that only 9 empJoyees are there. Now 
the weekly otT for the workers, is a right 
accrued to the workers. J do not know 
how the hon. Mmister who was chairing the 
lNTUC in the country ha~ the mi!lfortune to 
p1Jot this Bill. I think, it might have been 
drafted earlier, because somebody else's 
~hlld, be is carrying. 

SHR} BINDESHWAR.I DUBEY: You 
please go through and read tbe Bill carefulty. 

(lnt~rrupt;ons) 

SHRI THAMPAN THOMAS: I have 
gon" tbro\lgh and read them, clause 2, 
clause 4, the Schedule and the Forms 
prescribed. How would you find out the 
culprit! 1 When the comprc:hensivc forms 
were there, they were prepared, filled and 
given to you and the executing authority 
could find out the culpri ts. When you 
exempt them from preparing such elaborate 
forms and accounts, he can easily escape the 
responsibility. Under this DiU, w~at you 
are going to give to the enterpreneurs is that 
you need not maintain all the forms but 
maintain only certain consolidated forms. 
I had gone through the deta its and I was 
shocked about it. I received this memo-
randum where INTUC has said this: 

"The INTUC representative sugges-
ted that to view of the fact that there is 
is a uoticeable trend on the part of the 
planters to resort to fragmentation which 
inevitably resu It~ in loss of employment, 
a new section be introduced to provide 
for the prevention of such fragmenta-
tion. The fact that the plantations are 
exempt from he purview of land ceIling 
legis)atron wholly on consideration of 
importing Viability ta thej r operations is 
an added reason why steps need to be 
taken to prevent fragmentation. The 
Chairman said thar the matter would be 
examined keeping in view the provision 
of the Land Ceiling Act and other rela-
ted issues." 

So, the fact is that on the one hand 
the pe~p)e who are agitating against fra8~ 
mentatIon, because of this Bill, will ad-
vocate, pronounce and persuade the empla. 
yers to fragment the estate because they 
can get exemption under the category of 
"small establishment" and "very small 
establi sbmcnf'. 

The fundamental objection is that "smalJ 
establhihment" and very small establish-
n17nt . which. you have given under 
thl~ BIll, enable the big owers to make tbeir 
unit smaJl and avail tbe facilit, and cheat 
the community. that as l11y .ubmisslo~ 
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I felt tbat this BiU has lOt a very bad reao-
tion in our · society and this will belp 
tb~ people to escape from the IiabUil, 

of Jaws which we are now imposina 
for the benefit of wor!<ers. My fundamental 
objection is th at this BJU wiJJ take away the 
btnetits liven under the laws like the Mini-
mutrl Wages Act. 

Sir, if the minimum wages are not paid 
to the workers, the employer can be pro-
secuted J 0 times of the wuges which are 
due to the workers. . Even the employer can 
be sent to prison. Now, if a person is 
capable of making his unit into small units 
and keeping a record in the manner in which 
be wants, that is exempted f.om the MiDl-
mum Wages Act and the law enforcem\1nt 
autbotity cannot detect what mischiefs the 
enlploycr has played. What th~ Govern-
ment is gOing to do 10 that case -1 The 
Government is givmg them the benefit of 
keeping certain records because the units 
are small in nature. UltimateJy. what h 
the effect? The effect? The paramount 
law, one of the msndatory lawl) in our 
country assures the Minimum Wages to the 
workers. The Supreme Court and all other 
bodies have said that the employee() cannot 
be denied of their rights. They get the 
benefit out of this law 

Sir, the Factories Act is there. I t is a 
wcJl .. known fact as to what are things which 
are to be provided in the factories. Good 
drinking-water should be provIded. The 
factories should be maintained in healthy 
conditions. Hqzardous nature of all things 
should be prevented in the factories. There-
tore, all these safeguards are there in the 
Factories Act. Then, the Factory Inspector 
will 10 and inspect the factory. Suppose 
a penon is capable of fragmenting his 
industry into smaH units or dividing it into 
small units empJoyina less than 30 people-
I bave already pointed out the Textile 
Industry where power looms can be put in 
many persons names and brought under one 
roof-that person escapes the responsibility 
of maidtaining tbe register which has to be 
maibtained as per the Pactories Act. W4en 
he is Dot liable to maintain the register, 
naturally be will not give the facilities to 
tt. workers. Por example. tbtre is the Plan-
tdon Act. Squarely, it comes under this. 
About this matter, I have already handt!d 
over a pethiOD to tbO {lon. Minister also. 

Tbi. is an issue Qll wllich the workers aro 
aaitatiul. PeopJo 18, that Ir..,noatatiOQ 
ot an industry sbould be pnwepted __ • 
that affects the economy of the count,"y. 1 
have stated many examples about TamU 
Nadu. Fragmentation of maDY UDits bu 
taken pJace in Tamil Nadu and Kerala. 
For example, OotYt which was ODQe a 
plantation area is now made into small 

. estates and the small est.te dealen have 
fragmented the plantation area and sold to 
big landlords of this country. In Kerala 
also, there is tbe VadakakaJam E,t.'e. 
T heae are many other Estates also. Tboy 
have been fragmented and giveD to tho 
landlords. O( course, all these ben~fita are 
given I would like to ~tate bere thaI 
statutory protection given to such culprlts( 
will enable them to fragment futher and 
make the industry and other units very 
small and escape from their responsibility 
of furnishing the necessary documents. 
There are are nine Acts which are exempted 
-like the Working Journalists Act, the 
Contract Labour Act, Sales Promotion 
Employees Act, Equal Remuneration Act 
et.-where registers a nd other things need 
not be maintained. Surely, it will have a 
very had effect on tbe working· class and 
the economy of this country and people will 
be prompted to do all the wrons thinlS, 
which otherwise had been prevented, because 
of this Act coming into force. 

Sir, under Clause 4, the est.bJishmentt 
are also cla!>sified. Clause 4 is a charmi .. 
clause in this Bill. It says what is to be 
done and in what manner they are aivin, 
the protection. Both these thinls look very 
smalJ, but having a biS repercussion. Sir, 
through you, 1 would like to point out tIla! 
the heading of tbis Bill is "The 
Labour Laws (Exemption from futQishiaa 
Returns maintaining Resisters by certaiD 
Establishment)." When this Bill is palled 
it would become Labour Lwas (Sxemptiou.) 
Act. Is there any labour law in particular 
in this country ? There is DO codified 
labour law in this country yet. No aHemp( 
has been made by tbe Oovem~ent in this 
r,gard. The Government has fal Jed lD tbis 
matter for which the workina-class people 
in this country are demandina. There aro 
about ~30 Jaws aDd regulatiOns in this 
country teprdiullabour laws. AU those Jaws, 
by virtue of the captioD 011 this BOlt wl11 con.w 
uncle, tbe petiVfW of tbls •• ie ~. 
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an Act. The-refore. this will take away the 
very fundamental and germane rights of 
the working-cla.ss and will enable the 
entrepreneurs to cheat the society and cheat 
the Government and take away the money of 
this country. 

I Translations) 

DR. G .S. RAJHANS (Jhanjharpur) : 
Mr. Deputy-~ peakcr, Sir, 1 think my rliend 
Shri Tbampan Thomas has not ~tudied the 
entire BiJI. 1 support this Bill. He said 
that there IS no provision of weekly holiday 
in the bill, but it i" there. 1 hose who 
know something about the industry wiH 
agree with me that these big or medium 
scale industriallst~ form smalJ 'Be-nami' units 
in the names of their relative~, friends to 
escape from the provJsion~ of the Jaw. For 
example, there are many big export hou';es 
in Delhi. They are carrying on their hu~i· 
ness in garments on a large scale. They 
have established certain small unit, in the 
hames of their lelatives, which are hee fonn 
certain taxes and do not fall undeJ the 
jurisdiction of val ious provic;ions of the 
law. You take the plastic indu~tries in 
Delh '. Plastic goods are mad here in sm~lll 
units. The Government has made a prl)VI-

sion of 19 employees for c:;mall UIUtS and 
9 employees for very small units. So first 
of all. They do not reve31 that there is 
the production going on in their unit. ]f 
they have to maintain a register, then they 
will not show the number of permanent 
employees more than nine. They always 
keep casual lahourers and tern,inate their 
services as and when they like. The worker 
is the one and the same, but his name will 
be Ram for the first three months, he will 
be Shyam for next three months, then he 
will be employed in the name Mohan for 
three months and then ligain in the name 
for Hari for further three months. To 
escape the provisions of law, he will never 
be made permanent. What does your 
Labour Inspector do is known to me and 
you both. 

SHRI NARAYAN CAAUBEY (Midna-
pur) : Please tell us what does he do. 

DR. G.S RAJHANS : He does tbe 
same thing what you do. When it was 
mado obligatofY fOf the small units to file 

the returns, then there was possibility of 
cross-checking, but now cross .. checking is 
not po,sible to be undertaken. Now they 
will keep lec;s number of registers and what-
(.'ver rett! rn they fi Ie will be accepted. 

A provision has been made in this" Bill 
regardmg tbe accidents. How many acci-
dents have been there in the unit and how 
many employees have been paid overtime 
allowance. There is no need of giving more 
details. If any wOlker has been penalised 
with fine, a mention to this effect will be 
enough. Explanation in this matter is not 
needed So if the Government wants to 
prescribe a single form fOf both the small 
and very smaJl unit~ it c;hould be compre-
sive enough ')0 that no one is able to evade 
the provision of the law. Thor;e people 
who come from eastern Uttar Pradesh and 
Bihar to work in Delhi, Punjab and Haryana 
are badly exploited. They do not get any-
thing like amenities. 1hey don't even get 
their proper wages, hut they keep quiet 
because they don't even get the these wages 
in their States. We aho keep quiet becaust 
we know that at least they are maintain 
themselves Actually, what happens is that 
they never get proper wages and justice. 
It has been stated in the statement thnt this 
arrangement has been done to see that there 
is no inconvenience to the small and very 
small urits and there is no financial burden 
to them. But I don't find any financial 
burden or inconvenience in it. I am afraid 
that under the cover of this provision, big 
and medium indu~tri aHsts will exploit the 
workers more. A provision of penalty has 
a)c;o been made in this Bill. Whenver some-
one will violate these provisions t he will have 
to pay the penalty for it. But that penalty jt) 
negligi ble. 

I wIll just read out from the Bill and 
tell you what penalty has been provided 
under the Jaw. Probably it is a fine of 
about Rs. 1000 and 3 months' imprison-
ment. Could you provide the details as to 
how many employers have been punished 
for violatjng the labour laws so far and 
bow many of them have been fined? I 
have said earlier a15'0 in the House that the 
big industrialists throw the responsibility 
on thejr Managers in case there is an 
acciueut in their factory or when a case 
of violation of labour law is noticed. Not 
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only this, the Manager a110 IOes scot free. 
No doubt. some fine is imposed on the 
factory owner, tbut nobody is punished or 
a major penalty imposed for contravention 
of the labour laws, I dare say that the big 
companies do not contribute to the Pro-
vident Fund or towards the Gratuity. The 
contribution of workers is deducted but 
tbe employer does not contribute his own 
share. This is a usual practice. When the 
big companies in the country behave in 
this manner. who bothers about the small 
companies. I would once again urge the 
Government to reconsider the Bill and 
brinl forward a comprehensive legislation 
so tbat the loopholes are plugged and 
nobody is able to circumvent the provisions 
of the law. 

Lastly, I would like to say one thing 
more. The labour laws in the country are 
very old. I would like to cite an example. 
The labour laws provide that creches 
should be p!\. vided in the industri al 
establishments where ladies work. so that 
their children could be looked after. Now· 

I 

a-days ladies work in office~ and throughout 
the day they undergo mental tension 
regarding their children. They cannot 
afford to pur their children in the care of 
an ayah. Therefore, there is a need to 
bring about necessary amendments in this 
law. There should be a provision in this 
law that the female stafT should be allowed 
to bring one or two children to her place 
of work. This would not only increase the 
productivity but also the mental satisfaction. 
I, therefore, request you to reconsider this 
Bill because there are still some loopholes 
Jeft. What is needed is that the Bill should 
benefit the workers and it should not be 
use<\ as a handle to shield the industrial 
establishments. Otherwise these units 
will show that they have a few workers on 
their rolls and the workers will continue to 
suffer and be exploited. 

I English] 

SHRI VIJA Y N. PA TIL (Brandol) : 
Mr. Deputy-Speaker, Sir. it is nOw a well-
established tact that the small scale indus-
tries and very small industries arc contribut-
ing to the rapid growth of production in 
this country. But at the . same time, they 
are facina many probJems ltarting from. 
raw material, power and the problem of 

marketing. That i s why. the Government 
of India and tbe State Governments are 
tryins to help them by briosiDl them ancf 
encouraging them to be in one cluster, that 
is. in the industria) estaae. But C'VeD in the 
industrial estates, small scale indultries 
have to face so many problems. One of 
them is the submission of forms. maintain· 
ing the information which is uDnecessary 
fOl an honest industry owner. Many a time, 
you find that family members are involved 
in the small scale industries. 

The main thrust given by the Central 
Government towards small scale industries 
is for khadi, handloom, coir and tile thinBS 
like that. These are the industries which 
are mainly spread in tbe rural areas. But 
what Mr. Tbampan Thomas and my Idcod 
Dr. Rajbans have tried to explain is about 
the cunningness, about the ways found out 
by the big industrialists to escape the 
provisions of law, by showina some small 
scale units within their towns or within 
the big towns. You want that these 
in dustries should spread into rural areas. 
If it goes to rural areas, the owner of that 
industry has to go time and again to submit 
these forms, to submit these information 
to the officers in the town and it will be 
very problematic for him. 

SHRI THAMPAN THOMAS: There 
is not even the capital limit fiKed in tbe 
Bill. 

SHRI VlJAY N. PATIL: My friend 
Mr. Thampan Thomas was mentioDinl 
about the minimum wages provision. Of 
course, we do agree that there should be 
some minimum wage prescribed al we Ilre 
trying to prescribe it even for the agricJtural 
Jabour. But when we try to see at the other 
side of the picture, in the organised eoctor 
where the labour is organised, where the 
industry is earnins more In tbe Dame of 
monopolies, tbere the labour is 80ttina 
Rs. 4 S 00 as minimum wages and other 
perks also. Even small scale labour are 
more in Bombay. So, should we say tbat 
there should be some limit for luxury 
salaries because tbis is at the cost of the 
nation'. income? Because of tbat. industrial 
produce increased in the name of monopoly 
product, sophisticated itoml and tb, 
liko. 
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So what we are trying to point out is 
that there are always loopholes if some-
lJbdY has find them in an~ enactment. ~his 
enactment is brought wlth a general view 
and after many representations from the 
small scale industrial units and owners. 
Here again, we should be glad that the 
Minister bas tried to maintain some of 
the compulsions on the owners to fill the 
proformas which are newly prescribed. In 
the case of trade and other business also, 
we are hearing of one window system. It 
is nothing but an effort to simply the 
procedures, to minimise the visits to the 
Government offices by the industrial owners 
and small scale entrepreneurs. 

In future, the Government of India is 
going to encourage woman entrepreneurs 
also where the management will the consist-
ing of a majority of women. so also the 
workers. And when such women 
entrepreneurs will be starting small scale 
industries, this provision, thj" new amend-
ment. will alsO" be helpful to these people. 

We know that for the last fifteen years 
tbe small scale industries have made vast 
progress and the production has incleas{ d 
llbout ten times. If you want to keep this 
pace going at the same rate and Jooking at 
the fact that with the same level of 
investment, as compared to bigger indus-
tries, the sma 11 scale industry has the 
potentia) of employing nine times the 
workers, for sma)) scale industries whatever 
concessions we are able to give, we should 
give. Otherwise what happens is that, 
sometimes we see that labour' laws are 
made for the benefit of labour, but some 
labour unions take undue advantage of 
that and it results in problems to the 
industry-whether it is small or big-and 
in some pockets the industrial atmosphere 
is vitiated. I don't want to mention"' J 

SHRI NARAYAN CHOUBEY : ... the. 
name Dr. Datta Samant; 

SHRI VIJAY N. PATIL: Not Dr. 
Datta Samant. You are from Bengal. What 
we ar" observing is that many industries 
are shifting outside West Bengal. There are 
other States like Gujarat where the indus-
trial atmosphere is such that even from 
in~ustrian)' advanced states Uke 

Mabarashtra people would like to set up 
industries in Gujarat. 

So if we want to create industri a1 
atmosphere and industrial growth-along 
with industrial growth there will be more 
employment potential, more development 
and more prosperity-we should not just 
for the sake of opposing oppose this Bi 11 
by saying that it has got some loopholes 
or some peoPle wi 11 take undue advantago , 
of it. The purpose is good, the time ia 
appropriate when this Bill ha s been brought 
and I support this Bill. • 

The Minister and his colJeague are t be 
persons who have throughout their Ufe 
worked for tbe welfare of the workers. They 
come from an area where large Dumber 
of people are employed in mines and other 
factories and at their hands I am sure tbe 
welfare of tbe workers will be looked 
after in a better way. The bills which 
encourage industrial growth especially the 
spread of industries in rural areas like this 
are welcome. So I supprt this Bill. 

I TsanslationJ 

SHRI DAMODAR PANDEY (Hazari. 
bagh) : Mr. Deputy Sepeaker, Sir, I rise to 
support this Bill. Some of the hone Mem. 
bers who spoke .prior to me spelt out in 
detail the circumstances which Jed to bring-
ing this Bill and said that the step was very 
timely. But the opposition Members out-
rightly opposed this Bill and raised many 
such points which are not relevant at all. 

Shri Acharia said at the outset tbat tho 
hon. Minister was a representative of 
I.N.T.U.C. and, therefore, it was just pofti-
ble that he took special interest in it. Then 
it was also said tbat he became a Minister 
by virtue of bis beiDg a member of 
I.N.T.U.C. Thereafter, !hri Tomas said 
that the bill might have been drafted by his 
predecessors but in spite of being in 
I.N.T.U.C., tbe hon. Minister did not pay 
attention to it. All these things have beeD 
said to mislead the House. I want to ask 
Shri Acharia whether the representatives of 
CITU have Dot ever become labour Minia .. 
ters in the Bengal Govemment? 18 the 
present Chief Minister Dot tho PI'CI'deDt of 
any Union? I would like to inform tbe 
Members of the Oppositioa Plrty that our 
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Party bas been instrumental in passin. many 
laws for tbe welfare of the labourers and no 
other party can do anytbing better. A 
.,.,rloo who is familiar with tbe labour move-
ment and has deep interest in it bas been 
entrusted with tbis responsibility. I believe 
that tbe Bill brought forward by the hon. 
Minister is a step in tbat direction and 
there is nOlhing wrong in it. Some people 
want to create differences in the relationship 
between tbe workers and owners. They 
think tbat neither the workers nor the owner 
can exist without each otber. But this is 
Dot true in today's context. There will be 
workers only in future Dr. Rajhans has 
mentioned about small-scale industries. 

IEnglishl 

SHRI THAMPAN THOMAS : There 
is no definition about the small scale in-
dustries. Even if Rs. 30 million investor 
employees three or ten peopJe and uses a 
computer he is also exempted under this 
law. 

I Translation) 

SHRI DAMODAR PANDEY : You 
listen to what I say. Dr. Rajhans 
wanted to know as to what were 
tbe prelcnt provisions. This BJll has 
not becn passed yet. In spite of tbe fact 
that there are several laws which are in force 
at present and about which we are saying that 
there sb"ould be no amendment in the law, 
DODC of tbem is being enforced For exam-
pIc, we have the Minimum Wages Act but 
is it beiDg implemented 1 The Act provjdes 
that t he forms living details in respect of 
every industrial establishment should be du1y 
filled. But there are complaints that all that 
is done in the name of-implementation ,~ 

harassment at tbe hands of Inspector~ and 
nothing else. I would like to know why the 
Rohtasb Industries was closed down in spite 
of tbe existence of all the laws in tbe country. 
Shri Ashok Jain is tbe proprietor of a very 
big newspaper and he blackmaH s everyone 
througb it but at the same time, arrears 
worth crores of rupees are outstanding 
8ga iOlt him on account of Provident Fund. 
The Supreme Court has given its decision 
that action should be taken against him. 
The law is there, but if Sbri Ashok lain 
publisbes somethin. in his newspaper, we 
\Vii) all consider it to be the eternal truth 
bee,uee a aowspaper bas publi.hed it. You 

will create an uproar in the House duriDg :zero 
hour on this matter. This much must be very 
clear tbat if you want to briDa the culprits to 
book, you cannot do it merely by formula-
ting laws or filling up a particular from. 
These people know bow to circumvent Jaw. 
If you ask for 10 forms they will fiJI up 20 
forms and thus go scot free. Tbey will 
even have a separate office for filling up 
forms, whether tbey' have work or Dot is 
immaterial. The question of recovery of 
arrears in respect of Provident Fund and 
E.S.f. from big employers has been raised 
in tbis House a number of times. Besides, 
questions have also been asked in this very 
House about illegal lock outs, violation of 
laws governing hoJidys anI other labour 
Jaws. All of us are aware <f it because we 
are ongaged in the same thing. In spite of 
the existing laws, we have not been able to 
take the right step in this direction. Even 
if we have taken any step, it was Dot that 
rna ture. Now what has been done in this 
direction is that the work has been entrusted 
to an expert and he has been asked to get' 
aU tbe information and take right steps, so 
that such a chaotic situation is not created 
ill furure. ThIS is a good step for tbe 
labourers but even then there are complaints 
against it. What else should we do? It 
is an unfortunate situation that this tbing 
does not suit you. You want chaos and 
lawlessness because if that will nOI be there, 
then you will not get an opportunity to 
raise your voice here and retch votes in tbe 
elections. You should not create sucb a 
situation to fetch votes or to get an oppor-
tunity to create an uproar here. All that 
is needed on your part is to try to brins 
order in the House. 

SHRI NARAYAN CHOUBBY : So Jong 
as your remain here, there is no alt~rnative. 
What we are doing is right. 

SHRI DAMODAR PANDEY : The 
question is, that you should adopt some 
other means to get votes. The citizens of 
this country do not like you because you 
want to fetch votes ·by spreadiog chaos. 
Had you adopted a positive approach and 
undel stood the rigbt tbing, this situation 
would not have arisen today. This Bill 
does Dot have a provision for minimum 
wages. The Minimum Wages Act is a 
separate one. That Act has nothing to do 
with tbis Bill. Thero is DO provision ill 
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tbit lill relardio. provident fund or holi-
days. Therefore, whatever has been men-
tioned by Shri Thomas is not relevant to 
this Bill. As at present, there are several 
labour laws and each of thes laws require 
every entrepreneur to fiJI up at least 1 0 
forms and hence the need for bringing this 
Bill. It may be true that there are some 
biB employe rs who indulge in malpractices. 
They k.eep a separate provision for that. 
But there are many honest industrialists also 
in the country who do fill liP their own 
forms in time, otherwise, how the nation 
can be run with scoundrels alone. There 
are Doble people also by virtue of whom 
the nation runs. Ther., nrc people who 
want to follow the provisions of tbe law 
but at the same time, there are su< h people 
a180 who do not want to follow them. Now 
a provision bas been made tbat on Iy those 
people who are not in a position to make 
such an arrangement, and emplo), upto 9 
persons will be exempted from filling up these 
multiple forms. On the one hand you say 
that there should be large scale industriali-
sation in the country and that cottage and 
small scale industries should be set up 
in every house, but on the other hand If 9 
persons work in a house, then the in~pector 
arrives there and asks ahout some or the 
other form. 

At present what is the positioo ? An 
Inspector goes to a small ~cale unit and asks 
for a number of forms which are required to 
be maintained by the owner of the unit. On 
failure to show the requisite form(i to the 
lnlpector, the owner of the umt is forced to 
grease the palms of. the Inspector. The fules 
which create inconvenience to the owners of 
small scan units, where 8 to 10 persons are 
emp)oyed>have been simp'ified, you people 
do Dot take even such steps in good taste. 
Now all forms have been amalgamated into 
one single form in which all necessary infor-
mation to be furnished is contained at one 
place. This would be very beneficial if the 
procedure is simplified and the people know 
as to what is required to be done 'Co their 
part. The form should be simple and pro-
vide column for every ~tem. At present, 
separate forms have been prescribed for 
separate Jaws. But these fortns are so 
complex that in order to get (bese forms 
filled properly, one b'as to take the services 
of management expert. There may be uni ts 

I 

where even a matricu1ate is not working 

there 10 that case, be has to employ a 
labour officer or a management trainee to 
get the forms fi ned properly which he would 
be unable to afford It would be difficult 
for the country to progress in such preval-
iDg conditions. So I want that there should 
be industrialisation in the country, small 
scale industries be allowed to flourish, faci M 

lities be provided to the small entrepreneurs 
so tha t tbey would work smoothly. This 
Bill does not put an imbargo on implemen-
ting minimum wages Act and other Jaws 
relating to workers. There is a separate 
law for it. You people pass the Jaws. It 
is you people who si t in tbe Labour Minis-
try to ensure compliance of labour Jaws. 
These laws are passed not merely to 
decorate the statue book, in absence 
of non-implementation thereof. It is not 
correct to say that these laws will not be 
imp)t;mented unless various forms and 
returns are maintained by the establishments. 
Enforcement of minimum wages is a 
separate issue and it ha~ to be enforced. 
SImilarly, prOVISIons regarding working 
bours and week ly holiday have to be enfor-
ced. We should not link these is~ues with 
the filling of forms. I am unable to under-
stand as to how implcmention of those 
provi')ions is interrelated to the maintenance 
of so many forms and registers. You 
should lend your helping hand to us in 
implementing the provisions of the laws and 
taking concrete steps in this direction. 
Probably you may also be thinking at Hmes 
in terms of extending your help to the 
Government because sometimes you pf'ople 
also have good ideas for betterment of 
country. But you should not think on the 
line that whatever is done by the Govern-
ment is done for making harm to the genera I 
public, giving you an opportunity to say 
something against it in order to get votes 
and al10wing you to take advantage of the 
opportunity. This is not a good thing on 
your part. You should not find fault with 
everything. It is a serious controver sy. 
You should take it granted that nothing will 
be brought here which goes against the 
interest of labourers. Industrial Dispute Act 
and lrade Union Act which were ellacted 
in 1926 have now become obsolete to a 
great extent. A lot of h~ aDd cry was 
made that an act passed as JODg as in 1926 
has been Itill in vogue. WheD Industrial 
Relation DiU was brought forward to amend 
the Indu strial Dispute Act, you raise(J 
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objection because you do not believe in 
harmonious rolations, you believe in cOllti-
nuance of disputes. What a funny thing it 
is. I fai I to understand as to what is in 
their mind. No action of the Government 
satisfies you. You have to reconcile at one 
stage. You should think in terns of deve· 
Jopment of the country. The Trade Union 
Act enacted as long as in 1926 is still valid 
in the country, though country has made 
much progress since then. You are stiH 
takjng recourse to the Trade Unjon Act 
enacted long )oog ago because YJU do not 
believe in industrial relations, you believe 
in disputes ......... that is why ........ . 

(l nterruptions) 

(English) 

SHRI THAMPAN THOMAS: INTUC 
says that this master and servant re1ation-
ship wi]] be brought back jf that Bill is 
implemented. That is the criticism of the 
INTUC. I do not know whether Mr. 
Damodar Pandey is aware of it or not. 

DR. DA ITA SAM ANT : It is sabotage 
for the Tata Birla Bill. Why arc you 
backing it? Let us discuss about it. 

[Translation] 

SHRI DAMODAR PANDbY; This IS 

your own view of seeiog things. It might 
be that you are so intimately c10se to Tatas 
and BirJas that you see everything in terms of 
Tatas and Birlas. But we talk about workers. 
We arc aware of their contribution for 
the development and industrialisation of the 
country. Today, Jndla hold~ tC'lth position 
among the industrialised cuu I tl i~s of the 
world. In view of this, we canoot achieve 
our goal if we allow the same age old labour . 
laws sytems and traditions to continue. We 
will have to change with the passage of 
time. We will try to pursuade you in this 
regard. Opposition of a positive effort 
cannot be tolerated. This is a progressive 
measure. There is nothing in it that should 
pinch you. No harm is going to be done 
by it. We are only simplifying the forms. 
Industrial Relations Bill is likely to be 
brought forward very shortly in the House. 
You should take initiative and impress upon 
the Government to brins this Bill soon. I . 

would like to say that if any mistake f. 
found by you, you must Stillest improve· 
mente I do not say that this Bill" shoul. 
be passed in the form it bas been intto- I 

duced in the House. You are welcome to 
hold talk s j n this regard. We wi II join 
hands with JOU if aoy sUl,estioD is made 
for improvement. Trade Union is expected 
to help in takins the country forward with 
support of ooe and all. With these words, 
I support the Bill. 

15.(\1 brs. 

SHRI NARAYAN CHOUBEY (Midna· 
pore) : Mr. Deputy Speaker, Sir, I listoned 
to what Mr. Pandey said. I t seems Mr. 
Pandey is well versed in drawing sword in 
the air. Who told tbat Shri Dubey .bould 
not be made a Minister '/ Has anyone 
spoken against him ? 

SHRI DAMODAR PANDEY (Hazari-
bagh) : Acharyaji had objected. 

SHRI NARAYAN CHOUBBY: What 
can I do if you could not understand tbe 
English of Achariyaji. .. (Interruptions) I say 
that Shri Dubey should reply the points 
raised by Shri Th am pan Thomas. Shri 
Patil talked about small scp.)e industries 
only as if nothing were more important 
tban that, these people believe that if the 
small forms, those three form s, are simplified 
and amalgamated into oue, every problem 
wiH automatically be solved as more 
recital of 'Siyavar Ramsbandraji Ki Jai' do 
the work. 

SHRI DAMODAR PANDEY You 
have become 'astik' these days. 

SHRI NARAYAN CHOU BEY : I have 
become 'Astik' on you. 

(Interruption ~) 

AN HON. MEMBER: You have 
mistaken 'Astik' for 'Asbik'. 

SHRI NARAYAN CHOUBEY: That 
is pronounced as 'Astik'. You should let 
your ears checked. 

Small scale industries face the problem" 
of raw material. power and market. Besides, 
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they face finance problem too and nobody 
botherl about these problems. It will help 
in increasing the number of big houses. 
Mere simplification of forms will Dot do 
tbe needful. I fear that the workers will 
have to bear the brunt due to this Bill. 
They have been suffiering and will go on 
suffering, otherwjse we do not bav~ any 
objection. We want that facilities a1lould 
be provided to the small scale industries 
so tbat they can compete with tbe medium 
and big industries. We have no objection 
of this Bill if raw materials and power are 
-supplied to them properly. Then we will 
certainly support the Bal. But tbat is not 
the thing. 

I want to submit one thing. Suppose 
J have employed 19 persons as workers in 
my (factory with a capital also investment 
of RI. 3 crores or Rs. 2 crores and which 
well equiped with computer facilities and 
production is also very good and is also 
capable oj having a sood marker. What 
facilities would be provided to it in 
comparison to an unit where 15 workers 
are employed and having out-dated 
machinery, involving greater co~t of pro-
duction with no market? What Will happon 
in this case? These aspects have not been 
given due consideration in the Bill. In 'he 
light of these facts I submit that such 
diftercntiation should be looked into. Only 
one aspect that is the n umber of workers 
employed in the unit has been taken into 
account. I t goes to prove the same old 
adage c'Alldhcr nagan chaupat raja, take 
ser bhaJ i take ser khaja" tha t everything is 
sold in the market at the ~ame rate 
irrespective of the quality of the geods. 
I would like to say that it is quite imperative 
for the national economy to make the small 
scale industries ~e If dependant by extending 
some facilities to them. OtherWIse, the 
monopoly houses I ike Tata will filet QP 
small units one bv onc, with 20 employees 
in each such unit which will manufacture 
either soap or detergent powder or some-
ihin& like that. Thus they will exploit the 
situation. Mr.' Dubey knows that small 
scale industries have multiplied in our 
country. These are atl related. things. He 
may please ten us, how he will implement 
the Jaw. 

1 want to say that lakhs of people are 
workins in factoriOl. They have their own 

'" 
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difficulties. What is their condition t04ay? 
Mr. Dubey, I want you to look to it tb., 
tbe labourers and the owners bave deposited 
thoir sbare of provident fund, but your 
officers, whether it is in Bombay, Calcutta. 
Addhra Pradesh or Madras, are not workiDI 
properly. 

(English) 

The offices of the Provident Fund 
CommisaloD are completely a mess. 

(TranI/at/on, 

It is shameful for tbem because the 
people do not set the amount of their 
provid6nt fund and other dues for a Jooa 
period say two, three or four years .rter 
their retirement. You may realise the 
difficulties of these people. 

There are different minimum wages in 
different St ates. They are different even 
in different districts. You can see tbat 
wages are slightly higher in Delhi. You wi)) 
find Jesser minimum wages at other places 
outside Delhi. 

,English) 

Why these things are happening'/ 

(TranslatiOn) 

You know that purchasing power or tbe 
people bas reduced and you want it to 
remain at that level. You are aware that 
an agriculture labourer lets Rs. 11 in Bihar 
Rs. 20 in Andra Pradesh .. . (lnt~rrupl;ons) .•. 
I have not said that he gets Rs, 15 becaule 
if I bad said so, it would have agitated 
tbom and they would have been on tbeir 
legs. You are talking about Andhra Pradesb, 
even tbe prescribed minimum wages are 
not paid to them at a single place. Please 
lcav,e the jnstance of Delh i. 

SHRI HARISH RA W A T (Almora): 
, In your state, the oil was adulterated. 

SHRI NARAYAN CHOUBBY: That 
oil was supplied by your mill. It bad been 
brouabt from Madhya Pradesh. You are 
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o~iD1 tbat Cho).,ra bas broken out in 
Delfti in the 20th century. 

• SHRI HARISH RAWAT: What 
auiltance have you given? Your Chief 
Minister provided an assistance of mere R!!l. 
3 thous~nd each ... (Interruptions) . .. 

SHRI NARAYAN CHOUBEY : 1 was 
talking oC tbe contra:t labour. You may 
live him only Rs. 15 but Contract labour~r 
is not being given minimum wages lD 
Bihar. Bengal and Orissa. You should 
make some provision for it which you have 
Dot been able to do so far. 

IEngll&hl 

I do not blame you in person. You 
require more number of inspectors provided 
they are honest. 

(Translation) 

I have a suggestion to make. For the 
construction of roads, labourers are enpged 
and maximum number of them are tribals 
or belong to scheduled castes. They work 
day and niabl. Labourers working io 
Delhi come from outside. You may 
leave .side all other states, like Andhra 
Pradesh and Uttar Pradesh and the citiel 
Uke Patna and Lukhnow but you may look 
at Deihl .tsrlf. where labourers from Madhya 
Pradesh, Uttat Pradesh migrate to find a 
job for themselves. There is no one to 
look after them. Kindly look to it whether 
they arc getting full wages. 

[Entllsh] 

Why do not you organise at Jeast one 
lucia thiD8 ? 

[Tranl/arlonl 

'kim tvaya kriyate dbanva, Ya DO suta 
DO dugdbada' what is tbo use of such a 
cow, wbo neither lives milk nor produces 
Qif. I hope that as now Mr. Dubey is 
bere aDd be bas spent most of his life amolll 
tbe labourers, ho sbould tie aware of the 
ptilbi of the labourers iD the capital city 
of til country where Jaths of labburetl are 
....... for work lad tbese labOureR should 

alao come to know tbat some Labour 
Minister baa come tbere to take cate of 
them and to provide relief to them . 

I have one more IUleestion. A commit-
toe should be formed at least at the dis-
trict level to Jook after the interests of tb. 
labour. You must give relief to those firms 
which deserve it but if fragmentation still 
continues, what will you do 1 Wbat pro-
vision do you intend to make if sucb • 
fraamentatioD continues which is bound to 
persist? If you do not take any sucb 
measures tbe Jaws intended to benefit the 
genuine small scale industrialists will be 
misused by the big manufacturers for 
their benefit and it will also damage the 
interests of the small manufacturers and 
that of the Jabourers as well. And it will 
not serve the purpose for whicb it w •• 
meant. Therefore I want that you shouJd 
look to this aspect. Therefore. my suggestion 
is that a committee consisting of the 
officers from the labour department aDd 
representatives of all the trade UUiODS, 
should be constituted at the district Jevel 
in every area to monitor tbe implementa-
tion of Jaw. By this, at least one thina 
will be known to the poor people that they 
can approach the AITUC, INTUC. C.I.T.U. 
and HMS for the redrcssal of their 
grievances and there they will be given a 
patient bearing ... (Interruptions) 

There will be no infighting between UI 
heea use if some body back s out after 
having accepted money from some quarterS, 
the other will be there to take over the 
charge :rom him. But as we shall have a 
committee constituted with the representa-
tives of all tbe sections on it, such tbioaa 
will not happen. It will have tbe represen-
tatives of all trade unions. I feel it will be 
correct. 

The lalt tbios, I want to say is that we 
have no objection if you live some conces· 
sions to small scale industries. But 1011 
will give your reply on tbe Bill but tbeao 
'iCs and but' are very dangerous and you 
sbalJ bave to reply to it. If you have DO 
time to rep1 y to it, fragmentation is bound 
to ensue. Tberefore, ] su •• t tbat you 
should kindly defer it lor the time beiDJ 
and briog a new lqlstation later on after 
bavm, consulted all tbe concerned. Th.u 
will be a riabt thiDa. 
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KUMARI MAMATA BANERJEE 
(Jadavpur) : Mr. Deputy Speaker, Sir I 1 
stand to support the Labour Laws Bill 
introduced by the hone Minister and also 
request bim to consider the amendment:; 
IUllosted by Shti Narayan Chou bey and 
Sbri Tbampan Thomas .. (Interruptions) 

This is not a political issue. We should 
support anything which is in tbe interest of 
the labour and that has been the culture of 
OUT party. We should not bring in party-
politics in such matters 

Before expressing my views 00 the Bill, 
I want to say a few words : 

UDhanvan Khajana Bharta Hai, Kanoon 
H3fajat Karta Hai, 

Mazdoor Bechara Ro·Ro kar, Takdir 
ka Shahid Hota Hai." 

Mr. Deputy Speaker, Sir, there are 
people who play an important part in the 
trade unions and speak boisterously at 
the gates of the mins in the interest 
of labourers. but the people forget 
their utterances soon thereafter and a) so 
do not remember what they had said and 
wbat Dot. We will have to go in f'Jr the 
limplification so that small establishments 
may run properly. I want to bring a few 
things to the notice of the hon. MinIster. 
There should be the maximum number of 
small scale establishments for the economic 
dovelopment of our country. At present, 
unemployment is one of the biggest problem 
of our country. For its solution, small 
acale industries should be given top priority 
Ind provision of employment to our 
unemployed youth should be accorded top 
priority. Many big. industrialists have 
been diversifymg their big industries and 
forming small industria) units in tbe name 
of some of their relative~ only to avoid 
taxel. They do not produce their accounts 
and also do not file their income tax returns. 
They divide their big industrial units into 
ameli ones and utilise the services of 
tbeir workers who were working in tbeir 
own bit industrial unit. just to avoid 
payment of taxes to tbe Government. I 
want to cite just one example. Bata 
company was one of the biggest companies 
of our state. but it was diver sifted and one 

of its unit was shifted to Baolalore.. Earlier 
also, thi s company was manufacturina shoes 
and even now it is producing shoes under 
the brand name of D.S.C. I do Dot know 
whether the hon. Minister is aware of 
this fact. Bata bas changed into B.S.C. 
Similarly, there was Pearless Financial 
Investment Company. God knows. how 
many companies have been formed in tbe 
name of its diversifioetion. They all do it 
to show to the Government tbat big 
companies have DO concern with their small 
companies and maintain duplicate registers. 
There are large number of workers who are 
working in these companies. Whatever be 
the names of these companies. After 
every three months, they keep on changing 
their names according to their own desire 
and give them new namos. 

15 17. hrs. 

[SHRI ZAINUL BASHER in the Chair) 

Similarly, the Indian Tobbaco Company 
is also maintaining duplicate registers. 
Actually the company does no t pay tbat 
much of amouot to its w()r!,,~rs as it 
mentions in its accounts. Thus this 
company is ,",xploiting the workers. There 
are, no doubt, labour courts, High courts, 
S~preme court and many other such 
institutions where the labourers also can 
voice their woes but tnspite of that, they 
are unable to get justice because money 
plays its vital role. It is true that good 
money, good Jaw, good MoneYt good 
Barrister, good money, good justice. Hence 
the workers, being a poor class, cannot go 
in for litigation. Big industrialists are 
conspiring that way to crush the labourers. 
You bave been working with tbe trade 
unions througbout your life. You know 
how th e workers are being exploited. Laws 
are a1 ready prov ided in our country and 
many more new Jaws will be enacted but 
tbe same are not properly implemented. 
Please take care to implement them but you 
canDot do it all alone. For tbat, you will 
have to take everybody in cpnfidence. The 
maximum number of provident fund 
defaulters are in my atate and they are big 
press barons or industrial magnets etc. who 

~. 

have immense wealth and can manal~ their 
escape from the clutches of the law. You 
can40t barm them. On the other band, the 
labourers will bear tho b~t 
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of destiny. Generally. the bjg industrialists 
engale casual workers in their small scale 
industries for a period of thtee months and 
after the expiry of that pe tiod. they remove 
them. Tbus, there is no security of service 
for these labourers. So, what I want is 
that you may give relaxations to small scale 
industries but the mterests of the workers 
should also be protected. A plant functions 
only for two month~ and then the manage-
ment dec1ares a 1ockout. For instance, 
Bata Company had nine hundred workers 
but the management resorted to illegal 
lockout and our Government did not take 
any ae tion in this regard ••.. (Interruptions) 

In the Metal Box Company three thous-
and labourers have been rendered jobk~s. 

The management re..,orting to JllegaJ lockout 
said that the company will function only if 
25 per cent of the labourers are retrenched. 
There is Extreme eJ(pJoitatlOn of workers 
in my State. If I say something about my 
state then Shri Narayan Chouhey will say 
that 1 am indulgmg in politics. But I 
have supported his speech. J have also 
listened to Shri Basudeh Acharia's speech 
who is not present here. He has opposed 
this Bi JJ in his speech because he has to 
oppose this. The Tatas, the Dirlus, the 
Taparias, the Fatehpuflyas, the Kanodias 
etc. have become friends with the Mar xists. 
This has made great impact on the Small 
Scale Indu..,tries in Bengal. Today 4 Jakh 
WOI kers are crying They are no t able to 
earn their bread and give education to 
their children. Now, if I ,>peak because 
J have been given an opportunity to c;peak, 
they will say that I indulge j n politic..,. 

SHRI NARAYAN CHOUBEY : How 
many people are unemployed in Bombay? 

, 
KUMAR) MAMATA BANERJEE : I 

am speaking about my own State. What 
steps do you intend to take for the Small 
Scale and Large Scale Industries which are 
lying closed there. Where will the poor 
labourers go if you do not take any steps 
in this direction. You ca'n understand this 
situation very well since you have worked 
in the Trade Union for quite some-time and 
have the experience. The small establish-
ments brought under Labour Law and the 
Comprehensive BiIJ liS proposed by Shri 
Rajbans arc all rjght. But the emplo'y~s 

must be given protection, it WOD't do by 
being Jibera) with the manaaement. Labour 
must be liven protection, otherwise tbe 
implemeDtatio~ of this BiU will Dot be 
proper. I want to say somrthina about 
Shri Acharia. who is Dot present here. He 
mentioned that the Tatls, the Birlas and 
the Goenkas are friends of tbe CoaarolS. 
1 am not Shri Acbaria but I just waDt to 
say that the B'ajauri ya, Kanaujia, Fatebpuria 
etc. have become friends of C.P.M. The 
sman establishments are essential In my 
State because the labourer is starving there, 
he gets nothing to eat and drink. He it 
unemployed. I want to tell you for your 
information that he works for A.I.T.U.C. 
and C.I. T. U. but he will Dot be allowed 
to join the Congress. 

SHRI YOGESHWAR PRASAD 
YOGESH (Chatra) : Mr. Chairman, Sir, 
in connection with the Labour Laws Bill 
presented by the bon. Labour Minister. 
I want to submit tbat the hone Minister of 
Lahour and Deputy Minister in the 
Ministry of Labour, Shri MalYiya havo 
presented this BiU after a long considera-
tion and deep analysis. The people 
belonging to the working group have allO 
analysed it fit length and OD the basis of itl 
recommendation~ this Bill has been brousht 
to the House for debate. Shri Bindeshwari 
Dub~y is the pioneer of the labouron 
movement and he has given a new direction 
to it. Therefore, no one can doubt bis deep 
a ttachmcnt and concern ror the problems 
of the labourers. He knows it personally 
tha t the owners of the factories exploit lite 
labourers and whenever he comes to know 
that the labourers are being exploited. be 
has tried h is best to come to terms with 
the factory- owners, and the latter have 
found themselves helpless. I am sorry to 
say that the Members of the Opposition are 
trying to bring the hone Labour Minister 
under a cloud of suspicion in reaard to tbis 
Bil 1. I came to know about their intentiOll 
quite late. Earlier. 1 also "hought tbat tbe 
Opposition Members were right and I was 
nonplussed on seeing the title or tbis Bill, 
as to how tbis Bill could be introduced in 
the House. However, later on after a 
complete analysis, 1 understood the ob' jective 
behind tbe Bill and now my earlier. feeliOSS 
have completely chaoled. I consider th. 
Bill as a very appropriate step (qr tbe 
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welfare of tbe labourers. Very few people 
have the courage to speak the truth. 
Mahatma Gandhi used to say tbat :. 

[Entllsh. 

.CIf the world goes against tbe trutb, I 

will 10 aaainst the world." 
because Trutb goes against none. 

I Trans/atlon) 

We should be strong enough to speak 
the trouth. The need of the hour is to 
speak abeut the subjects wherein the 
benefits of the labourers lie. While the 
owners need to maintain many kinds of 
ledaers and registers, at the same time some 
corrupt bureaucrats utilize the cornlcx 
provisions of law for their own advantate. 
These people never pay attention to the 
welfare of the labourers but their attention 
is always self-centered. They certainly 
create hurdles in the provisions pertaining 
to the labourers' interest, point out defaultc; 
and indulge in malpractises. This has been 
made even more easier by bringing 
amendment in this Bill. Many provisions 
have been made for the labourers and 
these will certainly provide adequate 
protection to the labourers. Hon. Member, 
Shri Somnath Rath, while referring to all 
those points have quoted them in the House 
aDd I too want to say that the provision 
5 .. A in it. 

(&,11,,61 

"Provided further that every such 
employer shall continue to : 

<a> issue wage slips in the Form 
prescribed in the Minimum Wagcs (Central) 
RUles, 19S0 made under sections 18 
and 30 of the Minimum Wages Act, 1948 
and slips relating to measurement of the 
amount of work done by piece-rated 
workers required to be issued under the 
Payment of Wasea (Mines> Rules, 1956 
made UDder sections 13A and 26 of the 
Payment of Wages Act, 1936." 

,TrDII,lMlon] 

Now none will be able to escape and 
avoid the forms. tbe return and other 
details which will have to be given. Now 
tbe .. iIV.in be easily Clupt. 

In spite of all this, if we claim that the 
labour law is perfect in itself, and there is 
no drawback in it, then no supporter of the 
labourers' movement like me will agree with 
it because we know that no matter what 
kind of a law tbe Go~ernment formUlates, 
there is always some lacuma at some or the 
other point and the industrialist exploit it 
make his ends meet. Just now Shri Basudeb 
Acharia expressed many kinds of difficulties 
with the labourers. I feel that only he but 
every person related with the labourers' 
movement would like to pay attention to 
the welfare of the labourers. Therefore we 
are in no way behind him in our concern 
about tbe labourers. Recently th~ Bihar 
Government has passed the Migrant Act in 
the interest of labour force of the State 
because a number of labourell have moved 
from Bihar to West Bengal, Assam, Haryana 
and Punjab Many such migrant~ are 
unable to return to their homes and a 
number of people dlc the itself duc to their 
exploitation there. The women who 
accompany thetn are also subjected to sexual 
exploitation In those State'i. Many such 
incidents took place In West Benga] and 
Harayana. In one incident in West Bengal 
4 females were reported to be missing when 
some labourers went to work. on the kilns. 
Latter on after investlgatiQn It was found 
tbat those females were mjs1ed and raped. 
But the West Bengal Government remained 
unconcerned. When some officials of the 
Labour Department of Bihar met the officials 
of tbe Ministry of Labour In West Bengal, 
and help talks with them, then perhaps 
something wal done. Therefore merely by 
defining the progre ssive view will not help. 
We will have to bring it into practice. 

Afterall there is a hmit to the amend-
ments tbat we can bring to Jaw. Today 
there is a need to make the people active 
who are associated with tbe Trade Unions. 
There is a recent incident of Muzatrarnagar 
where labourers in a large number reached 
for working in an institute and some of 
them started returning because of being 
surplus. Those who were left back also 
wanted to come back but they were not 
aJlowed to leave. 

Those people were Dot allowed to leave 
and were told tbat their women folk have 
been retained because Rs. S thousand bas 
been spent OD them. They were threatened 
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that their women will be Jeft only if they 
pay Rs. S thousand to them. In tbis way 
the labourers are exploited. There is a 
need for strict Jaw in this regard. Today 
the Labour Department is headed by an 
efficient leader and we have high expectations 
in him. 

We also need to drop the practice of 
hide and seek between the owner and the 
servant. So far as minimum wages are 
concerned, I request the Labour Minister 
that all such cases at the block level since 
the past 20 years should be reviewed. They 
have not got justice till date. Therefore, 
I would like to urge upon tbe Government 
that all of them should be given justice. 

So far as the deaths of the labourers and 
payment of compensation to them is concer-
ned, I wou1d like to suggest that there 
should be since stringen t measures to deal 
such cases btrictness. Today the condition 
is such that the poor labourer dies and no 
compensation is paid to him, consequently 
his children become refugees. We should 
work efficiently in thIs regard. I feel that 
if the leaders of the )a hourers' movement 
work properly, then owner can never create 
such a situation for them and we can easily 
save the labourer~ from being trapped in 
such a situation provided the leaders of the 
labourers' movement work honestly and 
efficiently in this regard In this connec .. 
tion we will meet the Minister of Labour 
personally and tell him about the problems 
being faCf!d in the matter, 

Mr. Chairman, Sir, In the cnd, while 
concluding, I want to give 1-2 illustrations. 
There are many ')uch big factories in our 
country which employ the labourers in large 
number but never make them permanent. 
Is there no law to make them permanent? 
It is not so. The Jaws are thel e and existed 
even earlier, but they are not obeyed pro-
perly. There is something somewhere 
between the owner and trade union move .. 
mente Due to this, the condition of the 
1abourer !s such that he has been working 
for 20 vears but has not been made per-
ma nent·~ he continues ae; a temporary 
labourer. His provident fund is not being 
deducted nor is be gettIng the benefit of 
B.S.I. He is unabJe to get any benefit in case 
of an accident because of his beir.g a tem-
porary worker. Therefore, I hope that in 

order to bring perfection in the Labour 
Law, the Members of other Parties also will 
also support us beside the Members of the 
ru ling party. 

With these words I conclude. 

*SHRI P. APPALANARASIMHAM 
(AnakapaJli) : Mr. Chairman, Sir, discussion 
on this Bill gives us an Opportunity to 
speak about certain defects tbat are existiol 
in our labourlaws today. I am placiq 
these loopholes before the House with 
expectation that they wi)) be rectified by 
the Government in immediate future. 

At present there is not even a single 
Act in the labourlaws which speaks of 
perfect coordination between the labour 
and the management. The gulf betweeD 
employers and tbe employees bas become 
unbridgable. It is more so as far as this 
Bill is concerned. 

Sir, a worker gives away everything for 
the sake of industries. He sheds everydrop 
of his blood for the progress of his establish .. 
mente It must be the duty of the employer 
to take care of the needs of his employees. 
But unfortunately the factory owners 
totally neglect the interests of their 
workers. 

Sir. industrial establishments have been 
divided into large scaJe and small scale 
industries. Everyone knows tbat there is 
a lot of difference between a large scale 
unit and a small scale unit. If the Jaws 
wh ich are applicable to large scale industries 
are applied to tbe smaH scale industries, 
they may not prove beneficial to tbe workers 
in the small scale units. Hence it is Dot 
desirable to implement a uniform Jaw 
applicable equally to tbe workers working 
in large scale and .mall scale industries. 
Not only the workers, even tbe owners of 
tbese units suffer SOrle incoDveniences. Take 
for example the Provident Fund. AI per 
the law, the employer and the employee 
should contribute fifty percent each. This 
is what the Act says. But tbere are 
innumerable smal1 scale industries such .. 
sa rety rna tcb factories and cinema eatablilb-

*Trans1atioD of tbe speecb oripioaUy 
delivered in Telu,u. 
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ments, where the employers refuse to 
contibute there share towards employees 
peovident fund. Not only that the mana2e-
ments quite often refuse to pay even half of 
their salaries. When the workers arc not 
given even half of the wages. how can there 
be any justification in treating them on par 
with tbe workers who are high Iy paid .. 1 tliS 

example shows how difficult it i~ to 
implement uniformly the Provident Fund 
in all the large and small scale units in the 
country. SIr. most of the workers work ing 
in various industrial establishments are not 
lOtting the benefits of various Je8islation~ 

that have already been made. They are not 
getting the wages prescribed by [he Wage 
Board or the Government. Though there IS 

a definite law prescribing employers to pay 
proper wages to the workers, there al C 

many instance where it is being ignored. 
Hence the Government should see to it 
that every worker in tbe countr y gets 
proper wages and the facilities that are due 
to him. 

Sir, many women workers are employed 
in variou~ ;ndustries. Quite often the:,c 
women workers are made to work du I JOg 
tbe nights. The Government ~hould see to 
it that women workcr~ are not gIven night 
shift. The Government ~hould impose a 
ban on making women work at night lime. 
They should be employed only during the 
day t time. Sir, many of these working 
women go to their working places with 
their kids. These small children should be 
looked after carefully while their mothers 
are engaged in work. The Government 
should see that employers provide proper 
facilities to the children of working motherf). 

Sir. another important point that I 
would like to lllC'ntion is that of providing 
employment in tbe factories to the local 
people. The labour Jaws should ~ amenued 
in such a way as to provide elllployment 
to tbe local people. Various Industries are 
coming up in various points of the country. 
The land of the local people is acquired. 
The locals become displaced. They lose 
their land and their livelihood. They have 
nOlhing to faJl back on. )n addition, there 
are many educated and uneducated 
persons in that very area. Henee it is the 
.re~ponsibi1ity of all concerned to provide 
employment to the displaced as wen as 

well as unemployed persons in the area 
where any new industry comes up. Sir, 
I would like to cite tbe example of Vizag 
Steel Plont. 12000 acres of land was. 
acquired for the factory. Many people 
have become displace d. The Late Prime 
Minister Shrimati Indira Gandhi was 
generous enough to announce to provide 
job for one of he each displaced family. 
But the fuctory has employed nearly five 
thousand persons from outside. Not even 
a single displaced person was absorbed in 
the job by the factory. Lot of injustice has 
been done to Jocal people in the matter of 
providing jobs. There are many more such 
industries in the country which have denied 
jobs to the local people. Hence necessary 
legislation should be made to provide jobs 
compulsorily to the displaced persons and 
the unemployed youth of that area. 

Sir, I want to say a word about rural 
labour. Our labour laws have kept rural 
la hour totaHy out of their purview. They 
were totally ignored in the past. The number 
of agricultural labours is atleast a hundred 
times more than the entire industrial workers 
put together. Yet they have been ignored 
totally in our labour enactments. The 
Government could not think of their welfare 
even for once. Hence, those in power should 
think about them atleast now. Necessary 
legislation should be made and implemented 
strictly to imporove their lot. The govern-
ment should make provisions to provide 
necessary facilities for the!r emancipation. 

Sir. I conclude my speech thanking you 
for the opportunity you have given me to 
~peak. 

SHRI HARISH RA W A T (Almora): 
Mr. Chairman, Sir, this Bill has been 
brought with good intentions. Its objective 
is to encourage small-scale entrepreneurs 
and to protect tbem from Jegal hassles 
which they u~ually (ace in the absence of 
proper information. I understand that this 
would be of tremendous benefit to small 
scale industrialists. 

Althongh the objective of this Bill are 
good, yet it h 3fi certain prlletieat difficulties. 
The biggest drawback is that the Bi 11 fails 
to provide for punishment to entrepreneurs 
who ddiberately misuse the benefits pro-



Labour Laws (Extmp. 
from Fur. Returns and 

SRAVANA J 3, 19 J 0 (SAgA) ~ Malnt. Rtglsl~rs by 362 
Ctrlain EJlabs.) Bill 

vided under this Bi 11. How will you 
apprehend an industrialist who has a large 
establishment but who tries to circumvent 
the law by dividing it into 3 - 4 units? 
This Bill does not provide for bringing such 
a person to book. This Bilrs effectiveness 
has been left to the will of the industrialist. 
If he and the Governmt.nt officers work 
honestly, the Bill can be effective but if both 
partie~ work in connivance with each other, 
the purpose of the Bill would be defeated. 
A provision shouJd, therefore, be made 
while framing rules under this law to 
punish a person who divides his establish-
ment into smaller parts just to circumvent 
the law. 

According to this Bill. eategorisation 
wHI ~ done on the basis of number of 
people employed. An enterprise \\- ith Jess 
than 9 persons on its rolls would be ca])cd 
a cottage industry and the one where Jes'i 
than 19 person~ are employed would be 
called a small scale industry. I agree with 
Shri Choubey when he says that in the 
present day world, an elcctronic jndu~try 

may be cmplo ying on)y 6 --- g pt!f sons and 
yet have a turnover funning into lakhs and 
crores of rup.!cs. A businessman using the 
latest t\!chnical know-how and equipment 
can do business wonh erores of I upees. 
li ::,uch businessmen divjde ~thcir enterprise 
into 4-5 puts in the name of thcir family 
members, the Government would be hard 
put to control them. I suggest that capital 
investment and turnover should also be the 
criteria. Just hecause the number of people 
employed is less should not make an enter-
prise eligible for exemption. It is good 
that the scope of the Bill has been kept 
quite wide. Matters related to the Minimum 
Wages Act also come under th.! purview 
of the Bill. But there is eVll'y possibility 
of its misuse and consequent exploitation 
of the workers in enterprises such as 'Beedi' 
manufacturing unit s, rubber, tea and coffee 
plant alions. 

I urge the hon. Labour Minister to 
ensure that people do not mbuse the pro· 
visions of this Bill. Labour laws are framed 
with good intentions but people have always 
misused them. IJliterate ]Hbourers in their 
pitiable condition have always been subj cled 
to exploitation by their employers. I urge 
tbe Goveanment to keep a check over it aDd 

ensure that tbe employers do not miluse 
the benefits provided to tbem. 

DR. CHANDRA SHEKHAR 
TRIPATHI (Khalitabad) : Mr. Chairman, 
Sir, I support the Labour Laws (Exemption 
from furni~hing Returns and MaintainiDI 
Regjsten by certain Establjshment) Bm. It 
is a well-knov.n fact that India is a land or 
vi llages. In spite of having taken up aU 
development programmes in the post. 
Independence era, tbe condition of far.ftuD, 
a reas in the rural sector is pitiable. Despite 
the Government's continued emphasis 00 
removal of regional imbalance~, a number of 
areas in the country remain undeveloped. 
Not because they lack the potential, the 
basic infrastructure or raw material but 
because they Jack transportation facilities 
li~ railway lines which are essential for 
setting up large ~caJ(.! industry. Later, it 
was emphasized fhat development of villages 
was necessary for the dverall development 
of the country. It was felt tha t for the 
development of villages, the locally available 
infra')lructurc and natural resou rces should 
be exploited, cottage industries should be 
expanded. Finhhed goods can be soJd in 
local mal kcts as this does not require trans-
portatjon fucilities. This way, aJl the 
resources in the country can be exploited. 
A network of small-scale industries can be 
laid, crorec; of people can be given employ-
ment and their standard of living raised. 
Most of the Labour Laws are gcod but 
practically, they are dlfficult to implement. 
Obtaming a loan from banks is a 
cumbersome process involving the filling up 
of form with as many as 70 coJumns. This 
tedious procedure so frustrates the small 
tr~ders and entrepreneurs that they virtuaJly 
give up the idea of. seeking a loan and 
improving the health of their business. The 
Government deserves praise for aiming at 
exploiting resources in rural areas, expansion 
of cottage industries and providing employ-
ment. But at the same time, it is also 
imporfant to simplify tbe legal complexities 
which involve, beside other things, main-
tenance of as nlany as 10-12 registers, 
because the rural entreprenur ,ven today is 
neither )iterate nor knowledgeable about 
laws. If he unknowingly submits his from 
late or violates a minor provision, his license 
is ca'lcellcd as a result of which his 
bUDsiness faces closure. Cases are rClistered 
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against them and judicial proceedings drag 
on for as 10ng a period as five years. 
Legal difficulties hinder the rural entre-
preneur from setting up cottage industry 
tbere by supprcbsing his inner potential from 
flowering and killing all possibilities of 
expansion of small-scale mdustry. Such an 
exemption will encourage the Tura] entre· 
preneur. leading to tremendous growth of 
cottage industries. Consequently, there 
would be a flood of opportunities in the job 
market and industries would flourish. 

The hone Members from the Oppo~ition 
have expres~cd doul.ts that once this Jaw 
comes into being. the entrepreneurs will 
violate the provisions of the Factory Act. 
Provisions regarding minin-.um wages, weekly 
holidays and gratuity contained in the 
Industrwl aod Fact01y Acts will remain as 
they are. Whosoever violates these 
provisions 1") liable to be punished onder the 
law. I request the hon. Labour Minister 
to pay attention to an important point 
which has emerged from the debate. It 
bas been ~een thnt big indu\ltnalists set UPI 

sa y, ekctr(,ll·c component manufacturing 
units. The register these umts as co-
opcJativc societies, ~mall-~cale Or cottage 
industries and ava iI of sul-"sid ICS aud also get 
exemptions from cxd sc duty a nd other 
taxes. (jood~ arc manufactured in small 
units but arc sold by big companies under 
their name aO'l trade make at inflated prices, 
Thus goes on the game of the game of 

'd(ception played by big indu~tnali~ts who 
make huge money in the process. Hon. 
Members have given several such examples 
like the one about Data CompJny given by 
hOD. Kumari MamaLl Banerjee. Enchor 
is a comp .. 111Y manufacturing electronic 
components like switch. plug and other 
small items of everyday use in crores of 
households. But under this facad'e, the 
said c('mr~ny mt'nnges to get licenses in the 
name of cBcnarnl' fuctorics, randomly 
naming them 'A'. 'Bo, 'C', or 'D'. 

Lot of gooos arc manufactured by the 
small scale jndu~tries but the entire plofit is 
pc·eketed by big industrialists. Thu~ the 
law is mj!-u~ed. lhis h:1S to be seriously 
Jook('d into. Bt:si<ks, it ~hould uJso be 
e115ured that the &f11aJ) collage industries get 
1h:- henefits and fadlill~ ~ meijnt for them 
81,(; ~he' big industrialists do not diversify 
their industrial units into small industria) 

units to monopolise and thereby depriviDl 
the poor people of their rights. 

Shri Cboubey is not present bere. He 
had raised a point that the minimum wages 
fixed under the Minimum Wages Act differ 
from state to state. This is true and the 
reason is that the economic condition or the 
purchasing power in each state is not 
uniform. That is why the Minimum 
Wages in Uttar Prade~h are dtfferent from 
those in West Bengal or Maharasbtra. Now 
I would like to draw the attention of the 
hon. Mini!,ter to a very important point, 
Le. the entertainment tax on cinema. Sir, 
even the rural poor-who has a very low 
purchasing power and purchases a second 
class ticket or a ticket of any other class at 
a touring talkies visiting rural areas-has to 
pay the entertainment tax at the same rate 
as is applicable to his counter part in Delhi, 
Bombay or in any other metropolitan city 
whose economic standard or the purchasing 
power or the financial capacIty is 
comparatively on the very high side. This 
disparity should be removed. Efforts 
should be made to simplify the procedures 
because j t wilJ leave little chances of 
corruption, unnecessary delay and 
procrastination. All of us are aware that 
the more the law is complex and the more 
we have the inspectors and other officials to 
implement these Jaws, the more they harass 
industrialists and receive Hafta from tl'tem. 
Therefore, the introduction (.if this Bill is in 
a wayan upL">reciable step in simplifying 
the labour Jaws. 

The workers who are engaged in small 
units and . industries are generally semi-
literate and not conscious of their rights. 
They also do not have adequate know]et1ge 
of the Jabl1ur laws. Instances have been' 
there when even a small number of workers, 
say five, ten or fifteen wo rk ing in smaller 
establishments WC1C exploited. When I 
had draV\n the hon. Minister's attention to 
the exploitation of workers in my district, 
I was told that there are total ] 00-300 
workers engaged in the industrial units 
functioning all over India under tbe 
supervision of Gandhi Ashram and the 
Factory Act does not apply to these 
workers. That is why they do not get 
those facilities as arc "dmissible under this 
Jaw. I do not know what is the truth. If 
that is true, I would urge upon tbe Govern-
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ment to remove this iacunae of the law and 
enturd that the Managers of Gandhi Ashram 
do not make bogus entries of tbe names of their relatives as w\lrkers in tile muster-
rolls and draw the ir w'ages. This dc::prives 
other workers of the opportuntties of job 
a1\d also . those who do not get even the 
minimum wages. Besides, they do not get 
other facilities aho. Therefore, steps 
should be taken to safeguard the interests of 
those workers who are working in the 
small establishment having only 1 n workers 
and therefore not able 'to form their tr ade 
unions. They too should be given the same 
facilities under the Factory Act as are 
provided to other indust rial workcr~. The 
Govemn]ent should pay attention in this 
direction. 

Last year also 1 had raised this quesl ion 
in this august House. Sanjay Paper Mills 
is located in my arra where about 150·300 
workers are employed. It is unfortunate 
that the manvgement of this industry has 
Dot even provided a rest room or a lavatory 
in their premises. The Labour Ministry 
bad assured me that instruction~ have been 
i!sued to pr~vide rest rooms in all the 
industrial establishmel'ts employing more 
then 300 workers. What to speak of 
providing a rest room, the industrialists 
have not even given it a thought although 
one year has passed since the assurance was 
given. The laws are alright but there 
are lacunae in their imple-
mentation. I would urge that wherever 
such concessions and facilities have been 
provided, it is the prime duty of the 
Government to ensure that benefits of such 
facilities should reach the small scale and 
coUale industries for which they we re meant 
and the big industrialists do not t'stablish 
their monopolies on that very ground. It 
needs alertness on the part of the Govern-
ment. 

SHRI PIYUS TIRAKY (Alipurduars): 
Mr. Chairman, Sir, our labour Minister has 
been an old trade union!st and he has 
worked a lot for the workers. But now 
with the introduction of this Bill tbe 
Government is trying to disrepute the bon. 
Minister. . 

After aU who will be benefitted from 
this Bill? Jp any case the workers are not 

going to be benefitted. The Bill providos 
that the small entrepreneurs sbould not 
be forced to maintain documents. They 
should not be asked how much they pay to 
the worJeers. If this bappens in these days 
of unemployment, the working peopJe wiU 
not be able to get full wages. 

In spite of the laws and trade unions, 
the industriaJist§ prcvaH upon tbe workers. 
The latter is not able to get more benefits 
tnspite of strikes and Gheraof by the 
trade unions. On the other hand, the 
Government is now giving the industiaHsts 
a free haud that they need not file the 
returns. The Government is suggesting to 
the industrialists that they may payor may 
not pay but they are free to take from the 
workers. Many hone Members ha\'e just 
pointed out that this DiU has opened up the 
doors for the industrialists to earn more 
profits and exploit the poor. The Govern-
ment has urged for smaJlcr tea estates. 
This would ruin the big companies. That 
would add to the numher of owners and 
reduce the number of workers. There are 
many such anti-social elements. who do 
not get jobs, they will become owners and 
exploit the poor to the maximum. Dividing 
the big tea estates into smaller ones will 
not take much time. There will be one 
contractor managing one hectare of 
land but then the production of there tea 
estates will be treated as substandard so as to 
avoi1 the provisions of law in their case and 
to run the business unchecked. Then what 
wiJJ be the fate of the workers and the 
country? Today we hear much about 
adulteration in edible oil and the country's 
name is being linked to adulteration. If 
this continues~ everything which we produce, 
would be considered a waste product and 
consequently our economy will be in 
dOldrums. Besides, the exploitation of 
workers Nould increase. Therefo re, there 
is need to reconsider it. 

A worker works for the country. He 
creates the entire wealth of the natioD and 
he has a significant role in the country's 
progress, But even then nothing bas been 
done for the workers whereas all the conces-
sions have been granted to the owners and 
entrepreneurs. There 1s DO restrjction 8n 
them to file income·tax returns. Nobody 
will Qome to know whether thoy have paid 
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to the worker or not. Tbe entrepreneurs 
have been given a free hand to emplrot 
workers. 1 would, therefore, urge upon 
you to think over it serious) y and ~heck the 
Bill at this very stage. We must hot let it 
go any futher. 

SHRI BINDESHWARI DUBEY: You 
have not gone thlough the Bi 11. Kindly go 
through the Hi!). Where is it written that 
tbey will not hav~ to file income-tax r~furn'. 
You have not gone through the Bill. 

SHRI PIYUS TJRAK Y : When has no 
records, how will he file the income -tax 
returns. 

SHRI BINDESHWARI DUBEY : We 
are merely trying to simplify procedures 
Everything is given in the form. What can 
I do if you have not read the Bill. 

SHRI PIYUS TIRAKY : You have to 
safeguard the intere~ts uf workers You 
are here because you have been safeguarding 
the jntcre~ts of jndustrjali~to;;. 

Similarly. cottage indu~tries were 
encouraged in the rural areas with the 
intention that people will not run to citie~ 
in search of Jot)), 1 hey will be a hIe to get 
employement in the rural areas But what 
has actually happened '1 I n fact thousands 
of industries have closed duwn. Instead of 
reviving them efforts are being mc1de for 
their further fragmentation. This would 
heJp increasing the number of such owners 
who have no norms of morality a nd there 
will be more exploitation of workers I, 
therefore, oppose the Bill and would a Iso 
appeal to all the Members to oppo-;e it and 
reject the Bill. 

[SHRI N. VENKATA RATNAM 
In the Chair] 

15.59 brs. 

SHRI RAM BHAGAT PASWAN 
(Roseta): Mr. Chairman, Sir, I support 
the Bill moved by the hon. Labour Minister. 
Sir. the labours are the backbone of the 
nation and are the only means of creation 
of all assets. Therefore, it becomes our 
duty to protect them. Since independance, 
Government have made many laws such as 
the Minimum Wages Act, the Equal 

Remuneration Act and other labour laws 
for the welfare of labours and have made 
arrangements for their livelihood. The 
Government should see whether tbese Acts 
are being properly implemented or DOt. 
To-day, 90 per cent of the labourers belonl 
to four categories namely the industrial 
labour, agricultural labour, the contract 
labour and the casual or s.:asonal Ia bour. 
Which ca tegory of these ]abour~ has been 
more benefitied by these Jows? It is the 
industriat Jabour that has been more 
ben~fitted by these laws. But, as far as tho 
agricultural labourer, the contract labourers 
and the casual labourers are concerned, they 
have not been benefitted by these Jaws. The 
agricultural labours has to work very bard 
the whole day unmindful! of the uagaries of 
weather, What minimum wage do they get? 
He is paid on Iy t NO, three or four rupees 
per day and is thus being exploited. The 
Goverhment should make lowq for these 
labourers also. The Labour Department 
IS there in every block and division but 
instead of protecting the interests of 
labourers they arc al~o ~xploiting them in 
the ~ame way as the factory owners and 
the contractor<; are exploi'lOg. Mr. Minister 
Sir, you belong to Bihar, therefore, you 
are aware that thousands of labourers are 
working in the thermal power station and 
10 the Barauni Fertiliser Factory. They 
work there as contract labourers. What 
wages do they get? Recently, they raised 
their voice again<;t the contract. 'With the 
result that half of thttm were retrenched on 
the advice of the Labour Officer. On the 
verge of ~tarvation. the labourers have to 
accept their fault and assure that this will 
not happen again. Prior to this strike, the 
contractor used to give nine rupees to the 
labours out of the wages of fourteen 
rupees per day and kept four rupees in 
his own pocket. But after this strike, tbe 
labourer" are gett ing only seven rupees per 
day. You may go there and find out. how 
how they are being exploited, Labourers 
coming from every part of the country are 
working in the building construction work 
of the Delhi Development Anthority. There 
is no arrangement for their housing, there 
fore, they alonhwith their kids have to 
pass their nights in the open under the sky. 
There is a need to make a law so that 
these labourers may be freed from tbe 
exploitation of contractors. Every sectioQ 
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of tbe society has been benefitted by the 
GovemmenCs plans but if any Jabouros 
falls sick tben the·c is no .one to look 
after him. No arrall8ements have been made 
to pt·ovide medicines and for their pro .. 
tection. Therefore, every labourer should 
be issued a heal tb card Ten crore popula-
tion of India Ms almost without food, 5 
crores are under nouri~hed and J 7 crorcs 
are without shelter. 1 his part of popula-
tion belongs to the WOkIOg class who work 
hard throughout the day. You may set it 
surveyed. You have been a labour leader 
as well as a supporter of labourers, 
therefore, you should make pldns for 
their welfare. We hope that the plight 
of these labourers· will be amelio-
rated under your It-adership. The 
labourer is the backbone of our country. 
By dint of hard work he arranges fooc! for 
us but he himself is shelterless and in a big 
ci ty like Delhi he along with his children 
sleeps on the foot-path. He is also a citizen 
of this country, therefore, he may also be 
provided proper protection. The Govern· 
ment shculd provide them with housing 
accommoda tion. The health cards should 
also be issued to him so that h6.can get 
medicines. This win increase his efficiency 
and the production of the country. There 
is socialist Government in West Bengal, but 
there humanity is being massacred. Nowhere 
in the world this is happening There the 
labourers are made to work like animals 
even to-day. They are pulling carts with 
their own hands but the Government is 
paying no heed towardc; them. It is said 
tbat if a .labourer falls sick he is taken to a 
Veternary Hospital. Can the Government not 
provide them with auto-rickshawc;. J would, 
therefore, like to request that the system 
of cart-pulling should be banned and tbey 
should be enabled to live like human beings. 
We find that in the register of big industria-
lists like Tatas and Birtas attendance of a 
labourer is marked for 29 days in a month, 
then his service is terminated for two or 
theer days and thereafter he is shown as 
employed on 3rd or the 4th of next month. 

owners is exploitation of labourers. In my 
own district, there is a Jabour otftce, but 
DO work is dODe there. What' happens tbere 
is that these people cbarge rent of tho 
accommodation from Gove~ent and put 
a sign-board of Jabour omte in front of 
any house but don't do any work. The 
Government may please get it found out. 
Tbe Government should also see that tho 
owners of those factories are arrested under 
D.I.R. in which the labourers are shown as 
retrench~d on 29th day of every month. 
If this happens, the poor people. the 
labourer who increases wealh \ and pro. 
duction of the country will think thlu 
justice is being done to him. I congratulate 
the hon, Minister and hope that he will 
make plans for the welfare of Jabouren 
and provide them the facilities of accommo-
dation, Iivellhood, education to their 
children and health care. 

(English I 

DR. DATTA SAMANT (Bombay 
South Central) : Mr. Chairman, Sir, I have 
been hearing the speeches in the House 
for the Jast two hours. On one point there 
is agreement even among the Congress-
MPs who have spoken. That is, tbe workers 
in the lima II faetoriec; or small establisb-
ments where (here are Jess than 1 9 workers 
working and for whom this 8.11 is intended, 
are being exploited. The Minimum Wages 
Act. the Contract Labour Act, the Planta-
tion Act. the Journalists Act and all such 
seveu or eight or nine Acts are tbere and 
under these Acts there are industries wbere 
there arc less than 19 workers workin,; 
about ten lakh such industries ase there in 
the country. I do not know bow many 
establishment are thore. About rour to 
five crores of workers are involved. 
Everybody talks of organized Jabour: 
everybody is talking of what I am doing, 
That is not the discussion toda:r. Whac 
about the workers who are covered uDder 
the Minimum Wages Act? 1 S crores of 
workers are covered under this. Mr. Tytler 
is not here; Mr. Sangtna is also Dot here. 
I think. he had given the fiaure. A. regards 
the Minimum Wages Act, about ten crores 
of workers are not getting the minimum 

Is this jUltice? This is happening every-
where. The labour Commissioners take 
thousands of rupees as their salary ond 
relide in the Government accommodation, 
but what are they doing? They are in 
league with the industrialists. If Govern-

'suspends 10 Labour Commissioner. we 
wi\1 be very bappy. These people help milt-

. Wages and tbey arc living below tho 
poverty line. I mp1ementation of the 
Factories Act is not there at aU. In 
Mabarasbtra there is one Factor)' lnspector 
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fot 7000 faetories; that is. in the so-called 
OJ.'l&nized State in the country. If you take 
tbe Contract Labour Act, the sweet words 
are there, btlt there is no provision to 
make the contract labour permanent or if 
the contract is terminated, to aet the 
worken in again. In the Contract Labour 
Act. the.Jevel is 20 workers. But you will 
ftnd that in the Tatas' and Birlas' factories 
and rniJJs contracts are given with 19 or 1 8 
workers and they are kept like that for 
years together. It is a major exploitation 
in the country, of crores of labourers, and 
in tbe Contract Labour Act there is no 
provision for reinstatement of wotken; 
tbere is provision to get the workers Job 
again if the contract is terminated, When 
all such workers are exploited in the 
country in the small factories, I am asking 
this categorical question from the Govern-
ment. Are you satisfied? Wben these laws 
are not implemented, how are you going 
to implement this law when you have little 
love for these workmen'! Maybe, all these 
small factory owners are having a problem. 
Let us try to solve it. I have got sympathy 
for tbem. 

That is another aspect. But on this 
issue, if tbey have to submit particular 
forms to factor) inspector, to the minimum 
wage inspector, to the various departments 
in writing. now yuu are reducing it. What 
is the need for it 7 What r say is whether 
you provide three forms or whether you 
give twenty forms to a cl~rk, ultimately, 
it is the job of one clerk. Why are you 80 
sensitive about the small owners? They 
are exploited by the Tatas and Birlas. If 
you have got that much love. you correct 
that. You give them more loanl. You give 
them certain faciJjt'es. You give them bank 
10alls. They are sufferi ng for want of that. 
But instead of doing all such things, you 
are coming to such a stage that you 
oxploit the workers. This has become the 
target nowadays. This is the policy of 
tbe Congress Government. The way in 
which you passed the Hospitals and other 
InstUutions Bill in the Rajya Sabha, it 
sbows thlt you are preventing them from 
strike. But what iA the alternative? The 
alternative is the judicial officer appointed 
by the management. In tbe same way. you 
bave introduced in tbe Lok Babha tbe 
TJade Urion! and the Industrial disputes 
Amendment) Bill, 1988. I think, let us 
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discuss it otherwise it is going to finish the 
working class. I ask the Government to 
pass the law and decide the share of the 
workers, to protect tbe'right of the work-
man. We don't want to run tbe union. 
But the way in which this Congress Govern-
ment is moving is far from the workers. 
It is privatising everything to enceurale 
the big industrialists and by sucb act, it 
wants to encourage small indu.striaJists, 
for which 1 have got sympathy. But this 
is not the solution. 

Now, as per this Act, he ha~ to send 
one from or return by 15th of February 
each year. What is the need for it 7 In 
this form you have to give details about 
your name, your phone number, your 
manager'li name, number of days they work, 
number of mandays they work etc. Is it 
not there with you already? What I say 
is that all these acts are meant f,or the 
workmen Let U~ think of them who are 
covered 'by the Minimum Wages Act, 
Factories Act, Plantation Act. Now you 
are modifying ,t, simplifying it. But 
ordanarily, laws are not implemented. Are 
these core forms going to help you to 
protect the interest of workers '? Let him 
tell me of any of these mandays. For a 
particular work, are you going to get any 
information? How nlany holidays are you 
giving tbem ? What is the maximum number 
of per~ons employed in the four years and 
what is the pay given in cash and 
kind '? 

Clause 6 here mentions about fines, 
deductions for damage or loss and other 
deduction'l I ask the Hon. Minister-
though tht:' Britishers were a JittJe wise in 
this regard and 1 have to say it unfortuna-
tely-in any country, in any of these law$J 
is there any provision of fine and deduction 
in the wages? I think, the Hon. Member 
Shri Indrajit Gupta will correct me since 
he is a senior trane union leader. Is there 
any provision to deduct wage, is there any 
provision to fine the worker ? Even 
Briti4lhers, in the ID Act. they thought 
about it in 1 947. Just because some 
Secretary has added these thinls-name, 
father's name etc., - this is not IOing to 
help at aU, Ultimately. how much waaes 
are you loing to deduct. I think,. this is 
jUlt a call1ouftaJe. This i. ,oina to 
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sa botage and kill the workmen who ale 
suffering ;n spite of the Minimum Wages 
Act. Those who are working in the contract 
labour. those who are working in tbe 
plantation form and those who are sma'i 
journalists. only this core form should Qe 
written. And the (lther BeE form is just 
to be maintained. I know what record the 
industrialists maintain. Hon. Minister, 
I wilJ take you and I wit I show you fifteen 
records one for income-tax, one for ~ 
factory inspector, one for ESt inspect()l. 
Whatever records they want they just keep 
it with them. You have got no mecbinery 
to check it. The State Governments are 
also not interesterl in it. If you have sent 
a form to the Government or to any 
particular office, this record remains in that 
office. And if something happens, they can 
check it up that on a particular date bow 
many worker& were there and what was 
the salary paid. But now you are cutting 
it. But it is not going to work practicalJy. 
I feel pity hecau~e workers in the small 
factories. workers in tbe small e~tabJishments 
those who are exploited to the maximum in 
this country, they will be further ruinerl if 
you introduce this Bill. He has not 
expressed it properly. I can have a dHogue 
with you even outside about bow this Bill 
and the form is going to help to smaJi 
industries in the country when you are 
already exploiting crore~ of workers. 

There is absolutely no need, Now 
come to Form E. Nobody is really 
writing this. CoJumns I to J 2 to be filJed 
on each working day for each worker by 
every employer. By this you have increased 
the work, And the lemaining colvmos to 
be completed within seven days of the 
expiry of the wage period. You have to 
fill this from in respect of each worker. 
If there are 19 workers, the cmplo yer has 
to fill 19 forms. It is just labour. 

Wben some big mdustrial hou~es 

complained that the technical clerical work 
is more, you reduced it. There you arc 
very sensitive for them. 1 SO thousand 
factories arc closed and 50 Jakb workers 
are begging and small Acts are not imple-
mented to the benefit of the poor working 
class of this country and your Government 
is not stnsitive for them; but these employers 
have to fill 10 to 1 5 forms more. 10 

that you are sabotagiol tb, I workibg class 
interest. 

With regard to agricultural labour, 
what is the position of the implementation 
of the Minimum Wa.es· Act? Somebody 
was mentioning my name. For 1 S crofe 
unorganised Jabour, you want Dr. Dat ta 
Samant to go there and form the union. 
What have you done? Wbat for all your 
top discussions? All your d isouasi ODS with 
the big people are to protect their interelt. 
AU these Acts you have passed in the 
Upper House and here you move' the Bill!_ 
It is a step towards privatisation. This is 
not the way. It is an exploitatjon of the 
workmen. 

You know the functioning of the 
factory inspectors. There is maximum 
corruption, ,here is no record and there is 
no checking. They go to shops, drink one 
Cocoa Cola and give a hundred rupee note. 
I can name three factory inspectors who 
have collected crores of rupees and they 
have become the builders in Bombay, This 
is the fate of this country. 

What IS happening in Bihar and UP, 
only God knows. At Jeast in Bombay people 
are a little sensitive and tbey shout, But 
what is bappening for the poor labour in 
the bclCk ward stf\t~s wher~ industries are 
coming up ? 

At prescnt seven crore people are 
unemployed in thi,) country. Among tbom 
graduates are one crore. When such 
enormous uaempJoymen t is there in the 
country, who is going to protect their 
interest '! They are paid Rs. 8 to Rs. 10 
for 1 2 hours of work, This is the way of 
life for the working people al1 over tbe 
country. You can see this even in Delhi. 
It is your dut y to protect their interests. 
You don't leave it to unions Nobody is 
interested to form unions, it is not our 
profession. The Governmen t has miserably 
failed and they have no interest to do 
anything for them. Therefore they are 
corning with such types of BiUs in which 
the interest of the working class is totally 
sabotaged. 

You are modifying all these ·forms itt 
this BiU. But what about the imploD;llta· 
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tJoo of tbis. Who is implementing the 
Contract Labour Act? Nobody. Is there 
any provision to make the worker pcrmaneh t 
thele ? Is there any provision that if any 
worker is removed, he will be re- instated '? 
Then what is the sweet claim of Contract 
Labour Abolition Act? 

I have seen this in Faridabad. At least 
in Bombay we are havins strong agitation 
and we never aUow ourselves to get 
exploited. You must compliment us for 
the work we are doing. You will find that 
in Faridabad a majority of workers is under 
contract and they are exploited. They work 
for 12 hours. It is about 12 to 15 kms. 
away from the Parliament House. What 
is your administration doing? Th j ~ is 
aoing on continuously. 1 am Dot talking 
with particular reference to any Government. 
When such type of exploitations are taking 
place in this country. what is the need to 
bring such an Act? h it to save some 
clerical work 'I Instead of 1 0 form~ the 
clerk has to fill three forms. He keeps the 
record at his back Who is going to check 
It ? How can he be prosecuted? The 
record i~ at the back of tl\e emp!oycrs, 
except the one core from which is ju~t like 
a Jove letter asking for information like 
'What is your name ?, 'What your father's 
name 'l, etc. How this core. form is going 
to help and how is it going to replace other 
forms '1 

Sir, I would like to say that we are not 
interested in strikes ano lock -outs but what 
alternative machinery this Govern-
ment bas provided even after forty years of 
Independence. The hon. Minister is there 
let him ten us is there any Jaw which 
decides about the share of the workers in a 
particular profit? In Bombay the Premier 
Automobiles are making a profit of Rs. 20 
crores and 1 am getting Rs. 5 crores as 
salaries to the workers. Why does your 
Government not form a law on these? There 
should be relative ~hare of the workers in 
the profit. This is the phenomenon of 
this country. In such type of Indu~trialisa· 
tion tbe poor working c1ass and small 
workers are drected. Even in Bombay 
where the labour is mostly 01 ganised it is 
dtfficult to organise and form unions of 
workers working in laundries. hair cutting 
saloons, etc. It is the duty of the Govern-

ment to protect such wOlkins class of this 
country. 

In the small factories what is happenin¥ 
now is that with automatic plants and 
working strength of 'ten or 15 employees 
tbey are able to have production to the 
tune of Rs. I 5 crores and such units are 
also not required to maintain records .. 
There is a provision for maintaining tbe 
records of permanent employees under the 
MininJUm Wages Act and Factories Act. But 
they keep those records with 'them. When 
dispute~ go to the courts these big employers 
deny in the courts that they are their 
workers. You have no machinery to check 
those records. Even legally whatever small 
Bntish Government had done earlier this 
Government is withdlawing. The Briti~hers 

had little intelligence and had provided in 
the earlier Act that it is the worker to go 
on a strike as a last resort but this Gqvern-
ment wants to withdraw even that right of 
the workers Slow down was not defined 
by the Britishcrli but our Congress Govern-
ment is defining s1ow- down and giving right 
to the employers tu cut the wages. In the 
new amendment no permission for closure of 
a unit is required whereas Britishcrs had in 
the carliel Act provided becau~e the y knew 
these big employers wi JI close the factory, 
~ell the assets, make money and go away. 
In the earlier Act made by the Briti~hers 
there was no provision for retrenchmen t 
whereas now in OUf industrial law you are 
making provision that if they want to 
retrench and close down they give an under-
taking that they will give the workers 
terminal benefits and then it will be consi-
dered by the Government. These Tatas and 
BirJas are already exploiting the workiDg 
class and now through this piece of legisla-
tion you are removing the clerical work of 
the employer that instead of sending ten 
forms he will be required to send :five forms 
only. 

Thank God, the Provident Fund and 
ESI are excluded. 

It is not clear. Otherwise, you should 
have included that aJso. In a year, you 
send a love letter and then everything will 
be all right. I think, this is too much. 

I have heard an the speeches. They 
talked resardina exploitation of the small 
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workers, smaH factories small estabJi;ments 
and non .. implementation of the laws. They 
also lupported tbis. I feel, the agony of the 
small worker, who is aJ ready suffering, is 
going to be increased much more by giving 
such type of laws. It may be small but it 
is not going to help. How are you going 
to prosecute the people who are already 
keeping bogus records? They will find a 
Jot of loopholes to keep such records. 
Tberefore, at tbis stage, I am asking tbe hone 
Minister to appoint a study group. 

J don't think, except INTUC, any of 
tbe sensible 'trade unIon leaders will support 
this. (lnt~rruptiolls) I would like to have the 
names of the unions which have supported. 
Now you are ruling with about 420 Me n .. 
bers Sir. I dOll't want swe~t words like 
Maalik; workers are together, as far as 
industrial r~lations are concerned. 

(Translationl 

SHRI NARAYAN CHOU DEY : God 
knows what will happpen by e~tablbhmg 
relation with Tata, Birla. (Il1lerruptwn\) 

(English) 

DR. DATTA SAMANT : You are 
forgetting the working cla~s. So, don't talk 
about relations; it is our right. No capitalist 
win give the money by love or with sweet 
talks. Therefore, I JouJd like to know the 
name:: of the trade unions which have 
supported such type of amendments. 

I feel this is an anti· labour Bill. It is 
g\)ing to sabotage the sma II working class of 
the country. Therefore, I oppose this B.II 
tootb and nail. And 1 a IJPeaJ to the 
Government to withdraw the Bill at this 
stage. Thank you. 

'Translation I 

SHRI KALI PRASAD PANDEY 
(Gopalganj) : Mr. Chairman, Sir, so many 
laws bave been made by this House in the 
last three )lears. Some scholars have de-
tined the term 'law' as the protector of the 
poor but in reality it is not 10. If we 'go 
and see in the countryside then we wilJ find 
tbat the Labour Inspectors did not imple-
ment these laws proper)y. A lot of time 

is wasted in gettioS justice from the Labour 
Courts. I have great respect for Sbri 
Dubey jj and I support this Bill. The bOD. 
Minister has been working with the 
Jahourers from the very be,jnning. I, there-
fore, hope tbat the problems of Jabourers 
wi 11 definitely be solved through his good 
offices. 

It would be better if I refer to the pro-
blem of Delhi tlrst. Today in Delhi there 
is a roaring business of sending Indian 
labourers uroad. ~he way tbe Indian 
Labourers are cheated in send ins tbem to 
other countries is an example, in itself. 
At the time of the discussion of the Labour 
Laws BiJl I have demanded that wbeDe~er 
an y company whether it is tbe Somdutt 
Con~tructjons. the lsi Prakash Construction. 
or any other constructions company', lets 
some foreign assignment aDs sends Indian 
Labourers abload, then a representative of 
the Ministry of Labour shonJd also be there. 
In the Committee which is formed at district 
level M. Ps should also be associated with 
it. There are four sugar factories in my 
area and in each of them the number of 
temporary workers is more than 600, while 
the numbel of permanent workers is only 
200 or 300. No doubt, our Government 
has enacred several laws but these have 
failed to check the antt-Iabour attitude of 
the mill-owners. Whenevers tbey want 
they dlsmJss any of the workers. Just DOW, 
Shri Pandeyji was speaking about Shri 
Ashok JaiD. I have said in this very House 
tbat Ashok Jain is the other name of Natwar 
Lal. He wound up the Hathwa Supr Min 
and Rohtas industry and came in Delhi 
after collecting the whole money. No 
action bas yet been taken under the Bills so 
far passed by this House. Laws will be effec-
tive only when every labourer is able to 
understand them properly. Our boo. 
colleague Sbri Datta Samant was saying 
that 75 per cent labourers will not be able 
to fill tbe forms which are being provided 
under the Bill. It is de~irab)e that the 
Labour Inspectors in the factories should 
explain the implications of the various pro .. 
visions made in the Act 1,15 weJl as tbe 
facilities being provided to the labourers by 
the Government. 

There is a Labour Court at Muzaffarpur 
in Bihar. The distance between Gopalganj 
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and Muzaffarpur is 1 SO kilometres. How 
call a poor labourer dismiM)ed by the mill .. 
owner can afford to go there to seek justice. 
From where he will bring money? Can be 
eet justice under this Jawor the previous 
law8? Labour Inspectors, instead of being 
your servants. are the servants of the mill-
owners because in addition to the pay given 
by the Government they are also paid 
handsomely by the industrialists whether 
they are Tatas, Birlas or any other sugar 
industry owners. Insrectors are therefore 
more concerned about the welfare of the 
mill-owners than that of labourers. 'This 
should be set right. The Government should 
make a provision in the law under which 
the Members of Parliament or Legislators 
of their respective areas are as ked to check 
whether the official~ of the Labour Ministry 
are doing justice to the roor or not. 

The Government's policy is liberal 
towards small scaJe mdu'itrie~ but there is a 
possibility that after the passage of this Bill 
the big industria li'it" may deccntrali.,e the'ir 
industries and convert them tOto ~maJl 

scale units in the names of 8 members of the 
same famiJy. Many han. colleague~ have 
said that there ~hQuld he a provision in the 
law under whIch tho5c people, who convert 
a big industry into ~rnal1 unjh, can be 
brought under the purview of th is law and 
ju~tice is done to labou refS. 

With thc~e wordCJ, while supporting this 
Bill, I reque~t the han. M mister to bring a 
comprehensive Bill In the next se~~jon fot 
the welfare (.)f the work IIlg cla~s So that the 
Indian public may undcrstand that thl! 
Minister actually belong to the labour cla~~ 
and is intere~'cd in the welfare (..If 

labourers. 

(Engl/~hl 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : Mr. Chairman, 
Sirt I am than\'ful to the h:ln. Members 
who have provH.icd important information, 
particularly in respect of violations and 
non-implementation of the labour Jaws in 
various indu~tries. I share their anxiety. 

[ Translation] 

AN HON. MEMBER : Please speak in 
Hindi, in your own sweet language. 

SHRI BINDESHWARI DUBEY: I am 
thankful to the bon. Members who b'ave 
provided a Jot of important information. 
A Ithough all these things are not directly 
related to this Bill, but still they are 
important Particularly, the violation and 
non-implementation of the labour Jaws is 
a matter of grave concenl and I share the 
an'tiety of th e hOll. Members, who have 
complained about violations or lack of 
information about various laws. When I 
brought this BiB in the House, I could noC 
contemplate that through this Bill, matters 
related to the workers of different industries 
established in various States of this country. 
and laws governing them will be discussed in 
this House. I give due importance to tbe 
information given by the bon. Members 
as it is quite useful and I will keep the same 
in my mind. I will conSider and welcome 
al1 the suggestions from the hon. Members 
which may help the enforcement of Jaws in 
their entirety and al"\o check their violation. 

Ar:, most of the thing~ mentioned here 
arc not related to thi~ Bill, I am unable to 
reply to all of thelll. Some matters relate 
to the Industrial Disput\! Act or the Labour 
Laws (Amendment) Bill which bas been 
llltroduced 111 the Rajya Sabha. So when 
the hon. Members will get the opportunity 
to discu')«; that matter. I will reply to it. 

'Ihc bon"ble Members .have brouaht in 
the establ,shment~ of Tata and BieJa in this 
Amendment Bill. It would h,lVe been more 
reh:vant If the diilicultics faced by the 
wOlkcr~ in any small establishment had been 
stated. This Bill has nothing to do with 
Tata or Blr:a IOdustncs. This Bill has been 
brought with a very good intention to make 
tbe small establishments free from at least 
some problems. An hon. Member said 
that the small establishment,) have got rid 
of ~ome problems in 80 far as the laws 
which have been incorporated in the 
schedule, are concerned. but it is not so. 
They are not being exempted from those 
laws which have been incorporated in the 
schedule. They have to abide by those 
laws now and also after the provisions of 
this Bill come into force. The onl y thing 
which has been emphasised in this Bill is 
that the paper work should be less. It was 
also mentioned by some hone Member 
that the big industries will be converted into 
small industries to evade the taxes. 
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(En,ll8h] 

DR. DATTA SAMANT : How are you 
go ing to implemen tit. 

(Tranllatlon I 

When the records wit 1 be leos, how wilt 
you implement it ? 

SHRI BINDESHWARI DUBEY: You 
are our very capable colleague but you are 
very impatient also and owing to thie; your 
talent is not being utilised properly other· 
wise you would have done a great service ... 

(Interrupt iOfI~) 

SHRI DATTA SAMANT : It ie; for you 
to see that who has worked for 15 lakh 
workers ... (1IlIerruptiol1s) 

SHRI BINDESHWARI DUBEY : Jt 
is not in this Bill that some p~rson or 
establishment has been exempted from any 
law. We have stated that in schedule, 
there are 9 Jaws, for which different forms 
and registers had to be filled in and retum~ 
had to be furni~hed, we have just !;imftJified 
the proces;. minimised the work and consolI-
dated the information. Vital information 
has not been sacrificed nor we have 
exempted anyone. You may observe that 
who are the ownerc; of these small 
industries. They just take loans from the 
financial institutions and banks under self· 
employment programmes and start their 
cottage industries. In certain cases, 6 -8 -) 0 
members of one family are employed. Such 
people may develop their industries easily 
and vilJage industries, cottage industries are 
promoted in the villages as also in cities, 
take loans from the banks and financial 
institutions but if some one is doing some· 
thinl under the 9 labour- Jaws, then he has 
to fill in 75-80 forms and have to maintain 
different registers. In this way, a lot of 
time bas to be spent on it and where 6, 8 
members of a family are working together, 
it will create a problem to fill in so many 
forms and maintain registers. One has to 
bear heavy administrative cost for filing 
returns and maintaining records. So, an 
attempt bas been made ip this Bill to reduce 
all these problems. There is nothing against 
the Interest of the workers. Can you say 
that any such thing has been included in tbe 
proforma that minimum waps should Dot 

be paid or jnformation called for in tho 
Wages Act should Dot be aiv:o. Every 
information has been sought.. Only tbo 
number of forms and registers have been 
reduced. 

IEltgli~h) 

DR. DATTA SAMANT : How can yoU 
implement the provisions of all these Acts 
with just two forms? You caonot 
impi'..!mi!nt them. Thh is not sufficient. 

[Translation) 

SHRI BINDESHWARI DUBEY: 
Implementation has nothing to do with 
this form. If the forms arc Jese; and tbe 
inspector goes for verHication, he wiJl set 
tbe whol; information from one form or six 
forms, inSle 1d of 80 forms, and in my view, 
it will facilitate the implementation also. I 
asc;ure the hon. Members that no law will be 
made against the interest of the worker •. 
We want that people should get more 
employment opportunities and that cannot 
be provided by the large industries but by 
the small scaJe industries, cottalc and 
village indu~lries by setting up small "scale 
industries in the cities and by self .. employ-
ment So jf we make submission of so 
many forms obligatory, then how can it be 
possible. Many hon. friends referred to tbe 
mal·practices in vogue. If some omission 
has been made, then the inspector tries to 
harass the person. The intention is to save 
the person from up-due harasstnent and so 
far implementation aspect is concerned, that 
wiiJ not be affected. 

(English] 

SHRI THAMPAN THOMAS : Can I 
ask a clarificatjon '? Nothing is mentioned 
about the capital limit with regard to small 
industries in this law. If a person has 
crOTes worth of business, employing only 
19 persons, he can take advantage of this 
law. Where is the provision to prevent 
such things ? 

(7ral1 dationl 

SHRI BINDESHWARI DUBEY: In 
1975, when many people having small 
establi!llhment8 gave representations, then a 
working group was formed. The consideredr 
all th~ 11p~~t~ .. nJ ~lso coa3jclerei wbctbe 
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tbe capital, the technology or the number of 
workers should be its criteria The labour 
law. are made for the labourers, not for the 
machines or for computerisation. So the 
working group opined that number of 
workers should be the criteria. This matter 
was then referred to a standing committee 
which was a tripartite committee. They 
constituted a sub-committee. In this 
committee, employcrq of small establish-
ments and repree;entatives of workers bad 
also been caned. 

SHRI DATTA SAMANT: Who are 
these workers . (Illlerrllptiollf}) 

SHRI BINDESHWARl DUBEY: The 
workers are from the union that you have 
organised. You don't go in the small 
establishments ... (Interruptions) I don't want 
to enter into any controversy. I only want 
to say that the sub-committee called the 
employers and the reprcl:ientatives of the 
workers. All the aspect~ were considered. 
The representatives of wcrkers a]so 
expressed their apprehension and so, in this 
regard it was to be ensured that no 
concession is given in the proforma. So 
far the puhlic accountability. provident 
fund, E.S.l. or puhlic fund i'i concerned and 
in which the workers and employers also 
contribute, no conce5sion has been given in 
this regard. Only the number has been 
reduced in simplification or rationalisation 
of proforma. Number of employer and 
employee had to be written in every form 
No vital information ha<; been sacrjficed 
and the workers have to face no los~. 

There is a saving clause also. In the 
process of implementation, after the Act 
is passed, if the Member~ of Parliament 
think that there ie; some IJophole in the 
proforma, which can exploit the labour, 
then according to a provic:ion in section VII, 
it can be modified by notification. That 
modification will not be arbitrary so that it 
may go in favour of the emplo yers. After 
modification, copy of that notice be laid on 
the Table of both the Houses and after the 
approval of Parliament, that notification 
Ibould be issued. A provision has been 
made in this regard. 

SHRI DATTA SAM~NT : Under which 
jaw. deduction4i ar~ made from the worker's 
sJllary, 

SHRI BINDBSHW ARI DUBEY: In 
deductions, E.P.F. deduction ar~ also taken 
into account. 

SHRl DATTA SAMANf : Under 
minimum wages Act, how the provision to 
give Jess salary the workers had been brought 
in the proforma. 

SHRI BINDESHWARI DUBEY: There 
is no provision ahout minimum wages in it. 
But there is basic pay, D.A. and other 
allowances in it. All information bas been 
given in it. All the points raised are that 
of general nature. I have replied to the 
relevant points. I reque~t that thit BiU be 
taken into consid~ration. 

(English) 

MR. CHAIRMAN : The question is : 

"That the Bill to provide for the 
exemption of employer., m relation to 
ec;tablishments employing a small number Qf 
persons from furnishmg returns and 
maintaining regl sters under certain labour 
Jaws, be taken Into consldera ion" 

The motion was adopt()d. 

MR. CHAIRMAN: The House will 
now take up Clause by Claust! consideration 
of the Bill. 

Clause 2 

(Definitions) 

Amendment.! made 

Page 2, line 20,-

for "annexed to this Act" ,tubltitute-
"specified in the Second Schedule" 

(3) 

Page 2, line 21,--

for "in the Schedule" suhstitute-
"in the First Schedule" (4) 

(SURI BINDESHWARI DUBEY) 

MR CHAIRMAN : The Question is ; 

UThat CJause 2, as amended. stand 
part of the Bill." 
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The motion wo, adopted. 

Clause 2, as amended. was added to 
tile Bill. 

MR. CHAIRMAN: 1 he question is : 

"That Clause 3 ~tand part of the BilL" 

The morion was adopted. 

C'au~e 3 was added to the Bill .. 

Clause 4 

(Exemption from returns and 
registers required under certain 

labour laws.) 

Amendment made: 

Page 3. line 4,-

foc "registers in Form D and Form I~" 
subs/illite "register in Form E" 0) 

(SHRI BINDESHWARI DUBEY) 

MR. CHAIRMAN: The question is : 

"That Clause 4, as amended, stand 
part of the Bill." 

The mtJ'i07 was adopfed. 

Clau\(! 4 a, ((mended, wa\' added 10 

the Bill. 

MR. CHAIRMAN : The question is : 

"That C)ause~ 5 and 6 ",land part of 
the Bill." 

The motion W.7\' adopted. 

Clauses ,5 and {j were added to the 
Bill. 

Clause 7 

(Power to amend Form) 

SHRI BINDESHWARI DUBEY: I beg 
to move: 

Page 4. lino 18,-

tU/er "to have effect" Insert-

"the oClti6cation shan thereafter 
bave effect" ( 14) 

Why tbis AO\~eQt was brought here 
because. ear1ie~'11 \t~~,~) ~~t Jtlcatjop was to 
be subsequently pl~a ~fore the Houses 
and approvaJ wHJ tiJ,'1'~iOu8ht and now after 
the approval is SillO, it will be notified. 

MR. CHAIRMAN : The question is: 

Page 4, Hne 18,-

after "to ba\e effect" Insert-

"the notification sball thereafter 
have effect" 

The motion was adopted. 

MR. CHAIRMAN: The question is : 

"1 hat Clause 7, as amended. stand part 
of the Bilt" 

The motion was adopted. 

Clause 7, as amelldt'd, was added 10 

the Bill. 

Clause 8 

(Power to remove difficulties) · 

MR. CHAIRMAN : The question is : 

., j hat Clause 8 stand part or ,he Bill." 

The motion was adopted. 

Clause 8 wa~ added 10 the Bill. 

MR. CHAIRMAN : Now we take up 
the Scbedule. 

MR. BJNDESHWARI DUBEY. 

A mendmenl made : 

Page 5.-

for Jines 1 and 2 substitute *-
"FIRST SCHEDULB 

(See section 2 (d) (6) 

(SHRI BINDESHWARI DUBBy) 

MR. CHAIRMAN : The qQeStiOD is : 

"That Schedule. 8S amended, stand ~rt 
of the Bill." 
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The motion war adopted. 

SchlduJe. as amlnd,d, was added tIJ the 
Bill. 

Seco"d SCMdule (New) 

MR. CHAIRMAN: Now Mr. Dubey. 

SHIU BINDESHW ARI DUBEY: I beg 
to move: 

(i) Paae 6, line 1.-

/01' "FORM An substUute-

"SECOND SCHEDULE 

(See ICCtioD 2 (c) 

FORMA 

(ii) Paae 10, line 4,-

\ 

omit uAND VBRY SMALL ESTA-
BLISHMENT" (7) 

MIl. CHAIRMAN: Now Mr. Acharia. 
Are you moviDI all your amendments? 

SHRI BASUDEB ACHARIA: Yes. I 
bel to move: 

Page 6,-

a/t.r line 18, IIIle rt-

"(e) Daily number of 
employed. " 

Pap 6,-

after IiDe 30, inlert-

persons 
(8) 

"48. Minimum wages of the establish-
ment." (9) 

pqe 6,-

lor linea 3 S to 37, sub,titute-

"(a) FiDes. (b) Deductions. (c) Provident 
Fund. (d) ESl. (e) Other deductions!' 

(10) 

Page 10.-

ofter "C01WlUl 9" illHrl-

"Child Care Centr~" 
9A 

Pale 11, line 11,-

lor URate of Wale$" SUbslllute-

(11) , 

"Rate of Wages-{i) 
Actua I wages paid ... " 

Minimum .•• (U) 
, (12) 

Page 11 ,-under 
'Deductions' 

the heading 

for "Other deducliOllS". substltute-
20 

"G.P.F. E.S.I. Other deductions" 
20 21 22 (13) 

I wailt to add under "NATURE OF 
OPERATION I INDUSTRY I WORl{ 
CARRIED ON", "(e) Daily number of 
persons empIOYt.d". along with number of 
days worked during tbe year; number of 
man-days worked during tbe year; daily 
hours of work; and day of weekly holiday, 
Then under '4. Rates of wages-category-
wise't we have males. females, adolescents, 
children. I want to add here: "M inimum 
Wages of the establishment." 

I mean minimum rate of wales. Then 
under the column "DBDUCTIONS", we 
have fines, deductions for damage or loss 
and other deductions. I do not know what 
is the meaning of 'fines'. Anyway. 1 want 
to add here Provident Fund and ESI, which 
are not found. 

I think all these amendments are very 
simple amendments. The Minister caD 
accept them. 

SHRI BINDESHWARI DUBEY : There 
are columns in the Form B, e,g. in respect 
of "DEDUCTIONS" when we say 'Othor 
deductions', they stand for ESI and otber 
deductions. Similarly. in Form-B, in respect 
of rate of wases, his amendment ~peak. 
about minimum wages and actual was. 
paid. I would say that there is a column ' 
which gives inCormation about waaes earned. 
You will see under 'Overtime', uFlours 
worked" and uWaps earned". Then-there 
is a column ·'Hours, worked with the 
flDplo)'er~t. ThelO are aU tbe~ .. ~ 



389 Labour taws (Exemp. SltAVANA 1!4. 1910 (SAK..4) Jialtn. "1aN" by 390 
Cenaht Bnllbs.) .,11 /rDm Fur. Returns atad 

Sofar as the minimum rate is cODcerned, 
you know very well that tbe Inspectors are 
aware of tbem. It is meant for their 
iDvestilatioDs. (l"terruptlons) It is for the 
purpo se of envorcement that you want 
that there should be a separate column for 
tbe Minimum Wales Act. Bu t tbe Inspectors 
who aro to inspect and enforce it, know 
the rate of minimum wages ..ror various 
employments; aad, tberefore, there is no 
need for it. There is no need for a separate 
column. 

MR. CHAIRMAN: Shall I put an the 
amendments moved by Sbri Acbaria 
together? 

SHRI BASUDEB ACHARIA : Yes. 

MR. CHAIRMAN : Now I put to tbe 
vote of the House all the amendments 
moved by Shri Acharia together. 

Amendment N03. 8 to 13 were put and 
negatived. 

MR. CHAIRMAN : The question is : 

(i) Page 6, line I ,--

for "FROM A" substitute-

·'SECOND SCHEDULE 

[See section 2(e») 

FORM A" 

(ii) Page 10, linc 4,-

omit "AND VERY SMALL 
ESTABLISHMENTS" (7) 

The motion was adopted. 

MR. CHAIRMAN : The question is: 

"That Second Schedule (New) stand part 
of the Bill." 

The motion was adopted. 

~ Second Schedule (New) was added 
to the Bill. 

CLAUSE 1 

Ame"m~nt mack . 

Pap I, line S.-

for "1987" substitute "1988" (2) 

(SHaI BINDBSHWARI DUBEY) 

MR. CHAIRMAN (Shri N. Veakat. 
Ratnam) : The question la : 

,4That Clause 1, a. amended. staad part 
of the Bill." 

The motion WQI adapted. 

Clause 1, as amended, "lIS adMd ttl t. 
Bill. 

j Meting Formula 

Amendment made: 

Page 1, Ii DC 1, -

for "Tbirty-eighth" substitute-

"Thirty-ninth" (I) 

(SHRI BINDESHWARI DUBEY) 

MR. CHAIRMAN: The question is : 

"fhat the Enacting Formula, as amend-
ed, stand part of the Bill:" 

The motion Will adopt.d. 

The Enacting Formula as amended was 
added to the Bill. 

MR. CHAIRMAN: The question i. : 

"That th:: Long Title stand part of 
the Bill." 

The motion WIll adopted 

The LODg Title was added to the BUI 

SHRI BINDBSHWARI DUBBY: I 
beg to move: 

"That the Bill, as amended. to paaaed". 

MR. CHAIRMAN: Tho question ia : 

UThat the Bill, as alDOllded. be passed." 

The motion was atIopt,d. 

--



391 Aircraft AUGUST 4, 1 Y88 (AmelI.) BIll 392 

11.03 hu. 

AIRCRAFT (AME~DMENT) BILL 

(English' 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRJ SHIVRAJ V. PATIL): 
1 bes to move : 

"That the Bill further to amend 
tbe Aircraft Act, 1934, be taken into 
consideration. tt 

MR. CHAIRMAN : Do you want to 
say something about It '1 

SHRI SHIVRAJ V. PATIL: No. It is 
• simple Bill. 

MR. CHAIRMAN: MotIOn moved : 

HThat the Bill further to dmend 
tbe Aircraft Act, 1934, be taken lOto 
consideration. " 

SHRI M. RAGHUMA REDDY (Nal· 
gonda): The bon. MiDlster is bringmg 
forward an amendment to Section 1 0 of 
the Aircraft Act, 19 J 4. There IS nOl~JJlg 
muce to say about It I t I~ reQuJrcd for the 
safety of any aircraft. 

First of a11, I would like to SdY that the 
accidents take plclce due to birds or any 
other accident also takes place because of 
the filthy and rubbish mal~flals. Due to 
these acclden t8, they are incurring a lot of 
loss not only in terms of money but also 
to the government property as well as 
human lives. 

What about the slums whkh are' coming 
up around an airport '! Is th: government 
having any pJdn to remove thcr,e slums and 
provide th~m any shelter aeywhere they 
like. Due to these slums, rubbish and 
filthy mat(f1als are collected there. Do you 
havf' any plan how to remove these blums 't 
What action are you going to take to 
accommodate lh~se 5.lums dwellcr~? 

Sir, first of all, for everything air safety 
is an importont factor The Publl c Acc(.}unts 
COnll111ttcc of last jcar, presldt!d over by 
Shri Amal Dulla, has ret..ommended somo 

norms. But, what action has ttle Govern-
ment taken so far? Nealigence in 'he matter 
of air saloty is a serious maUer. This bal 
been pomted out even by the Public Account. 
Committee in Its report; they have specially 
noted it. I do not know what action the 
Government has taken What the Minister 
js going to do, I do not know. It is a 
serious lapse on the part of the Govern-
ment and on behalf of the Indian Airlines 
and Air Indla. 

Now we are talking of aerodromes and 
safety at aerodrom~s. All the aerodromes 
have not been developed to the extent they 
should have been devdoped. How to 
develop the ae rod tomes ? We have to pro-
vide for it. 

Indian Airlines, should enhance the 
growth target from 8 to 12 per ccvt and 
Air India from 4 to 8 per cent. What bas 
happened to this? Has the Planning 
Commission con\idered this, and are the 
Government gomg to allot more funds for 
the development of aerodromes, I want to 
know I want a categol ical reply from th~ 
Mmister. 

Day by day the numbet ot all pas!len-
ger~ is Illcreasmg. Dally we are not getting 
reservation., Reccctly, m the month of 
May, at the Indira Gandhi International 
aIrport about 500 passengers had to be 
accommodated ill hotels for various reasons. 
We do not know the rca'ions, but being 
short of aIrcraft so many flights were 
cancelled. But unfortunately, OUf Jeaders, 
our supreme leaders, they are t ravelJing 
wJdely even with the limited num~r of 
aircraft at the cost of the confirmed ticket 
passen5ers. Many flights were cancelled and 
on one day nearly 42 flights were canceU ed 
due to the recent visit of tbe Prime Minister. 
I can give the flight numbers also which 
were ca ncelJcd What happened to the 
stand- by flights and repairs to the aircraft? 
All this was due to the travels of our 
supreme leaders. Due to this jumbo flights 
loss is about Rs. 25 lakhs per day. For 
22 days, at the rate of Rs. 25 lakhs per 
day it comes to, as per the reports, for 
two flights about Rs. 7 crares. Whose 
money is this? This is public money. Qn 
every 10tb day tt:e our hon. Prime Minister 
is abroad, we are told. I do not know the 
reason, but it IS the problem of aircraft, 
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that is, due to shortage of aircraft. 
(lhle'rllptlo~s) These trips are at the cost of 
tbe common mall. When the resident is out 
of the country, the' Prime Minister is 
supposed to stay in India. But unfort:Jna-
tc)y the Prime Minister and the President 
were away and due to tlleir trips, lot of 
inconvenience was caused to the paS'.icngers 
of Air India, More number of flights had 
to be canceUed. (b!!l!rruptioll) I am not 
denying anything. The Prime Minister can 
go, tbe Rashtrapati cnn go; but not at 
tbe·cost of the passengers booked by the 
international flignts. The passengers bvoked 
by those flights had to be b<.oked in the 
hotels and the Government had to ~pend 
Jot of money. This is the poor nlan's 
money. farmer's money, the labourer's 
money. This is the situation we are facin3. 
] request the hon. Minister to take action. 
Of course, he is not in a position to take 
any action. If he wants to take action he 
may lose his job. 

SHRI SHIVRAJ V. PA llL: Are thc~e 
points relevant? 

SHRI M. RAGHUMA REDDY = fhcsc 
are very Important p<'ints. Now, severJI 
foreign lOurist'i are coming. Last year, 
owing to non avaiJaLIIIl} of scats, one Jukh 
passengers (ould not turn tlVl.!f to 1 ndia. 
By the turn of this c\!atury} nearly three 
milhon tounst Passenger,> arc expected to 
come over lo our COUll try . What action 
),ou are going to take '! Wnat IS your plan? 
How many airbu~cs or aircraff~ you are 
loing to buy? How many of them are you 
going to make indigenously 1 What i~ the 
allocation? As per some report, if you 
want to buy 32 airbuseS*, you lequir~ one 
thousand crores. How arc ~ I'U going to 
meet this? 

Recently one thing came, J.e. ~ privati~a
tion of aircraft. SIf, hon. Mohd. Yunus 
submitted a report on this. What is the 
meaning of the word 'privatisation'? Bow 
are you going to take up this privatisation? 
Is it at the cost of poor lndians? Is it so 
necessary in India? What abaul the labour 
laws? What about the Industrial laws 'l 
For whose benefit you are going to do it ? 
Is it for the benefit of big industrialists or 
is it for the benefit of the pour persons of 
our country 1 How are you going to fin 
up the needs? 1 request the hon. Minister 

to look into it. By the turn of this century, 
if everything goes w.;U, then we will be 
g .:tting four to five thousand ero res o( 
ruoees on touri"t vi ~its only. What are your 
pi ,n,? How are you going to meet this 
requirement? 

Now, I will come to my State probJem. 
1 do not know why th~ Madras- Hyderabad-
Delhi airbus is delayed. The monsoon session 
of Parliament started on 27th. On 26th. 
this ajrbus came to Hyderabad at 12.30 
P.M. and reached Delhi at 2. J 3 A.M. next 
day. 

The timing of the evening flight bas 
been changed now from 6 20 to 7.40. Why 
dont't you prepone it? 

17.13 Ius. 

IMR. DEPUTY SPEAKER in",the Cllai,1 

In iulditlOn to thi ... , the flights operating 
between n"nga 101 C and Hyderabad~ and 
11 yderabad to Cakutta nev" r go in time. 
Nobody koow~ when these flights leave and 
when these will reach. It is causing hard .. 
~hlps to the passengers. 

You arc aware that Hyderabad Airport 
is a bu'iy airport No d~velopment bas 
taken place. Likewi,\(', Visakapatnam 
Airpoft. T,rupati Airport and Vijayawada 
A:rport ~'rc not deveJoped. I request that 
extra amount should be giv~n to tbese 
Airports for the purpose of its develop. 
ment. 

I request yOU to 51.1.t Vayudoot service 
to Nagarjunaslgar from Hyderabad. 
Nagdrjunasagar is a tourist place and an 
attractive place. J also request you to 
start Vayudoot service from there to Guntur 
and Tadepalligudam. 

I request you once again to develop 
Hyderabad Airport as a fuHfiedged inter-
national airport. ~ incc beginning, we are 
requesting you. No action has been taktn so 
far. 

Sir, the hone Minister Sbri Shivraj 
PatH's constituency is ncar to Hyderabad. 
If all flights are delayed, then you al,o 
have to face some incoDvenience. That is 
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wby, I am requesting you to do something 
about it. 

The bon. Minister is aware abolat the 
problem of Hyderabad Airport. I request 
tbat Hyderabad Airport should be drveloped 
and also Visakupatnam Airport, Tirupati 
Airport and Vijayawada Airport should be 
developed. 

Lastly, once again request you to start 
Vayudoot Service to Nagarjunasagar from 
Hyderabad. Nagarjunasagar is a tourist 
place and you have to develop it. 

Sl-IRI N. TOMBI SINGH (Inner Mani-
pur) : Sir, I support this Aircraft Amend-
ment Bill. 

This is a small bill and has a limited 
scope. This Bill refers to amendment to 
Section 10 which relates to penalty for 
acting in contraventton of rules made uDder 
Section S, subsection 2. 

Will supportmg thj~ amendment BIll, 1 
would like to draw the attention of the hon. 
Minister about the mcrcasing popularIty of 
air travel these days. Of coor:,e, thIs 
popularity i~ only natural b(.cause the vast 
length and bre~dth of the country have 
women themselves mlo a very strong orgalllc 
well-knit country. The need 1-, felt every-
where and every part of the country should 
be near the other pdrt, particularly S~ate 

capitals should be Imked WIth the natlOn's 
capital. In this context, thl! question ic; whe-
ther the increa~ing popularity of the all travel 
has been matched up with the incred~mg aIr 
safety measures particularly maintena nee of 
aircraft, mamtenance of environment ncar 
the aerodrome, etc. 

I would like to draw the attention of 
the hon. MiniMer to certain aerodromes 
where basic; facIlities have not been provIded. 
Here in section S about 20 items are listed. 
Particular mentjon may be made about the 
provision for lighting of the aerodrome, the 
environment of the aerodrome for ::,afc 
landing of the aircraft. Thi[) is one of the 
items nlentioned for making of the rules in 
section S. Here] would like to draw the 
attention of the bon. MiOlster to section 2, 
item number (j) which says: uThe supply, 
superVISion, and control of air-route 
beacons, aerodrome lights and ligbts at or 

in tbe neighbourhood of aerodromts or OD 

or in the neighbourhood of air·routes: 

(jj) the installation and main-
tenance of lights on private property in 
the neigbbourho()d of aerodromes or no 
or in the neigbbourhood of air-routes, • by the owners or occupiers of such pro .. 
perty ... H 

Whereas the present amendment relates 
to penalty to be given to individuals, private 
persons not acting in accordance witb tbe 
rules, here provIding sufficient ligbt in the 
aerodromes relates to Government action. 
When the Government itself does not act, 
who is going to punish the Government? 
Tbis is a very delicate question. 

I would, like to draw the attentioD of 
the hone MinIster to one particular fact. In 
my area, thers is only one airport i.e. 
Imphal airport which is a stralcglc airport. 
This is the only airpOl t which connects 
Manipur with the rest of the 
country. Here we do 110t have any 
landing facilitie<, and also JO~trument landing 
facilities. We had been making demands 
in this regard with Mr. Patil's able 
predecessor and as!)urances have been given 
time and again that appropriate action is 
being taken. Now to the hest of my 
infOimatlOfl, becau)e belong to that area 
and I land and board once a week at least, 
this very important airport has not been 
provided with any Janding f~cility. The 
result ~ that when planes 'go from here or 
from any other part, becau<o;e of wheather or 
other dltfiCUltlCo;, the flights come late and 
they are cut off at Gauhati and pas~ngers 

are stranded at Gauhati at Government cost. 
Then the plane cannot go to Imphal. Even 
jf it goes to ImphaJ, it cannot come back 
because of inadequate visibility for take off. 
In this context I gave you tbis example. 
May be there are similar examples in other 
parts of the country. I request the Govern. 
ment to make a study so that wherever 
inadequate facilities handicap efficient ope-
ration of civi I aviation flights of defence 
operation fl.ghts, Government should act 
immediately so that this can be removed. 
I hope, the hone Minister will give proper 
reply to this. 

The other poin t I would like to make 
is that certain aerodromes do not provido 
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proper terminal facilities. My hon, collea-
lue who spoke before me has also mentioned 
about this. Perhaps this may be a little 

, out of the context of this Bill, but I think I 
may be allowed to make a mention about it. 
Here aaain I come to my State capital. 
Impbal. The only airport in my State is 
at Impbal. Here the terminal building is 
very small and out-moqed. It was built to 
handle only a few Dacota planes. Now it 
is handling Boeinss, Vayudoot flights and 
other defence operations also. The terminal 
building is so small that even the delivery 

- of luggage is being done in the open sky. 
That area is a heavy Monsoon area. Parti-
cularly during the' rainy season when the 
delivery of luggage of passengers is done in 
the open sky, you can imagine to what 
extent the people are being put to incon-
venience there. 

Side by side, I would also like to men-
tion about tbe canteen facil ities and the 
lounge facilities--both general and VIP. 
There are no facilities in the so-called VIP 
lounge. 

I think the Government will pay due 
attention to these and remove these difficul-
ties at the earliest. Thank you. 

SURI THAMPAN THOMAS (Maveli· 
kara) : Sir, this Bill seems to be to prevent tbe 
birds from hitting the aircrafts. First of all, I 
would like to suggest that Mr. Shivraj Patil 
should bring a Bill to prohibi t the birds 
from flying in that area. Unless a Jaw is 
applicable to the birds, they will always fly. 
How can this law prevent the birds from 
ftying, I cannot under8tand, They have 
fixed the distance also that within ten kiJo-
metres. nothing should be there Look at 
the present position. What IS the condition 
of the areas surrounding the Delhi Airport? 
Wbo is responsible for this? Is it any 
particular individual? Then, it is provided 
that slaughter houses are to be prohibited. 
Mere)y by prohibiting slaughter houses, do 
you think that the birds will not go over 
there? If you look in and around the area 
of the Delhi Airport-Muoirka, R.K. 
Puram and all those ar~as-the DI;>A and 
Municipal authorities are dumping everything 
in those areas. Cholera also broke out in 
Delhi because of their dumping all .. these 
thinp. When we travel through this area, 
we Me all the vlutuJ'os sittin, tbere. 

Who is responsible for this? And as my 
predecessor said, wlaat is the law to punish 
the Government for these things ? Either 
you should have a law which can puniab 
the birds or you should have a law wbich 
can punish tbe Government. Otherwise 
this birds menace in end around tho airport 
cannot be contained. 

The very little intention of the Bill i. to 
prevent birds from entering into the cockpit 
orin the aircraft and tbus jamming ft. I 
had an occasion to see one aircraft. A 
vulture entered into it and for three days 
the airclaft was grounded. It went so deep 
into it that the whole pOrtion had to be 
removed a t the Cochin Airport to take it 
out. Now the question is how to prevent 
this. This canDot be prevented by this Jaw, 
merely by saying that within ten kilometres 
no birds can fly or no slaughter houses 
should be there. 

If you look at the Bombay Airport 
what is the condition there '7 Near Santa, 
Cruz, in WorJi and aU those industrial areas, 
garbage, dust, soil, everything is being dum-
ped there and they are reclaiming tbe land. 
Worst slums are only near the airpor'~ 
When the aircraft is landing, we can sec 
those slums. In aU the cities-in Culcutla, 
Bomboy, everywhere-that is tbe case. And 
there the birds also fly. So, unless we do 
something to eradicate tbese things per-
manently and create a scientific and 
congenial atmosphere, this thing will continuo. 
So. the first step should be to see that the 
area in and around the airport is kept clean. 
Government themselves should Dot use that 
area for dumping everything. Slums should 
be cleared from those areas. Merely pro-
hibiting slaughter houses will not help. 
Making it a cognizable offence you 
cannot do anything in tbis matter and also 
there should be a systematic arrangement to 
see that birds are not coming. In forelsn 
countries they are also facinl similar pro-
blems. Birds come . Dear to the airport 
because a vast area is there and therefore,' 
what they are doing is that kept security 
personnel to see tbat tbey are not affecting 
tbe aircraft operations. If you go to BombaYJ 
you see not only tbose things, but you can _-', 
many types of vultures.. are. There are other 
vultures also nearby an airport, i.e., people 
wbo do aU tbe dacoity aplnst tbe pasaen· 
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sers. ] do not know how the Bombay 
police keep the Bombay airport. In Born bay 
airport it is a story that people who are 
there involving in taki ng a way the lunage 
of tbe people and doi ng all these things, 
$Uch vultures are also there. One day 1 
was in the Bombay airport, there were at 
least 100 dogs inside that airport. Inclu-
dins in the terminal building dogs are 
loitering. We arc also afraid that if a dog 
bites, then immediately you win have to go 
in search of serum. Whether it is a mad 
dolor not, we don't know. And in front 
of the VIP lounge dogs are loitering in the 
Bombay airport. Then, is there not a 
training given to the officer§, Civil Aviation 
people who are on duty there, to dirve away 
tbe dogs '1 That is not th~re. This is the 
usual experience which we are having. 

. MR. DEPUTY·SPEAKER : You want 
training to be given to the!!' on how to chase 
tbe dogs? 

SHRI THAMPAN THOMAS : I don't 
know, Sir, how these people are trained and 
put to let these places clean. There is no 
offort in any manner. (Interruptions). So, 
Sir, it is our viewpoint that some immediate 
steps should be taken studying every airport 
and its location or its situation. Most of the 
airports are r.ear to the cities. In Cochin 
I know our airport is very nea r, it is only 
5 kilometres tbe whole city is in .i 0 kilometres 
ranse, no slflughter house can be possible 
in the. whole of Cochin area beCR\.1~e the 
whole distance is only 10 kilometres. In 
Trivandrum also it is the same case. The 
airport is only 3 kilometres away. So, 
how this law can be implemented? And 
apart from that, I abo would suggtst about 
the problem of night landing. Sir, it is a 
bia problem in Cochi'l. B.ecently I was 
waitina-tbe ticket is still in my box-for 
an aircraft to come to Cochin from 
Trivandrum. In the morning they sa id, 
'In half an hour it will come, in one hour it 
will come, in two hours it will come". Finally 
that aircraft was not there and somebody 
said 'It is coming in the night', In the night 
tbe aircraft could not land in Cochin, so it 
went straight to Bangalore. and I bad to 
leave by train. So, Sir. the night landing 
facilities should be given to the Cochin 
Ajrport and \vhcrever it is possible. You 
are wastina a lot of money on this now. 
And alto since you have no nisht landins 

facili ties, nisht operations are not possible 
in the centres wbere the passengers are 
travelling. So, yota monitor those things 
and keep these airports more operational 
and more useful for the p3ss·.mgers. Imme-
diate steps shouJd be taken in this regard 
and I abo support the suggestions made by 
the earlier speaker and I feel that tbis law 
may not be possible to be implemented and 
thilt offence and punisbment for one year 
will Dot solve the problem. 

I Translatlonl 

DR. G. S. RAJHANS (Jhanjharpur): 
1\1r. Deputy Speaker, Sir, there is not much 
to say with regard to thie; Bill, so I will 
conclude by submitting one or two points. 

Firstly, I could not understand as to 
why n provision of a distance of 10 kms . 
has been made. 10 kms of distance for an 
aircraft is very inadequate In my opinion, 
this distance should be of minimum 20 kms. 
and slaughter hO!J~es etc. \vhich create 
61th and attract birch should be prohibited 
and should be made pUnishable under law. 
AlonR with it. I would also like to submit 
as to what action should be taken in case 
such things occur due to the negligence of 
the GOVf rnment itlielf. Let us take Delhi 
for example, my house is situated very 
close to the airport but due to the negligence 
of Men filth has accumulated there to 
such an extent that it is bound to attract 
birds and then who would be blamed for 
it. Extensive debate took place on Cholera, 
the inefficiency of M.e. D. but if the garbage 
j s not removed. The menace of birds 
cannot be controlled. I don't know how 
will )'Oll implement the provisions of this 
Bill and punish the offenders. 

I will relate a very interesting thing. 
J do not know whether the hon. Minister is 
aware of it or not because he bas taken 
charge of this Department recently that 
there are certain airports Jike the :Patna 
Airport, where birds will inevitably come 
because the zoo is ~Huated only 1 km away 
from the airport. "ne hon. Minister should 
pay attention to one thing that 
where raw meat is served for the animals 
birds will naturally be attracted there and 
therefore, it is difficult to solve this problem. 
I have related the situation in Patna. I do 
not k~ow whether the hOD. Minister is 
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aware of the culturo ot Delhi. There is a 
fashion in Delhi of 1akins morning walk 
'by the tetjred people. They take a handful 
of arains with them with which they feed 
the birds in the various parks. This can be 
scen at the Gateway of India in Bombay 
as well. There is a parl<: near Delhi Airport 
also where birds will come if grains are 
thrown there. Such a bHI <should be drafted 
so tbat 1;>eJhitcs may be probibited from 
tbrowing grains to feed the birds, Shri 
Agarwal has opposed it. You should take 
this point seriously. How wiIJ tbis problem 
~e solved? I will submit another point 
which is of national interest. The security 
set up in Delhi'is very efficient and every 
one is scrutinised properly. But in pJaces 
like Patna, where the B.S,P. or the C.R.P.F. 
is not functioning, and the State police is 
in command, the situation is very different. 
The V.I.Ps and the ex-VIPs are not searched 
bec&u~e everybody knows tham. As such 
nothing untoward has happened so far. 
Suppose I have a brief case with me. I 
keep the brief case outside and enter the 
.toilet. In the meantime SOllleone pute; a 
a time-bomb inside my brief case. Because 
I am a V.I.P. and everyone knows me the 
security staff will not check me. This is a 
lery serious issue. This time· bomb will go 
Jnside the plane without my know1edge and 
you can imagine as to what may happen 
after that. lrre~pective of whether a person 
IS a Chief Minister or any other such V.I.P., 
his hand baggage should be checked. This 
is my request to you. If you want you can 
put C.R.P.F. or B.S.F. personnel for this 
.ask. A good study report was published in 
National Herald and Tribune. It wus 
state therein that the best security system 
is, available in Japan and New York and 
tho worst is in Singapore. The security 
system in India is somewhere in between. 
A study of several airports of our coup try 
was given in it. Whoever has undertaken 
this study. bas done a good job. It was 
written in it that the aeroplane is moving 
on the run way and a cow is running before 
It and there are no fencing arrangements. 
r want that security arrangements should be 
made in such a way which may ensure 
total safety to tbe aircraft and its passeDsers. 
I \\Iant to submit that the Patnal flilhts are 
being capcelJed bldiscriminate)y and this 
shoUld be paid attention to. ]n the flilhts 
starting from Guwahati and loing Via Patna' 
the pilots make a landiD, only wbeb it 

suit. tboir whim •• nd if it doe. DOt, they 
db oot do so. Many time. IamUD, i. not 
done on tbe pJea that Ugbtios ,mopments 
are very poor. You will have to rectiry 
that the food served 00 board is of a very 
low standard. You may enhance the faro 
by another Rs. 100 but the food should 
be of a standard quality. The contractors 
are not doing justice to the peOple. Jo tbe· 
end I woula submit that the Vayudoot 
Service which was to be started from Patna 
has not started so far. This service is not 
avaiJable in Patna, Rancbi, Purnia, 
Darbhanga or anywhere else although there 
is a dire need for it. I want you to pay 
attention to it. 

(English) 

SHRIMATI OBETA MUKHERJEB 
(Panskura) : Mr. Deputy .. Speaker, Sir, 1 
also wonder how exactly this Bill be 
implemented. I would like to know by 
now how many planes have been hit and 
damaged by the birds; how many birds 
ha\e died, I am not clear about these 
things. But I am not happy about one 
thing j .e. how shall we identify which bird 
came from which heap of garbage and hit 
the aircraft ... Vnterruptions) I am not at all 
able to understand this. Let us imagiDB 
that there js a burning pJace within 10 Kms. 
of the airport. One of the main places of 
attraction of tbe vultures is the b urnninc 
place ... (Interruptions) Honestly speaking, 
the intention is very good, But I am not 
at aU clear as to how this Bill will be 
implemented. It seems that our Government 
runs up with certain measures but it bas 
no Dew ideas. Therefore, aU these impor-
tant matters should be seriously conside-
red. 

Sir, in this connection, I would like to 
quickly go over two or three points and one 
among these points has already been raised 
by Sbri Raghuma Reddy and by our hone 
Member from the otber side also. The 
hone Minister bas also told about it. Sbri 
Ragb~ma Reddy wa!'! mentioning about tile 
Prime Minister's visit. etc. What bon. 
Minister said that is jrrelevan~. Comins to 
tbat point, in the Statement of object. aDd 
reasons, it aays "Any damage to an 
aircraft causes heavy financial loaea aad 
causes death to passenpn sometiD)tl". 
Therefore, beav)' finaoch&l Joss i, oae of 

• 
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the considerations, in' bringing forward this
Bill. Whatever leads to heavy financial
losses must be relevant to the Bill, 1 think,

Sir, I would like to draw the attention
to one thing. Mr. Raghuma Reddy, pro-
bably, has not been able to bring out the
exact situation that arose in those days
when five jumbo jets were used by the
Prime Minister and the Rashtrapathi when
they went a broad, Actually, between 2nd
and 81h June, 20 flights were cancelled."
Unterruptions) All the five aircraft may not
be jumbo-jets.

suar SHIVRAJ V. PATII. : That is not
correct.

SHRIMATI GEETA MUKHERJEE: I
am coming to financial losses. Between 2nd
and 8th June, 20 flights were cancelled.
Between 9th and 22nd July 42 flights were
cancelled and 22000 passengers had to be
transhipped by other foreign airways.

SHRI THAMPAN THOMAS
ing AerofJot.

Includ-

SHRI SHIVRAJ V. PATIL: Do you
want the President, the Vice-President and
the Prime Minister to go by passenger
flight '1 (Interruptions)

SHRIMATI GEETA MUKHERJEE: I
am coming to that later. I come to my
point now. That has caused definitely
crores of ruppees loss to Air India. Already,
the Air India is running at a loss of Rs. 40
crores, Next year, it will be much more
than that. My esteemed Minister Shri
Shivraj Patil ji raised a question as to in
which flight tae Prime Minister should fly.
If my information is correct, only two
Heads of State fly in Jumbo jets-one is
the Sultan of Brunei and the other, though
not Sultan but like the Sultan of India ...
(Interruptionsy But earlier, army aircraft
were used. in many places army aircraft
are used ...

SHRI SHIVRAJ V. PATIL : I do not
know whether you are going to stay in the
House to hear my reply. I would like to
hring to your notice that, when VVIPs
have to travel long distances, because of
security we do not allow them to fly in

"

two-englned aircraft. If an aircraft has to
fly for more than 90 minutes, the security \
people would like them to fly in four-
engined aircraft.

SHRIMATI GEETA MUKHERJEE:
Actua Jly it is not only the Prime· Minister
who travels in the Jumbo Jet; there are
two other big aircraft also in which the
others fly along with him. And one is
kept in Bombay as a stand by. Are all
these necessary? I do not tnink that all
these are necessary. From security point or"
view, every thing has to be done. but all
these Jumbo Jets need not be used. Each of \"
these travels is costing Rs. 3 crores. SUCh
a financial loss should not occur.

p.
I would now come to another question iI

and that is with regard to the service condi-
tions of my sisters who are working as Air
Hostesses. They are retired at a tender age
of 35 years, when they continue tu be
active and agile. If at the age of 64 I
have been so agile. till my recent illness,
Air Hostesses at 35 years would at least be
four times more active and agile than I
am •••

MR. DEPUTY-SPEAKER: Everybody
cannot be as active as you are, Madam.

(Interrupt ions)

SHRIMATI GEETA MUKHERJEE:
Therefore, this is really a discrimination
which is going on and it should be put an
end to. I

I
.• 1

The next point is about buying aircr'~. -1
I do not know the exact situation. I would I
like to know whether it is a fact that, i
instead of buying aircraft with rU[FC
payment from Soviet Russia, of late, you· i,
are more solicitous to those companies to .i~
whom you have to pay in hard currency ,
of the West. The Soviet aircraft do -::1>t I'!
meet with accidents often; I have not .~
heard of that,(Interruptions) It is not that :1'
there are no aecidents at all; sometimes
there may be, I would like to know ftC'1t} ..
the Minister what is the exact situation',
with regard to this.

About one Airport. I would particular;
like to mention. That is not within 0:

territory as such, but it is a place to wbi.
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many Members go, that is, the Bangalore 
Airport. It is a very jmportant Airport, 
but it is very poorly equipped and main-
tainc d. This must be looked into. 

Lastly, the fligh t timin~s should be kept. 
The other day I landed at ~.30 a.m. in 
Calcutta. It was a scandalous situation. 

I hope the hone Minister will reply to 
all the points that I have raised. J would 
also like him to tel I us about the implemen-
tation of this measure, how exactly it will 
be implemented. 

SHRI JAGANNATH PATTNAIK 
(Kalahandi) : Sir, I flse to support thii. Bill 
from the point of national interest. We 
know that both at the time of take-off and 
at the time of landing, the speed is less 
and the level is low. It is a common ques-
tion how a bird can damage such a huge 
aircraft. Just as a small bullet can pene-
trate and cause heavy damages, a bu d also, 
even though it may be small but because of 
the speed of the aircraft, can cau:,e, heavy 
damages to tbe ai.craft, to the passengers 
and other persons and also to the propert) 
nearby. From all these points of view, 
this is a Bill which is necessary and is in 
the national interest. So, 1 support it. 
Simultaneously, many of my colleagues 
have talked about the human problems. 
In most of the cities, just near the airport, 
there is a basli or jllOpri. We always talk 
of security and c1eanliness. It is a good 
thing and it is also good for national 
interest. But human problems have to be 
solved with pdtience. That is of prime 
importance. There should be coordinated 
etTort with airport authorities, with munici~ 
pality, with corporation for that. And 
Government should take special drive 
to see that they are properly placed in 
other areas. Then only we should be able 
to fulfil their requirements. 

We should take into account the 
recommendations of the Public Accounts 
Committee with regard to air safety and to 
tbe overall improvement of the general 
environment of the safety landing and the 
surroundings of the airport. 

Taking the opportunity of this Bill, 
many Members-although it is of no 
relevence-haave criticised the Prime Minis-_, 

ter's and the Presidont's visit abroad. Prom 
the financial poin t of view, I am also 
equaUy concerned about it. But the visits 
of the Prime Minister and the President 
are of national interest and these always 
add to our prestige in the international 
field from political, financial and from all 
points of view. Th is is of great importance. 
so, we should not take it lightly. On the 
other band, we should be careful that there 
should Dot be any unf'l!Oductive expenditure 

- in the Indian Airlines and the Air India as 
in other corporations. Indian Airlines and 
Air India should not spend a large amount 
on luxury and for merry-making. We 
should take care of that thing so that there 
is no unproducHve expenditure. We should 
also be very careful and we should be 
concerned about the less number of air-
crafts As some Members were pointing out, 
many tourists who were interested to come 
to India could not come because of lack of 
aircraft. We should take care of this a]so 
and as the number of passengers are 
il1creasing~ we should be equaJly concerned 
about the safety and also about the com-
fort of the passengers. As a whole, Air 
Jnuia and the Indian Airlines should 
improve their management with proper 
information system and with proper public 
relations. 

With all this in view, I support the Bill. 
It is a Bill of national importance. 

" 

SHRI V. KISHORE CHANDRA S. 
DED (ParlJathipuram) : MR. Deputy-
Speaker, Sir, this Bill has been introduced 
to reduce or control financial losses due to 
damage that may be caused to tbe aircraft 
and also danger that may come upon the 
passengers. 

I have serious apprehension s whether 
this Bill is going to realJy fulfil the objects 
and reasons for which this Bill has been 
brought. We are also concerned about the 
large number of bird- hits that have been 
causing concern among (he 4vaition circles. 
But I really, wonder how this Bill is going 
to help. 

Before I start speaking OD tbe main 
provisions of the Bill, I would like to have 
sicertain clarificions from the Hon. Minister. 
Head -at that ; 
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"If any person contravenes aoy 
provision of any rule made under ctause 
(qq) of sub-section l2) of sr.ction 5 
prohibiting the slaughter and ftaYlDg of 
animals and of depositing rubbish, filth 
and other polluted and obnoxious 
matters within a radius of teD kilo-
metres from the aerodrome reference 
point," 

What exactly does he mean by obnoxious 
matters? Is there an}, definition of what 
obnoxious matter is? There are certain 
things which attract birds. I can under-
stand that. I mean, may be some remanence 
of slaushter house, maybe some food objects 
or certain other things. But what exactly 
does obnoxious matters mean!). We should 
Dot give a handJe to th~ imposing authoIity 
to book anybody saying that this is an 
obnoxious matter. Please clarify tJ1is word 
'obnoxiou~ matter. 

Ten purpose of this Bin is to prevent 
the flocking of bird near the aIrport or 
aerodrome. Why do you need a radius 
of ten kilometres for this purpose? 
The kilometres mean'>, for example in 
Delhi it b from Palam Airport to almost 
South Avenue- it would cover thj~ entire 
area In ~maller towns and cities 1 0 km~. 
would cover the entire towns and cities. I 
would appea! to the Minister to reduce 
this distance from ten kilometres to a 
reasonable distance because when the p)an~ 
take off they reach a certain height within 
certain amount of distdnce-I don't want 
to go into technical details-where the air-
craft goes beyond the height that birds can 
fly. I don't see any reason wh y you should 
have this distance of 10 kms. because thi~ 
will give a long band Je to book anybody 
within a radius of ten kilometres. This 
word 'abnoxious' has to be specifically 
defined. 

Though ~ome of my colleagues have 
already mentioned thb point, I would agam 
like to repeat th.lt In severaJ of these cJtles 
there an.; slums ~urroundmg the aerodram~ 
In certdm ~malJ places the entire village or 
the entire '-Imall town would be covered by 
the~c 10 kms. around the aerodromo. ]n 
such places there are slums; there are no 

, proper facilities for the people to throw the 
rcfuse; there are 110 garbage bins and no 
facilities are provided by the local cor .. 

poration or municipality to even . remove 
this garbage. So, it is not \ enough if you 
book somebody. What will these people 
do? Where wi II the put they put these 
refuse? 

For example, in Santa Cruz where tbere 
the Hon. Minister must be going quite 
often, there are a Jot of Jhuggis around. 
You cannot tomorrow book, arrest and 
prosecute all these Jhiggi dwellers under 
thIS particular se:;tion or clause if there is 
a bird hit in that area, unless you make 
proper arrangments for them to put their 
refuSte in and the authorities concerned and 
the corporation also see to it that these 
things 10 the garbagr bins are removed and 
taken to refuse dumps. 

I would like to know from the HOD. 
Minister whether they have also taken up 
with such corporations or municipalities the 
question of clearance of these slums. to 
provide better Jiving conditions to them 
because these are all connected with this. I 
would also 1ike to know from the Hon. 
Mmister as to in which aerodromes or alr-
port~ have the incidents of bird hits 
increased. 14) it equaJly spread in all the 
aerodromc!-l III the country or b it confined 
to only certam area~? If so, have they 
gone into rea~ons as to why lhb has happe-
ned only in thel)e particular place~ '? There 
must be obviouljJy some specific reasons for 
that-either over-crowding around these 
aerodromes or due to the realions that you 
hdve menHoned over here. 1 woul like to 
know the specific reasone; why you feel that 
these incidents have increased around certain 
particular aerodromes, if they have Dot been 
uniform in their increase. 

This is a danger which just cannot be 
controlled by bringing in this Bill and by 
booking anybody for polluting or for putting 
abnoxious matters within a radius of 10 
kms. This is sometbing beyond that. I 
would )ike to know from the Hon. Minj~ter 
what exactly is his Minister trying to do. 
apart from bringing in this Bin to see that 
the other factors which a re responsible for 
the flocking of these birds around airports 
are also dealt with. 

When we speak about the danger to 
passengers and about financial losses to 
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aircraft, I would like to know wbat the 
Minister is trying to do for this. He has 
brought in a Bill as far as bird hits are 
concerned Recently there were instances 
where due to negligence some pilots landed 
without bringing the wings down and 
aDotber pilot landed wi thout bring:ng wheels 
down. Due to rash and negligent attitudes 
of tbe pilots. due to their carelessness 
certain accidents have been taking place and 
when this kind of a thing occurs, not only 
does it cau~e damage to the aircraft, ·it also 
requires spending of money apart from 
posing danger to the passengers. 

You have brought a Bill; but what about 
those people? Are there any provisions 
already exhting in your present laws to 
bring those people into book or are you 
thinking of bringing a new BPI to see that 
those people do not net in such careless 
manner in future or what exactly is your 
posi tion in respecl of them? When you 
talk of danger to lives of pussengers and 
when you talk of financial losses that may 
be caused to aircrefts, these matters also 
have to be taken into consideration because 
such incidents have occurred in the recent 
past. I wanted to confine myself basicall y 
to the provisions of this Bill and hence I 
have stressed on certain points which, I 
think, are very relevant and connected with 
the objects and reasons for which this Bill 
has been brought in but when Shrimati 
Gceta Mukherjee mentioned Jumbo jets 
being used for Prime Minister's tours were 
causing financial losses the hon. Minister 
immediately got up to say that a four-
engine aircraft is required to take the Prime 
Minister as two-engine aircraft is not 
reliable, I would like to know from the . 
hon. Minister whether 737 has got four 
engines or two engines and also when Mrs. 
Gandhi was Prime Minister how did she 
travcl? Was her life not as precious as 
the life of this Prime Minister ~ Why was 
it you did not have so many flights canceJled 
when Mrs. Gandhi went abroad? Certainly 

.~ Indian Airlines has undergone huge financial 
losses due to this VIP movement. In his 
reply I would like the hon. M ini~ter to not 
only clal ify the points concerning this Bill 
but also the points coneeted with safety of 
passengers and financial losses. 

(Amtlt.) Sili 410 

f Translali on) 

SHRI YOGESHW AR PRASAD 
YOGESH (ChaHa) : Mr. Deputy Speaker. 
Sir, there is nothing complic'ated in the sub-
clause lOaf the Aircraft (Amendment) Bin 
brought forward by bon. Minister. It is 
a very straight matter in whlcb there is 
really nC) scope fore any special deba teo 
The bon. Minister bas uDderstood tbis 
ditIicul~y in its correct perspective. We 
have seen that sometimes even a small bird 
cau~es heavy damage to the aircraft aDd it 
is not be possibJe for the aircraft to fly for 
two days or more. Hcnce, we are afraid 
when we see birds flying Dear the aeroplaaes 
and the alertness with which the pilots 
f) y the planes is admirable but even here 
when certain matters are raised, like the 
Aircraft (Ame~dmeDt) Bill etc., the Opposi-
tion hurls allegations straight a way at the 
Hon. Prime Minister. Thus, even petey 
matter are decided on swords. They are 
so much haunted by achievements or the 
Hon. Prime Minister that thej bring him 
into everything. 

In the play 'Othello' written by Shakes-
peare, wh enevcr the vil1ain is not able to 
defeat the hero in good deads, he would 
indu1ge in irrelevant speeches to malign 
hinn. • 

(E'1glishl 

"He has the daily duty in life that 
makes him Hvely'·. 

f Translation) 

The condition of our friends in 'the 
Opposition is also the same. When they 
arc dot able to find any fault in the services 
and competence of the Hon. Prime Minister 
they see their own tranished images aDd 
involve him in every matter. 

I want to submit to the hon. Minister 
that the provisions made for pun; sbment 
should be made more stringent. 
The provisious made for punishment 
and fine are not adequate. Along with it. 
persons concerned with peeling of the skin 
of animals and the vigilance officers keeping 
a vigil on the staughter houses sbould be 
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mode accountable under this lub .. clause 10 
that they keep strict viii] in order to check 
such tbinss. If someone ia appreb"nded for 
baviDI been responsible for 
this kJnd of an accident where the plane 
is damaacd and people aro killed, then it 
cannot be considered as an ordinary crime. 
Deterrent J)unishment· such as Deatb·SeD-
teDe should be awarded in such cases. 

Therefort\ I want to submit ch&t 
.trinlent laws sbould be framed in tbis 
relard and the officers under whose jurisdic-
tion sucb areas fall should be made accoun-
table and provisoncc (or their punishment 
should be included in it. 

(Eng/ls/f] 

MR. DEPUTY SPEAKER : Mr. 
Yogesh, yon can continue tomorrow. Now, 
Mrs. Sheila Dikshit will law papers on the 
Table. 

The Indian Press, Dr-Ibi. 

18.00 hrs 

PAPERS LAID ON THE TABLE--(Contd.) 

I English I 
Correspeodence betweeo Prime 
Minister and Some Opposition 

Members 

THE MINISTER OF SrATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE 
IN THE PRIME MINISTER'S OFFICE 
(SHRIMATI SHEILA DIKSHIn:) beg to 
Jay on the Table documents relating to the 
correspondence between the Prime Minister 
and some Opposition Members. 

IPIQc~d in Library. See No. LT-6349/88J 

SHRI BASUDEB ACHARIA : We 
demanded this. 

18.10 hrs 

The Lok Stlbha thell adjournt'd till 
Eleven of the ClncA 011 Friday, 
August 5, 19(~8/Sravana 14, 191() 

(Saka) 




